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LOK SABHA

Thursday April 5, 1984/
Chaiira 16, 1906 (SA4KA)

The Lok Sabha met at
Eleven of the Clock

(MR. SPEAKER in the Chair)

MR. SPEAKER : Yes, Professor 7 How
are you ? Are you in a fighting mood or
a cooperative mood ?

(Interruptions)

SHRI SATISH AGARWAL (Jz‘:ipur):
Today is Thursday. So today we are nol
going to raise any issuc. )

WERT AT ¢ A1 A &> AT E |

sito Y FTTA (ASIT) : A1 FAAE
sY, aga @ faaid g g

ot wTw am@ (@) : & a1
Are 1A F fparg snar § )

qEYW  WERA ;. FAFEA Ao 574,
| fradt fem fasgn)

A i e

ORAL ANSWERS TO QUESTIONS
wigen safaat #) FUay o A

*574, m&m‘tf«%:
siteat sifaen dwadt:
w1 ¥ |4 ag I H IV FA
(%) w93 fanw wAd &% gad
¥ foau sigar safad) & daa adfea
%@ §;

(w) afz gf, @Y =g facha ad &
gha sfafeq staaw fead qua anafew
faw g |

() #at RYaer wafagl & g &)
W1 gRT 9T ST Fopat @ '

(w)afz agi, @ g 2 & A
#1391 afaat § fead faesn ges &1
wwara faar;

(%) 7ar atrdfeq JuaY &) ag qar
AT Fafqal @ arawEwaEl §1 QU
FA §; AR

(=) afz g, aY fead qoaf &1 &)
AT E?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
C.K. JAFFER SHARIEF) : (a) Yes, Sir.

(b) The provisional daily average
numbcr of wagons allotted has been 13228
wagons in terms of 4-wheelers, during the
current financial year, the average daily
toading being 11639 wagons.

(c) Some of the wagons supplied are
not utilised by the Coal Companies within
the free time allowed for loading, resulting
in wagons being detained with accrual of
demurrage.

(d) The demurrage paid by the Coal

.Companies from 1.4.1983 to 29.2.1984 is

about Rs. 1°73 crores.

(¢)and (f) The number of wagons
allotted and supplied are, by and large,
sufficicnt to meet the requircment of Coal
Compannies, provided they avoid severe
seasonal fluctuation in their demand for
wagons.



3  Oral Answers

SHRIMATI KISHORI SINHA: 1
I want to know if the Railways allot wagons
on time in proportion to the demand of
the different coal companies. Secondly,
would like to know if the Coal India
have said that if they get a good number
of wagons they can reduce the coal stocks.
T want to know if the Government know
this. 1f so, what is the reason behind
this complaint ?

SHRI C.K. JAFFER SHARIEF : Wagons
are allotted according to the requirement
of coal companies. They placc the
indent according to their requirement
and we make the allotment. The figures that
I have show that the Railways have never
failed in meceting the requirement of the
coal companies in any of the arcas. If
the hon. Member has got any specific
area in mind, I can find out about that.
Except Singareni where coal workers are
on sirike and there the possibility of
complaint may be there for which we are
not responsible, but they arc responsible,
no where else there is any complaint.

SHRIMATI KISHORI SINHA : Coal
India Limited has made this complaint.

SHRI C.K. JAFFER SHARIEF : We¢
have rececived no such complaint. We
have been meeting the requirement.

SHRIMATI PRAMILA DANDAVATE :
The demmurage paid by coal companies
according to the Minister’s answer is
Rs. 1.73 crores for not utilising the wagons
for loading during the free period. The
wagons are being used for transporting
coal from coal companies to diflerent
companies which require coal. What are
the norms for allotment of wagons and
in how many cases out of turn allotment
of wagons havec been made since 1980 ?

~ SHRI C.X. JAFFER SHARIEF : I am
sorry, 1 do not have the information
which the hon. Mecmber is asking. So far
as the allotment is concerned, that is done
according to the indents. But the primary
responsibility is to meet the requirement
of the priorily sector like power houses,
washeries, steel planis and so on. About
out of turn allotment, we are not doing
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that. But if an industry which is sick and
where employment potential is high, suffers
from want of coal, there nothing bars ys
to give out of turn allotment unless one
is guilty . of moral turpitude. So far as
rhe other information that the hon.
Member has asked, 1 require separate
notice.

SHRI M. RAM GOPAL REDDY :
My question is not directly connected with
the main question.

MR. SPEAKER : Is it by any chance
indirectly connected with it ?

PROF. MADHU DANDAVATE : He
is likely to connect sugar with coal.

SHRI M. RAM GOPAL REDDY :
How is it that the two ladies secured
the first place today ?

MR. SPEAKR : That is thec monopoly
business.

Mo wfore wwTx Rgan : FenE wdey,
gH ag fasaa @t § i fiw giaqtdom
% fag qgfer F Sawew & A §)
ay faa g9t garea alk WA dwreag
T U gt 9T QA F3& § 1 Awar
g s QA W pleRaI 9w WY

AeuW  WEVAW : A1 gIEE AlEY §
a1 ®lex ?

o atfer gore Agat : T QY (AT w7
daF A g1 @F FUa Y 9 BN
FT graqldga @ar § o Aad ay
fosaid i 31 a5 Frederd A
Y s Pawr S1F F g ar QA HH
1 & AT | TEE A%A ] o war W
¥ aTh ¥ B1§ wew AT oreuT f fam
areSEw @ig & waar fedtaT fmar o

g% A | aftnw § g st D

QF & foq fre-§e & aodls ar @gi 9%
=9 § Iad A% -fra qa@ a7 fa=e
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w0 7 wgi gen Festax W - §wan
wgi W fr AT T WY ogaedr w3 ?

st gRe T siqre {d : AT HaE
fagY avay §?

(e )

SHRI C.K. JAFFER SHARIEF : Sir,
we normally .carry the coal from the
railhead and not from the pithead. As
you know, to avoid pilferage, the type of
wagons that are being used is differcnt and
in the vnlnerable areas where the pilferage
is likely to occur, the GRP and the RPF
also escort the goods trains. There are
no complaints regarding loss quantity of
-receipt of the coal at the other end for
which the coal is taken. If there are any
specific cases the hon. Member can refer
to these.

PROF. AJIT KUMAR MEHTA : Sir,
there arc complaints every day and in
order to check this pilferage, I wanted to
know whether he will agree to transport
the coal at the responsibility of the
Railways without any sizeable loss 2 The
hon. Minister has not answered this
at all.

SHRI C.K. JAFFER SHARIEF : As
a transporting agency, as long as we take
it to the destination, the responsibility
is ours. With regard to the earlier mention
that the hon. Member made...

(Interruptions)

SHRI AJIT KUMAR MEHTA : Do the
Railways take the responsibility of trans-
porting the coal without any shortage ?

SHRI C.K. JAFFER SHARIEF :
Certainly. If there is any shortage, they
will prefer claims. If somebody does not
receive thz consignment, he will prefer a
clajm and then we pay for it.

So far as the charge that is attributed

that we blame the Coal Department and -

the Coal Departmznt blames the Railways,
that does not arise because we believe
in one gcvernment and we mutually
cooperate and work together. There js no

CHAITRA 16, 1906 (S4K4)
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question of throwing any blame on the
Coal Department.

fardeit # wree qwTOR” ®1 WiRwe

‘sn.u‘iw&mt‘agv;w:
- &t QAo TN Marw Tgat :
w7 fitent st oepfar Wit ag e
w7 % f

(%) fadwr st awder afga s WY
& 19 ¥y § wgi ATG AIHIT g7 faew
d awl & A cwra gurdg” qav
T IFIT ¥ ey giepfow Iewal wr
aigrer fafqare sg fear war &k
dAedadY ST 4T E;

(@) A% gwAg I feaar sqo
fawat ot st aedasY saYr v ;

() Far W@ FIFR F1 faTC
FudsT & Tar $1% qurig agfag F@
#1§; R

(w) afe gf, @1 qegds) sader s
g & I qT fyaar s P W
AIATAG ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL. WELFARE
(SHRIMATI SHEILA KAUL) : (a) The
Festival of India was Organised in U.K.
jointly by the governments of India and
Great Britain from 22nd March to 14th
November, 1982. No such Festival was
organised in any other country during the
three preceding years.

(b) The total expenditure incurred on
the **Festival of India'* in U.K. during
1981-832 and 1982-83 was Rs. 1,76,85,456.23.
The details of this expenditure are as
follows :—

1. Exhibitions
2. Performing Arts

Rs. 93,57,891.23
Rs. 46,46,717.00
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Rs. 22,56,629.56
Rs. 4,40,000.00

3. Publications
4. Film Festival

5. Administrative
expenses.

Rs. 1,76,85,456.23

(c) Yes, Sii. The tentative dates are
from June 1985 to Spring 1986.

(d) Budget Estimates of the Festival
of India in U.S.A. will he finalised as soon
as the programme in that country is
decided.

sit waqw fag weaw : seqel wgiey,
¥ 4+ wgiea @ s Sgar g {6 W
IedT F1 ITY T 4T H Ia4 3| §
I F471 gt ?

siiwet siter ®te : fafeqr aadie &
1978 ¥ s+ ¥ s Bezas fearan

aeTA AP - G qg o1 § fw
AT AYG fFaar

st set wlew: 959 ¥ 4
fawfaar 9@ 1 WQrar) 1980 # ot ag
Fear ArE @) 3N gaF SH-a9 fHar
ga¥ fag @gf A awe 7 foosl
fgrgeardl @I ¥ wgt 91 5 ag Ar
wifgy | safag ag fasfaar ard fear
wat | fafeer aTRIT Y g1 91 5 AN GrAE
T a1 § angar, 3% MR- F1 fFon
s dfer &1 @at fafewr g
%9 93 g ®& wgA ag agi fwan. '

s ey % wraarsar gary?
wiagr ag § fw agi A fggeardl @@ @,
fora® A QT IA-T59 a1 ) AC § AN
oifew fggeara ag &1 &%, IaR @H
wia gan 5 fgrgeara & seaw §few
w11 § | &8ET WA gad s gar v
weae gfdw fpady a1 Ty v
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Y Frafqaa adr T I ny &
gar

ot waurer fag vw9: 1 AT 76
dlE 85 g TC q sqreT @4l Wild
S w1 gAT | T9H wred w1 @ @
wifas § a1 tad &1 Aac it &2 st ag
faar g ?

dtadt siten wiw: 3g g
faargas as gu § | Tgi @ sAlfeat o
9—us fggeata 1 $¥Er o st gad
¥z fad 3t | gadt gurdr o ¥ o ga
A agi @ fggearfaa & AN @awa
faw o< agi & w1t & i fag ) faerga-
T BT GAT |

Wt amE fog HW9 : ATE@ AT
#T o1 A fowaqr sqq fear mar 7

vl siter w® et S apigwy
qATAT @, TR GAT &1

weaw wg\ay : 5q% faar @ )
8 AT awer ;A faar {1

st d@to dto fag: 1 v7% 76 wrw
# QAT F1 YuT FoT-597 fHaan 7

~ witwet s wYw 77 garar e af
a wgreama § | S agi g, 9N s
fwar gvar 1 ag gaTr g1

Weuw  WEAE : ASST ATA gt §
HIGHT I AT |

SHRI M. RAM GOPAL REDDY : Sir.
it isa very bad habit with some of th.
people that thcy want to measure everything
in terms of moncy. it is very reprehensible.

Sir, I want to know from the Hon.
Mcmber what wcre the items exhibited
there. Were they liked by the Indians and
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-others there ? I would also like to know
whether there is further demand in other
countries to have similar exhibitions. When
we are exhibiting our culture and other
things in fereign countrici, I. would like to
know whether it is possible to exhibit
these things, if not in all big cities, at
least in four zones ? Bven herc.also we
want to know the culture that exists in
different places in India. T would like to
know whether it is possible to exhibit
these things at lcast in four zones ?

swat e W Ay, qAdy
HqEd A WA ag §90 § (6 T4 AG YAIGT
gt anar g e gal g%l & FedTF IR
# ggi 9T AW gV | (SAF[) @gT 9%
fade & gId aX6 O A1 a9 QATgIaaTT
T ARIE I 4§ UG :—

The Indian Purception of the Universe

through 2000 Years of Painting and

Sculpture; Science in india; Sriogar;

Design in India; ludia and Great

Britain; Indian Books; Tate Gallcry,

Modern Indian Artists, Museum of

Mankind, Inside an Indian Village;

The Art of the Book in ladia; The

Indian Heritage; From Village to City

in Ancient India; the Living Arts; An

Eye for India..,

DR. SUBRAMANIAM SWAMY :1?
Oh!

SHRIMATI SHEILA KAUL : Eye—
oie |

PROF ¢ MADHU DANDAVATE ; It is
not Congress ().

. DR. SUBRAMANIAM SWAMY : 1|
thought it is that 1.

SHRIMATI SHEILA KAUL : Contem-
porary Art From India; Textiles and
Ceramics.

o1 }EH % & foawr gafgfaw g
g I fgrgeam & weaT w1 dalmr Y
fearmar § 1 ¢ @ ST agi ¥ S Wy
arsya gat fs fgmgeam 1 weaT gawr
quT 1\ f aaadt § fe madla gaeq)
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Y. 4 ATABT T it )

o Qo TR Wi et T gEd
gewt @ et wafgfawa'sr @ Fordez
wragg?

Wit st oW g@ ffecaw @
1T Yo THo To AT wig ) 76 J qga
IR & feee g agt gw w@ ®
g1 afpa sa¥ amar s sl & At
T fuadega ar @ §

MR. SPEAKER : At the IPU, the
German delegates told me that they were
ama.zed at the scientific advances made by
India. They are arranging a fair at
Hanover. They were all praising these

things. All of them were in full praise for
them.

DR. SUBRAMANIAM SWAMY : 1
would like to know from the Minister
whether she would be able to tell us who
the Members of the Festival of India
Committee from the Indian side in UK
werc ? Who are the Members going to be
on the Committec for USA ? Are there a'ny
Members of Parliament in that ?

MR. SPEAKER : And do you want
your name to be there ?

DR. SUBRAMANIAM SWAMY : If
you recommend, 1 will accept.

PROF. K.K. TEWARY In the
Amcrican Committec he should be taken.

SHRIMATI SHEILA KAUL : As I
said, there wcre two Committecs. Would
you like (o know about the Indian
Committee or the British Comunittee ?

DR. SUBRAMANIAM SWAMY
Indian Committee.

SHRIMATI SHEILA KAUL : Mrs.
Pupul Jayakar is the Chairman. Other
Members are Dr. Mulk Raj Anand, Mrs.
Usha Bhagat, Mrs. Manorama Bhalla,
Mr. E. Gonsalves, Mr. Abid Hustain, M.
B.V. Karanth, Mr. Girish Karnad, Mr.
B. B, Lal, Mr. Mir Nasrullah, Mr. Rajeev
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Sethi, Mr. Martand Singh, Dr. B.
Venkataraman, Mr. Mohammad Yunus and
Mr. B. Ramadorai, Director-General in

India..

DR. SUBRAMANIAM SWAMY : And
for US? :

SHRIMATI SHEILA KAUL : There
are the pstrons who are Mrs. Margaret
Thatcher from the Rritish side and from
our side, our Prime Minister. Sir Michael
Walker is the Chairman. The Members are
Rt. Hon. Lord Aldington.

PROF. N.G. RANGA : The names are
not necessary. Most of them arc known.

weqqe wgRa : AW AR faawe dw
feraar

DR. SUBRAMANIAM SWAM.Y S ¢
want to know about the U.S. Committec.

SHRIMAT] SHEILA KAUL: About
the U.S. Committee, we have not finalised.

DR, SUBRAMANIAM SWAMY :_Would
you consider having Members of Parliament

on it.
(Inteiruptions)

SHRIMATI SHEILA KAUL : We will
have to scc.

Madurai-Bodinayakanur-Kottayam B.G.
Link Project

*577. SHRI P.K. KODIYAN : Will the
Ministcr of RAILWAYS be pleased to
state :

(a) at what stage is the Madurai-
Bodinayakanur-Kottayam B.G. link project;
and

(b) the reason for not taking any
concrelc steps for starting work on this
project ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C.K.
JAFFER SHARIEF) : (a) and (b) A state-
ment is laid on the Table of the Sabha.

APRIL S, 1984

Orai Answers 12

Statement

(a) and (b) The survey for conversion
of Madurai-Bodinayakanur section from
Metre Gauge to Broad Gauge and
construction of a new B.G. lige between
Bodinayakanur to Cochin is in progress and
is expected to be completed sometime in
1984, Cochin-Kottayam are already
connected by B.G. line.

SHRI P.K. KODIYAN : Mr. Speaker, |
Sir, the Statement says that survey on this
project is in progress and it will be
completed some time in 1984. Sir; this is a
long pending project and the survey had
started long back. I want to know why
there is enormous delay in completing this
survey. When did the actual survey work
start ?

SHRI C.K. JAFFER SHARIEF : Sir,
actually this was approved in 1982 at an
estimated cost of Rs. 3 lakhs. In 1984-85 we
have provided about Rs. 30,000. Now, the
survey report is expected to be finalised
this year. That indicates thatthe work is
almost complete.

PROF. N.G. RANGA : What about the
execution of project ?

SHRI P.K. JAFFAR SHARIEF : That
depends upon the feasibility.

SHRI C.K. KODIYAN : If the work is
almost complete, then the hon. Minister
should be able to tell us the exact date on
which this survey report will be made
available to the Government. I want to
know what will be the exact date of
completing the survey and Government
taking up this project for actual execution.

SHRI P.K. JAFFAR SHARIEF : When
I said the finalisation of this survey work
is going to be this year, that is, thc end of
this year. So far as taking up further
action is concerned, it depends on the
Planning Commission and the availability
of resources.

SHRI K. MAYATHEVAR : Sir, so far
as the railway projects in Tamil Naduy are
concernud, for the last 36 years they have
been neglected. Regarding B.G. line, pew
tracks, doubling, metro of Madras.,..
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MR. SPEAKER : Mr. Mayathevar,

does this concern this question ?

SHRI K. MAYATHEVAR : This is my
constituency matter, Sir.

MR. SPEAKER : There is no question
of your constituency. Does it relate to this
qusstion ? '

SHRI K. MAYATHEVAR : Yes, I am
coming to the question.

MR. SPEAKER : It has got to be
connected by rail, that I can agree. But it
still is not connected with this.

SHRI K. MAYATHEVAR : What I
want to impress upon the House and the
Hon. Speaker and the Government is that
we are very much afraid of the railway

MR. SPEAKER : You give me a second
question, I will have it answered, but not
like this. He cannot be asked to do it. Now,
Question No. 578—Shrl Brajamohan

Mohanty.

SHRI K. MAYATHEVAR : Sir, I am
asking the question. I want to know from
the hon. Minister,...

MR. SPEAKER : Now, you can’t. You
give a different queston for a different
purpose and I will have it answered.

SHRI C.K. JAFFAR SHARIEF : Sir,
I will answer this question. The interest
of Tamil Nadu is safe in the hands of the

Government.

SHRI K. MAYATHEVAR : Sir, every
time the Railway Minister is shifting the
burden on the Planning Commission. 1
want to know whether it will be economi-
cally viable....

(Interruptions)
MR. SPEAKER : If you want a rail,,

SHRI K. MAYATHEVAR ¢ Everything
is shifted in planning. .,

MR. SPEAKER : This is logic.

CHAITRA 16, 1906 (SAXA)
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SHRI K. MAYATHEVAR : Will
this be viable? It cannot be viable..,
(Interruptions). This has been pending since
British times. '

MR. SPEAKER : Who do you not
listen 7 You want a rail so that train can
run on it.

SHRI K. MAYATHEVAR : I want
now.

MR. SPEAKER : Do not get yourself
derailed.

Developmental Projects in Nepal and Bbutan

*578. SHRI BRAJA MOHAN
MOHANTY : Will the Minister of
EXTERNAL AFFAIRS be pleased to lay
a statement showing :

(a) how many development projects
are being undertakcn by Government of
India in Nepal and Bhutan;

(b) details of the projects completed
and also on-going projects;

(c) the total amount of financial
assistance given to both the countries; and

(d) whether any trade negotiations
with Bhutan and Nepal are 80ing on and jf
$0, outcomg¢ thercof ? .

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI bp.v. NARASIMHA
RAO) : (a) and (b) A stalement showing
the projects already completed and those
under construction is laid on the Table of
the House. .

(c) Till 1982-83 grant-in-aid assistance
under the Indian aid programme to Nepal
amounted to Rs. 206.25 crores. In the
financial year 1983-84 grant assistance is
cxpected to be around Rs. 15 crores.

In the case of Bhutan, between 1960
and 1984 financial assistancc amounted to
Rs. 415 crores.

(d)- No, Sir.
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Statement
Development Projects Completed in Nepal
I. Roads ,
Si. Projects Length Period of
No. construction
1. Tribhuvan Raj Path 116 Km 1953-59
2. Siddharth Raj Marg (including 200 Km 1965-72
urban towns)
3. Mahendra Raj Marg (Eastern 300 Km 1969-75
Sector & ling roads)
4. Kathmandu-Trisuli Road 69 Km 1972-75
5. XKosi Area Roads—
(a) Hanuman Nagar-Fatehpur 28.2 Km 1975-77
(b) Hanuman Nagar-Rajbiraj 13.5 Km 1983
6. Kathmandu-Godavri 16 Km 1973-75
7. Dakshinkali Road 19 Km 1969

11. Irrigation

1.

Chatra Canal Project—35 mile long canal along with 16 distributaries of a total

length of (85 niiles and minor channels upto 5 cusecs capacity.

SL.

Projects

Location

2

3

Tika Bhairab (1-961)
Mahadeo Khola
Budhanilkanth
Ashe Khola Kulo
Lower Vijayapur
Phewatal Bund
Baglung

Jhaj

Kathmandu Vallé;
—do—
—do—
Chautre District
Pokhara Valley
—do—
Baglung District

Bara, Parsa & Rautahat
District

Acreage irrgated

—————

120
7,200

3,000

15,000
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1 2 3 4
10. Dunduwa Banke District 7,000
11. Khotku Khola Kathmandu Valley 1,8000
12. Godavari Khola ~—do- 2,200
13. Bosan Khola ——do— 500
14. Hardinath Mahottari District 900
15. Menusmara Sarlahi & Rautahat 4,500
District
16. Tinao Pulhi Majkhand District 50,000
III. Power
SL Projects Capaciiy Year of Completion
1. Trisuli Hydroelectric Power 21 MW 1974
Station
2. Surajpura Power Housc 15 MW 1981
3. Kataiya Power House . 19.2 MW 1977
4. Phuisekhola Powcr House 1 MW 1967
5. Devighoat Hydroclectric 14.2 MW 1983
Power Station
1V. Drinking Watcr Supply Schemes. 1 2 2
- T 7. h .
Sl.  Location Population Gaucher 200
——— e Beneﬁ_ttﬂ 8. Balambu 1,650
] 2 3 *
- T TTrTmTT T T 9. Bhimed Bazar 200
1. Sundarijal (Kathmandu) 2,35,000
: 10. Janpremi 150
2. Panchami 1
’ 11. Satang Darang
s Bk . ! 11,200
» Bishnumati > 1,23,000 12. Deorali 900
4. Chhahre Khola J 13. Sanga 1,500
5. Karki Manthali 1,5.0 14. Panauti 4,000

6. Sankhu

5,600 15. Amlckhganj

20,000
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1 2 3 in Kathmandu with 34 sheds, Nepal Ganj
with 18 sheds and Dharan with 13 sheds.
16. Biratgagar 45,000
VII. Airports
17. Dhulikhel 2,000
1. Kathmandu
18. Pohara 60,000 2. Pokhara
19. Bhaktapur 45,000 3. Biratnagar
20. Birganj 15,000 4. Bhairahawa
5. Janakpur
21. Bhairghewe 7,500
6. Simra
22. Nepalganj 10,000
. VIII. Telecommunications.
23. Janakpur 8,000
Telephone exchanges have been set up at
24. Rajbiraj 12,000 Location Capacity
25. 405 Handpumps in different 1. Janakpur 200 lines (Manual)
parts of Nepal 2,00,000 2. Biratnagar 1300 line (Cross-bar
Autamatic)
V. Helath 3. Jhapa 100 lines (Manual)
1. PAROPKAR SHREE PANCH 4. Birgani .
INDRA RAJYA LAXMI DEVI MATER- rean) 300 ::;‘tfc) (Auto-
NITY AND CHILD WELFARE CENTRE,
KATHMANDU. Cooperation with this 5. Hetauda 20 lines
project started in 1959 and facilities . .
constructed with Indian assistance include 6. Bhainse 10 lines
various wards of hospital, Out-Paticnt 7. Amlekhganj 10 lines
Deparment, Clinics, laboratories and .
dispensaries, operation theatre, central 8. Simra 10 lipes

sterilisation unit, doctor’s quarters, adminis-
trative block, X-ray unit, mortuary, and
equipment for various departments.

Location of No. of

hospitals ' Beds
2. Rajbiraj 25
3. Dhangarhi 25
4. Taulihawa 15
5. Gulmi 15
6. Illam 15

VI. Industries

Industrial Estates to promote small-
scale industries have been set up at Patan

IX. Horticulture

A massive horticulture programme was
organised under whichs research and develop-
mc!'lt extension services and marketing of
fruit varieties was taken up. For this Purpose
fiftecn horticulture stations were set up at
the following locations.

1. Baitadi

2. Jumla
3. Thak
| 4. Pokhara
5. Tansen

6. Sarmathang
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7- Dhusnone
8. Trisuli

9. Dhunibesi
10. Daman

11. Kathmandu
12. Dhankuta
13. Jaubari

14. Dhunche
15. Palpa

X. Education.
Tribhuvan University

India’s association with the development
of Higher Education in Nepal started in
1860, a year after the formation of the
first national University of Nepal—the
Tribhuvan University at Kathmandu. In
this University, the following facilities have
been provided/created with  assistance
received from India :—

1. Science Block

2. Library
3. Staff Quarters

4. Student Hostel
5. Girls Hostel

6. Stadium
7. Research Scholars Quarters

8. Gandhi Bbawan, Students Club, etc.

Provision had been made for science
equipment and other facilities to various
departments, and books to the Tribhuvan
University Library. To man the Post-
Graduate Departments of the Tribhuvan
University till suitable Nepalese teachers
become available services of Professors,
Readers and Lecturers were provided to
teach Chemistry, Physics, Botany, Zoology,
Mathematics, Commerce, Economics,
Political Science, Sanskrit, Statistics,
English, Geology, and Hindi.
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Trichandra College

The Trichandra College is a premier

- college in the Kathmandu Valley. To help

in the development and expansion of this
college, the Goverment of India extended
assistance in the construction of the Science
Building of the College and provision of
furniture, fittings and equipments.

X1. National Archives
Construction of National Archives

building and assistance in the cataloguing
and micro filming of rare manuscripts.

XII. Community Development

A scheme for village development was
taken up in 1959. Under this scheme about
1,500 works of local importance were

developed under the local development
work scheme. They were :

(i) School and-libraries 320
(ii) Drinking Water Schemes 710

(iii) Culverts, Bridges and

Bunds 280
(iv) Village roads 110
(v) Other works' 96
BHUTAN
Projects already completed

1. PENDEN CEMENT PLANT—pro.
duction of about one lakh tonnes per
annum completed in 1980.

2. GAYLEGPHUG LIFT IRRIGATION
PROJECT PHASE I—Completed in
1981 to cover for irrigation 2000
acres of land.

3. Pre-Investment Survey of Forest
Resources of Bhutan—Completen in
1981.

4. ROADS—2000 Km long road in
various parts of Bhutan—

(i) Thimpu-Tashigang (East-
West Highway) — 550 Kms.
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(if) Thimpu-Phuntsholing — 179 km. .

(iii) Tongsa-Sarbhang — 246 km,
(iv) Tashigang-Samdrup
Jongkhar — 180 km.
On going Projects in Nepal
I. Roads

MAHENDRA RAJ MARG —Central
Sector 350 Kms. The work on the project
started in 1972.

1I. Irrigation

RENOVATION AND EXTENSION OF
CHANDRA CANAL. The renovation and
extension of Chandra Canal including a 34
Km. long pump canal and distribution
system of the Western Kosi Canal is
presently in hand to provide jrrigation
facilities to about 34,000 hectarcs of land
and is expected to be completed in June
1985.

IIf. Health

1. EXPENSION OF BIR HOSPITAL,
KATHMANDU. Provision of an
OPD block and ancillary facilities at
a_cost of about Rs. 6 crores.

2. POLICE HOSPITAL. The Police
Hospital is being epuipped and
furnished at a cost of approximatcly
Rs. 30 lakhs.

3. PAROPAKAR SHREE PANCH
INDRA RAJYA LAXMI DEVI
MATERNITY AND CHILD WEL-
FARE CENTRE, KATHMANDU.
. Addition of a ward with 30 Beds and
expansion of the OPD Department
js presently in hand.

1V. Industrial Estate.

Fifth phase of the expansion of the
Patan Industrial Estate in Kathmandu
with the provision of additional facilities
and sheds for new industries.

V. Sports Complex at Pokbara.

The Sports Complex at Pokbare is

APRIL 5, 1984

Oral Answers 24

being enlarged at a cost of Rs. 10 lakhs
provided by the Government of India.

VII. Drinking Water Supply Schemes. '
A Scheme for providing water supply in

remote arcas at a tost of Rs. 20 lakhs is in
hand.

On going Projects in Bhutan

1. CHUKHA HYDEL PROJECTS—336
MW project is likely to be completed
in 1985-86.

2. BLACK-TOPPING OF EAST-WEST
HIGHWAY ~cxpected to be completed
in 1987. )

3: Indo-Bhutan Micro-wave link between
Thimpu and Hashimara-—expected
date of complction 1984.

4. Gaylegphug Lift Irrigation Project
Phase Il to provide irrigation to
2500 acres of land.

SHR]I BRAJAMOHAN MOHANTY :
Around 13 lakhs of people are in Nepal.
Now a part from our differences with the
Government of Nepal inareas of foreign
policy a new phcnomenon has taken place
there. Onc¢ American Missionary—Mr.Minzur
World—has started Rashtriya Samaj Sudhar
Sansthan. Serious efforts are being made
against the influx of Indians into Nepal and
about the migration of Indians. He is
carrying on anti-Indian propaganda, not
only against thc Governmcnt but also
against the people of India. This propa-
ganda may aflfcct the trade and trapsit
relationship with the Government of Nepal.
What stcps has the Government taken to
prevent it ? Has the matter becn taken
with the Government of Nepal ?

SHRI P.V. NARASIMHA RAO : I
think thecse two are un-related—what an
individual does, what a body does in Nepal.
It would have to be seen in a different context,
The context of the question is more or less.
factual. The hon. Member wanted to know
how much grants-in-aid has been given, what
are the projects, and the projects completed
etc. That factual information I have given.
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SHRI BRAJAMOHAN MOHANTY :
We have given grant to Bhutan to the
extent of Rs. 104 crores. It is not a very huge
amount. The fact remains that the Govern-
ment of Bhutan has permitted the
Government of China to conduct aecrial
survey of Bhutan Tibstian Border. 13y this
survey all thc technology that we have
transferred and the development that we
have undcrtaken there, all this information
will be passed on to Pakistan Has any
steps been taken to prcvent it so that no
such information is passed on to any hostile
country ?

SHRI P.V. NARASIMHA RAO : This
is about survey, photography or know-
ledge about the standing projects. What
the Mcmber is perhaps referring to is the
information which wc consider sensitive.
That is not covercd by this question .So
far as projects arc concerned,any survey—
aerial or ground, thcre are records available
everywhere. I do not think this supple-
mentary arises from the gquestion.

PROF. K.X. TEWARY : We all know
that India has participatcd in a big way in
the developmental activitics in Nepal and
Bhutan. But we are told that in the recent
years therc has been some lapse on the part
of our engineers and others engaged in
these projects. This, along with some
political factors has resulted into entry of
China in Nepal in a big way in the
developmental activity of that country. 1
wonder whether this reflects a set back in
our diplomatic rclations with the Nepal
Government. This worries us because there
is a tiradc against Indians in gencral and the
Government in particular by certain intecres-
ted quarters. Thercfore, this question of
executing the work and how we are partici-
pating and helping them should also be
viewed in the perspective of some political
developments there.

I would like to know from the Minister
whether it is a fact that it has reflected a
certain set back in our rclationship.

SHRI P.V. NARASIMHA RAO : Sir,
I have not heard any serious complaint
against the engincers and the manner in
which the works bave bcen exccuted. In
fact, the opposite is really true. Some of
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our projects have been executed very well
- indeed and they bave earned full praise

from the other side. So, I don't think that
there is any linkage between the execution
of the projects or the manner in which the
prcjects have been executed and certain
attitudes that one finds somctimes in some
quaters in Nepal. These two _arc not
r.lated at all and I would certainly say
that any suggestion to that effect is not
based on the facts.

s wwT 9 quW ; seaw W@y,
T AR AT W F oSN 2w §
& o3k 3 ¥ wogy @A <@ar vaw
Sfae & 7t §, afew aga s N
I AT AGFY 71 FAY 90t B Gfugifas
AT wEwifows gfeesior & agi win-
fraw swr &1 gm S39 23Qd & zger
AW 9T AT GFA 1 AU 9T H-
fagrz afeswr dmer # &1 e aifx A
T ATATE T AR QIC A T T A8Y
R199T ¥ anefadi @ gmd fawe &
wad § 1 SufY 30 seRT St el agran
arfee | gafag W1 4 N afafg
e g RfF seax & fasm &) ek
g & fag s #R A9 F7W 9@y o7
R E IR wwF faw @7y feaar wugr
wrg?

qeqe Aga : afa g=v)

SHR1 SATISH AGARWAL ; You
must Compliment the Member for this
question.

AR A sdfag wg §—
afd g3y, @rq |

ot dto dto mfay T : T Wi B
qW gAR waw agT qu¥ § e I a3
T F9 @ g ¥ ogw WA § fw
g AT 3% gieslas waw § gayg
t‘_l WEF AN AG AT R, Y wEw &
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qg ad F A gL A a8 Afww A Y
agi % 9tz g4 el F1 edA @ & fag
Ay § 1 St wwT agafaary & 9 w9
AT W WIka ¥ A sy § ) gafeg
aiepfas 8 gifds gfesin & s9@ sk
guIt g aga ay € oW ww @ &
wgt a5 Jgd W a1 g, g JW@HT
giepfas dag warfug ar faeqfaa gt

fg 5T v € )

wft AAGTE FAT : A5qeT AT, IAT
seor AN fagix &1 I Avr AqiA &
qrET & fawar-gaar § 1§79 § ¥ agal #
FRAIIE W 3w @iy gE g A W
ait g€ & 1 Aww § aga o afkat § 99
AT S fRge F1 avs aray §, W aw|
¥ aray g, AT gerw: AW awA )
a4 & gafga & 1 ey A F FSET FY
qrags & a§ o agd § Anfagwea
Wt gu &, afFT weArEt AR ArgEET o
T ag W At i § 2 eifaw
foota 7Y & @%1 § Al gw fafeaq anS
qe AEY 9T EF § | A ¥ AreaT g
N srasrd faar 8, ag ag § % o= fu=
a9 A AT g Afgal & N SwERw &
§ ga¥ AT A TH AG HT ANIAAH qAT
FHIH GE FWA 1 @1 g, forg & w13
o afzatr & dq ufa, IoF 87 X
qgq UM AEA AT @ AT A
guIEI 97 ¥ ¢F @a¢ 34t § v A
49 ¥ ST ¥ a7 & fau NE wEAfwaT
Alordiee gart § | F A9 F HISAA & qrAAg
AT St i SAAT KIGAT —Aq q WG
#19 fegan § ag aga AR §, a7 o1
2yt =ifge T sveT F w1 yaw @
sw W@ § afsa o fy #1 ¥&@d go
A7, ¥ A gHEAT E, FA IA® gt Afzq)
wrauer § fomd gr W wwfea A E
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AR g AN nr W W g,
foad +f gw wnifar QA E, ¥ wgd § o
e Y 39-fas ¥ Fyamar g AR R
AR R fm oA o gwE qer §
f& Mragz & slaaar @ gu Ao aw
a2 aréa & € ova, g9 fo«fa¥ ¥ g
TH @ ?qg Ara Hy ey Ay
F aR HqEr g, ag amer fre @
9T § R Algaar-dvar W-fas & fag
ATRTFIR ?

=t dto dYo wefag A : g Hare
¥ o A Ay W AN F J1T F 79t
gt 4, aq qawr qw1 E @@ R ¥
ST F TR ¥ X wgrar s qada
99 @Y T AR gy gwar  fr S adewr
* fau qar g &1 SEew g 9w gaR
Y Mowew & oA aR § gq% alx
PR NI Fgo Audg §, 89 Waai
® R 1gW IR Siw g e g, g
ag 9 foe ot w1 FuWT @ I gAR
feal &t W T @ R S fgal Y o
QT wTQT | 9gF aF I9-faF w1 gATe
9 a9 A qIH IAF) awEE  ad g,
afer qar H<& qae gwan)

off osgiER™ AU gare N wrf
FAEIE & a9 g ) Ao & aga @
N 99 @ § s W s
T TCH § FIR g TErr ¥ vE ek
1A ot =g gu §, ¥ A€ gy A
1T agf § | 9ge W@ A § ag s
ARAT §—AIR (rm FA F X § o
w1 SIY ¥ 9 @141 4g Fgh a% qgar
g1 dfFard afeat Ao ¥ fase §,
A wi oAt W Fqw & frad @,
afedi & weia A go9g ¥ fgrgeara v
0T 20 AT UFT SATHRT—aqufear,
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flqaie it gEafen—aqe
q3% 99 ¢ § | g WY Agh waw Ay
g afew 3 & (Amelt) Wiz w3 q R
¥ | wafw agt 8 w1 O Frw gE g
fag® gad Gar fzar §, ag w7 fra gg
a% gar & o w4 amEr )
qg T®T 7FAIR waaT f—eafae § snawn
=igar § fr g9 ax faawn qun e« gan
o frqr s iy qgT § 7

st dto dYto wfag UF : 4y 39 qA
q grafga 2 §, Afes A gm &1 @@
Iy WagA § % awr § 5 ag@w w1
19 Fgi a% gav g, fwaar amr &}
wgi-wgl 59 Ffemgar ard § 1 fpa @
Al Wit af §, ag TE aw AR
o T8 2V H Iaw arg F et
qHAT F |

Fishermen Missing from South Coast

+
*579, SHRI N. DENNIS :
SHRI SATYASADHAN CHAK-
RABORTY :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether cases of a number of fisherman
on the South Coast of India missing have
been occuring frequently in  recent-months;
and

(b) if so, the details of the action
taken thereon ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P.V. NARASIMHA
RAO) : (a) and (b) A number of Indian
fishermen have been apprehended in recent
months by the Sri Lankan authorities for
allegedly transgressing Sri Lankan waters.

As soon as information about the
apprehension of Indian fishing hoats by the
Sri Lankan authorities is received our High
Commission at Colombo immediately takes
up with the former the question of releasg
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of the boats along with their skippers and
crew members.

Out of a total number of 8 fishing
vessels apprehended till the end of March
1984, the crew member of the two vessels
‘Florida® RM 441 'and ‘Prima® 641 have
already been released along with their
skippers and crew members.

As of 30th March, 1984, 6 boats were
detained by the Sri Lankan authorities. The
skippers of all the boats are on bail in
Jaffna. The crew mcmbers of all these 6
boats, except RM 111, have already return
to India. The crew members of RM 111 ‘are
expected to return to India shortly. The Sri
Lankan authorities have also agreed to
release two of the remaining 6 boats.

Our High Commission at Colombo is
actively pursuing these matters in order to
cxpedite rcleasc of the remaining vessels
along with their skippers.

SHRI N. DENNIS : With regard to
the informaticn furnished in the answer
regarding the apprchension of Indian fishing
vessels and crew members and the steps
taken by our Government regarding their
release, I would like lo point out that cver
since the agrecemcnt betwcen Sri Lanka and
India regarding Kachativu some years ago,
Sri Sankan Naval Guards in guise of
patrolling operations penetrate into the
Indian sca waters and loot Indian fishermen
of their fish and prawn catches.

May I know from the Hon. Minister
whether the Government would take early
steps for bringing about an agreement
the two Government to enable a frec and
peaceful fishing by ﬁshcr.men of both
countries in the narrow sea waters dividing
India and Sri Lanka to maintain peacc and
tranquility in that arca and also to bring
about a permanent settlement on this
issue ?

SHRI P.Y. NARASIMHA RAO : The
terms of the 1974 agreement are there for
anyone to see. They nced to be imple-
mented strictly.

What is happening is that our fishcrmen
seem to be straying into waters which are
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claimed by Sri Lacka and itis there that
they arc apprehended.

Similarly, some Sri Lankan fishermen

also are straying into our waters and there’

have been cases where we have apprehended
them.

This is more a matter of not knowing
so well the boundary in the vast expanse of
the sea. Wc have been trying to see if somc
visible buoys etc. can bc madc to float
round about the boundary linc. But, I am
told, that it is very expensive.

Meanwhile, we arc also strengthening
our coast guard so that proper warnings
can be given in time.

These arc some of the measures that
are being contemplated.

But I have not come across so far any
case where Sri lLanka authorities have
crossed into Indian waters and apprehended
our fishermen.

It has been more a casc of straying into
each other's waters.

So this question which has been raised
by the hon. Mc¢mbers is of a
kind. :

We have not comce across any concrete
instancc where it has been alleged that Sri
Lanka authoritics have deliberately crossed
into our waters and apprehended our fisher-
men or have otherwise harassed them.

SHRI N. DENNIS : There are {requent
reports in press regarding  this aspect and
representations have also been made to
Government regarding this madter.

Another point which 1 would like to
make is that in viclation of intcrnational
law and principles in the usage of sca
watcrs, foreign fishing vessels and other
vessels intrude and intorfere in our sea
waters and carry on f{ishing opcrations.
There are frequent occurrences of snatching
away of fishing nets and other utencils and
therc are also reports of loss of life of
fishecrmen. The strength of our coast guards
is not adequatc to cover the extensiyve
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territorial waters and the equipment is also
not adequate. May I know from the hon.
Minister, in the interest of mnational
sccurity and also to protect our fishermen,
whether the Government would implement
the proposed massive plan to modernise
coast guards and take other ecffective steps
to protect the life and properties of
fishermen ?

SHRI P.V. NARASIMHA RAO: I
have just submitted that we understand that
a plan for strengthening the coast guard is
under consideration, and it will be imple-
mented. I do not know how massive it will
be because at the moment it happens to be
inadequate, and given the long coastline
that Tndia has, if it has to bc massive, I
think it will have to be manifold and I am
not surc whether it is going to be possible
within one Five-Year Plan. But I am sure
that the intcntion of the Government is to
progressively strengthen the coast guard.
Mcanwhile, whatever incidents occur, of
the kind referred to in the question, we
will have to deal with them on a case-to-
case basis. If the hon. Member has any
cascs where he thinks that certain trans-
gressions have taken place, he may kindly
bring them to my notice and I will certainly
take action.

SHRI SATYASADHAN CHAKRA-
BORTY : All these cases were reported and
I am glad that the hon. Minister has taken
prompt action in taking up ithese cases,
particularly in the case of Prima, Krishna
and Chaffco—all these were apprchended
and the Government of India actually took
up all these cases. But T would like to know
whether it is a question of exploiting the
fishes in the cconomic zone. You know,
there is a dispute in the international law
regarding the extent. I want to know

. whether you have got any firm agreement

with the Sri Lankan Government as to
the extent of the economic zone. This is
number one. Secondly, it is possible that in
many cascs these fishermen may not be
responsible; becuase of bad weather
conditons, they stray. It is seen that, when
they are apprehended, for two or three
months they have to stay therc, their
familics suffer and all that. You must
maintain the best of relations with our
neighbours, Sri Lanka. Is the Government
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thinking of imparting training to our
fishermen as to the rules of international
law so that, if they are well trained, they
will not transgress and put them into
difficult conditions ?

SHRIP.V. NARASIMHA RAO : To the
extent this can be done, it is already being
done. But the point is, it is an economic
problem; it is not so much a problcm
of knowing or not knowing the international
law. They have been in the habit of going
right upto Katchatheevu. In 1974 this
agreement came and then they were told
that they could not go and fish there. It is
difficult to make them understand that
because of an agreement, hcnce forward
they would not be allowed to go. They
know it. But there are some stray cases of
their going to the other side and being
apprchended. On the whole, they are
observing it. Only when they are not able
to observe it for any reason, including
reasons of weather, this is being done,
thers apprehensions are taking place. After
all, it is only eight vessels, out of which
four have been relcased now; only four are
remaining with them. It is not a very large
number considering that for such a long
time this has been going on. So, at any
given time there will be four or five or six
like that with them. These would have to
be taken up necessarily on a case to casc
basis.

SHRI SATYASADHAN  CHAKRA-
BORTY : What is the extent of our
economic zone ?

SHRI P.V. NARASIMHA RAO : That
has been decided.

SHRI K. MAYATHEVAR : What is
the territorial water limit according to
international law between that country and
our country ?

SHRI P.V. NARASIMHA RAO: All
that has been settled. The point is that
there are some arcas which are closer to Sri
Lanka but fall within our jurisdiction.
Kachathiva has now fallen into their
Jurisdiction. So we have to know where our
area is and if these boats cannot go to
that area, we will have to think of enabling
our own fishermen to have trawlets and so
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on so that they could do some deep-sea
fishing in our area which is a little distant
from our coast. So, as a result of the new
situation, certain new steps will have to
be taken and these steps are being contem-
plated. '

SHRI A.T. PATIL : The law of the sea
has recently been promulgated and I think
Sri Lanka is also a party to that law.
There the contours of the economic zone
and the rights of fishing have been well
defined. But may I know whether the
Government would explore the possibility
of having a bilateral agreement between
the two countries in view of the geographi-
cal situation so as to confer upon the
fishermen of both the countries a mutual
right to fish in the concerned waters
between the two countries ?

PROF. N.G. RANGA : Overlapping
area.

SHRI P.V. NARASIMHA RAO:
Bilatcral action in pursuance of the law of
the sea has not started. Actually, the law
of the sea is still in the finalisation stage.
So when itis finalised and when inter-
nationally itis accepted by all countries,
they will enter into bilateral relations. That
will be done only when it is finalised.

J and K not Shown as Indian State in West
German Maps

#580. SHRI B.V. DESAI : Will the
Minister of EXTERNAL AFFAIRS be

pleased to state :

(a) whether the West German maps
ignoring Jammu & Kashmir as Indian State
was recently published;

(b) whether all the four maps in
Annual Report of ths Federal Government
separate the State from - India by an inter-
pational boundary;

. (c) whether they have drawn a broken
line between the J & K and Pakistan.
occupied Kashmir;

(d) if so, the reaction of the Indian
Government thereto; and

-
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(e) remedial steps being taken in this

sgard ?

THE MINISTER OF EXTERNAL
FFAIRS (SHRI P.V. NARASIMHA
AO) : (a) Yes, Sir.

(b) In a set of four maps included in
Report of the Federal
jovernment’® for 1982 of the Federal
tepublic of Germany, the State of Jammu
t Kashmir is shown separated from India
y a continuous line, and not by an inter-
ational boundary line.

_ (c) Yes, Sir.

(d) and (¢) The matter has been taken
ip with the Government of Federal
Republic of Germany with a view to
-ectification of India’s external boundary
n their maps.

SHRI B.V. DESAI : The hon. Minister
s pleased to give in his reply that it is
10t the international boundary and that
it is a oontinuous line. Again a broken
ine between Jammu & Kashmir and
Pakistan-occupied Kashmir has been
drawn.

May I know from the hon. Minister—
what is the explanation or interpretation
of this continuous linc, broken line and
international boundary and all that ?

Secondly, I want to know whether any
international boundary line has been drawn
in between Kashmir this side or on the
other side of it, whether there is any
international boundary line and if so, on
what side ?

SHRI P.V. NARASIMHA RAO: I’

have got a copy of the map. What has
been happening is that different countries
bhave been adopting different marks for
this line. They are not uniform. In this
case we have pointed out that the manner
in which they have depicted Jammu &
Kashmir and the boundary line thereof
is objectionable from our point of view
because it does not conform to our stand
and the facts as we know them. They
have said that they will rectify in future
and they have also asked for our clearcut
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views in the matter in writing which we
are in the process of giving them.

" SHRI B.V. DESAI : My question has
not been replied. What is the interpreta-
tion of this continuous line and the
difference between continuous line, inter-
national boundary line and the broken
line? And is there any international
boundary line drawn in these maps ? If so,
on what side ?

SHRI P.V. NARASIMHA RAO : As
Isee from the map, the international
boundary line which is generally drawn
between one country and another, com-
paring that with the manner in which the
lines pertaining to Jammu & Kashmir have
been drawn would indicate that they
think.J & K as separate from India.
This is the objection we had and we brought
this to their notice.

SHRI B.V. DESAI: I want to know
from him whether the Government has
obtained information as to how many
countries have not agreed in showing
Jammu and Kashmir as part of India and
whether there were any countries which
repeated the same mistakes even after the
Indian Government has pointed out to
them and whether the Government proposes
to take serious note of, this in future with
the countries with respect to the Indian
territory.

MR. SPEAKER : The questiomr hour
is over.

WRITTEN ANSWERS TO QUESTIONS

Universities and Colleges Imparting Training
in Rural Development

*575. SHRI GHULAM MOHAMMAD
KHAN : Will the Minister of EDUCATION
AND CULTURE be pleased to lay a
statement showing :

(a) the names of universities and
colleges that are imparting training in
rural development; and

(b) the nature and details of financial
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assistance from the Centre available to
them ?

THE MINISTER OF STATE OF -THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) and
(b) There are 23 Agricultural Universities
in the country at present. All these
Universities are offering Rural Sociology/
Rural Development as a Course in M.Sc.
(Agr. Extension). Similarly, Community
Development/Rural Development as a
subject is taught at B.Sc. (Agr.) level
also.

In addition to Agricultural Universities,
the following Universities have set up
Departments of Rural Development/Rural
Studies :—

1. South Gujargt University, Surat.

2. Srikrishna Devaraya University,
Anantapur.

Bangalore University.
Banaras Hindu University.
University of Hyderabad.

& v or oW

Viswabharati.

Rural Development or Rural Studies
as a distinct teaching programme is also
offered by thc Bombay Universify, Shivaji
University, Bhagalpur §Iniversity,
Karnataka University, Gujarat. Vidyapith
and the Gandhigram Rural Institute.

The Indian Council of Agricultural
Research provides financial assistance to all
Agricultural Universities for the development
of their academic programmes. This
includes assistance for infrastructural
development, purchase of equipment,
appointment of staff etc. In respect of
the other universities, such assistance is
provided by the UGC the all academic
programmes including programme of rural
development. The precise quantum of
assistance in each case is determined after
an assessment of the proposals submitted
by each University by the Visiting Com-
miftecs®inmitnted by the University Grants
Ceminmsion.  Besides, the Commission has
offercd a sced money of Rs. 10,000/~ to
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- each University for preparing proJecu ol

integrated rural development.

FAT AN ¥ wrw-fw wrgwt o wwen
WTAY AT gV Wt & ewT Qe
- wf wrfA fawwn
*581. ot gOwr e : war Rer v
fasafafaa wrasrd auiy aer faaoo
FAT-T2H g @A &) 7 L0 fig :

(%) Sa< s2w § go fead fpwidizy
W areT FAR I A Prad fewhsirec
WEAN qar fead Fpeidlzy  dee-r
TR §;

(@) wre facity ad % agt ferdt
fesiter  dexdsr @ oY are-dor
qET § axEN o faare g o sadw
A 9 fret gAufe e @R o
@WaAT g .

() %1 @ gT AEAT ® €9 g
€ I [qOTT *7 ST N FTeT &
faarueta §; <

(w) afz g, @ @ et & any
741 § 91T 94 9% fpat wmufo a iy
wY garaAr § ?

o st % wom st (st wlte &
WG ANE) : (F) I A0 F g wwarg
=8,882 fifo Wro (31.3.83Y)

TR arE = 5,924 fwo o
AT ArgA == 2,956 fFo e

Gy et = 2 fiwo site

(9) T 52w # hee anr & ol
wIgA ¥ agara o favafafaa afaad
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ggafea & wft § ) gAY aufa § dafgm s A famraar g —
W de  afcaytTe & AR AR 31.3.84 a% 1984-85 ¥
(s0% wwifqa ad qfcsaa
wTq ) (70T 79 &) Ty
1. TURTATE-THATL (Fo HATo) 7.83 2.97 3 5q%
2. HTANYT-ATE FAT HIL
ATARAT-+] GeATT (Fo ¥ATo) 9.08 0.015 1 g
3. ATTVRY-EAY (To o) 40.93 4.97 3T0%
4. T ¥ ANSYI TF
GUTATAT TET ATEA AT
YT & ST a6
i s afeada 24.66 FIE g 1 gt

(=it @ GRS FY DAAT ST B e fwhy s e g)

v afcsanl § g @3 @
asq fafg wwg-uwg 9% STEW ¥4 X
faste sl

() &w% gUA W mza‘ia:r T
F@ &7 F1E SEaE fFEreE ad g
g, E-%gf g qefi/aned &
TS AGAT WHewEd gAl ¥ AIY-qE-
graw 9T STefaEaT W & AR 7
qafaafor &< A groen T qg ¢F
gaa g § 1 g9 9w &Fa feg g
sl B QT 3 gag W T feg
AA I ITY 9 & @A & fog
fomtor wrd, AeiA & qw-t16 wrdw-—
wor 11 & sredos @it o & fag wmane
wrerr-arerT faemay ot § )

(=) sret Y v

Vocationalisation of Secondary Education

*582. SHRI SANAT KUMAR
MANDAL
SHRI K. PRADHANI :

Will the Minister of EDUCATION AND
CULTURE be pleased to state

(a) whether  vocationalisation of
secondary education has proved to be
virtual non-starter under the 10 plus 2
plus 3 system;

(b) if so, the reasons therefor;

(c) which of the States have adopted
this system and what assistance had been
given by the Centre to them;

(d) whether Government propose to
enforce this system during the 7th Plan

even if necessary by meeting half of the
expenditure involved; and

(¢) whether this profession oriented
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education would be better than the present
system which aims at degrees only ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a) to (c)
Vocationalisation of secondary education
has not been a non-starter under the
10-}-2 system but the pace of progress has
not been as fact as was envisaged. The
following 12 States/Union Territories have
jntroduced vocational courses under the
programme of vocationalisation of Higher
Secondary education :

1. Andhra Pradesh

2. Assam

3. Gujarat

4. Haryana

5. Karnataka

6. Kerala

7. Maharashtra
Tamil Nadu

9, West Bengal
10. Andaman & Nicobar Islands
11. Delhi
12. Pondicherry.

There was a Central Sector scheme
providing assistance for vocationalisation
to State Governments till the Fifth Five
Year Plan. However, this scheme along
with many othcrs got transferred to State
Sector from 1979-80. In the Sixth Five
Year Plan there has been no Central
scheme to provide financial assistance to
States for opening vocational courses in
schools.

(d) The Seventh Five Year Plan is
presently under preparation and the
approach tofoutlays for vocational education
have still to be finalised.

(c) Vocationalisation sceks to relate
education to productivity to sccure rapid
economic development, the principal aim
being to equip youth with such technical
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skills and competencies founded on
scientific principles as would be needed In
today’s society.

Encouragement to Yoga

#*583. SHRI A.R. MAILLU :
SHRI K. MALANNA :
Will the Minister of HEALTH AND
FAMILY WELFARE be plcased to
state :

(a) whether it is a fact that Government
are encouraging Yoga practice instead of
depending solely. on allopathic treatment
for discases;

(b) if so, the number of Yoga Research
Institutes which have been established by
the Unign Government in the country;

(c) whether Government propose to
introduce Yoga as a subject.to be taught
in the Medical Colleges also; and

(d) if so, the details regarding the plan
of Government in this regard ?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B.
SHANKARANAND) : (a) It _is the policy
of the Government to encourage the Indian
systems of medicine and health care
including Yoga and Naturopathy.

(b) The Government of India have set.
up (i) the Central Council for Research in
Yoga and Naturopathy and (ii) the Central
Rescarch Institute for Yoga, New Delhi.

(c) and (d) Yoga as a subject is already
included in the curriculum prescribed, by
the Central Council of Indian Medicine,
for Ayurvedic Degree Course.:

W@ grar aw & srfewrfoat o ool
AT TATATH waet Afr

*584. st welTT aWyweY : T W
wofY 98 TR ¥ FaT FGY o

(F) "1 w7 FAT WA Wi
WA A F W gt aw F s en
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sfasrfeal #1T sRafE) # eafa Ak
wrataw & graew & wf Aifa faife
Lk § '

() afe g, @ e sah
L S '

() F1 I Afq 1 ST FQ@
gUSE gua IGT WE AT WE N F
¥ g a9 & 7f afgmQ JaT g ?

o ey & I WAy (st "o Mo
WM q0E) : (F) s (@) vofxg
wife ¥ afamifeal 1 adeafa a9 gean
o (T ¢ AT A & q3) Wl Ay, 1981
¥ sgwe & andr § X arqeafam
el § aimafa T gt a« fafagsi
* FIarT Y At § | gl aw TqTAFATI
1 gred 3, FITAT: T GL@AT IR F
wif @ suwafra afasd & e 93
qiw a§ ¥ afas gy a® §a ag fear
srrat § gt e, afics sl A g9
THT F AT HIA A HEAT a%
& dtfaa 9 § gt 5 afawia aw faast
At wgas Afg A9 Hew gEAAF A1
A<l §, qA aQar 2, AR 99 ¥ &
X TYATFAWT HAT AT ag § )
g™, ¥ sAafEl & s wm &
Wa e qdi 97 warFafa w1 faan
arat &1 agias Su-fadeaw) , Iv-fAadast
A faderi) ¥ TGTARGLr IA%! WK &
sava & fog oy & v Gy
Wt Trorgfoa sfasrd &) uF & 97 9T T
aq § afus Jara Ag) W@y faw smav

(v) gwifs  awrma:  af @fa
gAY 9Ty §, feT o worrga & fga @
AYAT  FTFFAT F ATYIT 9T AYqE W

LA
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e wiaTiedl & wrfernt o
Twa

*585. it Jrqurer Fag weaw : AT W™
WA g TATX T FIOT H o o

(%) ®v A% s w1 WY {ar
AR s S & da1 o Fqyg
IR 9T gud aifga (g7 anfe) wr
QT fean smav @, afz g, @ 99d=a
faga aYT amdwi FradYur war ;.

(@) gEfae W|@d & gow@and
fedtor alxsax WA & grrrare H qa
wAA1TEl & vqra 9 ¥ fray anfiral Y
Ao fear a1 R aedde st o
g A

() qaw F=fat & anfual &
fead ardes 9 dMAw & qr9 fasr-
T g ?

o sure § e dl (ot wite Wo
ATHT W) : (F) e faawor qur-gew
q3 g fegraar §

(@) 1981, 1982 ax 1983 &
S faafoa, o sdfwl & it

FY WEAT §H AF § 21—

(i) guzrae dew 413
(st WR)

(ii) oo dew 161
(Teta< 398)

(1) WA F 373,
ferm
T A fevre @ A g
i /Senew giel aifa FpdafEl &
arferat (ett/afe/oiigwy -6 agwe
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% amT< e Frgfe @Y % g o dter

Atz & @ dlx ux g s #
fagfaaat favafafaa afdfafeat &
.m'}g__

(1)« w wawrfat ﬁ T &
A g 91

(ii) s I sl o ¥ar fagfa
I gy Jar F wA gy G
W |

. 2. graTeaa: aUY sfdeafaal #, faad
fs zg wse « Fagfmar agaa &
s=ifa) & g/ fagar/fag agwar
o o3 frgfea & oo % §13°
wal & eadlqa HgHET ® AHIT I
fagfea &1 w9 fawe daegy w1 o fRar
ST gHar g1

3. @& fagfm  amTega: 49 & (Aot
1) &R gv & (SefrIv) & el d=f
¥ o v ) ageET & osmEr 9%
fagfym & SwiEaIT &1 g @1y
@ T difaw awFaEl F wew H
fagifea ad g w3 =fge

4, ATFT & AIETX 9T fagfaaat
s+ fac faeafefed smafawar w0
fagifea fFar aar g - —

(i) Tg2? & Aua feam@ 3 aF
sl & anfga

(i) ¥ T wdwfal & anfe
faael, & § A, W
gt & afeorrreaey, Jar #
W g g G oA

(iii) a7 & wx gq fedng @
X HH=TEAT & avfia
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5. fagfeqat  anmElt 9 audwe
giter %< &1 ardt § < anfiga & aranfenr
e zwH giw ad AT/
aeqr ¢ fager faadt argg zar &
ardrg & A Y

6. T "ty |re § Ja71 F WA gq
fedaa 1% ey sdafal & afal N
FgFeT & a9 fagfmat wifas
faamr v %@ avam ¥ d fag ag
ogRW F SITATT HI o1l §

¥ fasafaarsat & sivfos ax

*586. ot Ggw aw<: wr farn Wi
wegpfa a- ag qoA wY g & fw:

(%) s-8 ¥ isNg faeafaaey
" | F I H97 Jufas g7 &
Ay ¥ fuggs @ & ok fwg diwras;
T

(&) & g9g ¥ awT grq #v
IqgIUenHT 3y fru s i@ §?

e st awrfa amemw ey
weTerat €Y Ty A (shwe givwr St -
(%) X (@) S99sg gAaT & FFWIC
¥l faaafaamadl & $aw  qarw g
fasafaareg if g d%al & dfas
Faaffcr srawal & fasz wr g faza-
faemera TR a@af & duem 9@y
&8 Sqral & wieqw ¥ fasfiaa o W
faafys & & fag adr sa@ we

w e
g ifert & feg W2 § afy

*587. off favar un gwafear: sar
fadw &= 38 T ) Fur S o :
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(%) @1 g arat | S AIX §TYF
Wity gaaar #1 gear ¥ wfqad
W gfg M sma F @y g ATER W
fasix g afaal & fag #eragd
L

(&) %1 wTwIT & 9g qaT @4 g
i goF araT & fag sn3gd #30 d ani
fraegr Fafy a9 fradt afg & @
CHUIES

(v)ad 1980 ¥ 1983 & &Rm
aq-q17, fFad =afaq awag § go W g
a1 firad geuF aaffaal ot ag gfasr
a@l faq& a1 ?
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fadm ot (s o W0 Avfag ww) :
(%) o, ¥ 11984 & fag gw arfdl
1 ®1Er 21,000 fraa fear wan
2 1 8% sreraT 1,000 safirral W fadwl
¥q¥gy oo gafgdi ¥ g fd
HET & ST 9T AT AR § agafa
&Y St

(@) gt R g@ard N FEIA
3 fir g a7 & faq adea s arEl A
geqr ge av agdl o W g gEAr €
T ) :

(w) aza ®r Feor qror faawr @
fam war &1

faawor

af a9 g1 fawra gray

STe ATREA g aifay ST STHEAL g g

FY gear T g&qr Y geqt %Y geqr
1980 20,630 13,173 4,866 4,866
1981 16,333 13,245 7,699 7,699
1982 34,513 9,965 11,010 11,010
1983 IqAY AGY 9,885 12,743 11,585

National Highways and Bridges in Various

Pending Comlhetion

588. SHRI N. DENNIS :

Will the

. Minister of SHIPPING AND TRANSPORT

be pleased to state :

(a) whether a number of National
Highways and bridges thercon have not

been completed in various States;

(b) tf so, the details thcieof; and

(c) steps taken by the Government to
get these projects completed ?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHR1 K. VIJAYA
BHASKARA REDDY) : (a) to (c)
Presumably, the Member is having in mind
the missing road links and missing bridges
on the National Highways. A statement
indicating the position is laid on the table
of the Sabha. Deficiencies on these accounts
are bcing attended to according to the
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“availabllity of resources as part of ‘the
dévelopment of National Highways _which
is a continuous process. In the missing
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links, alternative routes are however

available along States. roads adopted as
temporary National Highway alignments.

Statement

Present postion of Missing Road Lirks and Mming, Bridges on -Na'manal.nghmy,'

8. No. "National State Section Approximate
. Highway length (kms.)
. No.
Detalls of missing roads :
1. 23 Bihar Gola-Ormanji 35
2. 23 Bihar ) Kolebira-Sehariore
(near Birmitrapur .
in Orissa) 35
3. 23 Orissa Talchar (Pitri Junction.)
Kamar ‘ 40
4, 17 Maharasthra ’ Zarap-Gea Border - 24
5 4A Karnataka Khanapur-Anmod 35
TOTAL 169
Detuils of missing mojor bridges :
1. 17 - Goa Colvale Bridge In progress.
2. 49 Tamil-Nadu Pamban Bridge In progress.
3 ! Orissa Brahmani Bridge
4. 31 West Bengal Torsa Bridge

NOTE : Present position of missing road links and niissing bridges indicated
- National Highway length as on 1 4.1980 and does

above pertains to the
not cover the length 0

system in the
inventorisation of deficie

Short Stay Homes for Women Facing Soclal
and Moral Danger Due to Family Problems

9589, SHRI' ARJUN SETHI : Will the
Minister of SOCIAL WELFARE be pleased

to state ©

(a) whether it is a fact that some
centres are running under the scheme of

f 2375 kms added to the National Highway
North Eastern region ctc. during the Sixth Plan for which
ncies is still in progress.

short stay homes for protecting and
rehabilitating women facing social and
moral danger due to family problems;

(b) if so, the details rding -
names of centres in Delhi; regarding Iho
names

(c) the of the voluntary
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organisations associated at these centres for
this scheme; and

(d) the work done by them in the last
three years and money spent thereon ?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P.K. THUNGON) : (a) Yes, Sir.

(b) and (c) In February, 1984 the
Government sanctioned an amoYnt of Rs.
8,000/- to SAHELI, for setting up Short
Stay Home in Dethi.

(d) SAHELI was set up in early 1981
and got itself registered on 6.4.1983, The
important activities of this organisation
have been to provide various services, such
as, employment, legal advice, shelter,
counselling, medical advice etc. to women
in distress.

Conversion of Dehri-Pipradih Line

¥590. SHRI RAMSWAROOP RAM :
SHRI RAMAVATAR SHASTRI :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether there are large deposits of
lime stone in Rohtas and Palamau districts
of Bihar which can sustain many cement
plants of several million tonnes capacity
each;

(b) whether due to lack of transpor-
tation facilities lime stone deposits have not
been utilised for the establishment of
cement plantfs;

(c) if so, whether Government are
contemplating to modify the existing narrow
gauge line between Dechri and Piparadih
into a broad gauge linc extend it upto
Jaradag near Bihar, U.P. Border; and

(d) whether Government are contempla-
ting to extend the existing Garwa-Bhava-
nathpur line to eight Km. east of Bhavanath-
pur so that Bhavanathpur and Jadunathpur
is linked and a cement plant could be
established there ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C.K.
JAFFER SHARIEF) : (a) to (c) There are

" APRIL §, 1984

Written Answers 52

limestone deposits in.the area, and limestone
movement to Cement Plants is taking place
on the existing NG line, though the quantum
of traffic has been fluctuating. Enquiries
made during the survey carried out in
connection with the provision of a BG line
from Dehri-on-sone to Amjore/Banjari to
Pipradih revealed that the shortfall in
movement were mainly due to power
shortage, labour trouble, break down in
Cement Plants etc. A re-appraisal of the
earlier Survey Report of 1976 has recently
been carried out (1983), and the Project
Report is under examination. The question
of providing a BG line will be decided in
duec course on completion of examination
of the re-appraisal report subject to
availability of resources and clearance by
the Planning Commission.

(d) No, Sir,

Expenditore Incurred on Construction of
Jetties of Andaman and Nicobar Islands

%591, SHRTI MANORANJAN BHAKTA :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) how many jetties have been
constructed by the Andaman and Laksha-
dweep Harbour Works in the Union
Territory of Andaman and Nicobar Islands
since its inception and the total expenditure
incurred on each jetty; separately;

(b) whether Inter-island ships Yerewa,
Onge, Sentinel and Chawra can go along-
side Diglipur, Mayabunder; Rangat, Hut.
Bay, Katchall, Kamotra and Campbell
Bay;

(c) whether Government proposes to
extend the jetties of these areas for
providing facilitics to bigger type of vessels
to go alongside; and

(d) if so, details thercof and if not,
reasons thereof ? -

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI K. VIJAYA
BHASKARA REDDY): (a) The under-
mentioned Jettics have been constructed by
ALHW in the Union Territory of Andamap
and Nicobar Island since its inception ;:—
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SI. No. Location of Jetty

Total Expenditure Incurred

(Rs. in lakhs)
1 2 ) 8
L For mainland vessels
PORT BLAIR
1. Haddo Point © 238,51
2. Chatham 150.58
II. For Inter-island vessels
PORT BLAIR
1. Cholunga 18.79
2. Phoenix Bay (Fisheries jotty) 67.18
NORTH ANDAMAN
3. Diglipur 9.58
MIDDLE ANDAMAN
. 4. Mayabounder 15.90
5. Rangat 13.00 -
6. Havelock 6.30
LITTLE ANDAMAN
7. Hut Bay 34.80
GREAT NICOBAR ¢
8. Campbell Bay 31.50
9. Kamorta 14.91
10. Katchal 22.82
1. For Local Ferry Boats
PORT BLAIR
1. Marine Dockyard 9.07
2. Panighat 2.54
3. Bamboo Flat 2.86
4. Dunda.s Point 2.73

5. Haddo

4.98



55 Written Answers

. APRIL 5, 1984

Writien Answérs 86

1 2 3
6. Junglighat 6.29
7. Gandhighat 9.89
8. Mithakhari 3.24
9. Neil 4.83
10. Long island 9.93
MIDDLE ANDAMAN
11. Bajota 2.12
12. Parangara ' 1.48
13. Kalighat 1.60
14. Yeretta ’ 3.27
15, Strait 4.86
16. Nilamb;lr 16.36
17. Utlara 9.62
LITTLE ANDAMAN
18. Dugog Creek 4.32
CAR NICOBAR
19. Malacca 5.00
20. Tectop 498
1IV. For Vchicle Ferry
MIDDLE ANDAMAN
(i) Kadamtala 9.62

(b) Inter-Island ships YEREWA and
ONGE can go alongside all seven places,
namely, Diglipur, Mayabunder, Rangat,
Hut Bay, Katchal, Kamorta and Campbell
Bay whercas SENTINAL and CHOWRA
can go alongside all places except Diglipur,
Rangat and Katchal.

Extension/Strengthcning of threc jetties
at Diglipur, Rangat and Katchal to enable

accommodation of SENTINAL and
CHOWRA is in progress and is expec'ed to
be completed by December, 1984,

(c) and (d) Extension/Strengthening of
Mayabundcr and Kamorta to accommodate
ships bigger than SENTINAL and CHOWRA
is in progress and is expected to be comple-
ted by December, 1984. Berthing of bigger
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vessels in other jetties is found not necessary
at present.

Providing a Stoppage of Debradun and Janta
Express at Malarna Station

#5922, SHRI SATISH AGARWAL :
SHRI RAM KUMAR MEENA :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether Government have received
a request from Government of Rajasthan
and also there is a great demand of public
for providing a stoppage of Dehradun
Express and Janta Express at Malarna
Railway station;

(b) if so, whether the matter has since
been considered by Government;

(c) if so, the time by which a stoppage
of both the trains are proposed to be
provided at Malarna Railway stations as
there is no stoppage of these trains between
Gangapur City and Sawaimadhopur stations;
and .

(d) if not reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C.K.
JAFEER SHARIEF) : (a) No request has
been received from the Government of
Rajasthan for stoppage of 19/20 Dehradun
Express and 23/24 Janata Express at
Malarna.

(b) to (d) However, this proposal has
since been examined but not found justified
due to meagre long distance traffic offering
from Malarna station.

Doubling and Electrifieation of Bandel and
Katwa Line

*593. PROF. RUP CHAND PAL : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether Government are aware
that persistant demands have been made
for all these years for doubling and electri-
fying the railway line between Bandel and
Katwa in the Howrah Division; and
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(b) what steps the Government propose
to take in ncar future to fulfil the above
long standing demand ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C.K.
JAFFER SHARIEF) : (a) There have been
representations for doubling and electrie
fication of Bandel-Katwa section (BG).

(b) A survey has been included in the
Budget 84-85 for augmentation of the
capacity on this section. Further action
will be taken after the survey has been
completed and survey report examined
subject to the availability of funds.

Electrification of the section will be
considered in due course depending on the
growth of traffic and availability of
resources.

Repair of Temples Around Mansarovar
and Kallash

¥594. SHRI SURAJ BHAN :
SHRI ATAL BIHARI
VAJPAYER :

Will the Minister of EXTERNAL AFFAIRS
be pleased to refer to reply given to UsQ
No. 1443 on 1.12.83 regarding disrepaired
temples around Mansarovar lake and
state :

(a) whether temples in the Mansarovar
and Kailash arcas of Tibet arc now in
ruins;

(b) whether China has been sounded
for the repairs of these religious monuments;

(c) if so, the rcactions so received; and

(d) whether the Buddhist religious
monumenis were also included in the talks ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P.v. NARASIMHA
RAO) : (a) The Government have come
across reports to this effect.

(b) and (c) The Government of China
has been requested to  look into the matter
and its response is awaited.

(d) Monuments of rcligious significance
in general in the Kailash and Mansarovar
region were covered by the request.
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Bridges Sanctioned and Approved Under
Inter-State on Economic Importance
Loan Scheme in Orissa

%6531, SHRI GIRIDHAR GOMANGO :
Will the Minister of SHIPPING AND
FRANSPORT be pleased to state :

(a) the names of the bridges suggested
by the Government of Orissa during Fifth
and Sixth Five Year Plan for inclusion
under °“‘Inter-State of Economic Impor-
tance’’ loan scheme; and

(b) bridges sanctioned and approved

Ministry as loan assistance to that State for
the said bridges therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z.R. ANSARLI) : (a) and (b) A
statement indicating the proposals received
from Orissa Government and those approved
by the Government of India during 5th and 6th
Five Year Plans for inclusion in the Central
Aid Programme of State roads of Inter-
State or Economic Importance is attached.
The bridge over Baitarni on Anandpur-
Bhadrak road was taken up during the 5th
Five Year Plan and according to the State
Government progress made is about 359,
Action has been initiated to sanction loan
assistance of Rs. 108.00 lacs for the Vansa-
dhara bridge and Rs. 150,000 lacs for the
bridge over Brahmani under the Central
Aid Programme of State Roads of
Inter-State or Economic Importance, the
balance being met by the Statec Government
from their own resources.
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No.

1

1.

6,

Works proposed by the Govt.
of Orissa for loan assistance.

2

Sth Plan

Bridge over river Brahmani (in
Dhenkanal Distt.) on Dhenkanal-
Kamakhyanagar Road near
Kamagarh.

Baitarni Bridge (in Keenjhar
Distt.) on  Anandapur-Bhadrak
Road.

Brahmani Bridge (in Sundargarh
Distt.) on Rourkela-Benai Road.

Vansadhara bridge (in Keraput
Distt.) on Gunupur-Rayagada

Road.

1)
Bridge over Ramial (in Dhenkanal
Distt.) on Dhenkanal-Kamakhya-
nagar Road ncar Kamgara.

Bridge over river Aung on Basana
(Rayapur in M.P.) Padmapur (in
Orissa) Road.

Bridge over Chiror on Basana
(Rayapur in M.P.) Padmapur (in
Orissa) Road.

Bridge over Sundara on Kharjar-
unarks to Siahapalli Gopalpad-
Decbhog-Kai'nal in M.P. and
Mohana and Jharia in Orissa.

Bridge over river Udenti on
Khariar-Umarke to via Sinhapali-
Gopalpad-Deebhag-Karnal in M.P.
and Mohana and Jharia in Orissa.

Works approved by the Central Govt.
during 5th/6th Plans.

3

5th Plan

Construction of Vansadharg bridge
on Parlakhomudi-Gunupur-Bissan-
Cuttack road. Estimated cost Rs.
257.31 Jacs.

Loan Assistance Agreed to by

Government of India Rs. 108,000
lacs.

Balance agreed by the State
Government to be met from
State resources.

Construction of Baitarnij bridge
on Anandpur-Bhadrak Road.

Loan Assistance agréed to by
Government of India Rs. 45,00
lacs.



68 Written Answers.

CHAITRA 16, 1906 (SAKA)

h’rlﬁm Aniwers 66

3

6th Plan

10. Improvement to road from Bala-
sore to Jaleswar (a portion of
Balasore-Jaleswar-Kharegpur Road)
upto West Bengal border including
construction of bridges and cross
drainage work.

Dhenkanal-
including

11. Improvement to
Kamakhyanagar Road
construction of a bridge over river
Brahmani at Ramial.

12. Construction of bridge over
Mahanadi on Boudh-Kiakata Road.

13. Constrcution of bridge over river _

Aung near Jagadal pur on Indrapur-

Jagadaipur Road.

6th Plan

3. Construction of bridge over
Brmahani (including approaches on
cither side) on  Dhenkanal-

.Kamakhyanagar road.

Estimated cost Rs. 652.55 lacs.

Loan Assistance agreed to by
Government of India Rs. 150.00
lacs.

Balance agreed by the State

Government to be met from State

resources.

Scheduled Tribes Quota in Railway
Board Office

6532. SHRI BHEEKHABHAI : Will
the Minister of RAILWAYS be pleased to
state :

(a) the reason as to why the persons
recuruited even in 1974, through the Institute
of Secretariat Training and managcment as
lower division clerks against the Scheduled
Tribes quota in Railway Board’s Office,
have not been confirmed so far;

(b) the total number of persons recruited
as lower division clerks, upper division

clerks, assistants and Secyioa officers, against”

Scheduled Tribes quota in Board's office in
1974;

(c) the number of perhmanent vacancies
among lower division clerks, upper division
clerks, assistants and section officers
reserved for Scheduled Tribes candidate in
Board's office and how many havc becn
confirmed against thc existing vacancies:
and

@

(d) the action proposed to be taken in
the matter 7 .

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C.K.
JAFFER SHARIEF) : (a) Confirmation
will be “made as soon as confirmed Lower
Division Clerks who have bcen promoted,
get confirmed against the higher posts, thus
making avatlzble the permanent vacancies
in the lower grade for this staff,

(b) Three Scheduled Tribe candidates
were appointed in 1974 to the grade of
Lower Division Cleik  against  vacancies
reserved for them. No  reservation was due
for recruitment of Scheduled Tribe candi-
dates to the grades of Assistant and Section
Officer in 1974. No direct recruitment is
made to the grade of upper Division
Clerk.

(c) Reservation for Scheduled Caste
and Scheduled Tribe candidates is made
taking into account the overall vacancy
position and not only with reference to
Jpermanent vacancics.
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(d) Confirmation of Scheduled Tribe
candidates recruited against vacancies
reserved for them {rom time to time is made
against permanent vacancies in accordance
with the extant rules in this regard.

Unemployment among Indian Seamen

6533. SHRI CHINTAMANI JENA :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether it is a fact that at present
a large number of Indian seamen are
unemployed;

(b) if so, the number ofsuch seamen
registered for the job at Bombay, Calcutta
and Madras;

(c) reasons for such a large number of
unemployment among seamen in the
country; and

(d) what steps Government propose to
take in this matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z.R. ANSARI) : (a) to (c)
A number of Indian seamen are unemployed
presently due to considerable shrinkage in
the - jobs available. As on 1.1.1984, the
total number of registered scamen was
23,132 at Bombay and 9,737 at Calcutta.
So far as Madras is concerned, there is no
regular Seamen’s Employment office. The
unemployment situation has been aggravated
due to withdrawal of scveral foreign ships
by foreign shipping lines who were traditio-
nally recruiting Indian seamen. Further due
to recent, recession in the international
shipping industry, many shipping companies
including leading Iudian shipping companies
are confronted with serious cash flow
problem with the result that they have not
been able to operate their vessels economi-
cally. As a result the anticipated expansian
of Indian shipping tonnage has not taken
place. -

(d) Government constituted an Expert
Committee under the Chairmanship of
Admiral S.M. Nanda (Retired) to go into
question of uncmployment among Indian
seamen. This Committee has submitted
part I of its report containing 18 recommen-
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dations which deal with various methods for
tackling the unemployment situation
affecting Indian seamen. These recommen-
dations are in various stages of implemen-
tation.

Construction of Mathura-Alwar Railway
Project

6534. SHRI DIGAMBER SINGH
Will the Minister of RAILWAYS be pleased
to state :

(a) the progress made so far in the
construction of the Mathura-Alwar Railway
project;

(b) how long will it take to complete
it;

(c) whether it is likely to be carried
over to the 7th Plan; and

(d) when it is likely to be completed
and the section opened to traffic ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI CK.
JAFFER SHARIEF) :(a) to (d) The
Mathura-Alwar New Line Project has been
approved in November, 1983. Preliminary
arrangements for commencement of work
are on hand. The werk will spill over to
the 7th Plan. No target date for this
project has been fixed. Its completion will,
however, depend on the availability of
resources.

Increasing the number of Bogies to trains
running between Samastipur Junction and
Jaynagar

6535. SHRIMATI GEETA MUKHER-
JEE : Will the Minister of RAILWAYS be
pleased to state :

(a) whether Government are aware that
there is overcrowding in trains running from
Samastipur  Junction (North  Eastern
Railway) to Jaynagar and as a result of
which old and lady passengers are very
often unable to enter the compartments;

(b) if so, whether Government proposz
to take steps to increase the number of
bogies alteast from 5 to 10;



69  Written Answers

(c) whether it is also a fact that bogies
are not cleaned and remain dirty and at
night lights do not work;

(d) if so, steps being taken in this
regard; ’

(e) whether it is also a fact that on
account of irregular suphly of electricity,
platforms remain dark and there are no
patromax to light on such occassions; and

(f) if so, steps being taken to supply
patromax ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C.K.
JAFFER SHARIEF) : (a) Out of 6 trains
(3 Up and 3 Dn) running between Samasti-
pur and Jaynagar, occupation of oaly
3 trains as per census, was found to be
slightly more than the scating capacity.

(b) Two pairs of trains run-with 10
coaches between Samastipur and Darbhanga
and after bifurcation § coaches go to
Jaynagar and 5 to Nirmali. The third
train Janki Express runs with 14 coaches
out of which 7 go to Jaynagar and 7 to
Nirmali. Due to acute shortage of coaches
increase in number of coaches is not
feasible at present. :

(c) and (d) Carriage & Wagon and
train lighting staff are posted at Samastipur,
Darbhanga and Jaynagar to ensure that
coaches are cleaned and that the lights arc
in working order before the start of the
journey and enroute. Railways have been
directed that greater attention should be
paid to these aspects.

(c)and (f) It isa fact that due to
erratic supply of Electricity, Stations do not
have light on many occasions. Standby
arrapgements have been provided at
Samastipur, Darbhanga and Lahriasarai.
Subject to availability of funds, these
arrangements will be extended to more
stations.

Reduction in Working Hours of Train Drivers

6536. SHRI NAWAL KISHORE
SHARMA :
SHRI K.A. RAJAN :
Will the Minister of RAILWAYS be pleased
to state :
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(a) whether it is a fact that there is
proposal uader consideration of the

" Government to reduce the working hours

of train drivers with a view to improving

their alertness;

(b) if so, the details in this regard;
and

(c) from which date the above proposal
will be implemented ? '

THE MINISTER OF STATE IN THR
MINISTRY. OF RAILWAYS (SHRI C.K.
JAFFER SHARIEF) : (a) to (c) Instruc-
tions have been issued on 21.2.1984 to
the Zonal Railways to the effect that
cases of long hours of duty of Drivers
and Running Staff should be reviewed and
necessary action taken so that drivers are
not required to work as a regular measure
beyond their rostered hours and that
facilities and. amenities provided in the
running room are satisfactory.

Number of Persons Benecfited out of Adult
Education Scheme

6537. SHRI NAVIN RAVANI : Wwill
the Minister of EDUCATION AND
CULTURE be pleased to state :

(a) the number of persons benefited
by the Adult Education Scheme during
1982-83 and 1983-84; and

(b) what is the .target fixed to provide
education during the year 1984.85 and the
steps taken by Government to achieve the
target ? )

THE MINISTER OF STATE OF THE*
MINISTRIES OF EDUCATION AND .
CULTURE AND SOCIAL . WELFARE
(SHRIMATI SHEILA KAUL): (a) The
enrolment of adult in the age group 15-35
under Adult Education Programme during
1982-83 and 1983-84 (upto 3ist December,
1983) was 43.57 lakhs and 46.16 lakhs

" respectively.

(b) The target of enrolment under the
Adult Education Programme during 1984.
85is yet to be finalised. It is, however,
proposed to cover about 70 lakh adults in
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the age-group 15-35 under the programme.
The following steps havo been taken to
achieve the proposed target :

i

(i) 70 additional projects under the
centrally sponsored Scheme of
Rural Functional Litcracy Projects
have been sanctioned recently. It
is expected that there will be
' corresponding  increase in  the
numbers of project under thc State
Adult Education Programme.

(ii) Voluntary organisations have becn
involved in a big way by giving
grants under the Central Scheme
of Assistance to  Voluntary

' Agencies working in the fivld of

Adult Education.

(iii) Involvement of stadents in the

! removal of illiteracy has been

stepped up in a phasecd manner by

the University Grants Com-
mission.

(iv) Special emphasis is being attached
to the coverage of women and
weaker sections of the socicty
including Scheduled Castes and

! Scheduled Tribcs.

i (v) To encourage better coverage of

( women, a scheme of awards has
been introduced to step up removal
of illiteracy amongst women.

(vi) Use of mass media including
Radio, T.V. and folk dances is
being made to popularise « the
Adult Eduncation Programme.
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Foot over bridge at Howrah end of Andul in
Kharagpur Division

6539. SHRI AJIT BAG: Will the

Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that in absence
of a foot-over bridge hundreds people
cross the railway lines near the ganghut at
Howarah end of Andul in- Kharagpur
Division of South Eastern Railway;

(b) whether there is any. proposal to
construct a foot-over bridge at the above
place to avoid accidents;

(c) if so, when the construction is
expected to be started; and

(d) if not, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C.K.
JAFFER SHARIFF) : (a) Sir, some people
are unauthorisedly crossing the railway
lines near ganghut at Howarh end of
Andul station in Kharagpur Division of
South-Eastern Railway. i

(b) No, Sir.
(c) Does not arise.

(d) A Ilevel crossing is available
necarby for the use of public. Also the cost
of any additional accommodation work for
the usc of public after ten years of opening
of a railway line such as level crossing/foot-
over bridge is to be borme by the
State Govcrnment/Local Authority
requiring such facility. No such proposal
has been sponsored by the State Govern-
ment/Local Authority.

Utllisation of Solar Celis in Signal System
6540. SHRI KRISHNA CHANDRA
PANDEY : Will the Minister of .
RAILWAYS be pleased to state :

(a) whether Government are aware
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that solar cells are proposed to be utilised
in signal system;

(b) whether it is a fact that low voltage
bulbs are provided in the signals on
)Lucknow-l’artapgarh Section by the Signal
 Department; and

(c) if so, the reaction of the Railways
to improve the situation by introducing
solar cells in signalling ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C.K.
JAFFER SHARIEF) : (a) Yes, Sir.

(b) No, Sir. All singals on Lucknow-
Partapgarh section are provided with
keroscne lit signal lamps, except a few
sginals in Lucknow Yard which arc
provided with Electric Lighting, working on
6 volts which is a standard voltage for
such lamps.

(c) The provision of solar cells in
singalling has been started on a trial
basis.

Blectric Lighting of Distant Signals
with the help of solar cells is being
undertaken by the Indian Railways on a
large scale. [Extension of this arrangement
to other signalling equipment will be
considered after gaining adequate
experience.

Repayment of Loans Taken by Shipping
Companies from Foreign Banks

6541. SHRI AMARSHINH RATHAWA :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) the names of the hSipping Companies
which have availed of loans at concessional
rates of interest from foreign banks;
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(b) the amount oustanding against
each of the Shipping Companies as on
31st March, 1983;

(c) the names of Companics which have
defaulted 1n repayment of the loans as on
the 31st March, 1983 and the reasons
therefor; and

(d) what help, if any, Government have
extended to those companies for repayment
of their loans ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z.R. ANSARI) : (a)
and (b) Information is available only in
respect of those cases where cbmpanies
have availed of loans from foreign banks
against SDFC guarantees/counter-guaratees.
Details of outstanding amounts as on
31.3.1983 against such loans availed of by
shipping companies is given in the attached
statement I.

(c) A number of shipping companies
sought reschedulements or loans from
foreign banks due to cash-flow difficulties.
Some companies have also sought fresh
term loans to enable them to repay loans
from foreign banks due to the same
reason. The names of these compahies arg
given in the attached statement II.

(d) The Government have agreed to the
request of the companies for raising fresh
term loans for repayment of loans raised
from foreign banks. SDFC have-also agreed
for amending its  guarantee/counter-
guarantee and’ extending it to cover the
period of reschedulement of the loans
obtained by the companics from the foreign
banks in some cass3s.
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Statement Showing the Rupee Equivalent in Respect of Guarantees and Counter-Guarantees
Outstanding as on 31-3-i983,

Sl. Name of the Company Outstading as on 31.3.1983
No. (Principal only)
Guarantees Counter Total
Guarantees
1 2 3 4 5
(Ruppees in crores)
1. PUBLIC SECTOR
1. Shi|l)ping Corporation of
India Ltd. 21.01. 22.79 43.80
2. Mogul Line Ltd. —_ 6.74 6.74
Total : I 21.01 29.53 50.54
11. PRIVATE SECTOR JOINT SECTOR
1. Chowgule Steamships Ltd. —_ 2.40 2.40
2. Damodar Bulk Carriers Ltd. — 1.08 1.u8
3. Dempo Steamship Ltd. — — —
4. India Steamship Co. Ltd. — — —_—
§. Nithat Shipping Co. Ltd. — — —_
6. Ratnakar Shipping Co. Ltd. 9.81 12.00 21.81
7. R.A.J. Lines Ltd. —_ — -
8. Seven Seas Transportation Ltd. — 2.65 2.65
9. Scindia Steam Nav. Co. Ltd. 19.64 0.36 20.00
10. Essar Bulk Carriers Ltd. —_ 36.60 36.60
11. Great Eastern Shipping Co. Ltd. 0.56 — 0.56
12. South India Shipping Corporation
Ltd. 5.30 —_— 5.30

13.

Sagar Shipping Co. Ltd.
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14. Kerala Shipping Corpn. Ltd.
15. Karnataka Shipping Corpan. Lid.
16. Thakur Shipping Co. Ltd.

17. Streamline Shipping Co. Ltd.
18. Hede Navigation Co. Ltd. .

19. Indoceanic Shipping Co, Ltd.

20. Panchsheel Shipping Co. Litd.

3 4 5
— 0.25 0.25
_ 0.69 0.69
- 177 1.77
— 7.22 7.22
—_ 4.04 4.04
Total : II 35.31 69.04 10437
-98.59 154.91

Grand Total : I}-11

56.32

Statement —I1

The Names of the Shipping Companies who
have sought the Reschedulemen: of Foreign
Exchanges Loans

1. M/s. South India Shipping Corpora-
tion., Madras.

2. M/s. Ratnakar Shipping Co. Ltd.,
Calcuita.

3, M/s. Seven Scas

Transporiations
Ltd., Bombay. :

4. M/s. Scindia Steam Navg. Co. Ltd.,
Bombay.

5. M/s. Stream Line Shipping Co. Ltd.,
Bombay. .

6. M/s. Nirvan
Bombay.

Shipping Co. Ltd.

The following Shipping Companies
Lave sought terms loans for the payment
of foreign exchange louns.

1. M/s. Indoceanic Shipping Co. Ltd.,
Bombay. .

2. M/s. Chowgule Steamships Ltd.,
Bombay.

Namber of Passport Offices

6542. SHRI MOHAN LAL PATEL :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) the number of passport - offices
functioning in India wiih their location;

(b) the number of new applications
received for issuing of new Passports by
each office during the yeac 1982 and
1983;

(c) the number of New Passports issued
by each office during the year 1982 and
1983; v

| (d) the number of applications still
, pending with each Passport office as on 31st
December, 1983; and

(¢) whether there is any proposal to
open more passport offices in the country,
if so, details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI A.A. RAHIM) : (a) to (d) Detailed
information is appended in the statement
attached.

(a) Yes Sir, Government have agrecd,
in principle, to open a Passport Office at
Vijayawada in Andhra Pradesh and a
Passport . Liasion Office at Trivandrum in
Kerala, during the finacial year 1984-85.
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Changing the Departure Timings of1 RM
. Passenger Train from Ratangarh

6543. SHRI R.N. RAKESH : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that the passen-
ger train 1RM and 2RM running between
Ratangarh and Merta Road in the Northern
Railway has been cancelled;

(b) if so, the reasons therefor;

(c) if not, what are the departurc and
arrival timings of this train at Ratangarh;

(d) whether this train leaves Ratan-
garh after the arrival of 1BD passenger
train there;

(¢) if not, whether his Ministry has
received any memorandum for changing the
present departure timings of IRM train
to 18.00 hrs.; and

(f) if so, the reaction of Government
thereto ?

_ THE MINISTER OF STATE IN THE
MINISTRY OF RAILAWAYS (SHRI C.K.
JAFFER SHARIEF) : (a) No, Sir.

(b) Does not arise.

(c) IRM leaves Ratangarh at 17.10
hrs. and 2RM arrives Ratangarh at 10.10
hrs.

(d) to (f) There does not appear to be
any demand for changing the timing of
1IRM to 18.00 hrs. From 1.11.83 to
25.1.84 1BD/2BD used to run between
Delhi Sarai Rohilla and Bikaner and ICR/
2CR between Rewari and Churu.

Since timings of 1BD/2BD were not
liked by the passengers as it involved
missing of connection with trains going
to/coming from Suratgarh and Merta Road
at Bikaner and also with trains going to/
coming from Sardarshahar at Ratangarh,
Railways restore the running of 1BR/2BR
between Rewari and Bikaner and 1BDS/
2BDS between Delhi Sarai Rohilla and
Sadulpur as per timings obtained before
1.11.83. This envisaged discontinuance of
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1BD/2BD and I1CR/2CR from 26.1.84.
In this revised pattern -1BR now arrives

" at Ratangarh at 13.10 hrs. and provides

connection with 1RM leaving Ratangarh
at 17.10 hrs. for Merta Road.

Assistance for Education for Children of
Families below Powerty Line

6544. SHRI NIRMAL SINHA : Will
the Minister of EDUCATION AND
CULTURE be pleased to state ¢

(a) what steps Government propose to
take with the State Governments in order
to promote education among the children
of the families below poverty line;

(b) how many meetings he had with
the education Ministers of State Govern-
ments in this respect in 1983;

{c) what were the results thereof; and

(d) whether Government propose to
assist State Governments if they desire to
provide stipendary assistance or clothes,
books and meal assistance to the children
of age group 6 to 10 years having their
primary education compulsory ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) School
education is primarily the responsibility of
the States and mostly managed by them.
In universalisation of clementary education
special attention is being paid for enrolling
children from weaker sections of the
society including SC/ST, landless agricul-
tural labourers, urban slum dwellers, etc.
Various measures have been envisaged and
u~dertaken to achieve universalisation of
elementary education. They are indicated
in the statement enclosed. Besides these,
special central assistance is being given to
nine educationally backward States viz.,
Andhra Pradesh, Assam, Bihar, Jammu &
Kashmir, Madhya Pradesh, Orissa, Rajas-
than, Ugtar Pradesh and West Bengal,
ona 50 : 50 sharing basis under the cen-
trally-sponsored scheme of non-forma)
educatlon for elemeatary age-group chil-
dren. In order to increase the énrolment
of girls who constitute the hard-core of
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noan-earolted  children, assistance for
non-formal education centres exclusively
for girls, is being given to these States on
90 : 10 Centre-States sharing basis from
1983-84. To achieve the same objective,
. assistance is also being given for recruit.
ment of women teachers for primary
schools in the
States on 80 :20 Centre-States sharing
basis from 1983-84.

(b) and (c) Education Ministers and
their representatives participated in the
39th Session of the Central Advisory Board
of Education held in June, 1983. The
Board, Inter Alia, adopted resolutions
on the coverage of difficult target groups
and/or backward areas under the pro-
gramme of universalisation of elementary

Bducation.

(d) Incentives like stipendary assistance
or clothes, books and meals are being ope-
rated in the State sector. The States/UTs
have been advised to expand the coverage
under the various incentive schemes.

Statement

Measures envisaged and undertaken to
achieve Universalisation of Elementary
Education :

(i) ‘Elementary Education’ has been
included in the Minimum Needs
Progrémme (MNP) and in the new
Twenty Point Programme of the
Government and, elementary edu-

cation has been accorded a high -

priority in Education under the
Sixth Five Year Plan.

(il) Opening of primary and middle

*" schools within ecasy walking dis-
tance covering the needs of all
habitations.

(iii) Intensification of the utilisation of
" existing schooling facilities.

'/ (iv) Conversion of single-teacher
schools into two-teacher schools.

(v) Improvement of physical facilities
of primary and middle schools. .

) Provision of non-formal part-time
education on an extensive scale.

educationally-backward.
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(vii) Appointment of woman-teachers

ona larger scale and . provi-
sion of creches/pre-schools as
adjuncts of primary and middle
schools.

(viii) Improvement of teacher compe.

tence through application of better
standards of educational quali--
fication and inservice training.

(ix) Speciul attention to girls and to

(x)

target groups like scheduled castes,
scheduled tribes, landless labourers
and slum-dwellers.

Adequate provision of incentives
like free textbooks and stationery,

-free uniforms particularly for girls,

attendance  scholarships parti-
cularly for girls and mid-day-
meals.

(xi) Improvement of quality of educa-

(xii)

tion through decentralisation of
curricula making them relevant to -
the ' needs, life situations and
environments of children in diverse
social, economic, cultural and
geographical conditions.

Introduction of an ungraded
school system and elimination of
stagnation so that every child
shall complete one class each yegr
and will be promoted to mnext
higher class till he completes class
VIII, but with adequate safeguards
by way of periodic assessment and
evaluation on a contiuning basis.

(xiii) Provision of multiple-point entry,

into any class in the elementary
stage.

(xiv) Concentrated efforts in the nine

‘augmented by

backward States,
-special Central
non-formal pro-

educationally

assistance for

gramme in these States, and slso

(xv)

in backward areas/pockets in each
States.

Monitoring of 'attendnnce in
Primary and middle schools.
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(xvi) Strengthening of the supervisory
. machinery and dccentralisation of
administration of  elementary
education down to the block-
level.

(xvii) Parental education to overcome
their apathy towards the education
of children especially girls and
setting up of school committees
in all schools particularly in the
rural and backward arcas.

(xviii) Greater use of mass media for

elementary, cducation including
teacher training.
(xix) Constilution of a National

Committee on point 16 of the 20-

Point Programme to guide the,
implimentation of the programme

of Universalisation in nine edu-

cationally backward - States and

setting up of State Task Forces

for Elementary Education in these

States.

(xx) Central paper assistance to all
States/Union Territories for the
production of tcaching and learn-
ing materials for non-formal‘ cdu-
cation programme for elementary
age-group children.

(xxi) Mounting of national campaigns
for intensive efforts for increasing
enrolment and retention during
the campaign period with follow-
up action throughout the acade-
mic year.

Retirement Benefits for Running Staff
of Railways

6545. SHRI AJIT KUMAR SAHA :
Will the Minister of RAILWAYS be pleased
to state :

(a) what are the criteria for determining
the retirement benefits of rurning staff of
railways;

(b) whether it is a fact that retirement
benefits of post-31 January, 1982 rectirees
(running staff) are being calculated on
basis of pay plus 55 per cent of pay as
mileage  while pre-31 January, 1982
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retirces were deprived of this calculation
for detcrmining their retirement benefits;

(c) whether representation dated 7
January, 1984 on this alleged discrimination
to pre-31 January, 1982 retirees has been
received from All India Retired Railway-
men’s Federation; and

(d) if so, what stecps Government have
taken to redress the gricvance ?

THE MINISTER OF' STATE IN THE
MINISTRY OF RAILWAYS (SHRIC.K.
JAFFER SHARIEF) : (a) to (d) The normal
rules and ordess governing retirement
benefits which include inter-alia pcnsion,
gratuity and provident fund are commonly
applicable 1o all categories of railway staff

. including those classified as *‘running staff*’.

Running staff are also eligible to Kilome -
trage allowance, a portion of which s
rcckoned as pay for the purpose of comput-
ing the post-retirement eatitlements of
running staff. Certain clarifications were
issucd by the Ministry of Railways with

regard to computation of retirement benefits

_in the case of running staff, consequent to

treatment of a portion of Dearness
Allowance upto the index point 320 as
Dearncss Pay. It is understood these
clarifications have been given effect to on
the railways from different dates. The
question whether these orders should have
effect from an carlier date, when a revised
formula was introduced for reckoning a
portion of Kilometrage allowance as ‘pay’
for the purpose of rctirement benefits, is
already engaging the attention of the
Ministry of Railways. While examining this
issue, various representations received on
the subjcct, including one from the All
India Retired Railwaymen’s Federation,
are also being taken into consideration.

Rates of Eatables in Zonal Railways

6546. SHRI N.E. HORO : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that there are
different rates for same similar eatables on
different zonal railways;

(b) whether it is a fact that a thermos-
glass of tea is sold at Rs.1.10 on North
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Fastern and Northern Railways whercas
the same is sold for Re. 0.70 on South-
Eastern Railway; and

(e) if so, the reasons thercof ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWARS (SHRI CK.
JAFFER SHAKIEF) : (a) to (c) The selling
rates for standard thali meals/ready-to-
serve pick-up meals, western style break-
fast, lunch, dinncr (both vegetarian and
non-vegetarian), janta-khana packets, tea
and coffee in cups and pots (including
thermos) are determined centrally by the
Ministry and arc madc aipptcable uniformly
all ovér Indian Railways (both for
departmental and  contractor-opcrated
units). The ratc for tea in' pots (258 ml.)
as revised with effect from 1.1.1984 is at
present Rs. 1,25 plus 10 paise when served
in trains on all the Railways, besidcs sales
tax wherever leviable by State  Governments.
The ratcs for A-la-carte items arc fixed by
the individual zonal railways taking into
consideration the local conditions and as
such vary from railway to railway.

Morinda-Chandigarh Rail Link

6547. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
RAILWAYS be pleased to statc

(a) whether Government have approved
the construction of Morinda Chandigarh
link, as conscqucnt upon the censtruction
Nungal-Talwara Railway line so as to
provide an alternate linc for north western
India from Ambala onward to Mukerian
by passing the congstced Ambala-Jullunder
section;

(b) if so, thc estimated cost and the
period of construction for this line; and

(c) if not, whether this link (Morinda-
Chandigarh) would be approved and taken
up for consideration at an ea.ly date ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C.K.
JAFFER SHARIEF) : (a) No sir.

(b) Does not arise.
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(c) Due to severe constraints of
resources, therc is no proposal to take up
construction of the suggested line at
present.

Demand of Indian Railways Loco Mechanical -
Staff Associatzon, Moradabad

6548. SHRI ANANDA PATHAK :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether he has reccived a Memo-
randum dated 6 March, 1984 from Indian
Railways Loco Mechanical Staff Asso-
ciation, Moradabad:

(b) if so, what are their demands;

(c) whether they have given notice for
hunger strike beforc Minister’s residence
from 19 April, 1984; and

{d) if so, whether Government are
taking steps to settle their demands and to
avert the proposed hunger strike ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C.K.
JAFFER SHARIEF) : (a) Yecs, Sir.

(b) Main dcmands contained in the
said Memorandum are as under :

(i) Stoppage of victimisation.

(ii) Restructuring of the cadre of Loco
Mecchanical Staff.

(iii) Filling up the cxisting vacancies.

(iv) Payment of hard duty allowance to
staff in diesel and steam loco
sheds.

(v) Supply of standard quality of
material.

(vi) Supply of uniform.

(vii) Induction of stcam lfoco staff in
diesel and electric sheds on priority
basis.

(c) \fes. Sir.
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(d) All such demands feceived from all
sections of staff are examinced on merits and
necessary action taken within the frame-
work of Government’s overall policies and
administrative and financial constraints in
consultation, where necessary, with the
recognised Trade Unions, who represcnt all
categories of staff,

Protection of Indian Ships and Seaman from
Iran-Irag War Zone

6549. SHRI R.P. DAS : Will the
Minister of SHIPPING AND TRANSPORT

be pleascd to state :

(a) whether Government have received
protcst memoranda/ielegram  etc. from
Forward Seaman’s Union of India, Calcutta
against forcing:Indian ships and their crew
to the war zone of Iran-Iraq;

(b) whether Government  have taken
steps to protect the lives of India seamen
and Indian ships from being damaged by
missiles in the Iran-Irag war zone;

(c) how many incidents of Indian ships
being hit by missiles in the Iran.Iraq war
zone have been reported; and

"(d) number of Indian secamen died or
injured in such incidents ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z.R. ANSARI) : (a) Yes,

(b) Navigational Warnings arc issued
from. time to time by Director General of
Shipping Commpanies to avoid arcas
declared as exclusion/war zone by Iran-Iraq.

(c) 4 ships have been hit by missiles in
the Iran-Iraq war zonc and 3 others were
trapped in war ports.

(d) No loss of life is reported. However,
three scamen are reported missing and one
seaman is injured.

Introduction of High Potency Inactivated
Injectable Vaccine against Polio

6550. SHR1 LAXSHMAN MALLICK :
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :
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(a) whether it is a fact that a UNICEF
sponsored field study to introduce the new
Hig_h Potency inactivated injectable vaccine’
agatost Polimelitis (polio) for the first time
in the country is likely to come imto
operation; and

(b) if so, the details tilereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE  (SHRIMATI MOHSINA
KIDWALI) : (a) No.

(b) Does not arise.

Regularisation of Casual Labourers in
Ministry of External Affairs

6551. SHRI K.B.S. MANI : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whethr itis a fast that the casual
labourers in his Ministry are automatically
rmade regular after working for certain
number of days;

(b) if so, what are the details in this
regard ;

(c) what is the number of casual
labourers in his Ministry who have been
made regular during the last onc year;

(d) what is the number of casual
workers who arc¢ working for more than two
years and have not been made regular and
what are the reasons therefor; and

(c) whether Government have formula.
ted any time-bound programme for making
them regular, if so, the details thereof, if
not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI A.A. RAHIM) : (a) No, Sir. Therc
is no automatic procedure of regularisation.

(b) The Department of Personnel and
Administrative Reforms have laid down
norms for regularising Casual Labourers
working in Goverement offices. These are :

(i) Casual Labourers should have
recruited after 20-3-79 only through
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Employment Exchange.

'(ii) They should have put in 240 days
work is each of two consecutive
' years.

(iii) They should possess other pre-
scribed qualifications regarding age,
education, etc.

(c) 26, Sir.

(d) 26, Sir. These Casual labourers
were engaged after 20th March, 1979, but
not through Employment Exchange.

() No, Sir, There is no time bound
programme since waiver of the norms
cannot be assumed.

Security of Lives of Indian Seamen on Iran-
Iraqg War Zone

6552. SHRI SUSHIL BHATTA-
CHARYA : Will the Minister of SHIPPING
AND TRANSPORT be pleased to state :

(a) whether the serving scamen of the
Shipping Coarporation of India’s oil tanker
Chhatrapati Shivaji are being compeiled to
proceed to Irag-Iran war zone despite their
vehement protests; and '

(b) if so, whether adequate measures
have been taken for the security of their
lives in view of the Indian ship APJ Ambika
being hit tecently by missiles and 18 out of
its 44 crew still untraced ? .

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING ‘AND TRANS-
PORT (SHRI Z.R. ANSARY) : (a) No.

(b) Adequate measures in the shape of
Navigational Warnings are being issued by
Director General of Shipping, Bombay from
time to time advising all Indian ships to
avoid areas declared as exclusion zones or
war zones. All the 44 crew and officers of
APJ Ambika have been traced and are
back in JIndia, without injury o. loss of
life.

Supply of E.M.U. Rakes to Central Railway

* 6553. SHRI J.S. PATIL : Will the
Minister of RAILWAYS be pleased to
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refer to the reply given to Unstarred
Question No. .533 on 17 November, 1983
regarding more train, coaches and over

* bridges .for the commuters of V.T.-Kesara

Route and state :

(a) whether any improvement has been
made in the supply of EMU rakes to Central
Railway; and

(b) if so, details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C.K.
JAFFER SHARIEF) : (a) and (b) During
1982, Central Railway received 4 EMU
rakes and 6 during 1983. In the current
year, i.e. up to March, 1984, Central
Railway has received one rake. Thus, from-
1982 to 1984 (upto March) Central Railway
received 11 rakes.

widt Wk fedtwa & whew st
frafat :
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Introduction of a new bus route connecting
Mayur Vibar with Hanz Khas

6555. SHRI ERA ANBARASU : Wwill
- the Minister of SHIPPING AND TRANS-
PORT be plcased to state :

(a) whether Government are aware that
the employecs who arc working in Central
Warchousing Corporaticn and WNational
Cooperative Dcvelopnient Corporation and
arc residing in Mayur Vihar are put to
hardship duc to non-availability of straight
bus service to reach their office at Hauz
Khas; and

(b) if so, whether Government propose
to introduce a new bus routc connecting
Mayur Vihar with Hauz Khas ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z.R. ANSARI) : (a) and (b)
Due to various operational! and other
constraints, it is not practicablc for the
D.T.C. to connect all localities of the city
with all major points with dircct buscs.
Bvery effort is made to see that a commuter
is able to reach his doestination with one
change-over. The commuters fiom Mayur
Vihar can reach Hauz Khas with a single
change-over cither at I.T.O. by taking
Route Nos. 501, 502, 503 aunf 515 or at
Central Sccretariat by taking Route Nos.
510 and 530.

Cultural Cooperation with Fr ance

6556. Will the Ministcr of EDUCATION
AND CULTURE be pleased to state :

. (a) whether Government have taken
steps for the establishment of cultural,
sciéntific and tcchnical cooperation with
France;

(b) if so, the dctails of mecasures taken
in this regard in 1983-84; and N

(c) the dctails of the steps praposcd to
be taken to implcment the above programme
in 1984-85 7 .
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THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a) to (c)
With the object of establishing closer
relations between India and France in the
educational, cultural, scientific and technical
fields, an Agremeents concerning cultural,
scientific and technical cooperation between
the two countries was signed on 7th June,
1966, .

In pursuance of this Agreecment, seven
programmes of exchanges in the educational,
cultural, scientific and technical ficlds have
been drawn up and implemented. The
current programme which is 8th in the
serics was finalised in January, 1984 for the
calender years 1984 and 1985, on the expiry
of the previous onc for the calender years
1982 2nd 1983.

Undcer the 1982-1983 programme of
cultural, scicntific and technical coopera-
tion between India and France, exchanges
and cooperation took place in the fields
of : —

(a) art and culture including reciprocal
visits of artists, dance and music
troupes and art exhibitions; litera-
ture and'  publishing; radio,
television and films including an
exposition of Indian feature and
documentary._ films in France; museo-
logy, archaeology aid archives.

(b) school and ' higher  cducation
including promotion of the study .
and tcaching of cach other's
language, provision -of language
teuchers; award of scholarships/
fellowships for study/research to
cach other’s students; cooperation
in the field of health and sports,
physical and cnginecring science;
animal  husbandry and rural
planning.

{c) social scicnces and humanities
including public administration.

The highlight of the 1984-85 programme
finalised in January, 1984 is that the two
sides have agreed to hold a major manifes-
station of Indian art and culture in France
during the validity of the Programme as



97  Whritten Answers

part of the Festival of India. In the ficld of
Hterature and publishings both sides have
agreed to encourage translation and publi-
cation of each other’s literary works and
development of close cooperation between
publishers in each other’s country including
participation in each .other’s book fajrs/
exhibitions. Both sides have also agreed to
explore the possibilities of helping in the
compilation of French-Hindi and Hindi-
French dictionaries as well as French-Urdu
and Urdu-Prench dictionaries.

In the field of radio and television,
besides the usual exchanges of radio and
TV programmes, there is provision for
training of Indian producers/directors and
technical personnel in the areas like film
news, animation, productions etc.

Closer cooperation between India and
France in the field of higher education,
school education, humanities and social
science; archaeology and sports including
developments of each other’s language by
providing French language teacher for
teaching’ in Indian universities and viee-
versa are other areas of continued coopera-
tion provided under the Programme.

Award of scholarships/fellowships to
each other’s students and scholars for study/
research in the other country would also be
continued.

Reservation for SC/ST in Central Schools
in Delhi and New Delhi

.6557. SHRI MANMOHAN TUDU :
Will the Minister .of EDUCATION AND
CULTURE be pleased to state :

(a) the number and names of Central
Schools in Delhi and New Declhi area,
area-wise; ' } '

. (b) what are the criteria for admission
of children in these schools; and

.. {¢) whether it is a fact that some
percentage of admission of children is
sesorved for SC and ST students ?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P.K. THUNGON): (a) The 2§

CHAITRA 186, 1906 (SAKA)

Written Anowers 98

Kendriya Vidyalayas (Central Scheols) in
the Union Territory of Delhi are jocated at
the following places :
1. Lawrence Road
2. Shalimar Bagh
3. Andrews Ganj

4. Sadar Bazar Roaél, Delhi Cantt.

W

. Kandar Lines, Delhi Cantt.
. Gole Market

. IIT Hauz i(ha
. INA Colony

O W0 =W o

. Janakpuri
10. CRPF Campus, Jharoda Kalan
11, Sec_tor II. R.K. Puram

12. Sector IV, R.K. Puram

13. Sector VIII, R.K. Puram
14. Tagore Garden -
15. Masjid Moth

16. AGCR Colony

17. Tughalakabad

18. Arjangarh

19. Pragati Vihar, Lodhi Road

20. Pushp Vihar, M.B. Road

21. Badargur Thermal Power Station,
Badarpur

22, Vishesh Kendniya Vidyalya Janak-
puri.

(b) Subject to qualifying of a child in
the admission test, transferability of parents
is the sole criterion for admission to Keadriga
Vidyalayas. In the case of Kendriya
Vidyalaya, Badarpur, children of employees
of Badarpur Thermal Power Corporation
get first priority in admissions. The Vishesh
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Kendriya Vidyalaya at Janakpuri is a
residential school meant for- the children
from Ladakh, Manipur, Nagaland,
Arunachal Pradesh, Sikkim and northern
districts of Uttar Pradesh, Himachal
Pradesh and West Bengal.

(c) Yes, Sir,

Pay Scale of Registrars of Central
Universitics

6558. SHRI T.S. NEGI : Will the
Minister of EDUCATION AND CULTURE
be pleased to state :

(a) the pay scale for Registrars in the
Central Universities;

(b) whether all of them bave been
appointed in the prescribed pay scale; and

(c) if not, the reasons for deveiation
from the prescribed scale and other condi-
tions of service ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI MATI SHEILA KAUL) : (a) The pay
scale for the post of Registrar in the
Central Universities is Rs. 1500-60-1800-
100-2000.

(b) and (c) The Registrars of all Central
Universities, except Jawaharlal Nehru
University, have been appointed in the
prescribed pay scale. In the case of
Registrar, Jawaharlal Nehru University a
scale of pay of Rs. 2000-125/2-2250 was
approved as personal to the present incum-
bent in order to protect the total emoluments
that he was getting in his previous
assignment.

Eaployees In N.E. Railway
Retired/ Appointed

6559. SHRI BHOGENDRA JHA : Will
the Minister of RAILWAYS be pleased to
state '

- (a) how many employees in the North
Eastern Railway bave retired during 1981-
1982 and 1983; how many appointed
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category-wise and the number and method
of appointment and selection therfor;
and

(b how many persons seclecled by the
Railway Service Commission, Muzaffarpur,
haye been appointed and how many have
been appointed from outside and reasons
therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C.K.
JAFFER SHARIEF): (a) and (b) Infor-
mation is being collected and will be laid
on the Table of the House.

Financial Help from Forelgn Countries
Recelved by Social Welfare Organisations

6560. SHRI HANNAN MOLLAH :
Will the Minister of SOCIAL WELFARE
be pleased to state :

(a) which are the Social Welfare Orga-
nisation who received financial help from
foreign countries and number and names
of such organisations which are getting
such money during last five years;

(b) how much money came to our

country during last five years, year-wise;

(c) names of the countries who gave
such financial help and the amount of
money thereof, country-wise;

(d) whether Government have enquired
about any misuse of such money against
our national interest and if so, what are
the findings thereof; and

(e) if not, whether Government will
enquire and when ?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P.K. THUNGON) : (a) to (c)
Information is in the process of gompu-
terisation by the Ministry of Home Affairs,
who are the nodal Ministry to monitor the
inflow of foreign assistance, to organisations
and individuals in the country.

(d) and (¢) The Ministry of Home
Affairs bas no definite information -aboyt
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misuse of foreign contributions against
national interest.

Y Xaw ednw g s
Lo ]

6561. st Tw st wfgewre : T
W Wt g aT Y g e

() wav 3§ v ¥ afufadl s
gl ¥ gn WA wuT 9T 166
qrEwdY grada ¥ fgehv Aoy Y w7
$H g AIFTETST HT AW ITAT FOA
¥ farg srvamaew g ge §;

(w) afx gf, oY 37 9T wT FRFAE
wrafy; o

(w) afs wvE waEmg T Aok,
ar Jud sV T §?

e #§ g Wt (it dto @
wIeT dw) ¢ (%) S gty

(&) o (7) @ gaa & afw =N
u€ | gEmETa & qdww e W e
gY AWM w2ww & fag 166 5T FETAA
QY T § e ¥ W12 & KT .,
Yfqen g war § 1 qgg, 1.5.1984
Vg @uw & fag 166 AT Wrawar
qalg ATt A adamw F a qT gEl
o ¥ Y wfaeral &1 arcfwa W
waifea fpar ar g 8

Doctors of ATIMS on Gulf- Assignment

6562 SHRI RAM SINGH SHAKYA : .

Will the Minister of HEALTH AND
PAMILY WELFARE be pleased to state :

(a) how many doctors of the All
India Institute of Medical Sciences, New
Delhi have been on Gulf assignments during
the last three years with details thereof and
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the purpose for which they went over there;
and .

(b) steps proposed to be taken to
check the frequent going abroad of same
doctors and to streamline the whole

procedure ?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B.. SHAN-
KARANAND) : (a) and (b) 38 doctors of

. the Institute have been on Guif assignments

during the last three years i.e. 1981 to
1983. Out of thcse, 8 were on long. term
assignments for one year or more, and 30
were on short term assignments as  Visiting
Professors or for conducting examinations
in these countries. The visits of the doctors
are covered by the gu:delmes framed by the
Institute.

Use of Patients for Research Work by
Doctors in AIIMS

6563. SHRI MANOHAR LAL SAINI :
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) whether it is a fact that most
departmental heads in the Al India Ingti-
tute of Medical Scicnces, New Delhi use
hospital patients in their research work and
submit them to tests which are not neces-
sary for their treatment and the patients
are made to visit the hospital frequently
not to their benefit but for the benefit of
the doctors to do their research work of
them; and .

(b) if 8o, what steps Government
propose to take to check such misuse of
the patients and the harassment caused to
them and to deal sternly with the default-
ing Doctors ?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND) : (a) It is not a fact to say
that the dcpartmental heads in the AIIMS
use patients in their rescarch work or make
them undergo unnecessary tests . or compel
them to visit the hospital frequently.

(b) Does not arise.
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Cuitaral Delegations Sent Abroad

_ 6564, DR. VASANT KUMAR
PANDIT : Will the Minister of EXTER-
NAL AFFAIRS be pleased to state :

(a) the number of Cultural Delegations
and troupes that were allowed to visit
foreign countries during the years 1981,
1982 and 1983 and fall details thercof;

(b) the Government’s policy guidelines

that govern such visits;

(c) are such visits to certain countries
banned or restricted;

(d) if so, details thereof alongwith
reasons/justification for such bans/restric-
tsons; and

(c) details of applications for such visits
which were rejected during the years 1981,
1982 and 1983 alongwith reasons of rejec-
tion in each case ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI A.A. RAHIM) : (a) to (e) The
required information is bring collected and
"will be placed on the Table of the House
in due course.

fiewelt/nk faeeit & wa/faam & fag
r et Mt w1 werar wrn

6565, it weur sy fag :
o= ag X KT FAr w3 v

1T A

(%) s oau/faaw & fag faeell/
wi faeelt & W€ et IO ;

(=) afz gt, @ Sasram AT §;

() afe agl, aY w41 GTwTC w1 A
wrtr/faa & il A glasy & fag ow
drdY ar #Y saaEaT HE@ FT;

(w) afz g, M fra atafa aw; six
(¥) afe aff, &Y Fa¥d W wTC § ?
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- @ W ®§ aeaEe (@ wte §o

- OTRT TQE) : (%) oY g1

() wearg ¥ 4 fast 9w awelt 153
q9/154 TMIT T feeet-a 0y sy
SFaT QRS |

() & (¥) st wigt SzaT)

STayT W eder & wwigal wt weffee
® ¥ ¥ v fwqr wran

6566. %1t wAFAN : ¥qT Tw mh'az
A FY FIr H4q o e

(%) w1 orwet W @wa ¥ (wa-
drar qrr) e & fag awfeat w1 wdlae
& v i giew femr sy s §;

(w) afz g, @ 1 sl 1983 &
15 %9, 1984 as & wafa & w
fea-frr ardet wY gien fifar marar
AT fea-fea A & A awfeal =1 g%
foar A 91 AT Wer dwa & A1
fedltaCt & aver safqad) & Ao wv §;

(1) 7ar @ gfew ¥ waad, 1984
% oea &Y w4 aw fawrT Y awer w
Byl I WwWd F MAA F Aeqrsfy F¢
@ § tomer st safeqal & amw g% ﬁsm
a7t qr; A

() afz gt, &t a= faare & OO
G wwfedl W g5 &A@ ¥ fag
forae afe AE Qf afusrdt § ar
snb faeg war wrt o Tk § W

afe 1§ srdangy agt ¥ wf, oy AW
w0 § ?

o siwry ¥ < 'I‘ﬂ(lﬂ!ﬂo ¥o.
wrae wde) : (%) ot agt
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(&) a7 T =M

(7) 10.2.1984 % waT AT ¥
AT ¥ fag g% fog g aft F At &
& age qorty Rwd gfe, art g
s gwdfgar Wramr4r1 & st
oer w3 fAQ ¥ ¥5ifF AF NA G TN
w1 gdg aF T AW Y IAer srfrean
#g

(%) §fF Tea FEFR T TFH &
1A wY ginw a7 o wiade aft |
war qr A Fher sFAfea) ) €@ T w
FETd agr 9y fe gien & fog fear war
ate NA 1 71 ¢, wafag waartot &
fagg wriars syfaa aff & o

Trsita qwan & forg of e et o
fert W witwhire arn

6567. sit wew gurT Aww: W@
firw oitc depfa st ag T oY gar
sqrfe:

(%) 71 @w wwra o e &
JAQTL ITANT, TSI aq7 Wxfrgar
¥ fpeft wrd-sw W sgufeafa %, foar
&7 FEATT, AT ATV ToErq QwaT & qaed
oY ufir N T srearewaw §; s

(&) w1 drc-figrdt mdr @l ¥ gy
BT W AT Wi g & frg W
farlyy Ao QAT o T oy § 7

Wt ¥ gw-oR (o o Wo uw):
(v) sk (@) f@d awr fafge
dftr wrwrsl & st e aur 9
Wiwfirg 7R & fag fren aay depfa
sorrery wE dvararg wer gy § 1 A€ fewsit
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feae Swifas aar et watteel st
¥ wotat 3,87.500 Wi aet SR
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avifue fafum feadd & s 77307
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_srwrfe oy ok

usfla g e & ft ot gf
urfgfas gl &1 U qgw wreda
AW ¥ gE@Q wwr F agae wd §
qg gt & & feg saedY g
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WaR € guga @ arh iyl
fiw Tty owar wt sivearigr we¥ o fag
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%} T ¥ NSIOA SW &7 T9-
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Steroar & fag agaar; wigd ane
it ¥ e st ¥ I Rgd o W
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gl ¥ eragfoat wem §Q; A&

firoror & FAg TATITT GTSTFAT 6T ATV,

aay Facare wawdl ¥ sl &@;
fafww dasdl W (g #) g 7 a9
¥ it famar sew; & & Arsqw
¥ fird famor & sifafy fawa § amafoa
aqu & faq fadia ggear se@
Lacif _

. g sy w1 dge ferd AT
AT AT HEITA AN AdlA€eq F41-
a Wy fageo, wiar faer-grer, At
YT qur aueqr gEwe qdr TEia
gwa & fag wier & gavr & @4 &
srgeaT s a1 g ) eear WA
ame & fawre w1 guAg wTar § aqr
agdwm. sfeersr qur qrad genaw A

m_a._
farre fipelt W dort
6568. ot gu & Tom ;T faen

s depfr @t ag TOF A FO
w f :

" (w) v g W g ¥ f‘tm
mmagmm, A -
() wvwa Wy wm favin fag

e forg gTRIT 1 faare waifas &
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 faen e dewfa aun e wwam
wureay ¥ gt (st dto ¥o gmA) : (F)

A (@) gita faw ey wdma =k

feeelt ¥ wegwrr s afafy, i,
o uw wifesw @z @, & aeqrEuE
28-30 a¥aY, 1983 a% savfaa fawar
war o7 | sl § fag we sqraw frewd
At 38 wr @l aw & af sriag e
dova Faaeor ¥ aede frgr AT R4
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faaw

Y grar ot wf gerar & A
giea X g9w o fgdta faer fdt
e« & e arika freafafa dwedl
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wgi aw qut ¥ famr fgedt faardls
&Y eqIqAT W7 TN , T A%TAg guar
N F I N i 5@ & fag
" uw gv-afafe afsa A wf {1 sq-afufe
¥ feats 30 femeay, 1983 ®Y g€ oot

uw §z% § =g gwa fear v fis qreqer
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¥ fagagfyz 1 oF 1€ JATFE
=1fge )

gt aw wides § faea figdt e Y
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quTfed w3 §T QFaT § TH AET S

st an &g ¥ W YT wEqm A g
gar &

TR & g X W N FE

% fag gtg faa fdl edlea &

ANTAHT §Y T4 AT W K TH

et afwfa cnfga s & fag e

g€ s Ay )
Adulteration ia Milk and Milk Products

6569. SHRI HARIKESH BAHADUR :
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) whether it is fact that a large per-
centage of milk products when tested
were found adulterated
years and if so, details thercof State-

(b) whether it is fact that. percentage
conviction vis-a-vis prosccution is very low
and if so, corrective steps taken/proposed;

(c) what was the average time taken for -

each conviction; and

(d) whether Government will gear up.

CHAITRA 1681906 (S4KA)
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PFA, CCFS and food control set up and
make centre an affective watchdog ?

THE DEPUTY. MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI KUMUDBEN M.
JOSHI) : (a) The average percentages of
milk products found adulterated during the
years 1980, 1981 and 1982 as per annual
reports available is as follows :

Year Average percetage of
Milk _Productn :

1980 13.52 found

_ adulterated
1981 154
1982 . 1510

A statement giving total number of milk

* products analyscd and found adulterated

Statewise for the ycar 1980, 1981 and 1982
is given in the Afinéxure.

(b) Average percentage of conviction
vis-a-vis prosecution during the years 1980,
1981 and 1982 is 28.4.

(c) Conviction in PFA depends on
various factors e.g. workload of the
Courts, procedural formalities and hence
it is not practicable to assess the average
time taken for each conviction.

(d) The State Governments : have been
advised to establish separate Directorates
for Prevention of food Adulteration, to
strengthen the enforcement staff, to consti-
tute advisory Committees for monitoring,
to appoint separate prosecutors for process=
_ing the cases in the Courts and to augment
laboratoty facilities and also to extent the
provision of Act to all areas including
rural areas.
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Statement

Name of the States/

Writsen Answers

Milk products samples

U.Ts. Analysed/Adulterated
1980 1981 1982
1 2 3 4
1. Andhra Pradesh 208/27 283/70 341/91
2. Assam 52/8 81/35 56/16
3. Bibar * 26/11 40/19
4. Gujarat 710/63 391/59 586/12
S. Jammu & Kashmir 287/45 265/51 32/4
6. Haryana 584 81/24 299/73
Himachal Pradenh. 78/31 45/5 86[8
8. Karnataka 95/40 107/19 95/34
9. Kerala 228/55 209/46 155/35
10. Madhya Pradesh 376/103 446/135 * 508/131
11. Mabarashtra 509/51 641/113 700/85
12. Manipur —_— » —_—
13. Mexhaiaya - 7/3 -_
14. Nagaland — * -_
15. Orissa » 9/6 16/10
16. Punjab 409/55 385/72 501/82
17. Rajasthan 72/33 79/28 69/19
18. Sikkim had - _—
19. Tamilnadu 191/52 241/66 223/98
20. Tripura 8/4 10/2 10/3 |
21. Uttér Pradesh 2446/187 2884212 2985/193
22. West Bengal 141740 12335 109/38
23. A & N Island — —_ —_
24. Arunachal Pradesh hid b e
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1 3 4

25. Chandigarh : 29/3 5/— /1
26. Dadra & N.H. _ —_ —
27. Delhi 163/16 31929 119/8
28. Goa, Daman & Diu' 2/2 —
29. Lakshdweep —_— : _—
30, Mizoram — —_—
31. Pondicherry . .

—" indicates “Nil’’—information.
«%* jndicates figures not available.
% indicates Act not in foree.

Separate  Institutional Arrangement o
Ensure Forty Percent Cargo Support to
National Shipping Lines

6570. SHRI P.M. SAYEED :
SHRI B.V. DESAI :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether Government have decided
to set up saparatc institutional arrange-
ments for implementing the draft legisla-
tion to provide forty perceat cargo support
to national shipping lines;

(b) if so, whether an organisation is
being planned to be sct up at the major
ports to monitor the flow of import and
export cargo and ensure that the statutory
forty percent is shipped through Indian

vessels; and

(c) if so, by what time the monitoring
organisation is likely 1o be set up ?

~ THE MINISTER OF STATE IN THE
MINISTRY OF SHIPFING AND TRANS-
PORT (SHRI Z.R. ANSARI) : (a) to (c)
India ratified the UN Convention on Code
of Conduct for Liner Conferences in 1978
This Code inter atla provides for carriage of
at least 409, of cargo by the national

vessels who are members of the Conference,
Having ratified the Code, a legislation
for implementing the provisions in the Code
has to be enacted which may include an
organisation for monitoring the volume
and value of cargo carried by different
vessels. The monitoring organisation will
be set up as soon as the details are worked
out. -

Indo-Pak Takks in Islamabad

6571. SHRI M.V. CHANDRA.
SHEKHARA MURTHY :
SHRI B.V. DESAI : .
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether Pakistan and India again
met in Islamabad to further discuss the
relations for improvement;

(b) whether this was at the level of
Foreign Secretaries;

(c) whethcr any agreement has been
reached; and

(d) if so, the outcome thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI A.A. RAHIM) ; (a) to (d) Taking
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advantage of the visit of Foreign =Secretary
of Pakistan to India in connection with
the meeting of the Standing Committee
of SARC, our Foreign  Secretary
invited him to Udaipur for a quiet in-depth
review of various aspects of Indo-Pakistan
bilateral relations. During their talks in
Udaipur and New Delhi from Ist to 3rd
March, they considerd further measures
that could be taken to build confidence,
remove irritants and strengthen mutually
beneficial friendship and cooperation bet-
ween the two countrics. Our Foreign
Secretary will pay a three day visit to
Islamabad from the 12th May, 1984 to
continue their talks. In addition to other
aspects of bilateral relations, they will
also consider the two drafts of a Treaty
of Peace, Friendship and Cooperation and
the Non-Aggression Pact.

Education as per Directive Principles of
State Policy of the Constitution

6572. SHRI AMAR ROYPRADHAN :
Will the Minister of EDUCATION AND
CULTURE be pleased to state :

(a) whether it is a fact that education
is being imparted in the country in accor-
dance with the Directive Principles of State
Policy, Constitution of India;

(b) if so, the names of States; and

(c) what steps Government propose to
take against those States which have not
complied with these Directive Principles ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a) to (c)
The Constitutional goal incorporated into
the Directive Principles of State Policy of
providing free and compulsory education
for all children until they complete the
age of 14 years could not be achieved so
far due to various reasons. The present
target date for achieving this goal, accord-
ing to the policy frame of the VI Five Year
Plan, is 1990. Various measures ecnvisaged
and undertaken to achieve the goal of
universalisation are indicated in the state-
ment attached. The Central and State
Governments are striving to achieve this
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goal of universalisation
education.

of elementary

Statement

Measures envisaged and undertaken to
achieve Universalisation of Elementary
Education 1

(i) ‘Elementary Education’ has been
included in the Minimum Needs
Programme (MNP) and in the
new Twenty Point Programme of
the Government and, elementary
education has been accorded a
high priority in Education under
the Five Year Plan.

(ii) Opening of primary and middle
schools within easy walking dis-
tance covering the needs of all
habitations.

(iii) Intensification of the utilisation
of existing schooling facilities.

(iv) Conversion of single-teacher
schools into two-teacher schools.

(v) Improvement of physical facilities
of primary and middle schools.

(vi) Provision of non-formal part-
time education on an extensive
scale,

(vii) Appointment of woman-teachers
on a larger scale and provision of
creches/pre-schools as adjuncts of
primary and middle schools.

(viii) Improvement of teacher compe-
tence through application of better
standards of educational qualifica-
tion and inservice training.

(ix) Special attention to girls and to
target groups like scheduled castes
scheduled tribes, landless labourers
and slum-dwellers.

(x) Adequate provision of incentive
like free textbooks and stationery,
free uniforms particulasly for
girls, attendance scholarshipg
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particularly for girls and mid-day-
meals.

(xi) Improvement of quality of educa-

(xii) Introduction of an

tion through decentralisation of
curricula making them relevant
to the needs, life situations and
environments of children in diverse
social, ecomomic, cultural and
geographical conditions.

ungraded
school system and elimination of
stagnation so that every child
shall complete one class each year
and will be promoted to next
higher class till he completes class
VIII, but with adequate safeguards
by way of periodic assessment
and evaluation on a continuing
basis.

(xiif) Provision of multiple-point entry,

into any class in the elementary

stage.

(xiv) Concentrated efforts in the nine

(xv) Monitoring of

educationally backward  States,
augmented by special Central
assistance for non-formal pro-
gramme in these States, and also
in backward areas/pockets in each
State.

attendance in
Primary and middle schools.

(xvi) Strengthening of the supervisory

(v ii)

machinery and decentralisation of
adminpistration  of ‘elementary
education down to the block-
level.

Parental education to overcome
their apathy towards the education
of children especially girls and
setting up of school committees
in all schools particularly in the
rural and backward areas.

(xviii) Greater use of mass media for

clementary education including

- teacher training.

(xix) Constitution of a National

Committee on Point 16 of the
20-Point Programme to guide the
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implementation of the programme

of Un‘versalisation in nine educa-

tionally backward States and

setting up of State Task -Forces

for Elementary Education in these
. States.

(xx) Central paper assistance to all:
States/Union Territories for the
production of teaching and learn-
ing materials for non-formal edu-
cation programme for elementary
age-group children.

(xxi) Mounting of national compaigns
for intensive efforts for increasing
enrolment and retention during
the campaign period with follow-
up action through-out the acade-
mic year. ’

Causal and Contract Labour in Public Sector
Undertakings

6573. SHRI SATYASADHAN CHAKRA-
BORTY : Will the Minister of RAILWAYS
be pleased to state the number of casual
and contract labourers working against the
perennial nature of jobs in the railways ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C.K.
JAFFER SHARIEF) : Information is be-
ing collected and will bz laid on the Table
of the Sabha.

Difficulties faced by small enterpreneurs in
- obtaining Loans for Parchase of Fishing
Boats from SDFC

6574. PROF. P.J . KURIEN : Wil the
Minister of SHIPPING AND TRANSPORT
be pleased to state :

(a) whether Government are aware of
the difficulties being faced by small erter-
preneurs who apply for loans from thc SDFC

" for purchase of fishing boats;

(b) the reasons for frequent change in
conditions being imposed by SDFC;

(¢) whether the SDFC is demanding
guarantees even for interest payment, which
is not asked for from buyers of ships;

- (d) the steps being taken to ensure that
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a degree of reasonability is maintained by
SDFC, when they process applications for
purchase of fishing boats; and

(¢) whether Government are aware of
the frequent imposing of fresh conditions
by SDFC, without going into the ability of
the fishing industry to meet such conditions ?

THE MINISTER OF STATE IN THE

MINISTRY OF SHIPPING AND TRANS-°

PORT (SHRI Z.R. ANSARI): (a) Yes.

(b) The terms and conditions for the
loans stipulated by the SDFC are based on
the guidelines issued by the Government.
No changes in the conditions are normally
made by the SDFC unlcss any relaxation
is sought by the loance companies and
approved by the Governiment.

(c) Guarantees for interest payment
during the construction period are asked
from fishing companies as 100%, of the
loan amount is disbursed to the shipyard
prior to the delivery in the case of trawlers
while in the case of ships on such
guarantees are asked for as only 10 to 20%,
of the loan amount is usually dishursed
to the shipyards before the delivery of the
vessel.

(d) Government have decided to set up
a committece of the SDFC to go into the
documentation and procedures followed by
SDFC with a view to expedite the clearance
and implementation of proposals,

() No fresh conditions arc normally
imposed by the SDFC.

Nationalisation and Improvement of Inter-
Island shipping trausports facilities in

Andaman and Nicobar Islands

6575. SHRI CHITTA BASU : Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether Government have under
consideration any proposal for the nationali-
sation and improvement of Inter-Island
shipping transport facilities in Andaman
Nicobar Islands;

(b) if so, the details of the proposal;
and
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(c) at what stage does it rest now ?

THE MINISTER OF STATE IN THE

"~ MINISTRY OF SHIPPING AND TRANS-

PORT (SHRI Z.R. ANSARI) : (a) There is
no proposal for nationalisation of Inter-
Island Shipping Transport facilities in
Andaman and Nicobar Islands. As regards
improvement of the Inter-Island Shipping
Service the same is constantly reviewed and
measures are taken to improve the

same. No specific proposals are under
conideration.

(b) and (c¢) Doss not arise.

Repatriation of Prisoners on
Exchange Basis '

6576. SHRI ABDUL RASHID
KABULI : Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) total number of Pakistanis in Indian
Jails and reasons for their internment;

(b) total number of Indians in Pakistani
jails and reasons for their internment; and

(c) whether there is any move fo
repatriation of the prisoners - one exchangre
basis from both sides ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI A.A. RAHIM): (a) and (b) It is
believed that there are around 200 Pakistan is .
in Indian jails and 400 Indians in Pakistan i
jails as on 31.12.83.

These detainees were arrested in either
country on different charges like illegal
entry, over-stay etc.

(c) We releasc Pakistani nationals from
Indian jails as sqon as they complete their
sentences. We have asked Pakistan to follow
suit.

ara wyq fag e ax g€ amow

goaATg sty Wk wret o witgle

6577. it wHATQ @S Aeww :
&t WIYo QHo TN :

w1 ey site qfewgn w9 ag and
%) T w3l i : '
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() warag 9 3 fF wq i ast &
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Integrated Health and Family Welfare
Programme in Kerala and Karntaka

6580. SHRI G.Y. KRISHNAN : Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) whether it is a fact that an integra-
ted Health and Family Welfare Programme
has been decided to be launched in Kerala
and Karnataka with some credit from the
Integrated Development Associations; and

(b), if so. the details in this regard ?

THE MINISTER OF STATE IN THR
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI MOHSINA
KIDWAI) : (a) and (b) An Area Develop-
ment Project with aid from the World Bank
has becen taken up for the expansion
of Health and Family Welfare infrastructure
and services in selected districts of Karns-
taka and Kerala. The Districts selected are
Belgaum, Bidar, Bijapur, Dharwar, Gulbarga
and Raichur in Karpataka and Wynad,
Palghat, Malapuram and Idukki jn Kerala,
The total project cost is about Rs., 120.43
crores (US § 123.5 million). '
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Teachers Appointed in Central School
Chakradharpur, Bihar

6581. SHRI GEORGE FERNANDES :

SHRI BABURAO PARANIJPE :

Will the Minister of EDUCATION AND
CULTURE be pleased to state :

(a) number of teachers appointed on
ad-hoc basis in Kendriya Vidyalaya,
Chakradharpur, Bihar during 1981-83;

. (b) the number of teachers called for
interview for appointment and the number
of Scheduled Castes and Scheduled Tribes

therein;

(c) the number of ST and SC candidates
selected as per roster and if not, the reasons
thereof;

(d) whether the candidates were called
from the Employment Exchange if so, the
number and names called from Employment
Exchange, if not, the rcasons therefor;
and

(e) if not, who was responsible for not
calling candidates for interview form
Employment Exchange and what action has
been taken in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P.K. THUNGON) : (a) to (e) The
desired information is being collected and
will be laid on the Table of the Sabha in due
course.

Minimum Wages for Casual Staff in
Statutory and Non-Sutatutory
Canteens

6582. SHRI BASUDEB ACHARIA :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether there are casual staff working
in both statutory canteens and non-satutory
canteens, in the Railways where they have
got records of continuous service for more
than five years;

(b) whether the Railway Administration
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and in some cases the committee of manage-
ment are not paying the salaries even in the
minimum rate admissible as per States’
Minimum Wages Act; and

(c) whether the casual .staff rendering
more than 10/15 years of continuous service
are still getting Rs. 4/- and Rs. 5/-per day ?

~ THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C.K.
JAFFER SHARIEF) : (a) to (c) Information
is being collected and will be laid on the
Table of the Sabha.

gq-gaafagy w o go gaAo wWag ¥
forgr s
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(n) ¥ (&) o dw fagafqaisal
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Voluntary organisations cngaged in Family
Planning Programmes

6584. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of HEALTH
AND FAMILY WELFARE be plcased to
state :

(a) whether some voluntaiy  organi-
sations have becn involved in family

planning programmes in somc States and

Union Territories;

(b) if so, the names of the voluntary
organisations involved in family planning
programme; and

(c) the dectails of programmec of those
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voluntary organisations to promote family
planning programme in last three years ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI MOHSINA
KIDWAI) : (a) and (b) As per information
available with this Ministry, a list of
voluniary crgani-sations engag ed in family
welfare programme is laid on the table
of the House. '

[Placed in library. See. No. Lt. 8107/84}

(c) The voluntary organisations are
involved in imparting knowledge and
motivation, delivery ,of family welfare
services and supplies, training activities,
etc. in urban and rural arcas.

wigr faedt WA sgw W fwie
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Number of Publications Brought out by
External Pablicity Division

6588. SHRI DAULATSINHIJI JADEJA :
Will the Minister of External AFFAIRS be
pleased to state :

(a) the number of publications brought
out by the External Publicity Division
during the year 1981-82 and 1982-83.

(b) the number of Indian Missions in
which Publicity wings are functioning
abroad at present;

(c) whether there is any proposal to open
morc publicity wings abroad during the
year 1984-85; and

(d) if so, the number of such wings aﬁd
the places selected therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI A.A. RAHIM) : (a) The External
Publicity Division brings out three regular
publications, two of which are fortnightlies
and one monthly. It also brings out a
number of occasional pamphlets and
brochures containing important Government
pronouncements or  general publicity
material. In 1981-82, the number of such
occasional publications was 50 and ip
1982-83 it was 36. ’
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(b) 47 of the Indian Missions abroad
have full-fledged publicity wings. The rest
of the Missions are also expected to
undertake publicity activitics.

(c) and (d) Therc is a proposal un(!cr
consideration to open 25 new Publicity
Wings in Missions abroad over a threc. year
period. Initially, these Publicity Win_gs are
being considerad for some countries of
Latin America, West Asia and Southern

Africa.
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Railway Line—North Bengal

6590. SHRI SUBODH SEN : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether there is any plan to bring
the far-flung areas of North Bengal under -
railway coverage; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
C.K. JAFFER SHARIEF) : (a) and (b) The
present resources constraint does not permit
taking new projects, apart from these
already approved, i.c., the Eklakhi-Balurghat
new BG line.

Subsidies and Salaries in Railway
Cooperative Socleties

6591. SHRI V.S. VIJAYARAGHAVAN :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether the Railways are subsidis-
ing the salaries and other working expenses
of the Railway co-operative socicties;

(b) if not, whether subsidy is being
given to the Railway staff canteens and if
so, the percentage thereof: and

(c) whether Government propose to pay
the same percentage of subsidy to the
societies also ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C.K.
JAFFER SHARIEF) : (a) No, Sir. Not at
present. However a subsidy @ of 50%, of
the  Administrative and establishment
charges for first 3 years was admissible upto
30.6.80 to the Railwaymen’s Consumer
Cooperative Society running fair price
shops.

(b) 709 subsidy towards staff cost is
made in respect of all recognised oon Staty-
tory Canteens.

(c) There is no such proposal under
consideration.
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Extension of Nizamuddin-Cochin Jayanti
Janta Express upto Trivandrom

6592. SHRI SKARIAN THOMAS :
PROF. P.J. KURIEN :

. Will the Minister of RAILWAYS be

pleased to state :

(a) whether Government have received
any request for the extension of the
Nizamuddin-Cochin Jayanti Janta Exprecss
upto Trivandrum;

(b) if so, whether Government propose
to extend the train upto Trivendrum;

and
(c) if not, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C.K.
JAFFER SHARIEF) : (a) Yes, Sir.

(b) No, Sir.

(c) For want of resources like adequate
terminal facilities, coaches and locomo-
tives and suitable path, it is not feasible
to extend 131/132 Jayanti Janta Express to
and from Trivandrum.

Arrangements for Availability of Things of
Utllity for Disabled at Subsidised Prices

6593. DR. PRATAP WAGH : Will the
Minister of SOCIAL WELFARE be pleased
to state :

(a) whether Government had prepared
a list of things of utility for the disabled
in the country;

(b) who are the manufacturers of
these utility articles for the disabled in the
public and private sector in the country;
and

(c) what arrangements Government
contemplate to make available these acces-
sories for the disabled at subsidised

prices ?

THE DEPUTY MINISTER IN THE
MINISTRIBS OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P.K. THUNGON) : (a) No, Sir.
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(b) No list of manufacturers of utility
articles for the disabled is . maintained by
the Government.

(c) There is no proposal under consi-
deration of Government to make utility
articles available to the disabled at sub-
sidised prices. However, the Ministry
administers a scheme for providing aids
and appliances, costing between _Rs. 25
and Rs. 1500 to the disabled (i) free of
cost if their income is less than Rs. 750/-
P.M. and (ii) at half the cost if the income
is from Rs. 751 to Rs. 1500/- P.M. ‘

wow A fawwin =fwmal W It
geat az faafgan angfed, angfed mift
ITeY HOR & g sgaear W

6594, siwet wgQ fag : a1 qA™
ST HAY g TATY € FT FN v

(%) 3w ¥ g qar fasit d@x
99%-99% feat &4 fawai, sn s
waw sgfgaq & fag faofgar argfsd,
grefed < a7q IT-FToN H1 faafor w@
F91d § qit g€ §;

(@) fagwta  safsqa) & w@ g™
areY g awgal v Ifaa sraar Fearaa
qeq 97 ¥T¥ & fag guEre g wn
sqTEqT ¥Y TE §;

(w) 7ar fawwin =afwdi & fag
Ie FEE F I AR I+ I
e 9T I9FsH FUA #] syFear & fag
af arftefor oo §; ik

() @ dda & qUATT g g o
@ fadw sngl &1 srawn § 7

- fown st wewfey war awTe e
wwrerat ¥ e (st o ®o gaw):

(%) awwTeara At wat o B g

&Y Jra |
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(@) g aegai & sfaa ar famad
et o< fopr & frg YS sreew A R
aarfs, ag waerg fawainl & fag 25
T 1500 €T IF ¥ Y54 T GEAF
IS 2] Y dYar wqrar § faad
seaita famatn sqfeadi &Y a=A/ITHO0
(1) mfg®s arr 750 w@T § 7 A
# gaem ¥ fages & (2) wifE@s
AT 750 TAC A 1500 TIY T g
gatyT A A9 PFa 9T IAAH FUQ
ay )

(w) siradi
() st Ak 9ar
Cultural Teams Sent Abroad .
6595. BHRI XAVIER ARAKAL :
Will the Minister of EXTERNAL

AFFAIRS be pleascd to state :

(a) how many Goverament-sponsored
cultural teams were s:nt abroad in 1980,
1981, 1982 and 1983 and the cost for cach
years,

(b) State-wise details of selecting teams
and names of the troupcs selected by them;
and

(c) how many troupes applicd from
Kerala and how many were sclected and
sent abroad ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI A.A. RAHIM): (a) to (c) The
required information is being collected and
will be placed on the Table of the House
in due course.

Ship Acquisition Programme of Public sector
Shipping Companies during Sixth Plan

6596. KUMARI PUSHPA DEVI
BINGH : Will the Minister of SHIPPING
AND TRANSPORT be pleased .to state :

(a) the target of Public Sector Shipping
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Companies for acquisition of new ships
during the Sixth Plan;

(b) the number of new ships acquired
by Public Sector Shipping Companies  in
the current plan period so far;

(¢) the cfforts madc to achieve the
target; and

(d) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z.R. ANSARI) : (a) The
Phase-I of Shipping Corporation of India’s
Sixth Plan Acquisition Programme covering
the period upto 3Ist March, 1984 provided
for acquisition/ordering of 43 vesscls of a
total tonnage of. 1.387 million DWT. SCI’s
Phase-1I tonnage acquisition/ordering pro-
gramme covering the remaining period of

- the Sixth Plan involves acquisition/order-

ing of 22 vesscls of 538 m. DWT in addi-
tion to a floating dry dock:

During the Sixth Plan, Mogul Line
Ltd., proposcd to acquire 20 vessels of
477500 DWT at an estimated cost of about
Rs. 276.46 crores.

(b) Shipping Corporation of India bas
placed orders for 25 ships with a total of
866 million DWT and issucd a Letter of
Intent for 3 ships of .195 million DWT.
Mogul Line Ltd., placed orders for 3 bulk
carriers aggregating to 46,800 GRT on
Hindustan Shipyard Ltd. and acquired
two second-hand bulk carricrs aggregating
to 24940 GRT.

(c) and (d) Shipping Corporation of
India has submitted proposals for acquisi-
tion more ships including 12 bulk carriers
and ccllular container vessels. Shipping
Corporation of India has alrcady initiated
action for implementation of its Phase-II
programme. It has issued a Letter of
Intent to Hiudustan Shipyard Limited for
four bulk carriers. The acquisition pro-
gramme of Mogul Line Limited has bcen
kept in abeyance keeping in view its
proposed merger with Shipping Corporation
of India.
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New Railway Lines in Andhra Pradesh

6597. SHRI K. OBUL REDDY : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether any new Railway Lines
are under proposal in Andhra Pradesh;

(b) if so, the details of such proposals
and their present position;
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(c) whether there is any proposal to
speed up the 30 Royalseema Express to

- enable the passenger to reach Hyderabad

before 18.30 hours; and

(d) if so, when ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C.K.
JAFFER SHARIEF) : (a) and (b) Sur-
veys for the following proposals in Andhra
Pradesh are in progress, the details of
which are as under :

SL. Route
No.

1. Nizamabad —Ramagundam via Jagtial
(155 Kms)

2. Nadikude—Gudur/Sri Kalahasti
(350 Kms.)

3. Nandyal —Yerraguntla (125 Kms)

4. Krishna—Vikarabad (130 Kms)
5. Nidobrolu~ Nizampatham (25 Kms)

6. Macherla—Raichur via Gadwal

(260 Kms)

Overall Progress of the surveys

(%age)

Engincering Traffic
Survey Survey

100 92

45.5 -—

100 85

80 —_—

k7 ) —

60 —

After the survey reports are received
and examined, a decision regarding cons-
truction of the lines will be taken, subject
10 availability of resources and clearance

by the Planning Commission.
(c) No Sir.

{d) Does not arise.

B.A. Student’s Results Revaluation by Delhi
’ University

6598. SHRIP.M. SUBBA : Will the
Minister of EDUCATION AND CULTURR

be pleased to state :

(a) whether it is a fact that a large
number of B.A. students are awaiting the
results of revaluation by the Delhi
University;

(b) if so, whether Delhi University
have taken due steps to declare the results
before the commencemcnt of the ensuing
examination and if so, the probable dates
for declaration of such resuits; and

(c) if not, whether it will cause
harassment the students as they will have
to appear in the forthcoming examination
even though they might have passed the
examination on revaluation ?
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THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a) Accord-
ing to the information furnished by the
Delhi University, there is no case relating
to the 1983 undergraduate Aannual Exami-
nations pending for revaluation. There are,
however, some cases of revaluation still in
process relating to the under-graduate
Supplementary Examinations held in 1983,
whose results were announced in February,
1984,

(b) and (c¢) Students who seek revalua-
tion have to apply within one month of
the publication of the rcsult. The Univer-
sity is taking nccessary steps to expedite
the declaration of the results of revaluation,
which in any case will take some time after
the receipt of the application.

Non-Functioning of , Electronic Equipment
and Dialysis Machines in AIIMS

6599. DR. A.U. AZMI : Will the
Minister of HEALTH AND FAMILY
WELFARE be pleascd to state :

(a) whether it is a fact that electronic
equipment costing lakhs of rupees in non-
functional in the Dr. Rajendra Prasad Eyc
Centre and somc of the dialysis machines
are out of the order in the AIIMS as has
been brought out in the article under
captioned *‘Acc hospital or death trap’”
appearing in current Magazinc of March 17,
1984,

~ (b) if so, the details of th: non-func-
tional cquipment lying in the AIIMS and
Eye Centre together with rcasons for their
non-usc and going out of order;

(c) whcther ordinary medicines like
Asprin, Vitamins, Antibiotics etc. are
not usually supplied to the patients;

(d) if so, what steps are proposed to be
taken to ensure the availability of medicines
to the patients; and :

(¢) how much money has been allocated
to the AITMS and Rr. Rajendra Prasad Bye
Centre during 1984-85 ?
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THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHANKRA-
NAND) : (a) and (b) It is nota fact that
electronic equipment costing lakhs of rupees
isnot functioning in Dr. Rajendra Prasad
Eye Centre or that the Dialysis machines
are out of order in the All India Institute
of Medical Sciences. The Instiute has reported
that only two items of equipment of R.P.
Centre namely Argon Laser and Mingograph
(800) which were imported in 1979-80 and
1974 rcspectively are out of order for the
last about threce months. Action has already
been initiated to replace parts of these
cquipments to make them functional;

(c) and (d) Medicines like Asprin,
Vitamins and anti-bioties, etc. are supplied
to all paticnts admitted in the General
Wards of the AIIMS hospital.

(¢) During_ 1984-85, a sum of Rs.
1273.32 lakhs has been provided both under
plan and non-plan as grant-in-aid to the
AIIMS and Dr. Rajendra Prasad Eye Centre
by the Government of India.

US lavolvement in Sri Lanka Affairs

6600. DR. KRUPASINDHU BHOI :

Will the Minister of EXTERNAL AFFAIRS
be pleased to state @

(a) whether the Government are aware
of U.S.A.’s involvement in Sri Lanka
Affairs; and

(b) if so, action being taken to protect
‘our country’s interest ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P.V. NARASIMHA
RAO) : (a) Government of India arc aware
of the ties between Sri Lanka and the
United States of America. - These are
manifest in the Agreement for deployment
of American Peace Corps workers in Sri
Lanka which was concluded on November
20, 1983 as well as in the Agreement of
9th December, 1983, permitting the Vocie of
America to establish a Pwerful broadcasting
station. US Secretary of Defence paid an
unscheduled visit to Colombo Ilast year.
President Jayawerdenme is scheduled to pay
a visit to the U.S.A. in June this year.
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(b) The nature of US--Sri Lanka ties is
essentially a bilateral matter of those two
countries. The Government of India,
however, hope that the Government of
Sri Lanka would act with due regard to the
principles and precepts of the on-aligned
movement of which they are a member.

Road Development Plan Formulated by
Indian Roads Congress

6601. SHRI K.T. KOSALRAM : Will
the Minister of SHIPPING AND TRANS
PORT be pleased to state :*

(a) whether the Indian Roads Congress
has formulated a 20 years perspective plan
for road development during 1981-2001;

(b) if so, the principal faetures t_>f tl}i:
plan and reasons for the delay in its

implementation; and

(c) what has been the achievement so
far of the Highway Research Board set up
by the Indian Roads Congress ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z.R. ANSARI): (a) No,
Sir. The Plan is yet under preartation.

(b) Does not arise.

(c) The Indian Roads Congress set up
in October, 1973 a Highway Research
Board which has identified initially 57
priority schemes for being take up in the
country. Some of these have been completed
and the remaining are in advanced stages
of completion. The Board has also taken up
the task of preparing a new list of schemes
for future years.

Inadequate CGHS Facilities in Metropolitan
Cities

6602. SHRI AMAL DATTA ; Will the
Miunister of HEALTH AND FAMILY

WELFARE be pleased to state :

(a) what is the total number of bene-
ficiarics of CGHS in different metropolitan
Cities;

(b) the details account _of how the
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health care of the ' bencficiaries are being
carried out in each of the metropolitan
cities indicating the number of medical
personnel of different categroies; availability
of hospital beds, dispensary services;
medicines and other medical accessories
dispensed during the last three years; and.

(c) what is the estimated shortfgll
of health care under CGHS in the year
1983-85 ?

THE DEPUTY MINISTER IN THR
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI KUMUD BEN M.
JOSHI) : (a) The number of beneficiaries
in Metropolitan cities is as under :e—

1. Delhi —_ 1465981

2. Bombay —_ 257066 .

3. Calcutta —_ 204078 (upto
March, 1983)

4. Madras —_ 431530

(b) and (c) Central Government Health
Services are in operation at present in
15 cities. Health care fucilitios are being
extended through CGHS dispensaries
Polyclinics and State Government Hospitals/
Local Self Government bodics/Private
Hospitals recognised under the Scheme. In
these cities at present there are 1943 Medica]
officers, 120 Specialists in various discj.
plines working under CGHS. 11 Polyclinics
are also functioning under CGHS which
provide investigative and other related
facilities in these cities. In addition, a total
of 151 hospitals are recognised by CGHS
where CGHS beneficiaries cap havé
inpatient treatment.

Sonring Prices of Books

6603. PROF. SAIF-UD-DIN S0z : will
the Minister of EDUCATION AND
CULTURE be pleased to state :

(a) whether it is a fact that the prices
of books were soaring year afterpear;

(b) whether itis a fact that prioes of
books charged were not based on actual

” costs of prodqction; and
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(c) whether the Ministry of Education
had any plan to go into this question ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P.K. THUNGON) : (a) Yes, Sir.
The prices of books have risen due to the
jncrease in the cost of paper, printing
materials and labour charges.

(b) In so far as the Government
Departments are concerned, the sale price
of books brought out by them is based on
the actual costs of production. In the case
of private publishers, the price of a publi-
cation is fixed after taking into consideration
a number of factors such as the cost of
production, overhead expenses including
cost of distribution, publicity, discount
allowed to booksellers etc.

(c) No, Sir.

Indian Aid to Devighat Hydro-Electric
Project in Nepal

6604. SHRI K. PRADHANI :
SHRIMATI MADHURI SINGH :
Will the Minister of EXTERNAL AFFAIRS

be pleased to state :

(a) the approximate expenditure incurred
by India by way of supply of plant, equip-
ment, technical knowhow and manpower
for building Nepal’s Devighat Hydro-
Electric Project through the agency of
National Hydro-Electric Power Corporation
under India’s technical and economic
cooperation programme in Nepal;

(b) whether any other such project in
that country is in hand at present or is
likely to be taken up; if so, ils particulars;
and

(¢c) the power generation capacity of
Devighat Project ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI A.A. RAHIM) : (a) According to
the latest indication the project would cost
approximately Rs. 48.77 crores.

(b) No, Sir.
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(c) 14.1 MW.

Blindness Cases as ohn 31-12-1983 and
Report on Working Group -

6605. SHRI CHINTAMANI JENA :
SHRI MOHANLAL PATEL :
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) whether it is a fact that blindness
cases are increasing day by' day in the
country; .

(b) if so, what arc the reasons and
what are the number of blindness cases
registered as on 31 December, 1983;

(c) what steps have been taken to
tackle this disease;

(d) whether the Working Group
appointed by the Central Government has
submitted its report and if so, what are
the details of the suggestions made to
tackle this disease and when the report was
submitted; and

(e) the action taken by Government to
implement those suggestions ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI MOHSINA
KlD_WAI) : (a) and (b) There is no evidence
to show that blindness case are increasing
in the country. No survey in this regard
has been carried out recenily. However
sample surveys carried out different parts
of the country by the Indian Council of
Medical Research in 1973-75, gave an esti-
mate of about 9 million blind persons in
the country.

(c) Government have launched a
National Programme for Control of
Blindness which aims at providing com-
prehensive eye care services. The pro-
gramme is being implemented by Govern-
ment as 1009, Centrally Sponsored Scheme
all over the country during the Sixth Five
Year Plan.

In addition, a scheme to prevent blind-
ncss caused by vitamin A deficiency among
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children, through oral administration of
massive does of Vitamin A, is in operation.
This scheme is implemented mostly in
rural areas of all State/Union Territories.

Besides educational efforts to Popu-
larise breast freeding, appropriate Weaning
foods, use of green leafy vegetables and
other foodstuffs rich in Vitamin °‘A® are
being intensified through all mcdia of mass
communication and internal personal
communication channels.

ICDS and other social welfare schemes
are also helping in the prevention of
blindness.

(d) and (e) Working Group had sub-
mitted its report on 9th April, 1982. A
Statement containing the Decisions of the
Government on the recommendations of the
Working Group on Control of Blindness
has already been laid on the table of Lok
Sabha on 26th August, 1983.

Probibitimg consumption of Liquor in Trains

6606. SHRI DIGAMBER SINGH :
SHRI K. PRADHANI :
Will the Minister of RAILWAYS be

pleased to state :

(a) whether he is aware of open con-
sumption of liquor and inconvenience
caused thereby to other passcngers in the
running trains; .

(b) if so, whether drinking in running
trains is allowed; and

(c) if not, what steps he " proposes to
take to introduce prohibition of consump-
tion of liquer in trains and whether warn-
ing posters are affixed or painted on the
inside walls of all Railway coaches parti-
cularly those on the long-distance trunk

routes ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C.K.
JAFFER SHARIEF) : (a) Some cases of
this nature have come to light.

(b) and (c) Consumption of alcoholic
drinks is prohibited in Air-Conditioned
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Sleeper, Air-Conditioned Chair Car, First
Class Chair-Car and Second Class coaches.
Also if 2 person is found in a state of
intoxication in any railway carriage or
upon any part of a railway, he is liable
to be punished under Section 120 of the
Indian Railways Act. The following
notices have also been displayed on the in-
side walls of compartments :

“Please do not consume alcoholic
drinks in the compartment as a con-
sideration to fellow passengers.”’

Train conductors, Guards, Travelling
Ticket Examiners, Coach Attendants,
Ticket Checking staffetc. have been in-
structed to enforce these rules strictly.

Rs. 425-640 grade o become Non-Selection
Grade

6607. SHR1 RAMAVATAR SHASTRI :
Will the Minister of RAILWAYS be
pleased to state whcther there is any
policy under consideration by Railway
administration to make the grades Rs. 425-
640 as non-selection as this grade is not
selection grade even in commercial category
of the Railways ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI CXK.
JAFFER SHARIEF) : Posts in the grade
Rs. 425-640 are selection posts in some
categorics and non-selection posts in others.
Posts in different grades in the various
categorics are classificd as Sclection or
Non-Selection depending upon the require-
ment of the service. Change in the
classification from sclection to non-selec~
tion and vice-versa is also done where
found necessary depending upon the
exigencies of service.

Jumping promotion from Rs. 330-560 to
Rs. 425-640 Grade

6608. SHRT RAMAVATAR SHASTRI :
Will the Minister of RAILWAYS be pleased
to state :

(a) is there any policy going to be
implemented in Ticket Checking Staff
of N.E. Railway for giving the jumping
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promotion to the staff in grade of Rs. 330-
560 to Rs. 425-640 on the basis of best
carning; and

(b) if so, what will be the fate of
percentage of promotion and the Staff
concerned who are on the verge of
promotion ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILAWAYS (SHRI C.K.
JAFFER SHARIEF) : (a) and (b) Informa-
tion is being collected and will be laid on
the Table of the Sabha.

12 wrgw stT 14 v TEmfgar §
wafrar six ST & @9 @A @
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Projects Started with British Aid for
Intergrated Health Care

6611. SHRI A.R. MALLU : Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) whether it is a fact that Britain is
extending its co-operation for intergrated-
health care projects;

(b) if so, the names of the States where
projects with the British aid for integrated
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health care have been started and number
of districts in various States which have been
identified for rendering health and "family
planning services under this scheme; and

(c) whether some programmes have also
been started in the State of Andhra Pradesh
and if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI MOHSINA
KIDWAI) : (a) to (c) An Area Develop-
ment Project with partial assistance from
U.K. for strengthening health and family
welfare services inthe districts of Puri,
Cuttack, Ganjam, Phulbani and Kalahandi
in Orissa is under implementation. Three

districts of Andhra Pradesh, namely Ananta-

pur, Chitoor and Cuddapah bave been
taken up under a eimilar project with
financial assistance from the World
Bank.

Memorandum from United Committee of
Railwaymen, Bongaigaon

6612. SHRI AJIT BAG : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether Government have received
a memorandum No. UCR/NBO/M/31/83
dated December 29, 1983 from United
Committes of Railwaymen, N.F. Railway,
Bongaigaon (Assam);

(b) ifso, the contents of the said
memorandum; and :

(c) what steps Government have taken
to rodress the grievences ? )

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C.K.
JAFFER SHARIEF) : (a) Yes, Sir.

(b) and (c) The main points contained
in the said Memorandum pertain to duty
roster and overtime payment to Power
House staff, wrongful utilisation of workers,
allotment of guarters to Class IV electri-
cal staff, harassment to staff etc. All these
issuses relate to the staff - working in
Bongaigaon and are, therefore, of local
nature.
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On Railways, a well-established and
fully streamlined grievance  redressal
machinery is  functioning. Problems/
grievances of all sections of railway staff
are discussed by N.F. Railway Administra~
tion with the two recognised labour wunion
viz. N.F. Railway Mazdoor Union and
N.F. Railway Employees’ union in
periodical meetings held at Divisional
level and at Zonal level under the Perma-
nent Negotiating  Machinery  Scheme.
Action is taken on the conclusions reached
thereat. It is, therefore, appropriate for
all catcgories of stal to channelise their
grievances through this Permanent Nego-
tiating Machinery. However, the issuses
raised in the said Memorandum have been

examined - and suitable action, where
necessary, initiated.
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N.B.T. Literature for Scheduled Tribes

6614. SHRI AMARSINH RATHAWA :
Will the Minister of EDUCATION AND
GQULTURE be pleased to state :

(a) whether it is a fact that very little
literature for the Scheduled Tribes has
been published by the National Book
Trust;

(b) if so, the remedial steps taken in
the matter; and

(c) the number of books published for
the scheduled Tribes’ children by the
National Book Trust, National Council of
Education Rescarch and Training, etc. ?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P.K. THUNGON) : (a) and (b) The
National Book Trust does not publish
literature exclusively for any particular
community but for rcaders of all communi-
‘ties. However, the Trust has brought out a
few publications which arc of spccial interest
to the Scheduled Tribes.

(c) The publication programme of the
National Book Trust for children is meant
for children of all communities including
tribal children. The National Council of
Educational Research and Training has
undertaken preparation of textbooks and
supplementary readers for tribal children.
Eleven such books have dlready
pecn published and four books are
under preparation. '
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Redressal of Grievances of Rallwaymen
at Dhanbad

6615. SHRI A.K. ROY : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether all the Unions and Associa-
tions (except Recognised Unions) at the call
of National Campaign Committee of
Railwaymen have submitted two Memoranda
through massive demonstraion to DRM/E.
Railway, Dhanbad on February 2, 1984 on
gencral demands and also the burning local
grievances of Railwaymen of Dhanbad
Division, Eastern Railway; and

(b) if so, what are the demands and
grievances and the action taken by the local
Railway Authorities and the Ministry to
redress these just grievances and demands ?

- THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI CK.
JAFFER SHARIEF) : (a) and (b) The
information is being collected and will be
laid on the Table of the Sabha.

Deep screening of Tracks by Departmental
and Private Contract System

6616. SHRI A.K. ROY : Will the
Minister of RAILWAY be pleased to state ;

(@) the details of deep screening of
Railway tracks done in Sealdah. Howrah,
Asansol, Dhanbad and Danapur Divisions,
Eastern Railway departmentally -from
January, 1982 to Dccember, 1983;

(b) the details of deep screening of
Railway tracks done by the Contractors in
the said Division during the aforesaid
period and the amount spent for these
works done by Contractors;

(c) the reasons and justification for
introducing the Private Contract system for
doing thesc works of Gangmen against the
provision of Contract Labour (Regulation
and Abolition) Act, 1979; and

(d) daily rates of wages given by the
Contractors to the labourers now engaged in
deep screening works in Eastern Railway
with division-wise break-up ?
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THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C.K.
JAFFER SHARIEF) : (a) Sir, Deep screen-
ing of Railway tracks carricd out depart-
mentally during the period from January,
1982 to Dzcember, 1983 was 10 Kms in
Howrah Division and 2 Kms in Asansol
pDivision. No such work has been done
departmentally in Dhanbad, Danapur and
Sealdah Divisions.

(b) Through the agzncy of contractors,
during the sams2 pzriod dezp screening has
been done in 40 Kms in Howrah Division
and 65 Kms in Dhinbad Divisions only,
involving an expenditure of Rs. 10 lakhs
and 12 lakhs respectively. ¢

(c) Dcep screcning through contractors
is not against the provisions of *‘The
Contract Labour (Regulation and Abolition)
Act. 1907°". It is necessary to carry out
part work of decp screening in this manner.
as the work is of non-perennial and scasonal
pature and location of work varies from
year to year.

{d) Information is being collected and
will be Jaid on the table of the Sabha.

Disabled Population and their Employment

6617. SHRI K. MALLANNA : will
the Minister of SOCIAL WELFARE be
pleased to state :

(a) the total number of disabled persons
and how many of them were in proper
employment, including self-employment and
how many wcrc found dependent on others
according to the Census figures; and

(b) how many of them wcre provided
employment or self-employment under the
various schemes undertaken during the last
three years ?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P.K. THUNGON) : (a) Information
on the number of physically handicapped
was collected at the time of house listing
operations carricd out in connection with
1981 Census. According to this information,
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‘the number
was | —

of handicapped persons

1. Totally blind 4,78,657

2. Totally crippled 3,63,600

3. Totally dumb 2,76,691
Census 1981 did not collect any infor-
mation regarding the number of handi-

capped persons in employment and those
dependcnt on others.

(b) Employment to the handicapped is
provided by the public sector in the Central
and State Governments and by the private
scctor. Complete information on the number
of handicapped employed during the last
three years is not availablc. However,
employment exchanges secured placements
to the handicapped during the past three
years as below :

Year No, of placements
1981 12,470
1982 9,381
1983 (from January 3,155

to Jnne)

Vocational Rehabilitation Centers provided
employment to the following number of
handicapped persons :—

Year No. of handicapped
persons provided
employment
1981 3,914
1982 3,510
1983 3,916

Delinking of Haldia from Calcutta Port

6618. SHRI SANAT KUMAR MAN-
DAL : Will the Mimster of SHIPPING
AND TRANSPORT be pleased to state :

(a) whether Government havé by now
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studied the likely effect and implications of °

the Handia Dock Complex being constituted
as a separate port or continuing it as part
of Calcutta Port; and

(b) if so, the outcome thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRL Z.R. ANSARI) : (a) and (b)
Yes, Sir. In 1981 a Threc-man Committee
under the Chairmanship of Development

Adviser (Ports) was constituted to examinc .

these issues. The Committee recommended
a number of steps in order to improve the
administrative and opcrational pcrformance
of Haldia Dock Cumplex cnabling it to
function as a self contained administrative
and operational unit. These steps have
since been intiated.

Improvement of National Highway No. 2
between Howrah and Burdwan

6619, SHRI SANAT KUMAR MAN-
DAL : Will the Minister of SHIPPING
AND TRANSPORT be pleased to state :

(a) whether he is aware of the bad
condition of the National Highway No, 2
(G.T. Road) from Howrah to Burdwan
particularly of its worst shape round about
Hawrah;

(b) if so, what funds have been ear-
marked during the current year to  improve
this very busy and the oldest National
Highway; and

(c) whether he proposes to ensure that
some improvement to it is made before
the on-sct of the monsoons particularly
in the portion bordering and passsing
through Howrah ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z.R. ANSARI) : (a) to (c)
Yes Sir. The condition of National High-
way No. 2 (G.T. Road) between Howrah
and Burdwan was bad in some isolated
stretches particularly after the rains in
1983. Repair estimates for Rs. 30.42 lakhs
and original estimates aggregating Rs. 43.82
lakhs for strengthening the existing weak
double lane carriage way in isolated
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stretches have already been sanctioned.
The funds are allotted State wise, and not
National Highway wise. In case of West
Bengal, during 1983-84 Rs. 600 lakhs were
allotted for National Highway (original)
works and Rs. 283.50 lakhs for mainte-
nance and repairs of National Highways.

Allotment of Railway Land for
Establishment of Mother Dairy in
Hawrah

6620. SHRI AJIT KUMAR SAHA :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether he has received a represen-
tation dated 5 December, 1983 from the
Chairmen, Bally Minicipality, Howrah for
allotment of a piece of land belonging to
Railways lying vacant to the Municipality
for establishing a Mother Dairy in public
interest;

(b) if so, the nature of decision taken
by the Railways on the representation; and-

(c) if a negative decision has been taken,
the reasons therecof ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C.K.
JAFFER SHARIEF) : (a) Yes Sir.

(b) and (c) The request for sparing
Railway land for setting up a Mother
Dairy Booth is being examined.

Classification of Plant Attendants

6621. SHRI AJIT KUMAR SAHA :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether a Memorandum dated 3
March, 1984 from Indian Railways Loco
Mechanical Staff Association, Moradabad
has been received by the Minister urging
for classification of Plant Attendants of
Electrical Department of Northern Rail-
way Moradabad as ‘Continuous’ instead of
‘Esscntial Intermittant’;

(b) if so, whether aciton is being takéen
to treat this category of staff as ‘conti-
nuous’ in view of the nature of their job



157  Written Answers

which requires continuous attention; and

(c) the working hours of plant atten-
dants of Northern Railway Moradabad’s
clectrical department ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C.K.
JAFFER SHARIEF): (a) According to
available records no such Memorandum
appears to have been rcceived.

(b) Does not arise.

(c) They have been classified as ‘Essen-
tially Intermittent’ under Hours of Employ-
ment Regulations and are rostered 1o work
60/72 hours per week plus preparatory/
complementary time, if any.

Allotment of Outhouscs of RDSO Lucknow
to Class 1V Staff

6622. SHRI AJIT KUMAR SAHA
Will the Minister of RAILWAYS be pleased

to state :

(a) whether the Railway Board has
is;ued orders that all the outhcuses attached
to officers’ quarters of RDSO, Lucknow
should be allotted to class IV staff;

(b) whether complaints have been
received by the Government that Class IV
staff living in such outhouses have bcen
forcibly ousted;

(c) whether it is also a fact that RPF
personnel were used to vacate forcibly the
class IV staff of RDSO from the

outhouses;

(d) whether steps have been taken to
allot such class IV staff quarters or to
allow them to occupy the outhouses;
and

(e) whether complaints of manhandling
. by the RPF of the class 1V staff of RDSO
"~ for forcing them out of outhouses have
‘been enquired into ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C.K.
JAFFER SHARIEF) : (a) No, Sir. How-
ever instructions exist to the effect that
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such surplus outhouses which can be and
are converted into independent units with
requisite facilities, may be allotted to
Class 1V staff.

(b) No, Sir.
(¢) No, Sir.

(d) Allotment of outhouses which are
fit for allotment, to eligible stafl are under

process.

(¢) One complaint of harassment by
the RPF was rcceived and after enquiry
it was found to be not based on facts.

Non-Availability of Ambulance Services in
Delhi

6623. SHRI N.E. HORO : Will the
Minister ¢f HEALTH AND FAMILY
WELFARE bc pleascd to state :

(a) whether Government are aware that
ambulance services are not available to the
common citizen in Dclhi;

(b) whether any decision . have been
taken by Government for setting up a cen-
tralized ambulance service for Delhi equip-
ped with first aid facilities; and

(c) the details regarding fit and equip-
ped vehicles as at prescnt in Delthi and
the percentage they form to total number
of such vehicles ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI KUMARI KUMUD
BEN M. JOSHI) : (a) to (c) A Central Con-
trol Room for ambulance services in Delhi
(Telephone : 102) is functioning in Safdar-
jang Hospital, New Delhi from where ambu.
lances services are provided on request. Some
for the ambulances available are fitted with
first aid facilities. Apart from ambulances
available with the Central Control Room,
ambulances are also maintained by hospital
like, A.ILLLM.S., Smt. S.K. Hospital and
Kalawati Saran Children Hospitals as we]]
as some of hospitals under M.C.D. and
N.D.M.C. All cfforts are made to keep
the ambulances fit and roadworthy,
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Honouring of Pali Scholar

6624. PROF. NARAIN CHAND
PARASHAR : Will the Minister of EDU-
CATION AND CULTURE be pleased to
refer to the reply given to Unstarred Ques-
tion No. 455 on 17 November, 1983 regard-
ing honouring of scholars in Sanskrit,
Parsian, Arabic and Pali and state :

(a) whether any scholar in Pali has
also been honoured so far since the incep-
tion of the scheme till date;

(b) if so, the name and work for which
he was honoured; and

(c) if not, the reasons for not selecting
even a singlc Pali scholar for the Award
in spite of-the fact that Pali is a subject
of study and rescarch in various Univer-
sities of the country spread over more than
5 States and Union Terrjtories ?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P.K. THUNGON) : (a) Yes, Sir.

(b) Late Pandit Satkari Mukherjee, a
scholar of Pali has been awarded the Cer-
tificate of Honour. The Award of Cer-
tificate of Honour is based on the overail
consideration of a scholar's contribution
towards spread of a particular language
‘and for his indepth knowledge in the
Shastras i.e. metaphysics etc. The award
is not given for any particular work as in
the case of Sahitya Akademy Award.

(c) Question does not arise.

* Amount allocated to Orissa for preservation
of old Monuments

6625. SHRI. ARJUN SETHI : Will the
Minister of EDUCATION AND CULTURE
be pleased to state :

(a) the total amount allocated to
Orissa under the scheme for preservation of
old Monuments during the last three years,
year-wise; :
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(b) the main preservation work done
in Orissa so far; and

(c) the details of the works which have
been taken up in the State at present ?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL, WELFARE
(SHRI P.K. THUNGON) : (a) The total
amount allocated for the preservation of
monuments in Orissa for the last three
years is as follows :

1981-82 —  Rs. 3,63,500/-
1982-83 —  Rs. 3,63,000/-
1983-84 —  Rs. 4,38,379/-

(b) and (c) Structural repairs such as
replacing damaged stonmes with new ones,

underpinning, grouting the oracks and
watertightening the roof top, chemical
preservation after cleaning them and

horticultural operations at monuments in
Puri, Bhubaneshwar, Konarak, Cuttack,
Jagmora, Banpur, Gopinathpur etc., have
been taken up.

Comprehensive Health Cover Programme
for People of Far Flung Tribal and
Hilly Areas

6626. SHRI LAKSHMAN MALLICK :
Will the Minister of HEALTH AND
FAMILY WELFARE be pleascd to state the
details regarding the Primary Health Céntres
and Sub-centres which have bcen proposed
to be set up in the country, State-wise
during the current financial year ?

. THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI MOHSINA
KIDWALI) : On the basis of Annual Plan
discussions wirh the States, the proposed
tentative targets of establishing Primary
Heath Centres and Sub-centres, State-wise
are as under :—
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8. No. Name of the States/UTs. Target of Target of
sub-centers P.H.C.
1984-85 1984-85
1 2 3 4
1. Andhra Pradesh 300 50
2. Assam 360 7
3. Bihar 600 20
4. Gujarat 1169 3
3. Haryana 343- 2
6. Himachal Pradesh 4 11
7. Jammu and Kashmir 70 7
8. Kamataka 600 -—
9. Kerala 150 8
10. Madhya Pradesh 250 5
11. Maharashtra 650 834
12. Manipur 61 2
13. Meghalaya 3 2
14. Nagaland 30 4
15. Orissa 340 7
16. Punjab 167 —_
17. Rajsthan 500 8
18. Sikkim 10 1
19. Tamil Nadu 430 15
20. Tripura 50 8
21. Uttar Pradesh — -
22. West Bengal 1700 —
23. A. and N. Islands 30 1

Arunachal Pradesh



163 Written Answers

APRIL 5, 1984

Written Answers 164

1 . 2 3 4
25. Chandigarh 2 —
26, D. and N. Haveli 8 —
27. Delhi 1 —_—
28. Goa, Daman and Diu —_ -
29. Lakshadweep —_— —_
30. Mizoram —_— 2
31. Pondicherry — 1

Total : 8055 998

External Affairs Ministry’s Offices Located
in Rented Buildings

6627. SHRI K.B.S. MANI : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) since when the various offices of
his Ministry/subordinate offices are in
rented buildings in Delhi;

(b) names of cach office and the monthly
rent of each building occupied by these
offices;

(c) total rent paid in respect of each
building since the day of hiring of each
building to February 29, 1984;

(d) whether it is a fact that the
Government is not interested to shift its
offices from rented buildings to the
Government buildings; if so, the reasons
therefor; and

(e) if not, the reasons for not taking
effective steps to shift its offices from rented
buildings to lessen the burden on public
exchequer ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI A.A. RAHIM) : (a) None of the
"offices of Ministry of External Affairs are
located in rented buildings in Delhi,

(b) to (e) Does not arise,
Viral Monkey Fever in South Kanara

6628. SHRI B.V. DESAI : Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) whether a team of specialist doctors
has been rushed to Belthangady taluks in
South Kanara, where the viral monkey
fever has claimed over 30 lives in the last
two months;

(b) if so, whether besides offering
medical aid to the affected persons thé team
will also take up precautionary measures
for combating the fever; and

(c) if so, whether any specialists from
Centre have also been sent to Bangalore
to help situation in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI MOHSINA
KIDWALI) : () According to the information
received from the State Government of
Karnataka, a specialist team of doctors
from the National Institute of Mental
Health and Neuro Sciences, Bangalore,
Kasturba Medical College Mangalore and
the Directorate of Health and Family
Welfare Services, Bangalore had visited
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Belthangady to review the treatment
schedule.

(b) Yes. Necessary action is being

taken by the State Government.

(c) No request from the State Govern-
ment of Karnataka has been received in this
Ministry for specialists from the Centre to
Bangalore. However, a team of Virologists
~ from the Nationai Institute of Virology,

Pune under the Indian Council of Medical
Research, visited Belthangady taluk in
South Kanara to investigate the disease.

Proposal to Start School Health Service
Scheme in Primary Schools in Rural
Areas

6629. SHRI SUSHIL BHATTA-
CHARYYA : Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to
state :

(a) whether Government propose to
start a school health service scheme in all
primary schools in rural areas during the
next five years;

(b) if so, when;

(c) the States that will benefit from
the scheme; and

(d) the provision made in the current
budget for the purpose ?

THE MINISTER OF STATE IN THRE
MINISTRY OF HEALTH AND FAMILY
'WELFARE (SHRIMATI 'MOHSINA
KIDWALI) : (a) to (d) Details of a proposed
scheme to have School Health Services in
rural areas are being worked out. A
provision of Rs. 50 lakhs has been made
in 1984-85 budget for this purpose.

Crash Programme for Road Tmprovement
Recommended by Experts Engaged in Road
User Cost Study

6630. SHRI SUSHIL ° BHATTA-
CHARYYA : Will the Minister of SHIPP-
ING AND TRANSPORT be pleased to
state :

(a) whether the team of experts engaged
in Road User Cost Study undertaken
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jointly by the World Bank and Govern-
ment of India, has recommended a crash
programme for road improvement involv-
ing an investment of Rs. 2500 crores and
spread over a period of five years;

(b) if so, whether Government propose
to launch in the near future this pro-
gramme which is expected to result in sav-
ing of fuel to the extent of Rs. 500 crores or
about 20 percent of the current fuel bill in
the road transport sector, apart from other
additional benefites including saving of
time and reducing accidents ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z.R. ANSARI) : (a) and (b)
Presumably, the Member is referring to
Road User Cost Study sponsered by the
World Bank and the Government of India.
The results of this Study have proved that
the consumption of fuel, tyres, and spare
parts, fixed costs and depreciatibn of
vehicles, accident rate and costs and the
journey time of passengers and commo-
dities are greatly influenced by road condi-
tions in India. The study has not recom-
mended any crash road improvement pro-
gramme. However, while formulating the
programme for the improvement of the
National Highways system, thc economy
that will be derived by way of savings in
fuel, travel time and accident cost will be
kept in view. .

Proposals Sent by A and N Administration

6631. SHRT MANORANJAN BHAKTA :
Will the Minister of EDUCATION AND
CULTURE be pleascd to state :

(a) how many proposals, sent by the
Andaman and Nicobar Administration to
the Ministry of Education, are lying pend-
ing for a long time; and

(b) action taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE :
(SHRI P.K. THUNGON) : (a) and (b)
Proposals continue to be received in the

~ Ministry from time to time. Examination
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of proposals and their disposal is a con-
tinuous process, and consideration of such
proposals, as require consultation with
other Ministries/Departments, does involve
some time-lag. However, no major issue,
communicated by Andaman and Nicobar
Administration, is pending in this Ministry
for a long time.

Shortage of Doctors in the Hospitals of
Andaman and Nicobar Islands

6632. SHRI MANORANJAN BHAKTA :
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) whether hospitals in the Union
Territory of Andaman and Nicobar Islands
are running short of doctors and other
staff for a long time and the Andaman and
Nicobar Administration has sent proposals
for Ministry’s clearance for filling up those
posts;

(b) if so, the details of posts required
to be filled up and the action Ministry has
taken to accord approval therefor to the
Andaman and Nicobar Administration;

(c) whether posts of specialists are not
filled up by the Ministry by transferring
doctors from other parts thereby depriving
the people of Andaman and Nicobar Islands
of specialist treatment; and

(d) whether junior medical officers are
working for a long time on adhoc basis in
different hospitals dispensaries in Andaman
and Nicobar Islands and the action
Ministry has taken to regularise their
services 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI MOHSINA
KIDWALI) : (a) to (d) Out of 9 sanctioned
posts of Specialist Grade Il (scale of pay
Rs. 1100-1800), 4 posts are lying vacant;
while candidates for fllling 3 posts have
already been selected, in the case of 1 post
recommendation of the Union Public Ser-
vice Commission is awaited. In the cate-
gory of Senior Medical Officer (scale of pay
Rs. 1100-1600), out of 25 posts sanctioned,
18 post are filled and action is in progress
to fill the remaining 7 posts. As regards 36
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posts of Medical Officer (scale of pay
Rs. 700-1300) included in the Central
Health Service, 14 or them are filled on
regular basis and 22 have been filled on
ad hoc basis. There are 11 posts in this
category which are not included in the
Central Health Service. These posts are
also filled on ad hoc basis. The Andaman
and Nicobar Islands Administration have
proposed to exclude the posts of Medical
Officer from the Central Health Service and
to frame separate recruitment rules for
them, with a view to ensuring greater
availability of doctors in this category on
regular basis.

Extra Fands for Malntenance of National
Highways in Maharashtra

6633. SHR1 J).S. PATIL : Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether it is a fact that the condi-
tion of National Highways in Maharashtra
is generally below the average as pet
prescribed norms;

(b) whether heavy traffic is the main
cause for this state of affairs;

(c) whether any proposal has been
received from the QGovernment of Maha-
rashtra for extra funds to keep the National
Highways in good conditions; and

(d) if so, reaction of the Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z.R. ANSARI) (a) : No, Sir.
The National Highways in Maharashira
are generally in traffic-worthy condition.
However, during the monsoon, the condi-
tion of small stretches of National Highways
gets bad due to heavy rains/floods etc.
These are repaired immediately and brought
to a traffic worthy condition. Additionally
steps are also taken to improve the roads
consistent with the availability of funds as
part of the National Highways, which isa
continuous process.

(b) No, Sir.
(c) and (d) Does not arise.
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Ratlway Terminal at Vikbroli

6634. SHRI J.S. PATIL : Will the
Minister of RAILWAYS be pleased to
refer to reply given to parts (d) and (e) of
of USQ No. 4162 on August 18, 1983
regarding terminal facilities between Ghat-
kopar and Kalyan and state :

(a) further progress made in finalis-
ing matters regading railway terminal at
Vikhroli in Bomby; and

(b) the yearly expenditure provided for,
and actually incurred in the years 1981-82

onwards ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C.K.
JAFFER SHARIEF) : (a) and (b) A survey
for provision of fourth passemger terminal
in Bombay area near Vikhroli has recently
been completed and the survey report is
under technical scrutiny. Decision on its
construction will be taken after the
scrutiny of the survey report is completed
subject to availability of resources. A pro-
posal for acquisition of land at Vikhroli
at an estimated cost of Rs. 5.2 orores bas,
however, been included in the Budget for
1983-84, with outlay of Rs. 5.0 lacs.
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Inclusion of More Trains within the
Monitoring System of the Special Cell

663S. SHRI J.8. PATIL : Will the
Minister of RAILWAYS be pleased to
state @

(a) Minister for Railways be pleased to
refer to the information furnished on page
4 of his recent publication ‘NEW VISTAS"’,
regarding punctuality monitoring of impor-
tant mail/express trains and state;

(b) the names of the trains whose
punctuality is monitored by the Special
Cell opened in the Railway Board's
Office; and

(c) what efforts are being " made to
include more and more trains within the
monitoring system of the above cell ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
C.K. JAFFER SHARIEF) : (a) and (b) A
statement is attached.

(c) A review of the trains to be moni-
tored by the Punctuality Coll is being under-
taken from time to time. Till 10th Feb.,
1984, there were 214 Mail/Express trains
which were being monitored ‘by the Cell.
6 more trains have been included after 10th
February, 1984 and now Cell is monitoring
220 Mail/Express trains.

Statement

S. No.

Train Numbet and Name

1. 33 Up/34 Dn.
2. 157 Up/158 Dn.
3 177 Dn./178 Up
4. 29 Up/30 Dn.
5. 119 Up/120 Dn.

6. 191 Up/192 Dn.

7. 93 Up/94 Dn.

Jammu Mail

Kashi Vishwanath Express
Jhelum Express
Lucknow Mail
Gomti Express

Magadh Express

Jodhpur Mail
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S. No., Train Number aud Name
8. 47Up/48 Dn. Flying Mail
9. 197 Up/198 Dn. Shane Punjab
10. 45 Up/46 Dn. Janta Express
11. 503 pUp/504 Dn. Marudhar Express
12. 509 Up/510 Dn. Mandor Express
13. 35Dn./36 Up Simla Mail
14. 185 Up/186 Dn. Bhiwani Express
15. 41 Up/42 Dn. Mussoorie Express
16. 21 Da.[22 Up Hyderabad Express
17. 15 Do./16 Up G.T. Express
18. 125 Dn./126 Up Kerala Express
19. 121 Dn./122 pp Tamilnadu Express
20. 123 Dn./124 Up A.P. Express
21. 125 Dn.f128 Up Karnataka Express
22. 151 Dn.[/152 Up Rajdhani Express
23. 181 Dn./182 Up Sarvodaya Express
24. 25 Dn.[26 Up Paschim Express
25. 3 Dn./31 Up Frontier Mail
ZSA. 32 Dn./4 Up Frontier Mail
26. 2/202 Dn. Ahmedabad-Delhi Mail
26A. 201/1 Up Delbi-Ahemdabad Mail
27. 32/232 Dn. Jayanti Janta Express
27A. 231 Up/31 Up Jayanti Janta Express
28. 5 Dn./37 Up Punjab Mail
28A. 38 Dn.[6 Up Punjab Mail
29. 502 Dn./501 Up Pink City Bxpress
30. 77 Dn./78 UpP Utkal BExpress
31. 508 Dn./507 Up Abemdabad-Jodhpur Mail
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S. No. Train Number and Name
32. 505 Up/506 Da. Ahemdabad-Delhi Mail
33. 79 Dn./80 Up Taj Express
34. 5 yp/6 Dn. Howrah-Amritsar Punjab Mail
35. 101 Up/102 Dn. Rajdhani Express
36. 103 Up/104 Da. A.C. Express
37. 153 yp/154 Dn. Jayanti Janta Express
38. 155 yp/156 Da. Tinsukia Mail
39. 85 yp/86 Dn. Assam Mail
40. 1 Up/2 Dn. Kalka Mail
41. 81 Up/82 Dn. A.C. Express
42. 175 Up/176 Dn. Neelachal Express
45. 171 Dn./172 Up Bombay-Jammu Tawi Superfast Express
44. 1 Dn./2 Up Gujrat Mail
45. 7Dn./8 Up Janta Express
46. 11 Da./12 Up Gujrat Bxpress
47. 37 Up/38 Dn. Veraval Express
48. 27 Dn./28 Up Vadodara Express
49. 21 Dn.f22Up Flying Ranee
50. 35 Up/36 Dn. Kirti Bxpress
51. 39 Up/40 Dn. Dwarka Mail
52. 9 Dn.[/10 Up Gujrat Queen
53. 15 Dn./16 Up Saurashtra Express
54. 17Dn./18 Up S;uushtm Janta Express
§5. 21 Up.[22 Dn. Jaipur-Agra Fort Express
56. 43 Upf44 Dn. Darjeeling Mail
57. 53 Up/54 Dn. Gaur Express
$8. 307 Up/308 Dn. Black Diamond Express
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S. No. Train Number and Name
59. 305 Up/306 Dn. Asansol-Howrah Express
60. 309 Up/310 Dn. Coalficld Express
61. 901/902 Trivandrum-New Bongaigaon Express
62. 903/904 Trivandrum-Ahemdabad Express
63. 5 Up/6 Dn. .iharsaguda-l-lowrah Express
64. 15 Up/16 Dn. Natia-Howrah Express
65. 3 Up/4 Dn. Howrah-Madras Mail
66. 1Dn./2 Up Bombay-Howrah Mail
67. 13 Up/14 Dn. Steel Express
68. 59 Dn./60 Up Gitanjali Express
69. 141 Dn./142 Up Corromondal Express
70. 9 Up/i0 Dn. Shri Jagannath Express
71. 11 Up/12 Da. Ispat Express
72. 7 Up/8 Dn. Puri Express
73. 9 Up/10 Dn. Bombay-Madras Mail
74. 19 Dn./20 Up Madras-Trivandrum Mail
75. 129 Up/130 Dn. Udyan Express
76. 39 Dn.[40 Up Vrindavan Express
77. 105 Dn.[106 Up Quilon-Madras Mail
78. 135 Dn.[136 Up Vaighai Express
79. 117 Dn./118 Up Pandyan Express
80. 177 Dn./178 Up Rockfort Express
81. 204 Dn./203 Up . Mahalaxmi Bxpress
82. 5Dn.[6 Up Nilgiri Express
83. 57 Dn./s8 Up Saptagiri Express
84. 153 Dn./154 Up Cholan Express
85. 302 Dn./301 Up Venad Express
86. 213 Up/214 Dn. Bangalore-Mysore Express ‘
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Train Number and Name

87.

88.
89.

91.

92.

93.

95.

96.

97.

98.

100.

101.

102.

103.

104.

105.

106.

107.
108.
109.

110.

221 Up/222 Dn.
205 Up/206 Dn.
179 Dn./180 Up
185 Dn./186 Up
69 Dn./70 UP
47 Dn. /48 Up
103 Dn./104 Up
75 Dn./76 Up

215 Dn./216 Up
209 Up/210 Dn.
211 Up/212 Dn.
303 Dn./304 Up
101 Dn./102 Up
25 Dn.[26 UP
29 Dn./30 UP
39 Dn. /40 Up
87 Dn./88 Up
205 Dn./206 Up
237 Up/238 Dn.
297 Dn.[298 Up
5 Dn./6 Up

55 Dn./56 yp
301 Dn./302 Up

201 Dn./202 Up

Kaveri léxpress

Tipu Express
Madras-Joliarpetiai Express
Arkonam-Jol larpettai Express
Yercaud Ex;)ress
Trivandrum-Cannanore Express
Madras-Tuticorin Janta Express
Kovai Express

Chamundi Express
Bangalore-Mysore Mail

Nandi Express

Mahalaxmi Express

Minar Express

Kakatya Express

Royalseema Express

Rajamundri-Waltair Express

Tirumala Express

Gomantak Express
Miraj-Hubli Express

Mandvi Express

Krishna Express
Secunderabad-Narsapur Express

Deccan Queen Express

. Panchvati Express.
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Artificial Fruit Ripener

6636. SHRI J.S. PATIL : Will the Minis-
ter of HEALTH AND FAMILY WEL-
FARE be pleased to refer to the reply given
to USQ No. 4196 on August 18, 1983 rcgard-
ing Artificial Fruit Ripcner and state the
steps which have been taken to educate the
public in Delhi about the protection
afforded to them by rule 44-AA of the
Prevention of Food Adulteration Rules in
the matter of ill-cffects of ‘the arjificial
food ripeners ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI KUMUD BEN M.
JOSHI) : Delhi Admistration has reported
that the Associations dealing in fresh fruits
were called to educate them not to resort
to artificial ripening of fruits. Delhi Admi-
nistration is proposing to call a meeting of
the represcntatives of Fruit Associations
again with a view to explaining to them the
harmful effect of artificial repening of
fruits.

Attaching More Compartments to Kerala
Express

6637. SHR1 A. NEELALOHITHA-
DASAN NADAR : Will the Minister of
RAILWAYS be pleased to slalte :

(a) how many compartments are
attached at present to the Kerala ERpress
train  running between Delhi  and
Trivandrum;

(b) whether, steps are being taken to
add more compartments to it; and

(c) if so, details Jhereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C.K.
JAFFER SHARIEF) : (a) to (c) 125/126
Kerala Express is running with 21 coaches,
16 of which run between New Delhi and
Trivandrum and the other 5 between
Mangalore and Trivandrum.

There is no room to run additional
coaches on 125/126 Express.
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Construction of More Railway Lines in
Kerala

6638. SHRI A. NEELALOHITHA-
DASAN NADAR : Will the Minister of
RAILWAYS be pleased to state :

(@) whether the Government of Kerala
has requested the Government for the cons-
truction of more railway lines;

(b) if so, which are they; and

(c) the action taken by the Govern-
ment thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C.K.
JAFFER SHARIEF) : (a) Yes, Sir.

{b) The construction of the following
new lines has been asked for :

(1) Alleppey-Kayamkulam
(2) Cochin-Madurai

(3) Kottayam-Bodinayakanur
(4) Chengannur-Trivandrum

(5) Kuttipuram-Guruvayoor-Trichur

(6) Tellicherry-Mysore

) (c) (I) The Alleppey-Kayamkulam new
railway line is already an approved
project.

(2) and (3) A surves for conversion/
Construction of B.G. line between Madurai-
Bodinayakanur-Cochin is under advance
stage of progress. Cochin to Kuttayam are
already connected by B.G. line.

(4) Engincering-cum-Traffic survey for
doubling of B.G. line between Chengannure-
Kayamkulam to Trivandrum Central has
been included in 1984-85 Budget. The
request for the construction of line between
Chengannur and Trivandrum via Pandalam,
Adoor, Kottarakkara, Ayoor, Kiliman-
noor, Vambayam and Nedumangadu will
also be kept in view.

(5) A survey for Kuttipuram-Guruva.-
yoor-Trichur new line has recently been
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completed. However, due to paucity of
funds it has not been possible to take up
this line.

(6) In view of the severe constraint
of resources there is no proposal to take
up construction of this line at this stage.

Science and Technology Museum at
Trivandrum

6639. SHRI A. NEELOHITHADASAN
NADAR : Will the Minister of
EDUCATION AND CULTURE be pleaied
to state :

(a) whether Government of Kerala has
sought the assistance of the Union Govern-

ment for its Science and Technology Musuem,

‘at Trivandrum; and

(b) if so, the details and the action
taken thereon ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE

'(SHRIMATI SHEILA KAUL) : (a) and (b)
A proposal for setting up a Kerala State
Science and Technology Museum was
received in March, 1983 from the Govern-
ment of Kerala. The said Government was
informed that this Ministry had no scheme
to assist any State venture for the setting
up of such a Museum.

Increased Central Assistance for Polytechnics
in Kerala

6640. SHRI A. NEELALOHITHADASAN
NADAR : Wil the Minister of
" 'BEDUCATION AND CULTURE be pleased

10 state :

(a) whether Government of Kerala has

4-requested ‘the Union Government for

increased Central Assistance for Engineering
Colleges and Polytechnics of Kerala; and

(b) if so, the details of the request and
»- 1the action taken thereon ?

" 'THE MINISTER OF STATE OF THE

i - MINISTRIES OF EDUCATION AND
. CULTURE AND SOCIAL WELFARE
" (SHRIMATI ‘SHEILA KAUL): '(2) ani
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(b) The entire provision for the normal
development schemes of engineering colleges
and polytechnics is made undér the States
sector in the plans of the respective States.
In its draft annual plan for 198485, the
Government of Kerala proposed an outaly
of Rs. 284 lakhs for Technical Education,
the Planning Commission approved an

- outlay of Rs. 234 lakhs against the approved

outlay/anticipated expenditure of Rs. 215
lakhs for 1983-84. '

However, Central Assistance under the
Central quality improvemcent schemes, is
given to sclected institutions in the different
States for the specific projects in "the
identified areas which satisfy the criteria
and guidclines laid down for the respective
schemes. During the last twe years 12
schemes of Engincering colleges. and
Polytechnics in the States of Kcrala have
becn given Central assistance amouting of
Rs. 75.40 lakhs wunder the Central
schemes. o

.o

The proposals for the year 1984-85 from
the instiutions in different States of the
country including Kerala will be considered
during the course of the year as and when
received.

ANax Semfey awg, groaud &,
qot-111 & wxRarfal w
qqafa & agfa

6641. st TEMY @AWY wEN
FqI TR WA 4T FATA Y FU G o ¢

(¢) 71 Stow AFaifea ava
graordt & S-III & FHafe @)
Su-11 § @vafa a7q Naw T
A A WY §;

(=) afz gf, @ weafa & ogfr
w1 § AT w1 9diefagi 25 wfawa w2
& feg 937 & ATETT AT A At &

() afe g, A #av Sww Naarfeg
asg Frvorat & atfas fawmr F 2
g, 30 AT AR 30 AAEA, 1983
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% srgafon sfadl & fag arcfra o
¥ waw frar wran ;6

(w) afz gf, @ qdrafa & faaa®
&qT- T § ?

W WA A qIm wAL (s Wo ®o
WIS Q% ) ¢ (F) S, g

(=) 3=t gz fafas gefifaady, faseft
e, aifws <oifaad, famaw g<
WY, Fal, #Her< A Frarag (i)
WX arforfsgs fawaf & ot @™ (Soit-11
) ¥ sEw QX qre folEaat sgq
R difra fearflle  afaaet ol
& e 9T Aq ot § ) Y oF 9ga
wafe & fag wisfad g felEaaid @
75 sfaaa fefrai afcsar & sgareaan
fasrofty @x ® sFmia AR TN F4-
aifgl § ¥ wd ot § e 25 afqaa
Fefeaat @faa faarig sfaavdy odar
® SrerC T A At 1 @fvg faweila
sferanlt a0 § @ @t FHary W A
a5l § 9 fatfca ual £ qu v §f T
Fa®y afessan o Y g

() @ifwa faardts sfaarplt o
o R FR % for g F feg fafeer
qQar g€ 1983 H «¥ WAy o qur
difas qdear Famz 1983 # g€ 4y
v for ag #) gifea fogag e
wre forar nan 9y graifs ag amfga a2
wgiart

(=) arx wianfedi & ¥ qn s
& gy weqrae fen § f d@ifqe faamitg
gfadyt qdar & englow & grafeaa
g 3% wrd A gf W gafau o
TR # §51 # agafa & s gfe
W oy At fowa g2 ardfma 92 @
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gafag 99 @t arx Wiy, § Qe
¥ q7 & goew § qur T @
T wH A Y qOErH &S T amu
faar st gy § e & afeorra ) afvaw

w2 fau 9 g3 q@Iwifa & sndw o

w3 faq Srdir )
VTA-4T®  I9-Hva

6642. st weur wx of¥ : w1 fadw
WY qg FIEA Y Fay w6 fn :

(») 7ar feaiw 22 oY, 1984 &
&faw “fggeam # wwfire ag Fodte aft
¢ 5 I ST Y dw § A
R & atw gw ¥ aer-wam, fae
#R qdeT & @71 ¥ ggalr w@ w7 Fvig
fear war § st afe gi, &t aeawaed saYar
¥ g; AT

(o) war ag N @w g fr @i &
@ #7 Y yafw g w7 47 1§ am-
fewl 9 aifeet 1 adwr g@ a0
et ) dear A aer dE I
¥ 19 U1y Fougraat, T gEwEd
MR iy afadare § A gganr
ag a Wt faare-fane fear aar wr
o< afz gt, af aemsard st e @ ?

fadw sirere & oow st (st @o o
oftw) : (v) ol (&) wi-nfes &
g% s F g, fawr, qar fama
depfr 7 Q9 57 & g ST-amw 3
awr 4™, W X wigHl AT
Y IT-HTANT 4 0 gl &% 19 ¥ 21
aadl, 1984 a% 7f faeelt & g€ 1

AT il & sy arr v agufa g e
Tw-gEe WA PN quA ar oW
Za qw & arfagl ) gt vAw AW AR Y
awg faoslls for s § & dmua

) orglgs adeq WY afua sAY
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g T Nam 3 a1 F1 @ afw w1
Fagr T s IEAE & 6 9@ e @
gear< fag sad |

gu, faen, d@egfa, 8w 35, L it
Fara F QA F AIA-HIA FTH, TH
ga & qsdla qeawTal, U afaaar-
A &R USA T FEGWA F i qguT
agqr gienfas d@afe & afwaw &R
i giaal wifs & adw faala
'S AFA F X A fabra a7 geardi 9T
WY rasa g€ 1 zg a1d 9 agwta g
fs Q14 2w & arfaqt & fag g feg
Fi T NfqF el S I QGEF
It a1 fa= fFar s | AT gy F
wg a1 ax W agafa gk {® aw gal ¥
3@ N fguay # fowr adfas wfgal &
e gw & fAgig qa FT A, san
qiql F1 1€ ®7 7 T faq § A97-a9%
qgt AvRaE AqlAT amfiwi &1 gfaai
Y- T I |

wwa 3 & A gy wa]i/afuat e
R L

6643. st aw ==x 3w : A1 fedw
Wit ag qa@r &1 HIr &3 fw e

(%) war faRw vy § Yav W
TAT § WY ad W F AIg gEITEI Y
orrd FreY Gfgal Al FOd 1 A &
3T § AT g1 et § agae W
@1 E;

(@) afx g, Y 1980-81 aX 1982-
83 & @ frad AN & arw wfear sk
sUT gT X a1 IAFT fErd warea
§are w< fagr o §; &R

(w) ufz gf, @ #a1 s} wfaat @
qed T TEV A ?
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fadm siwrery % g WO (o Qo Qo
W) : (F) N, gt ) A, fgmlt waRaT
difaa sarafas wnwg gra § &
fqr srrar &1

(=) 1980-81 a8 ¥ It 17 AWy
AT 1982-83 a5 & A WY 17
w1q sU/afaat avgs 8 9% | 9 sy
¥ Iqwsy ATAHTA.F FFATE, 1980-81
aq & T 21 FUd/alaat aar 1982-
83 a¥ & & 18 sud/afaar s fgd
waraT &9 fat ‘

(v) m¥afas wgem & wmal @&

grag "fagt st sud WY, d@dfee

ganafas g4l 1U 4893 & QAY gy
&I A9 9T @ A g | 7 afeai /sy
fomy feoaforgY/a=l & smarA-wqra & wy
¥ dfagt/sur Nt oifva § = gdfaa
wWAedl @ g93 1 masrd & fag
gifa fear srar § @l vaar sfamt
da% ¥ qeasd § &l arat § )

Alleged Misapproprjation by Booking
Supervisor at Arakkonam
Junction (S.E.R.)

6644, SHRI ERA ANBARASU : will
the Minister of RAILWAYS be pleased to
state :

(a) whether it is fact that a huge sum
of Rs. 5.82 lakhs has been misappropriated
by the Booking Supervisor at Arakkonam
Junction, Southern Railway between
March, 1982 and July, 1983 and whether
this case has been referred to Central
Bureau of Investigation for probe and if
not, the reasons therefor; and

(b) whether it is also a fact that in such
cases, the Central Bureau of Investigation
and the Vigilance Organisation of the
Railways do not sce eye to eye in their

- approach in the investigation process to

pin dowa the offender ?
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. THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C.K.
JAFFER SHARIEF) : (a) and (b) Yes, Sir.
A sum of Rs 5.83 lakhs is reported to have
been misappropriated by the Booking
Supervisor, Arakkonam Jn. between March,
1983 and July, 1983. This was detected
by Railway staf. The case is under
‘farther investigation by the Government
_ Railway Police, Arakkonam ona formal
complaint lodged by the Station
‘Superintendent, Arakkonam. In view of
the investigation being conducted by the
Railway Police, Central Bureau of Investi-
‘gation did not consider it appropriate to
undertake paralicl investigation which is in
conformity with the extant procedure.
There is no diffecrence in approach or of
pot secing eye to eye between the Govern-
ment Railway Police and the Central Bureau
of Investigation.

W Al Ay el & i W
wifgat & s g st
fasr sgan

‘6645, st wuqre fag woww s &aT
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W w7y T H FUr w4 fip

(%) SaT 9T & ah Ak ading
ehgdl ¥ @1 af 1983-84 ® 2
feast mramifeat I st g9 Wmfeat
%1 5 f g1 fFast afq §;

(er) AR T ool WA F QR
& dix feqdt Tomfedt & o= g faw
qmg g A was ¥ fray fesw Mg
aq; AR

(v) tow  $hora & aad arel W-
mifgat &Y wfa d@Yar fsadr & ?

Tt wrerg ® aem W (ot @lo Wo

qHT wO%) - (F) a¥ 1983-84 &
fga ai -l o el N

‘Fo-yAME F AT qWHA  FIAT AW

wifgaY w1 AV ¥ AWIT Y —

aTEN-wAE Ho
»_—__W—“%_;r—éﬂ arer mifeat «Y wear Fer-araw afq
uq fzar & 13 fawr & qv femr & 13 faar &
awft qax
- wiga H=
mfgat 1076 2793 24.0 ¥ 28.0 24.0 ¥ 30.9
W Ho -y Wo
"1 sfagare
mfzat 337 383 16.9 ¥18.3 15.5¥18.5
- Wrerer wfea
wmfgat 400 348 21.8 ¥ 25.2 21.0 ¥ 24,0

(@) Wraw gwa arfea wre wifgal
-~ W degr A W (%) § & adq §
aue W@ 9T ¥ W anft aff warg

At | A9 ol ¥ e seg dorAl A
wfeT & 9 e mfeat ¥ 7 ¥ 10
a% gard fesk wmg Ty § o
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(7) & g 9T Hww, T gAA} 61
wfawan agia WL 50 fwo wWo afa
ww=T

Slecper Coaches for Mangalore in 901/902
and 903/904 Express Trains

6646. SHRI P.K. KODIYAN ; Will the
Minister of RAILWAYS be pleased to
state :

(a) the reasons for not introducing one
Second Class sleeper coach each for
Mangalore in newly introduced 901/902
Trivandram Centrai-New Bongzigaon and
903/904 Ahmedabad. Trivandrum Central
weekly long distance express trains;
and

(b) if new bogies cannot be added,
whether Government proposes to ensure
that one of the sleepers already running on
the trains are earmarked for Mangalore
and worked by connecting trains to
Mangalore ?

THE MINISTER OF STATE IN THR
MINISTRY OF RAILWAYS (SHRI C.K.
JAFFER SHARIEF): (a) and (b) It is
proposed to introduce 2 coaches between
Ahmedabad and Mangalore by 903/904
Express and connected trains. .

Duc to non-avilability of suitable
connecting trains it is not feasible to run
coaches beeween Mangalore and New
Bongaigaon by 901/902 Express.

Review of Vocationalisation Scheme of plas 2
stage under 10 plus 2 plas 3 System of
Education

6647. SHRI P.K. KODIYAN :
SHRIMATI GEETA MUKHER-
JEE :
Will the Minister of EDUCATION AND
CULTURE be pleased to state :

(a) whether any review or study has
been made by a working group of scheme
of vocationalisation of-42 stage under
104243 system of education;
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(b) if so, the details thereof; and

(c) recommendations made thereon ?

THE MINISTER OF STATE OF.THR
MINISTRIES OF EDUCATION AND
CULUTRE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) to (c)
While no working group has been set up
to specifically review or study the scheme
vocationalisation at the -}-2 stage under
the 104213 system of education, several
scminars have been held by the N.C.E.R.T.
to take stock of the prevailing position in
relation to the implementntion vocationalj-
sation.

Based upon these deliberations, guidelines
for the development of instructional
materials for vocational courses have been
published by the NCERT the NCERT has
continued to extend necessary assistance to
the States for preparation of vocational
courses and to derive feed-back, regarding
its implementation.

The NCERT has also conducted district
vocational surveys, orientation workshops
and evaluation ' studies of vocational
education programmes presently under
implementation in some of the States/
Union Territories.

Providing a Stoppage of Jagannath Fxpress
at Sakhigopal and Howrath-Madras Matl at
Balugan

6648. SHRI BRAJAMOHAN MOHANTY :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether there is any proposal under
consideration for providi_ng stoppages’ of
Jagannath Express running between Puri
and Howrah at Sakhigopal and Hownh-
Madras Mail at Balugan;

(b) whether Government are aware of
the popular upsurg for providing
such stoppages on account of public
convenience;

(c) whether it is a fact that stoppages
of both these trains are there in places of

" Jess commercial viability; and
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(d) what is the criteria for providing
stoppages of trains ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI CK.
JAFFER SHARIFF) : (a) There is no
proposal under considcration as far as
stoppage of Jagannath Express ut Sakhigopal
is concerned but for Balugan there is a
proposal.

(b) Yes, Sir.

(c) and (d) Apart from sale of tickets,
other factors likc user convenience, non-
availability of alternative services, suitable
timings and operetional reasons etc. are
also taken into consideration while
providing stoppages.

Stalis given on Contract at Suburb an Railway
Stations in Bombay (W.R.)

6649. SHRIMATI PRAMILA DANDA-
VATE : Will the Minister of RAILWAYS
be pleased to state :

(a) whether it is a fact that several
stalls were given on contracts at suburban
railway stations in Bombay, Western
Railway;

(b) if so, the details of the stalls given
at Borivali Andheri-Bandra-Vileparle-Kurla
and Dadar recently;

(e¢) whether any tenders were invited in
respect of these stalls; and

(d) if not, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI CK.
JAFFER SHARIEF) : (a) and (b) Two
stalls each at Andheri, Bandra and Dadar
and one stall each at Borivali, Vileparle
and Kurla have been allotted to various
parties during 1983-84 (upto Feb.).

(c) and (d) The allotment of stalls were
made by the Ministry of Railways on merit
of individual cases brought to the notice
of the Ministry by the Members of Parlia-
ment, Members of Legislative Asscmblies
etc, excepting in one case of a stall allotted
at Andheri by inviting applications.
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Child Development Projects and State-wise
Expenditure Thereon

6654. SHRI VIRDA RAM PHUL-
WARIYA : Will the Minister of SOCIAL
WELFARE be pleased to state :

(a) the result of the Integrated Child
Development  Service  Projects  being
implemented in the country;

(b) whether frequent complaints of
wide-spread corruption and irregularities
in these projects are received from public;

(c) if so, whether Government have
conducted any inquiry into these
irregularities going on in these projects; and

(d) the State.wise details of the
expenditure incurred by Government on
these projects during 1982-83 ?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE (SHRI1
P.K. THUNGON) : (a) As per quarterly
progress reports for the period cnding
December 1983, out of 820 Integrated
Child Development Services (ICDS)
projects sanctioned upto 1983-84, 672
projects have started reporting. The reported
coverage under various services is shown
below :— :

. Type (.)f. -

Number of
Service beneficiarics
. _ (in lakhs)
(a) Supplementary Nutrition
(i) Childern 0-3 years 13.59
(ii) Children 3-6 years 17.50
(iii) Pregnant women and
Nursing Mothers 7.35
38,44

(b) Non-formal
Pre-Schools Education to
childern in the age group

of 3.6 years. 17.16
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(b) and {(c) Integrated Child Develop-
ment Services, a Centrally Sponsored
Scheme, is being implemented through the
State Governments and Union Territory
Administrations. Complaints, if any, about
corruption/irregularities any ICDS project
are, therefore, dealt with by the concerned
State Government/Union Territory
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Administration.

(d) A Statement showing State/Union
Territory-wise releasc of grants during the
financial year 1982-83, for implementation
of the Integrated Child Development
Services Scheme, in inclosed.

Statement

State/Union Territory-wise Grants Released for the Integrated Child Development
Services (1.C.D.S.) Scheme during 1982-83

Amount released

17. Rajasthan

Sl. No. State/Union Territory
(ILls. in lakhs)

1 2 3
1. Andhra Pradesh bee 104.11
2, Assam o 48.76
3. Bihar ove 127.51
4, Gujarat - 82.42
5. Haryana 63.25
6. Himachal Pradesh 25.55
7. Jammu & Kashmir 25.50
8. Karnataka .o 85.39
9. Kerala 101.25
10. Madhya Pradesh 70.42
11. Maharashtra 125.13
12. Manipur vee 25.58
13. Meghalaya 14.67
14. Nagaland 46.74
15. Orissa 68.56
16. Punjab 58.14
104.45
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1 2 3
18. sikkim e 8.99
19. Tamil Nadu “ 80.do
36. Tripurd - 28.12
31. Uttar Pradesh 225,55
32. West Bengal 145.06
23. Andaman & Nicobar Islands e 4.67
24, Arunachal Pradesh 14.20
25. Chandigarh 8.07
26. Dadra & Nagar Haveli - 2.59
27. Delhi 65.50
28. Goa, Daman & Diu 17.66
2. Lakshadweep 1.94
0. Mizoram 18.39
31. Pondicherry . 10.34

Total _—m

Bombey Port Trust’s Plots at Worli in Offensive Film oa Netafi

Bombay

8655. DR. VASANT KUMAR
PANDIT : Will the Minister of SHIPPING
AND TRANSPORT be pleased to state @

(a) whether the Bombay Port Trust has
plots at Worli in Bombay; and

(b) i.f 80, the details of these plots and
for what purpose they are used ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z.R. ANSARI) : (a) and (b)
Bombay Port Trust has two plots of land,
the first measuring 19228.42 sq. mts. and
another foreshore land measuring 70,365.08
sq. mts. respectively at Worli. The first
plot is under BPT Housing Scheme. The
-foreshore land is not put to any use as the
land is submerged during high tides.

6656. SHRI CHITTA BASU : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(2) whether the Governthent had
approched the British Governthent to ensute
that the Controversial new film on Netaji
Subhash Chandra Bose, prepared by
Grenada Television, which is offensive
to Indian sentiment be not shown again on
British Television or anywhere outside
Britain; and

(b) if s0, the reaction of the British
Government thereto ?

THE MINISTER OF STATE IN THE

MINISTRY OF EXTERNAL AFFA[
(SHRI A.A. RAHIM) : () Yes, Sir. s

(b) The British Government have in.
formed us that their television -companies
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such as Grenada are independent and are
themselves responsible for the content of
their programme and the commercial use
made of them. Their advice is that the
matter should be taken up direct with
Grenada T.V. and with the Independent
Broadcasting Authority.

Strike by CGHS Employees for
Regularisation of Ad-Hoc
Employees of CGHS

6657. SHRI KRISHNA CHANDRA
PANDEY : Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to
state :

(a) whether it is a fact that CGHS
employees were on fast unto death for their
demands in January-February, 1984;

(b) whether one of their demands was
regularisation of ad-hoc employees;

(c) category-wise persons working on
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(d) what action Government propose
to take for their regularisation ?

_ THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI KUMUD BEN M.
JOSHIy: (a) Somde of the miembers of
the Al India CGHS Employeees Assdcia-
tion had resorted to indeBnite Ffast From
16th to 25th January, 1984, in connection
with their demands.

(b) Yes.

(c) A statement showing the mforma
tion is attached.

(d) Many of the ad-hoc employees are

- working against posts reserved for SC/ST

categories and it is not possible to regu-
larise them against such posts. However,
the staff working against reserved vacancies
are considered for regular appointment as
and when vacancies arise and in accordance
with the rules. The remaining posts. . have
been filled up on ad hoc basis because either

ad-hoc basis in CGHS in Delhi and since  the regular incumbents are on deputation
when; and or on ad hoc promotionfappointment.
Statement

Statement showing category-wise persons working on ad-Roc basis in CGHS in Delhi

and since when.,

S. No. Category No. of Since when working on ad-hoc
Persons basis
1 2 3 4
1. Office Superintendent 2 10.3.83
2. Seniot Stenographet 2 192.83 & 10.3.83
3. suno.nrapher- Gr. 111 1 5.6.82
4. Asstt. Office Superintendent 1 12.2,82
5. HeadClerk 1 ' 28.2.89
Junior Accountant 1 1.2.76
7. Upper Division Clerk 13 18.6.80, 19.6.80, 21.6.80, 29.4.82,

1.5.82, 26.7.82, 22.10.82, 22.10.82,
1.3.83, 2.3.83, 5.3.83. 2.11.83
and 16.1.84
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O 2

4

8. Lower Division Clerk

9. Pharmacist (Allopathic) 6

10. Pharmacist (Ayurvedic)

11. Storekeeper-cum-clerk (H)

12. Dental Technician

13. Driver, Grade 1

14. Nursing Sister (redcsignated
as Sister Incharge)

15. Family Planing Field Worker

16. Panchkarma Assistant
17. Staff Nurse
18. Dark Room Assistant

19. Junior Hindi Translator

— o

TOTAL : 58

2.1.78, 2.1.81, 12.1.81, 26.11.80,
1.12.80, 1.12.80

1.3.83, 5.3.83, 11.4.83, 17.3.83,
28.5.83, 24.6.83

13.2.81, 20.3.81, 20.3.81

24.12.80 (six person) 31.8.81

(one person)
17.1.76

18.1.83

13.6.77

4.3.77, 1.1.77,
16.12.81, 16.12.81

10.5.79

14.4.83
26.3.83

7.9.81, 7.9.81

21.10.83

Opening of Terminal at Malhaur

6658. SHRI KRISHNA CHANDRA
PANDRY : Will the Minister of RAIL-
WAYS be pleased to state

(a) whether Government are consider-
ing the opening of a terminal at Malhaur
for the trains originating from Lucknow;

(b) whether Government are aware that
enough land is available at Malhaur for the
purpose; and

(c) if so, the reaction of the QGovern-
ment keeping in view the fast expansion of
Lucknow ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C.K.
JAFFER SHARIEF) : (a) No, Sir.

(b) and (c) Do not arise.

- e

Repair of Vessels of Andaman and
Nicobar Islands by CIWTC,
Calcutta

6659. SHRI MANORANJAN BHAKTA :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether CIWTC of Calcutta has
been entrusted with repairing of water-
crafts owned by the Government in Anda-
man and Nicobar Islands;

(b) if so, when they were entrusted
with this job and how many vesscls were
handed over to them for repairs including
vessels owned by the Forest Department
and repair of how many vessels has been
completed by them;

.(c) total amount paid to CIWTC
against repair of those vesscls, when repair
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was undertaken, present position of
vessels and amount paid to CIWTC, vessel-

wise; and

(d) whether the touring vessel of the
Lt. Governor was sent to Calcutta for
repairs with CIWTC during March 1983

and till date the vessel is lying with them
and if so, the total expenditure involved ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z.R. ANSARI) : (a) Yes,

Sir.
(b) and (c) 27 vesscls have been entrus-
ted to the CIWTC for rcpairs at its Port
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Blair unit since the setting up of the repair
unit in March, 1972. All these vessels had
been handed over to their owners after
completion of the repairs except three
vessels namely, S.L. “‘Sagar Ratna’’,
L.G.T. *“Sagar Kanya” and M.V.
“*Subhas’’, on which work is in progress.
In addition to these 27 vessels running
repairs of certain ocean going liners were
also underiaken. The vessel-wise break-up
and the total amount of Rs. 107.46 lakhs
paid to CIWTC by various Deptts,
including  Andaman and Nicobar
Administration from March, 1972 onwards
is as under :

A & N Administration Vessels

(i) LCT Sagar Kanya
(ii) M.L. Sagar Dulal
(iii) M.L. Barracuda
(iv) M.V. Yamuna
(v) M.V. Tarmugli
(vi) M.V. Jarawa
(vil) M.V. Yamuna_
(viii) M.V. Jaladhar
(ix) S.L. Sagar Ratna -

(x) L.C.T. Sagar Kanya

Amountpaid

Rs. 41.46 lakhs

Rs. 661 ,,
Rs. 4.04 ,,
Rs. 2.13 ,,
Rs. 030 ,,
Rs. 1.81 ,,

Rs. 6.75 ,, (Advance)

Rs. 3.00 ,, (Advance)
Rs. 23.21 ,,0On Ajc

Rs. 7.05 ,, (Advance)

Central Govt. Vessls Amountpaid
1 2

1. M.V. Meenakshi Rs. 0.19 lakhs
2. M.L. Padmaja Rs. 066 ,,
3. MOT Survey Luanch VI Rs. 0.59 ,,
4. - MOT Survey Lnun;:h \" Rs. 046 ,,
5. M.V. Niroj Rs. 118 ,,
6. M.V. Mcenakhojiri Rs. 030 ,,°
7. M.V. Saroj Rs. 067 ,,
8, Steel Life boat - Rs. 034
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9. M.T. Girish
10. M.T. Kumar
11. M.V. Niroj
12. M.V. h'deenakhojiri
13. M.V. Meenaprayas
14. M.V. Ashoka
15. M.V. Ashoka
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2
Rs. 0.42 lakhs —
Rs. 036 ,,
Rs. 087 ,,
Rs. 049 , )
Rs. 0.58 ,,
Rs. 215 .,
Rs. 1.8¢

(d) The touring vessel of Lt. Governor
was sent to Calcutta on 29.3.83 for major
repairs. The repairs have been completed
on 29.3.84 and the vessel sailed for Port
Blair on 3.4.1984. The expenditure involved
in the repairs is estimated at Rs. 80.00
lakhs.

Plight of Tamilians in Sri Lanka

6660. SHRI SATISH AGARWAL :
SHRI RAM VILAS PASWAN :
Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether Government's attention
has been drawn to the press reports appear-
ing in the Patriot dated 7th March, 1984
wherein it has been stated that Tamilian
people continued to be executed in Sri Lanka
and they arc being treatcd anti-social and
traitors therc;

(b) if so, details thereof; and

(c) reaction of Government of India
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI A.A. RAHIM) : (a) and (b) Yes,
Sir. Government have seen press reporls
about the killing of some Tamil youths.
According to these reports have been *‘tried
and executed’® by Tamil extremists for their
anti-social activities.

(c) The QGovernment of India have
repeatedly affirmed that they are opposed
to all kinds of violence. It is our hope
that the All Parties Conference, which is
scheduled to reconvene on May 9th, will
make renewed efforts to find a lasting

solution to the ethnic problem in Sri
Lanka.

Waterlogging in Subway at Bandel

6661. ROOPCHAND PAL Will the
Minister of RAILWAYS be pleased to
state :

(a) whether the Government are aware
that waterlogging in monsoon in the sub-
way in Bandel is causing serious inconveni-
ence to thousands of railway passengers;
and

(b) what steps Government propose
to take to solve the above serious
problem ?

THE MINISTER OF STATE 1IN THE
MINISTRY OF RAILWAYS (SHRI CK.
JAFFER SHARIEF) : (a) In Bazarpara sub-
way located near Bandel station occasio-
nally the water accumulates at the time of
heavy rains because of the approaches on
either side having a steep gradient towards
the subway causing inconvenience to road
users.

(b) The Railway has provided two
electric pumps to drain out the water from
this sub-way. The Railway also propose
to renovate the under ground drainage in-
side the subway.

Overbridge at Bandel

6662. PROF. RUPCHAND PAL : Mill
the Minister of RAILWAYS be pleased to
state :

(a) whether Government are consider-
ing any proposal to construct an over )
bridge at Bandel; and ‘ "
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(b) if so, when the work is expected to
start ?

THE MINISTER OF STATE 1IN THE
MINISTRY OF RAILWAYS (SHRI C.K.
JAFFER SHARIEF) : (a) No, Sir. As per
extant rules, Railways share the cost of
Road over bridges in case they are provided
in replacement of existing level crossing.
The proposed Road over Bridge at Bandel
would be an additional facility to cater for
increased road traffic and would not be in
replacement of any lcvel crossing. The
proposal therefore, has to be sponsored
by the State Government on  dceposit
terms. The Railway has not so far
reccived any firm proposal from the State
Government.

(b) Docs not arise.

Demand for a Station at Khurigachi

6663. PROF. RUPCHAND PAL : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether Government are aware
that there is a long standing demand for a
new Railway Station at Khurigachi between
Bhadreswar and Baidyabati in the
Howrah-Bandel line of Estern Railway;
and

(b) what steps the Government propose
to take in near future to fulfil the above
demand ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C.K.
JAFFER SHARIEF) : (a) Yes, Sir.

(b) The proposal for opening of a new
station between Bhadreshwar and Baidya-
bati stations has been examined. The pro-
posed site is only about 2 Kms. from the
existing stations and is on the critical
block section _ of a very busy electrified
route where opening of another -station
would very adversely affect the overall
running of trains. As such it will not be
in the overall interest to opcen a new halt
at this location.
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Privilege Passed and PTQs for Managers of
Railway Staff Cantcen (Eastern Railway)

6664. SHRI BASUDEB ACAHRIA ;
Will the Minister of RAILWAYS be pleased
to state :

(a) whether Managers of Railway Staff
Canteens of Eastern Railway are getting
Privilege Passes and PTOs at par with other
regular Class 111 cmployces in the Railway
system i.e. threc sets of passes and six sets
of PTOs in a calendar year;

(b) if not, reasons why thcy have been
deprived from the privileges cmbodicd in
the Establishment Manual; and

(c) what compensation the Ministry
proposes to extend them for the denial of
legitimate right ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI CK.
JAFFER SHARIEF) : (a) The Managers of
Non-statutory cantecns are not  getting
Passes and PTOs at par with other Class
111 Railway employees.

(b) The employees concerned have not
been deprived  of the privileges enjoined
in the .Indian Railway Establishment
Manual, as amended.

(c) Does not arise.

Pl;otection of Personal Pay to Statufory and
Non-Statutory Cantecn Employees

6665. SHRI BASUDEB ACHARIA ;
Will the Minister of RAILWAYS be pleased
to state :

(a) whether protection of personal pay
was not extended to the Stututory and
non-statutory (both) canteen cmployees
in fixing their pay in the standardised
scales;

(b) whether due respect to the funda-
mental Rutes was not shown for the sub-
stantive pay of the employees notwithstan-
ding clear fixation policy by thc finance
department and High Power Commitice
under the Ministry of Home AfTairs;



211 Written Answers

(c) whether Railway Board’s Oider
dated 13 May, 1983 had been over-ruled by
authoritics not competent to do so; and

(d) if so, whether the Ministry pro-
poses to issue fresh circular corroborating
catlier order ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHR! CK.
JAFFER SHARIEF) : (a) The protection
was not extended.

(b) The employees concerned have been
given suitable revised pay-scales taking into
account the 1otal emoluments being drawn
by them and other factors connccted there-
with resulting into fixation of their total
emoluments being more than before.

(c) No, Sir.

(d) Does not arise.

Payment of Salaries to Railway Staff
Canteen

6666. SHR1 BASUDEB ACHARIA :
Will the Minister of RAILWAYS be pleased

to state :

(a) the name of Railway Staff Cantecn
statutory and non.statutory both division
and zone wise and the number of employees
working in each; and
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(b) the name of the canteens which are
yet to be paid 100 per cent of the salaries
to the employees in them after the Supreme
Court interim order dated January 30,
1984 7

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
C.K. JAFFER SHARIEF) : (a) and (b)
Information is being collected and will be
laid on the Table of the Sabha.

Railway Staff Canteen Employees

6667. SHRI BASUDEB ACHARIA :
Will the Minister of RAILWAYS be
pleased to state :

(a) how many Railways Staff canteen
cmployees had been treated as Railway
employees as per Supreme Court’s order
dated October 22, 1980; and

(b) their distribution in a compiled
statement showing names of canteens,
Division and Zones ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHR! C.K.
JAFFER SHARIEF) : (a) 1804,

(b) A statement is attached.

Statement

Railway

Name of the Canteen

Number of Employees

e — L, ) ;
Statutory Canteens

Central 1. Loco Workshop, Parel. )|

2. Works Manager, Manmad. 12

3. C & W, Wadi Bunder. 9

4. C & W Workshop, Matunga. 86

5. Car Shed, Kurla. 19

6. S & T Workshop, Byoulla.. 16

7. Power House, Thakurli. 08
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T 2 3
8. C & w workshop, Jbansi. 45
9. Printing Press, Byoulla. 15
10. C & W Workshop, Kurduwadi 6

11. Electric Locomotive Workshop,
Bhusaval. 9
12. Loco Shed, Kalyan. 10
Bastern 1. workshop Canteen, Liluah. 37
2. M.R. Shop, Andal. 4
3. C & W, Kancharapara. 25
4. Loco Shop, Kancharapara. 24
5. workshop, Jamalpur. 60
6. Plant Depot, Mughalsarai. L]
7. Signal workshop, Howrah. 10
8. Fairlie Place, Calcutta. 49
9. Printing Press, Howraﬁ. 9
10. workshop Canteen, BGA. 4

Northern 1. N. Railway Locomotive Work-
shop, ASR. 20

2. Locomotive Works, Charbagh ,
Lucknow. 29
3. Printing Press, Shakurbasti. 9
4. workshop, Jagadhri. 33
5. Dy. COS, AMV, Lucknow. 8
6. Signal Workshop, Ghaziabad. 5

7. Dy. CME(w) C & w Shop,

AMYV, Lucknow. 28

8. Dy. CE, Bridges, Jullunder
City. 3
9. workshop, Jodhpur. 15
10. Dy. CME(W). Lalgarh Bikaner. 21
2

11.

Qreasation Plam,'Dhilwap.
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12. workshop, Kalka. 6
13. Bridge Workshop, Lucknow. 3
North Eastern 1. Machanical Workshop,
Gorakhpur. 6
2. Bridge workshop, Gorakhpur. 4
3. Signal Workshop, Gorakhpur. 6
4. Mcchanical workshop, 1zatnagar. 6
5. Mechanical workshop, Samastipur. 4
6. Marine workshop, Mokamaghat. 4
7. N.E. Railway, Press, Gorakhpur. 8
N.F. 1. Workshop, Dibrugarh. ']
2. Loco Repairing Shop, Lumding.
3. Workshop, Tindharia. L 32
4. Workshop, New Bongaigaon. !
5. Workshop, Bongaigaon. J
Southern 1. Woikshop, Golden Rock. 27
2. Loco Works, Perambur. 30
3. Printing Prcss, Royapuram. 10
4. Enginecring Workshop, Arakkonam. 16
5. Signal and Telecommunication
Works Co-operative, Podanur. 15
6. Workshops, Mysore (South) 22
7. Carriage Workshops, Perambur. 34
South Central 1. Workshop, Hubli. 22
2. Loco Works, Lallaguda. 41
3. S & T Workshop, Mathuguda. 16
4. Printing Press, Secunderabad. 6
5. Wagon Repari Workshops,
Guntupalli. 13
South Eastern 1. Kharagpur Workshop, Kharagpur. 59
2. Wagonshop, Raipur.

12
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3. Engineering Workshop, Sini. 9
4. Wagon Repari Shop, Adra. 7
§. Motibagh, Nagpur. 8
Western 1. Printing Press. Mahalaxmi. 7
2. C & W Shop, Mahalaxmi. 1
3. C & W Shop, Parel. 61
4. Workshop, Pratapnagar. 8
5. Signal Workshop, Sabarmati. 4
6. Engineering Workshop, Sabarmati. 13
7. Loco Workshop, Dahod. 21
8. Wagon Repari Shop, Kota
Junction. 17
9. Electrical Workshop & Stores,
Nagra, Ajmer. 6
10. Loco Workshop, Ajmer. 34
11. C & W Shop, Ajmer. 34
12. Signal Railway Workshop, Ajmer. 3
13. Workshop Wagon Repair Shop,
Jaipur. 5
14. Workshop, Bhavnagar. 8
15. Workshop, Morvi. 6
16. Worhshop, Gondel. 7
17. Workshop, Junagarh, 7
18. Workshop, Jamnagar. ]
CLW Works Canteen. 56
DLW Works Canteen. 37
ICF 1. ICF Canteen/Shell 62
2. ICF Annexe Canteen. 46
Non-Statatocy Canteens
Northern 1. General Stores Office, Shakurbasti. 3
2. Baroda House, New Delhi. 49
3. DRM Office, New Delhi. 26

U
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4. Dy. CAO (TA), Delhi Kishanganj,
Delhi. 10
5. Thomson Road Loco, Shed, New
Delhi. 5
6. Construction Office, Northern
Railway, Dclhi. ‘5
7. Delhi Main Railway Station. 27
8. Loco Shed, Delhi Main. 13
9. Diesel Shed, Tughlakabad. 18
Railway Board 1. Railway Board Staff Canteen. B S |
TOTAL 1804

Maintenance and Operantional Costs of B.G.
Steam, Dicsel and Electric Engines

6668. SHRI SURAJ BIIAN :
SHRI ATAL BIHAKI VAJ-
PAYEE :
Will the Minister of RAILWAYS be pleased
to state :

(a) the scparate average total/maintenance
and opcrational costs of the Broad Gm_lgc
steam, diesel and clectric engines during
1982-83 for the same amount of work done
(haulage) in the ycar;

(b) the average available hours per day,
of each of the three types of the engines
on line;

(c) the avcrage actually utiliscd hours
per day of the above;

(d) steps  being taken to im.provc the
utilisation hours per day of dicsel _and
electric cngines so that the huge expcndnlm:e
on steam cngines (whosc contribution is
comparatively very low) can be minimiscd;
and

(e) what is the rated cap_acity. of
production of diescl and clectric engines
each ycar and what has been the actual
percentage of the current year as yet 7

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C.K.
JAFFER SHARIEF) : (a) The average
direct cost per 1000 Gross Tonne Kilo.
metres or reaairs and maintenace and
operation of Rroad Gauge Steam, Diescl
and Electric Locomotives during 1982-83 is
given below ;—

Cost per 1000 Gross Toune Kilometres
(in Rupees)

_Slcam Diesel Electric

(i) Repairs and

Maintenance 17.49 3.47 2.78
(ii) Operating
Expenscs 5091 14.86 9.82

(b) and (c) The hours worked per day
per enginc available for use are ;=

Stcam Locomotives ¢ 10.2 hours.
Diesel Locomotives 18.9 hours.
Electric Locomotives 19.3 hours.
Statitiscs of  hours available/

utilised per day per engine on line are not
maintained. :

(d) The following steps have been taken
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to further improve the utilisation
hours per day of the diesel and electric
locomotives :—

(i) proper train ordcring and
scheduling of goods trains;

(ii) extended runs of goods trains with
the same locomotive;

(iti) eflective monitoring of diesel and
clectric locomotives (o0 minimise
idle hours and ligh. running of
locomotives;

(iv) arrangemcnt of overlapping crew
at crew changing points 1o minimise
dentention;

(v) making through freight trains by-
~ pass congested areas for higher
average speed;

(vi) regular trip and weckly
maintenance schedules for routine
check-up of locomotives at the
nearest loco shed instead of at the
home-shed;

(vii) intensification of preveuntive and
periodical maintenance of locomo-
tives in sheds to reduce failures,

clc.

(e) The rated capacily of production of
diesel and electric locomotives each year at
CLW and DLW is as under :

Diesel Locos : 175 (DLW & CLW)

Electric Locos : 60 (CLW)

The actual percentage preduction of

diesel and electric locomotives during
1983-84 (upto Fcbruary 1984) is as
under :—
Dicsel Locos 96,
Eleetric Locos : 659,

Acquisition of Railway Land in Rayagada

6669. SHRI GIRIDHAR GOMANGO :
Will the Mininister of RAILWAYS be
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pleased to state :

(a) total land acquired by Railways
(S.E. Ruailway) in Rayagada town in
Koraput disirict of Orissa;

(b) arcas uscd for railways and the lands
lying vacant;

{c¢) the names of the organisations,
shops, institutions, and departments of the
Stute Governmcent taken lcase from railway
authority, the date of issue, lease period,
and the ratc of remt 10 be charged
therefor;

(d) whather the Rayagada Municipality
had approached South Eastern Railway to
‘relinquish railway land for the development
of the town, official purposes and housing
for houscless persons; and

(e) if so, the dctails thercof and the
action taken by e Railway authority in
this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI1 C.K.
JAFEER SHARILFE) : (a) 438.34 acres.

(b) 251.97 acres is being utilised by the
Railway Administration whcreas 174 acres
is lying vacant.

(c) A statement is attached.

(d) In 1976, Rayagada Municipalily
approached the Railway Administration for
the release of 36 acres of land on payment
of cost thereof for development purposes.

(c) The proposal for relinquishing 36
acres of land was processed by the Rzilway
Administration and the valuc thereof was
enquired from the Jlocal civil authorities.
But despite repeated request, the said
authorities did not furnish the required
information till 1980. In the meantime a
new project, viz. rail link from Rayagada
to Koraput has been approved. The land
in question located at Rayagada is required
for the said project and cannot, thercfore,
be relinguished.
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Statement

(c) Name of Organisation/institution
State Government to whom the
railway land has been licensed

Area of
land licensing

——

Year of Rate of license fee
charged

1. Central Excicse Department

2. Sewa Samaj

3. State Electricty Board

3.16 acres 1962

4.43 acres 1964

4.38 acres 1976

6%, per annum of
the market value
of land.

Nominal licence-
fee of Rs. 100/-
per annum.

6%, per annum of
the market value
of land.

Railway Over-Bridge at Rayagada

6670. SHRI GIRIDHAR GOMANGO :
Will the Minister of RAILWAYS be pleased

to state :

(e) whether his Ministry has received
the communication from Govern-
ment of Orissa for railway over-bridge at

Rayagada;

(b) if so, the contents of the com-
munication thereof;

(c) the steps taken by his Ministry for
sanctioning the over-bridge during current
financial year; and

(d) the estimated cost of the bridge
and the funds agreed to be provided by the
Government of Orissa as their share and
the funds to be borne by the Railways for
the construction of the bridge ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI CK.
JAFFER SHARIEF) : (a) Yes Sir.

(b) The State Government have .agree.d
to the construction of road over bn.dge in
réplacement of existing level crossing at
Rayagada on cost sharing bas_is a.nd to close
level crosssing on commissioning of the

bridee-

(c) The plans and estimales are now
being prepared jointly by the Railways and

the State Government. The proposal will

be considered for inclusion in the Railways®
Future Works Programme after the plans
and estimates are finalized, subject to
availability of funds.

(d) As the plans and estimates are yet
to be finalized, it is not possible to indicatc
the estimated cost of the proposed road
over bridge at this stage.

Institute of Indian Languages, Mysore

667!. SHR1 GIRDHAR GOMANGO :
Will the Minister of EDUCATION AND
CULTURE be pleased to state :

(a) the names of projects and program-
mes undertaken by the Institute of Indian
Languages, Mysore for the preservation
and dcvelopment of different  tribal
languages and completed so far;

{b) the names of f(ribal languages so far
covered under these programmes and to
be taken up for preservation in writlen
form;

(c) the names of the books and
materials published by the Institute so far
tribc-wise; and

(d) whether there is any proposal to
open sub-Institutes for branches of the
Institute of Indian Languages in the tribal
areas for rescarch and development
of tribal languages ?
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THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCAION AND
CULTURE AND SOCIAL WELFARE
(SHRI P.K. THUNGON) : (a) The projects
and programmes undertaken by thc Central
Institute of Indian Languages, Mysore,
for the preservation and development of
different tribal languages arc as under :(—

(i) Linguistic description of tribal
languages producing grammar,
multilingua!l dictionary and
phonetic readers;

(if) Preparation of primers for schools
under bilingual educational
model;

(iii) Preparation of

Adult literacy
materials; -

(iv) Collection, transcription and
translation of folk litcrature;

(v) Workshops for production of
instructional maicrials to train
tribal teachers to write primers;

programme

(vi) In-scrvice training
language

for tribal teachers in
tcaching;

(vii) Orientation programme for tribal
youth in matters relating to
language, culturc and dcvelopment;

(viii) Training in basic linguistic to
officers- working in thc (tribal De-
partments in State Governments;

(ix) Survey of tribal languages and
dialects in order to find out
distinctiveness of languages and
dialects and pattern of com-
munication and use for making
policy decision regarding use of
tribal languages in cducation and
administration;

(x) The study of contact languages
like Naga Pidgin, Desia, Sadari
and inter-tribal communication
pattern.

(b) The Central Institute of TIndian
T.anguages, Mysore, has been working on
52 tribal and border languages/dialects, for
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Linguistic  description and  material

production, as detailed below :—

Car Nicobarese, Adi, Apatani,
Mishmi, Nocte, Monpa, Nishi, Tagin,
Bodo, Mikir, Miri (Mising), Karbi,
Dimasa, Kurux, Malto, Mundari,
Ladakhi (Bodhi), Purki (Balti), Shina,
Brokskat, Gojri, Jenu Kuruba, Soliga,
Manipuri (Mcithei), Thadou, Thangkhul,
Mao, Hmar Paite, Abujh Maria, Dorli,
Bison-Horn Maria (Gondhi dialects),
Khasi  Garo, Mizo (Lushai), Ao,
Angami; Sema. Lotha, Naga Pidgin,
Konyak, Kuvi, Koya, Gutob, Bhamij
(Ho), Bili (Wagdi dialect), Sikkim
Bhutia, Spiti, Kota Irula, Kok, Borok
(Tripuri), Santali.

(c) The names of the books and
materials published as on 1.6.83 by the
Central Institute of Indian Languages are
as under :

1. Tripuri Phonetic Reader

2

. Thaadou Phonctic Reader

3. Ao-Naga Phonetic Reader
4. Kurukh Phonctic Reader

5. Angami Phonetic Reader
6. Kuvi Phonetic Reader
7. Manipuri Phonetic Reader

8. Mundari Phonctic Reader

9. Lotha Phaonetic Reader
10. Sema Phonctic Rcader
11. Brokskat Phonetic Reader
12. Balti Phonetic Reader
13. Ladakhi Phonetic Reader
14. Gojri l_;’?tonetic Reader
15. Tanglih.nl Phonetic Reader
16. Naga Pidgin : A Sociolinguistic

of Interlingual communication
Pattern in Nagaland,
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17. Studies in the Munda Numerals.
18. Malto-An Ethnoscmanthic Study
19. Kuvi Primer 1

-20. Soliga Nudi I

21. Jenu Nudi |

22. Ao Grammar

23. Mundari Grammar

24, Kokborok Grammer

25. Kuvi Grammar

26. Purki Grammar

27. Angami Grammar

28. Sema Grammar

29. Brokskat Grammar

30. Gojri Grammar

31. Tangkhul Folk Literature

32. Anangi Manipuri Mapi Lairik
(Tribal Adult Literacy Recader in
Manipuri), with copybook.

33. Ghenguno Akimi (Tribal Adult
Literacy Reader in Sema)

34. English for Adult. 1.

35. Hindi Proudha Shiksha Mala 1

(Adult
Hindi).

Literacy Primer in

36. Apatani Adult Literacy Primer and
Copybook.

37. Nocte Adult Literacy Primer and
Copybook.

38. Mishmi Adult Literacy Primer and
Copybook.

(d) The fecasiblity of opening a field
station in thc North-Eastern Region is
being explored.
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Movement of Industrial Raw Matersal on
DBK Railway Line

6672. SHRI GIRIDHAR GOMANGO :
Will the Minister of RAILWAYS be pleased
to state ;

(a) whether his Ministry has given per-
mission to industrial projects for movement
of industrial raw materials of Koraput

and Bastar districts on DBK railway
line;

(b) if so, the names of such industrial
projects; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTR» UF RAILWAYS (SHRI C.K.
JAFFER SHARIEF) : (a) Yes, Sir.

(b) (1) Vishakhapatnam; Steel Plant,
(2) Cement/Clinkerisation plants at Pen-
durti and Tokapal; and (3) Alumina plant
at Damanjodi.

(c¢) Does not arise.

Setting up of Co-operative House Building
Societies

6673. SHRI RAM VILAS PASWAN :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether Government have passed
an order to set up co-opcrative House
Building Societies for the Railway
employees;

(b) whether the Railways have acquired
land fort he execution of these Co-operative
House Building Socities;

(c) if so, Railway-wise details of land
acquired so far;

(d) whether the Government have also
decided to give loan at moderate rate of in-
tercst for construction of such houses to
the employees; and

(¢) if not, how Government proposed
to do in this regard ?
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THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C.K.
JAFFER SHARIEF) : (a) No, Sir.

(b) and (c) There is no Provision in
the rules for land being acquired for the
purpose of giving to Railwaymen Coop.
Societies.

(d) and (e) No, Sir. The Railway
Employccs are also governed by the same
rules as other civilian Government
Servants.

AN it faselt queN E I
mht ¥ Ay @At fedd FWmA AT
T Wyt W ufy =
T ATAT

6674. st weq ArTrAw wlewr : Far
T R ag IT1X Y FOTHY 5 ¢

(%) AT A Ware aar AT
AT At feest & = AT A
faeet qvadE et ¥ - fwad
gardt fesd § o #a1 @ gUA FATQ
fesa §;

(a) T Yoare & g Q) fed @
AT FqT FIOF § AW g9 Tqwrdr H
gar{t fesk Fa aF g Ay, T

(7) 58 T & w7 ¥ wha faw
qert 1 famre g ?

tadwen & Tow s (s o ®o
wrwT waw) : (F) R (|) 167/158
gt aat feet  Pramearfgs
i ot AT AT F i 9 qurdy
fesy awy ot W@ § foedl @ o feaar
WETH F HT 8 L WA AE,
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foad 2 gat af ¥ A gd T F A
wifger § 1| N A ady faeed & fiw
g7 9 fasal & gfafsa g feald @le
g faadl 6 fost qul o & Al & fead
Tgy T F N §1 g fesal & grEd
qut S FAgeAE § |

(7) gardt fesl ale @ oAl q&
qIgal #1-FH K HI7 IS F FLT qGrAv
AT G § | TR 49ET, T FHA
mE # e wgw F oy feafa § IF
@y gu T g 1 Afaa afi § 1

a9 1983-84 & T arit qwd
fesal w1 frafor Wit faaTw

6675, ot wew avvmaw wfawr: U
WA ag IOy # [ T & T
1983-84 * YA A g fafwsa sw1t
F gard fesal ' d&a1 &1 sAyU w4
a3t qafw & Jua e @
%Y g% faazu/ardeT sar g 7

W uaea § vy N (ﬂ"‘mo ®o
WIET TAF) : 1983-84 3 UA §aQ,
84 a& 977 ardy fesai w1 fonfor fpar
quy 91 faad & 760 aad fesk qaama
Ay ¥ aur 217 afafwa gardd fesai &
w7 ¥, qa fag g & | wedw g fafaa
aq a1 fesal &1 fafwer W & Q=
fagw, sovq qral & qre-gi9 fafewgar
¥ grw & vt & feefar & qdam
ufawa, darg ot fesal o gear anfy

gz wgifea &) S@ ATHIT QT KA 977
g fgeal &1 @7 W §F fv faaw
%9 961X ¥ feyr aar 91—
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Tmplementation of Decisions taken by NAM

6676. SHRI AMAR ROYPRADHAN :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

) (a) progress made so far on the policies/
decisions taken in the last meeting of NAM
held in New Delhi;

- (b) the details thercof; and
(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRT A.A. RAHIM) : (a) and (b) The
decisions/recommendations made by the
New Dclhi Non-aligned Summit are con-
tained in the text of the Final Declaration
and suitable- follow-up action has been
mmated en m

A mi,or reeommendauon of. the Summit"

Government of member States of UN to
use the opportunity offered by the 38th
Session of the UNGA to undertake a collec-
tive appraisal of the major problems of
the world and to find speedy and just solu-
{ions to some of them., PM' cfforts to
initiate such a dialogue resulted in the
summit-level informal consultations held in
New York on September 27th and 29th, 1983.
The consultations were a representative one
and cut across ideological, geographical and
economic frontiers. The issues discussed
mainly related to peace, dlsarmament and
development.

The New Delhi Summit had set up an
Eight-Membzr Committee on ' Palestine.
Two meetings of this Committee were held
in New Delhi. Subscquently, a 4 member
Ministerial Group led by Foreign Minigter
also visited some Arab Capitals. The-gut-
come of these moves has been covered in
reply to the Lok Sabha Unstarted Ques-
tions No. 564 and 1422 which were replied
on 17th November, 1983 and Ist December,
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1983 respectively. On the Iran-Iraq con-
flict, the Prime Minister had been requested
by the Summit to tuke appropriatc measures
towards bringing obout an immcdiate end
to the war. Prime Minister’s efforts
in this regard have been outlined in the
Lok Sabha Unstarted Question No. 4272
replied on 22nd March, 1984,

The Non-aligned Cocrdinating Bureau
in New York was also convened from time
to time to dcal appropriately with the

major potitical issues. Communiques

adopted by thc Burcau on these occasions
included on situations in Central America,
South Africa, Namibia, occupied Arab terri-
tories and Grenada. The mecting of Foreign
Ministers of Non-aligned Countries held in
New York from 4th to 7th October, 1983
also reviewed the major international deve-
lopments since the Summmit, and adopted a
comprehensive communique.

The New D.:hi Summit had given a
call for an International Confrence on
Money and Finance. The Primc Minister
has since constituted a group of Five Coun-
tries with a view to carry out the necessary
expert-level studics for the reform of inter-
national financial and monctary system.
The Group has already held two meetings
in New Delhi and discussions in this regard
are continuing.

A number of mectings of Non-aligned
Countries on other subjects have also been
held in accordance with the Final Decla-
ration. These meetings bave been in the
ficlds of Information, Education and Cul-
ture, Healih, Labour, Housing, Standardi-
zation, Pcaceful uses of Nuclear Energy,
Problems of Small Island’ Developing
Countrics ctc.

{c) Does not arise.

Display of Netaji’s Portrait in Indian High
Commissioner’s Office in Malaysia

6677. SHRI AMAR ROYPRADHAN :
Will the Minister of EXTERNAL AFFAIRS

be pleased to state :

(a) whether it is a fact that there is
no Netaji Subbash Chandra Bose’s portrait
in the Indian High Commissioner’s Office
in Malaysia;
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(b) whether it is also a fact that -there
was a strong demand from Netaji Research.
Centre, Kualalumpur to place a portrait of
Nectaji at the High Commissioner's Office;
and

(c) if so, the reaction of Government
thercto and action taken in this regard 7

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI A.A. RAHIM) : (a) Yes, Sir.

(b) Wc are not aware of any strong
demand from the Netaji Research ‘Center,
Kuglalumpur, to display a portrait
of Netaji in the High Commissioner’s
Office. o

(c) Does not arise.

Rented Buildings in Delhj for Railway
Offices

6678. SHRI K.B.S. MANI : Will the
Minister of RAILWAYS be pleased to
state :

(a) since when the various offices of
his Ministry/subordinate offices are in
rented buildings in Delhi;

(b) names of each office and the
monthly rent of cach building occupied by
these offices;

(c) total rent paid in  respect of each
building since the day of hiring of each
building to 29 Fcbruary, 1984;

(d) whether it is a fact that the
Government do not propose to shift its
offices from rented buildings to the Govern-
ment buildings, if so, the recasons therefor;
and -

" (e) if the answer to (d) above be in the
negative, what are the rcasons that Govern-
ment have not so far taken cffective ateps
to shift its offices from rcated buildings to
lessen the burden on exchequer ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C.K.

“JAFFER SHARIEF) : (a) and (b) Sir, only

“Central Organisation For Modernisation
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Of Workshops™ is housed in a private
building in Maharani Bagh, New Delhi.
The building was hired with effect from
25.1.1979 at a monthly rental of Rs.
- 25,000/-. After 3 yecars the rent was
enhanced to Rs. 37,500 per month.

(c) Rs. 18.46 lakhs have been paid as
rent up to February, 1984,

(d) and (e) Sir, this organisation is not
a permanent one. Therefore, construction
of new office building for it cxclusively has
not been planned. The Ministry of- Works
& Housing, Directorate of BEstates, have
been approached far office accommodation
in Delhi for Central Organisation For
Modernisation Of Workshops. However,
they have expressed their inability to pro-
vide any accommodation so far.

Funds for Adult Education in 1984-85

6679. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of EDUCA-
TION AND CULTURE be pleased to

state @

(a) the amount carmarked for imple-
menting Adult Education Programme in
1984-85 financial year; and

(b) the state-wise allocation made for
the above purpose in the above financial
year ?

THE MINISTER OF STATE OF THE
MINISTRIES . OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a) and (b)
For implementing Adult Education Pro-
gramme, the proposed allocation of funds

for 1984-85 in the Central Scctor is  Rs, 40

crores. Similar allocation in the State
Sector, state-wise is yet to be finalised.

Leprosy Patients in Madhya Pradesh

6680. SHRI MADHAVRAO SCINDIA :
SHR1 RAM PRASAD
AHIRWAR :
Will thc Minister of HEALTH AND
FAMILY WELFARE be plcased to state :

(a) whether it is a fact that the num-
‘er of leprosy patients in Madhya Pradesh

MAINRLL 7 170%
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cxceeds the total number of leprosy patients
in the country by one per cent;

(b) if so, the reasons therefor; and
(c) if not, the facts in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI MOHSINA
KIDWALI) : (a) No.

(b) Does not arise.

(c) The numb:r of leprosy patients in
Madhya Pradesh is 1.20 lakh as against

‘an estimated all India figure of 40.00

lakhs.

US Co-operation in Medical Field

6681. SHRI LAKSHMAN MALLICK :
Will the Minister of HEALTH AND

FAMILY WELFARE be pleased to state :

{a) whether it is a fact that public
health had not received the attention in
India, it deserved;

(b) whether India has secured any pro-
gress in the battle against polio;

{c) whether the U.S. Government has
assured India to extend its cooperation in
medical field; and

(d) if so, the details in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI MOHSINA
KIDWAI) : (a) to (d) The Government of
India has given priority to the public
health and is committed to substantially
augment the universal primary health care
facilities as also to accelerate programmes
of welfare for women and children espe-
cially in tribal, hily aend backward atreas.
Among othcr things, a comprehensive Pro-
gramme of immunization to protect preg-
nant mothers and children from diseases
and nutritional anaemia is being imple.
mented at all levels of the health delivery
system. Also, vaccination against Polio
has becn made a part of the expanded
Programme of Immunization. The services
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under this programme have been intensi-
fied. A project Grant Agreement was
signed on 3lst August, 1981 between the
Government of India and the USAID for a
grant of $ 20 million in US-owned rupees
for a Project enlitled ‘‘Private Voluatary
Organisation for Health Project.”’ This
- .grant is for expanding and improving basie
and preventive health, family planning and
nutrition services for the poor by strengthe-
ning private and voluntary health sector,
with special attention to the underserved
areas/community segments.

Representation of SC/ST Employees in the
Ministry and Public Undertakings
Thereunder

CHAITRA 16, 1906 (S4X4)
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the Minister of HEALTH AND FAMILY
WELFA_RE be pleased to state :

(a)'thc total number of employees in
his Minisiry and Public Undertakings there-
under category-wise;

(b) whether it is a fact that adeguate
representation has not been provided to
Scheduled Caste/Scheduled Tribe employees;
and

(c) the policy of the Governmeat o
fill up these reserved vacancies ?

. THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI KUMARI KUMUD

(b) and (c) No. Adequate representa-
tion is being given to Scheduled Caste/
Scheduled Tribe, employees. The reserved
vacancies for SC/ST are being filled as soon
as suitable SC/ST candidates become
available.

Representation of SC in Rallway Minlstry

6683. SHRI BHEEKHABHAI : Will
the Minister of RAILWAYS be pleased to
state :

() the total number of employees in
your Ministry and public undertakings

6682. SHRI BHEEKHABHAI : Will BEN M. JOSHI) : (a)
’ Group Group Group Group
A B C D
Ministry Undertakings 122 454° 1022 243

(1) Hindustan Latex

Limited 16 19 490 272
(2) Indian Medicines

Pharmaceutical

Corporation Ltd.,

Mohan, U.P, 2 1 14 8
(3) Hospital services

Consultancy Corp.

(India) Ltd., New

Detlhi-1. 1

. thereunder, category-wise;

(b) whether it is a fact that adequate
representation has not been provided to
Scheduled Caste and  Scheduled Tribe
employees; and

(c) the policy of the Government lo
fill up these reserved vacancies ? .

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C.K.
JAFFER SHARIEF) : (a) The position is

., as under ;
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Ministry/Public -Number of cmployees in group
Undertaking — : : Total
| A B K¢ D
Ministry 256 247" 1724 527 2754
Public Undcrtakings . 256 337 706 355 1654
Total 512 S84 2430 882 4408 -

(b) and (c) No, Sir, it is not a fact.
In the Ministry, recruitment and promo-
tional vacancics in various grades reserved
for condidates belonging to Scheduled
Caste and Scheduled Tribe communities are
filled in sccordance with the rules subject
to availability of the candidatcs from the
said communitices.

In the Public Undertakings under this
Ministry, posts are generally filled by
deputation of Officcrs and staff from the
Ministry of Railways aad Zonal Railways.
However, whercver posts are filled by direct
recruitment due reservation provision is
made for Scheduled Cast/Scheduled Tribe
condidates as per extant Rules.

Reduction in Railway freight between
Abmedabad and Udaipur

6684. SHRT BHEEKHABHAT : Will
the Minister of RAILWAYS be pleased
to state :

(a) whether it is a2 fact that railway
freight has been reduced between Ahmeda-
bad and Udaipur on goods trains and
parcels trains; and

(b) if not, the reasons thercfor ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C.K.
JAFFER SHARIEF) : (a) and (b) Freight
rates for goods traffic and other coaching
traffic on the Udaipur (Ranapratapnagar)—
Himmatnagar section are  being levied on
the actual distancc inflated by 509, since
the opening of the line in 1966 as the linc
was not found to be remuncrative on the
basis of normal freight rates. The finan-
cial results of the working of the scction
are reviewed from time to time to see

whether the level of inflation should be
reduced or abolished. At present, there is
no proposal to reduce or abolish the infla-
tion in the distancc for charge for goods
and other . coaching traffic on the
Ranapratapnagar— Himmatnagar (MG)
section.

Attaching of a direct First Class bogie to
trains emanating from Ahmedabad

6685. SHRI BHEEKHABHAI : Will
the Ministcr of RAILWAYS be plcased to
state :

(a) whether it is a fact that a direct
bogie of First Class was attached to trains
emanating from Ahemdabad and going to
Udaipur for convenicnce of passengers
going to Delhi; and

(b) if so, rcasons for the discontinu-
ance of the practice ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C.K.
JAFFER SHARIEF) : (a) Yes, Sir.

_ (b) Due to poor patronisation the first-
eum-second class coach rurning between
Ahemdabad and Dclhi via Udaipur was
withdrawn in May, 1975.

Equipment and Procurement of Wagons

6686. SHRI MOOL CHAND DAGA :
Will the Minister of RAILWAYS be pleased
to state : . !

(a) the dctails of requirements anc
actual precurement of wagons by the de-
partinent during the last thrce years giving
yoar-wise break-up; and
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(b) the anticipated figures of freight,
which Railway propese to carry during
1984-8S and how do they plan to achieve
the targets in the case of the shortage of
wagons ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C.K.
JAFFER SHARIEF) : (a) For purposes of
advance planning, the requirement ° of
wagons is worked out on Five-Year Plan
basis, taking into account the anticipated
traffic. It was planned to procure one
lakh wagons (in terms of four wheeler
units) during the Sixth Five-Year Plan.
With the resources available it will now be
possible, to acquir= only about 72,000
wagons (in terms of four wheeler units)
during the period, this corresponds to an
average of 14,400 per year. Against this,
the actual procurement during last 3 years
has been :

(in terms of 4 wheelers)

Year _Actual procurement
1981-82 17,362
1982-83 14,088
1983-84 16,602%

*Anticipated, based ona production of
15,339 upto February 1984.

(b) For 1984-85, target is 241 million
tonnes of Revenue earning traffic. It is
proposed to achieve this target of traffic
with the procurement of 12,000 wagons in
1984-85 and by improving the utilisation of
assets.

wiw & earesy wwrwfeat g fear
wat s
6687, St W WR TN : T CTEY
site qficarte woamr WAt 9% a9 AT
ey fis:

(%) dw & fony widt ¥ ew @
e wArd sric § ol AW

wiwrt ox ferdt wrafe wd gty
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aX gemT @a g fwad wrarfir wé
nrag;

(@) geTd 3797 af 1980-81,
1981-82 #¥T 1982-83 # ﬁ.fm
Tafy, quequer ¥ w1 § R IW
aufe § af-arc weed  wiedt €
fead yer & awfeat g oY
T$; 8K

(n) war gTE d ot & iﬂmm
weatea fiman § sl afe gf, &Y aws W
frarT gud war gae HG@ w1 ?

warewy AT qfemT wegtor s ¥
g st (st sigfamr fwt) : (%)
e srival g @ 9T g N
aTeg el iE/Q% gorT yriter arrardY
¥ fag @i gra WA gar oF wTew
TEE Qar g1 30.9.83 M fewfa &
NJA1 RA § 2,90,565 TATECT ATEH S
TWRAI

TEA® T MIT F 3 AE A®

- ofafga fear sar § ) v R IR

600 Tig Byfa ¥ & § wam fog
AR F I AT q7 A Qw
A3uw, oF sz ol amwror alefeat &
Wl § | eneer AEE Y 7 g4 & fag
wfawTg 50 W9Q T 50 WY JET WY

aitafeat & st § 1

(&) wra@ g g fisar T sg
MY fear AT § ) A e mgEt W@
geamé o1 af swfagl wr a‘i ﬂ
wrrﬁﬁrt— :

1980-81 1386.64 Wrw wq (50
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1868.89 m@ ¥9q (30
aqeay, 81 a% 50 sfawa
sk Ig¥ @ @a-
sfaura)
3569.00 ¥T& T9C (9d-
gfawa)

1981-82

1982-83

() &, %8 @san w0 fawar geatsa
1979 # fHar a1 AN gaF afmAt &
ST 9 58 Qs ¥ dwvea foar agqr § )
MAAT FT gET Jeaiwa fwar o W@
geatea fele & sra Q¥ & wz e
o Hrg AT gEREW 9T fauw
Ty ST |

srafine foren & fog B2 dtwer #
et € arafe

6688, st ww W e : 747 fae
ulx wepfa s ag @@l A Fgm
warfe:

(%) 6-14 ad & =1 A« q=4T
wrafas faen & (qg @3y daadfy Qywar
¥ga feadt gavfo 1 sqaeqr N

T &

(@)= 1980 & @ty aw fwad
afafoed a=9 O grmia @Iq ag § AR
o& a% ¥9 93 fwaar g garg; 6-14
a¥ ) ang a7 A @At =41 7 yafas

epe faET & FETa Fa qF TG AT

m v
() war 20-g ST & AN TG
e fear 7aT 91 fF 1980 & 9=y aF
weft el w1 el & s (e ogart 7
foen wilx wepfar awr @Ay weo
siwroral ot e st (sitafa st wiw) -
(%) smfeww fuen & fag 905 +0%
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][] )

(=) dz-sit=ifes goret & wrem &
qTAT  29.50 Wt & FfEwr uwlga ad
1980-81 & 1983-84 a% 6-14 a ¥
qaY T & gl w1 agmfaa afafos
TrfEsT dwww 191 @1 § 1 AW 1980-81
¥ 1983-84 a% #1 arafiy ¥ fag argwifira
|¥ 589.11 $qT %o § | v Yuadly
dNor & A3 ¥ aga< 6-14 a9 N
AT & aval & faw srefoaw forey
qagad aTA ¥ Afgs ard@ 1999
gl

() @ 20 it v § god
ferg fafarsz gwa-diar 51 9 oot o
3120 @4 wrwa § @8 Y=y dyorar
& fagifea aeg acas fearmar g

W far wri & Saeda ) frgfe

6689. St TWAIY WAGT e :
74T W AN A A TGN AW v

(%) %at a8 9 § fs T0 9ng X9 Aar
AT FT B A AT A 3

(@) afz g, A 7o I & w1 e
T T @Y ;AR

() a3 ) faghm wa ax @
wry Y @Er § qwr a9 aw faghe
7 ffg A & T T § 7

T AT § g Wt (ot Yo W
wTHT wQw) : (%) ¥ (7) fafsem ¥ o
aasafaa wdafeal Y wdf & fag ¥
Horerd & el 16 X fav A § i

™ ¥ Al & weaw a7 ¥ forg Wil
frast & fag mq e & ageTe AoRe



2US  Written Answers

Y Ioyw eafial & A w1 d9w §@
AE JaT STavT W AT gar § N 3@
Jer ¥ & frel) @w =afeq Y qEw< e
fagmrfca szt 1

Fa< Sfeafaa 1639 a1 s &
¥ 6 qrY F frafwa seawm § 1 6 aea
arii & fAg g @u &Fa @
|9 &Y% 31 FTaRT B A U § WY I
g3 faee FT @ 1 V9 4 @ 3 fag

FE Gaw & @A ¥ feg sufedl &
ara 9T faare sT @ ) afwa s ¥
# AT fAw &9 @Y% JFT AT WY AA
fagr sraT

FXaF HY A% AT AW @1
frafag =g aff ara1 ax aw 8 skl &
fow swwm W afgwfal #1 qed
sqaeqT & ®7 ¥ Ja19 #< faar a3 § A
Ay 2 v & forg agd sgavar w sifaw
w7 feqr AT @r g

faaw
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wrowr-forsen Y wmwr qe ez ae @
af R Wt weftw

6690. it gow To gRwrgd ;v
¥ WY I AT B AT HIA g

(%) sa aufqal & «w e § foeg
FraFI-fauar W AT I HH a9 K
fag oz qr sl & 7§ §; &t

(w) - it & s o) 022 0%

- gfa orafea &t € § X w@ Gw ¥

g AT T ?

o amnam & vey w9 (st elto @
AGT - qA® ) : (F) AN (&) ww*-
fawer @tga & &/m® gFEl & faaie &
faq fam safyqal #Y qfa &1 aeda fagr
a1 39% A AR wifent gaw faaw
# feg nq §

Y syfirrd} & @<t faeg ST WA & wrowr-fawen qoe § fafasr @ual ax

goral & fag #fw w1 argdq faar Tar § —

%o Ho aw wife
1 2 3 .
I. wrest
. 1. 5 goha fag dnfaqa W odard & @1
2. =i AITT W g safe
I1. dweer
1.5 33 Farfage o wiard (a0 ATo)
2. siY TH FAR W wHard T A
3, =ft qearo fag W@ wHard w1 T
4. =it arw fag. . o AT ET g
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5. = 9T 9% g saf
6, =t e AT argd safer
7. off TEAT THW dmifaga I Fard ©F 71 (Fo ATo)
8. = wrrdiy g W WHETQ % g (oo o)
111, aeage
1. 5t SRNT 4R agd sl
2. oft qaww fag T1gQ suf
3. Mo a7 AgA agd sxfi
4. =t Mfa=T g g i
5.5 fo o A g sfe
6. = QAN T agd safed
Iv. arai=
1. =t glw =% argd =;fiE
2. 7Y &% AT gy safwr
v. femen
1. 5t afa g Agan dar-fra T wiard o g
2, i afv guTe var-F T @ wiwrd & gy
3. = arafar gg argd sfe
4. 5t aronfore fag Fafreer o A
s.q’tg't_argmtm dran frrer 3 ekt ot g
6. =it TATT FIT fog [ ST STy
VI, wpeitw
2. oY qRa=m fag

il
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Aoy (fmwer i) ww dw o
' w JwTEAT

6691. %7t goM TW GEATAGE : WAT

T WY 4 T FY FAT HON fin

(7) fow zafg & <m fgwraw
T2 & AWMG Mg 9% @ arfeat W
@ o Ak F feadr SR SR 9%
T 4; 6 -

(@) fra af @ W@ arew #) sew
fear At o1 AT I w47 FO0 G ?

A ¥ e (o e o
T TAE) : (F) % (@) T www
¥ w1 Qur foord Suwem Al § faad

AT WET aF MEY Aay afcarerT qwlar

- waT g 1912 H9Ar 1952 F W@ ¥
waew arfay & W Ay Wl Afas
¥ et 3 argm w1 W G A

watieat gfg & fag faedare wrow

6692. sit wWrvo gwo wuRW: wT
e sl afeny swq At ag aa
Uik I E ToRt

(%) ®ar @I ag sgaw s
% 2w Y sde SN A 7 @ g

(ﬁ')ﬂfﬂﬂ, Y wadenT sraan
foaeft anfew qfz @t §; o<

() et o qfg Qv w1 g
fow dor @t d¥or war & ag ot wgt o
Yo g fredrars § st waart f war
Ry § 7

e s ofearc wwmmr s

ﬁtmﬁ(ﬁmﬂlﬂqf«m&tﬁ):(v)
¥ (w) ag s far war g e e #
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1971-81 i e & R oreeaT €
wifes qfg o< 2,25 sfowa grafg

- ofeare wemor  wAwA & A & agelt

wdw, 1983 A% &AAT 5.5 WAF ARy
W AsTaar & '

YT W A T & Wy

6693. Wt Wiy wwr ww: W
Wt 4 A Y g T e

(%) w1 Jmge & gars aTY & R
arew (130 feesiex) & a@t g &
TR ST AETE G fawm & P
q¥1 §; ax

(=) afx gt, oY g8 AR F o aw
%I IS Aq § A1 I5TT H7 fAqIT R ?

W dwem ¥ ew A (s oefto
®o wrer waw) : (¥) sitx (&) o
Wt | agwgw, feesl-agnurae  aTaTA
qftadn & dad & @ &% w1 AMw
afeada w37 & faq 1973 & uw giger
YW T AT FW SEQTT 9T AT W
safa adl g€ § wife wa fee-agwanme
T8 wer afeter &t wfgfa g
wratw grer g €Y anfy €

News item. captioned **Sikh Cocktail Meet
at US Congress Hall”

6694. SHRI DIGAMBER SINGH :
SHRI SUBHASH YADAY ;

Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether his attention has been drawn
to the news item captioned °Sikh cocktail
Meet at US Congress hall' appearing “in
the Hindustan Times, New Delhi, dated .
the 9th March, 1984;

- (®) if so, whether Government have
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since got a report from the Indian Embassy
in Washington; and .

(c) if so, what action do Government
propose to take to counteract the
secessionist, malicious and false
propaganda being carriecd on by a section
of the *Sikh Americans’ in the United
States ?

THE MINISTER OF STATE IN TIE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI A.A. RAHIM) : (a) Yes, Sir.

(b) The Government has received the
report from th: Indian Embassy in
Washington regarding the function.

(c) Before the function, the Indian

Ambassador is Washington spoke personally
to Congressmen and Scnators pointing out
that the function which was being held
ostensibly to honour Sikh Americans was
actually being  ulilized for political
propaganda against India. The Ambassador
had also written to U.S. Icgislators invited
for the function explaining the real picture.
The press, including thc Indian community
press were suitably bricfed. The Embassy
takes every opportunity to counteract
secessionist propaganda effectively whenever
it is necessary.

Conversion of New Jalpaiguri-Alipurduar
Line

6695. SHRI SUBODH SEN : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether any proposal is under con-
sideration for the conversion to broad
gauge of the railway track between New
Jalpaiguri and Alipurduar Junction via
Mal (N.P. Railway) and also to extend it
to New Alipurduar; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
C.K. JAFFER SHARIEF) : (a) No, Sir.

(b) Does not arise.

APRIL S, 1988 .
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Steps takon to Check Malaris, Leprosy,
T.B., Blinduness and Cancer during
1984-85

6696. - SHRI CHINTAMANI JENA :
SHRI MOHAN LAL PATEL :
will the Minister of HEALTH
AND FAMILY WELFARE be pleased to
State :

(a) whether it is a fact that Malaria,
Leprosy, T.B., Blindness and Cancer are
the major diseases;

_(b) if so, what steps have been taken
during the years 1981-82, 1982.83 and
1983-84 to tackle these discases in the
country;

(c) whether it is a fact that weaker
sections of the population are more prone
to these diseases; and

(d) if so, what efforts are being
taken to tackle these diseases during
the year 1984-85 nnder the 20-Point
Programme ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI MOHSINA
KIDWALI) : (a) to(d) Malaria, Leprosy,
T.B., Blindness and Cancer are major
diseases of public health importance. It
has also been observed that the people
belonging to the lower socio-economic
classes are more prone to these diseases,
particularly Malaria, Leprosy and T.B. and
Blindness, as they are malnourished and
live in cover-crowded conditions which pre-
disposc thesc diseases. The Government of
India has been implementing Programmes
at national level for the controlferadication
of these diseases. Besides, the control of
Leprosy, T.B. and Blindness have been .
included in the 20-Point Programme and
these central programmes have been
accorded priority during the current Five
Year Plan period. These central programmes
are being suitably modified for effective
implementation through Primary Health
Caring Systcm, thus ensuring that the bene-
fits of theso programmes reach also to the
people living in remote arcas and the rural
surroundings also.
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Issue of Tickets to DTC Passengers at
thelr seats at Terminal Points

6697. PROF. P.J. KURIEN :
SHRIMATI USHA PRAKASH
. CHOUDHARI :
will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether it is a fact that the con-
ductors of DTC buscs issuc tickets to the
passengers from his seat without moving
about in the bus at terminal points;

(b) whether any complaints have been
received that this practice of the conductors
cause a lot of inconvenience to the board-
ing passengers; and

(c) if so, whether strict instructions are
proposed to be issued to the conductors
to move about in the bus and issue tickets
to the passengers at their seats ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z.R. ANSARI) : (a) to (c)
Complaints to the effect that at the starting
point the conductors do not lcave  their
seats to issue tickets to passengers on the
bus, are received occasionally. However,
there are standing instructions that at the
terminal points, the conductors will issue
tickets to all the passengers at their seats
before the bus starts on its journey. These
instructions are repeated periodically.
Besides, the DTC deputes advance booking
conductors for pre-booking of passcngers
at important terminals and at intermediate
points during peak hours. Whenever specific
complaints of non-compliance by the con-
ductors are brought to the notice of the
Corporation suitable disciplinary .action
is invariably ‘taken against the erring
~ staff. '

Demand of Wagons from vnrldus Sectors

6698. SHRI HARIHAR SOREN : Will
the Minister of RAILWAYS be pleased to
state : :

'(n) the number of wagons demanded
from various sectors to despatch goods in
1983-84; '

CHAITRA 16, 1906 (S4K4)
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(b)-the number of wagons actually
supplied by railways to those sectors during
the above period; '

(c) whether the railways is facing
recession in the demand for wagons;

(d) if so, the reasons for the recession;
and .

(e) the steps proposed to be taken to'
get over the recession problems ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C.K.
JAFFER SHARIEF) : (2) and (b) During
the year 1983-84 a demand for lifting 241
million tonnes of revenue earning traffic
was anticipated. However, due to less offer
of traffic from the core sector loading was
less than the projections. The total loading
of rcvenue carning traffic upto February,
84 was 207.71 millon tonnes and the total
loading of originating freight in 1983-84 in
terms of 4 wheeler wagons upto February
84 was 9,172,957 wagons on Broa('lll
Gauge and 1,614,245 wagons on Metre
Gauge.

(c) to (e) Due to the various reasons
the offer of traffic to railways, specially
from the core sector, was low from April
to November, 83. However, it picked up
later from December, 83 onwards. All
efforts are b:ing made to closely liaise
with the users of rail transport to offer
maximum traffic to the railways. All reason-
able concessions have nalso been offered
to attract more traffic.

Bridge across River Brabmani near
'I_‘umkelaghat (Bonaigarh) in Orissa

6699. SHRIMATI JAYANTI PA'l;- '
NAIK : Will the Minister of SHIPPING
AND TRANSPORT be pleased to state ; .

(a) what steps bave been taken (o sanc-
tion the bridge on National Highway No.
23 across river Brahmani near Tumkelaghat
(Bonaigarh) in Orissa the proposal for
which is pending with the Ministry for
quite sometime; and

(b) when will the work start ?
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THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z.R. ANSARI): (a) The
Bxpenditure Finance Committee  has
approved the proposal for construction of
Bridge across River Brahmani near
Tumkelaghat (Bona garh) in Orissa. It has
now been processed for necessary financial
sanction.

(b) Ths work is expected to start after
sanction of the estimates and finalisation of
tenders.

Ships Repaired during 1983

6700. SHRI XAVIER ARAKAL :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) how many ships were repaired
during 1983 and expenses incurred thereon;

(b) where such repair works were
undertaken;

(c) whether it is a fact that Shipping
Corporation of India does not entrust
the repair works to the Indian repair
docks;

(d) number of ships dry docked
(repaired) in India and abroad by the
Shipping Corporation of India during 1983;
and

(e) details thereof ?

« THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS.
PORT (SHRI Z.R. ANSARI) : (a), (d) and
(e) The information is being collected and
will be laid on the Table of the House.

(b) 1. Calcutta Port
2. Bombay Port
3. HSL Dry Dock

4. CSL Dry Dock
5. MDL Dry Dock
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6. Goa Shipyard & Rajabagan
Dockyard
(c) No.

Progress of Construction of National
-Highway No. 17 in Kerala

6701. SHRI XAVIER ARAKAL : Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whatis the progress of construc-
tion of National Highway No. 17 in Kerala
and how many years it will take to complete
the work;

(b) whether it isa fact that the work
on National Highway No. 17 in Ernakulam
District of Kerala are at standstill; and

(c) if so, reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z.R. ANSARI) : (a) About
420 Km. of National Highway No. 17 (in-
cluding about 60 Km. within Municipal
limits) lies in Kerala. After its declaration
as ‘National Highway, estimates for about
Rs. 8 crores for orginal works for Roads/
Bridges and investigations etc. have been
sanctioned. A sum of Rs. 255.14 lakhs was
provided during 1983-84 for Major Works
(Road/Bridge works) on National Iighway
No. 17 and Rs. 217.84 lakhs are likely to
be available for Road and Bridge Works
during 1984-85.

The latest position of the progress of
on-going works on National Highway No.
17 in Kerala is as shown in Annexure. It
is difficult to indicate when National High-
way No. 17 will be completed because
development is a continuous process.

(b) and (c) Works arc taken up on
reccipt of proposals from the State Govern-
mepts concerned and in the present case
Kerala Government has not sent any pro-
posal so far for being - taken up in the
Eraakulam district.
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Development of Tribal Languages

6702. SHRI MANMOHAN TUDU : Will
the Minister of EDUCATION AND
CULTURE be pleased to state :

(a) whether his Ministry has taken steps
for the development of some tribal languages
and dialects;

(b) whether guidelines have also been
sent to different States for the development
of tribal languages/script and dialects;

(c) if so, the steps taken by the Centre
and the States for the development of
various tribal scripts, dialects and languages
in the Sixth Plan Period; and

(d) the details of the steps taken for
the development of ol chiki scripts in the
Sixth Plan ?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P.K. THUNGON): (a) and (b)
Yes, Sir.

(c) The Central Institute of Indian

. Language, Mysores, has taken up the follow-

ing 52 tribal and border languages/dialects

for linguistic description and material
production :—

Car Nicobarese, Adi, Apatani,
Mishmi, Nocte, Monpa, Nishi, Tagin,
Bodo, Mikir, Miri (Mising), Karbi,
Dimasa, Kurux, Malto, Mundari,
Ladakhi, (Bodhi), Purki (Balti), Shina,
Brokskat, Gojri, Jenu Kuruba, Soliga,
Manipuri (Mcithei), Thadou, Thang-
khul, Mao, Hmar, Paite, Abujh Maria,
Dorli, Bison, Horn Maria (Gondi
dialects), Khasi, Garo, Mizo (Lushai),
Ao, Angami, Sema, Lotha, Naga
Pidgin, Konyak, Kuvi, Koya, Gutab,
Bhumij (Ho), Bhili (Wagdi dialect),
Sikkim Bhutia, Spiti, Koita Irula, Kok
Borok (Tripuri), Santali.

Besides, the Institute has undertaken
.collaborative work with State Governments
and has worked on Maria Gondi, Varli
and kolami with the Government of Maha-
rashtra, and on Jenu Kuruba and Soliga
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with Government of Karnataka.

(d) Ol chiki has not so far been taken
up..

Construction of Dumps in Vicinity of the
) Raill Heads

6703. KUMARI PUSHA DEVI SINGH :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether Government have a pro-
posal to create dumps for vital commo-

_ dities within the vicinity of the rail heads;

(b) if so, the names of ths commodities.
for which such dumps are proposed to
be created near rail heads;

(c) the number of dumps propased to
be constructed approximately;

(d) the cost of those dumps and the
amount earmarked therefor in 1984-85;
and )

(e) the details thereof ?

THE MINISTER OF STATE IN THR.
MINISTRY OF RAILWAYS (SHRI C.K,
JAFFER SHARIEF) : (a) and (b) Action
to create dumps for principal commodities
like coal, fertilizers, steel and cement is
taken by the concerned administrative
Ministries. Ministry of Railways however,
supporis proposals for creating such
dumps.

(c) Not known or decided.
(d) and (e) Not finalised.

Introduction of Eight-Wheeler wagons aad
Replacement of Box-N Wagons

6704. KUMARI PUSHA DEVI SINGH :
Will the Minister of RAILWAYS be pleased
tostate :

(a) whether his Ministry has a proposal.
to introduce a new eight-wheeler wagon
and to replace Box-N wagoss; -
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(b) if so, when is the design of this
new bogies wagon is expected to be ready;

(c) whether Government have already
acquired about 1000 Box-N wagons;

(d) if so, how his Ministry plan to
utilitise those wagons; and

(e) the cost of the Box-N wagons al-
ready acquired by this Ministry ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRl C.K.
JAFFER SHARIEF) : (a) and (b) Evoly-
ing new and better designs of wagons is
a continuing process and the question of
developing designs for special types of
cight-wheeler wagons for transport of speci-
fic commodities like cement, coal, food-
grains etc. is under consideration. There is
no proposal to replace BOX-N wagons.

(c) 4406 BOX-N wagons have been
acquired upto end of February 1984.

(d) BOX-N trains are already running
carrying coal from the CIC coal fields to
Western India, As more BOX-N wagons
are produced, these will be deployed in
other circuits for the movement of iron
ore and coal.

(c) The estimated cost of BOX-N wagons
acquired upto end of Pebruary 1984 is
approximately Rs. 198 crores.

South Africa’s Non-Aggression Pact with
Mozambique

6705. SHRI M. RAMGOPAL REDDY :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether it is a fact that South
Africa have signed a non-aggression pact
with Mozambique;

(b) whether this agreement will prove
as a blow to the freedom struggle of
African people in South Africa and other
African countries fighting for their indepen-
dence; and

{c) the reaction of Goverament of
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India, who have been supporting African
cause in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI A.A. RAHIM) : (a) Yes, Sir.

(b) It is not our policy to comment on
matters between the two Governments
though in this case we have no relations
whatsoever with the racist regime of South
Africa. The Government of Mozambique
has maintained its support to the African
National Congress one of the recognised
liberation movements of South Africa.

(c) Government of India continues
to follow the policy of moral, material
and diplomatic support to the liberation
struggle in Southern Africa.

Talks between NATO and Warsaw Pact

6706. SHRI SATISH AGARWAL : Will
the Minister of EXTERNAL AFFAIRS
WAYS be pleased to state : ’

(a) whetheritis a fact that NATO and
Warsaw Pact resumed talks recently on
Force reduction in Europe;

(b) whether these talks were held after
a break of 10 years;

(c) what is the reaction of Government
of India being the Chairperson of NAM ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI A.A. RAHIM) : (a) Yes, Sir.

(b) Talks between representatives of
North Atlantic Treaty Organiation (NATO)
and Warsaw Treaty Organisation (WTO)
States on the mutual reduction of forces
and armaments and associated measures
in Central REurope (MURFAAMCB)_
popularly known as MBFR (Mutua! and
balanced force reduction) talks, or MFR
(Mutual force reduction) talks, or, simply,
force reduction talks, in Central Europe—
first began in Vienna on 30 October 1973,
and have been going on ever since for a
little over 10 years, except for agreed
breaks or recesses required for purposes
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of preparation, consultation and_rest.

() The Government of India has
consistently stood for the initiation, con-
tinuation or resumption of dialogue and
negotiations in various forums with a view
to achieving progress towards arms limita-
tion and disarmament. In accordance with
this approach, the Government of India
welcomes the continuation of the talks on
force reduction in Central Europe. India
believes that other members of the Non-

aligned Movement (NAM) have a similar

basic approach.

Iraq Seeking U.S. Help to End War

6707. SHRI SATISH AGARWAL :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether despite best efforts by our
Prime Minister in her capacity as Chair-
person of NAM the conflict between Iran
and Iraq could not be stopped;

(b) whether Iraq is now secking U.S.
help to end war and the prestige of NAM
is at stake;

(c) whether Iraq’s Foreign Minister
met U.S. Assistant Secretary of State in
this connection;

(d) whether U.S. State Department
officials confirmed recently that the U.S.
has launched a quiet diplomatic compaign
to stop arms supply to Iran by Western
countrics;

(e) if so, the details thereof; and

(f) Government of India’s reaction to
such movements ?

THE MINISTER OF STATE IN THE

MINISTRY OF EXTERNAL AFFAIRS.

(SHRI A.A. RAHIM) : (a) The Prime
Minister as Chairperson of NAM is con-
tinuing her efforts to bring the unfortu-
tunate conflict between Iran and Iraq to
an end.

(b) and (¢) Government is aware of
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the contacts between the United States of
America and Iraq. President Reagan’s
special envoy Donald Rumsfeld visited
Irag in December 1983 and U.S. Assistant
Secretary of State Richard Murphy was in
Baghdad in January 1984. The subject of
their discussions with the Iraq is not
known. These contacts and meetings do
not affect the prestige of the Non-aligned
Movement.

(d) and (¢) Government has no details
on reports of U.S. attempts to siop arms
supplies to Iran by Western countries.

(f) Government welcomes all efforts
to terminate the tragic conflict between
two members of the Non-aligned
Movement.

Periodic checking of Eood and Fastables

6708. SHRI K. OBUL REDDY : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether any Railway authorities
are checking the food and catables that are
being served both in trains and railway
refreshment rooms periodically; and

(b) if not, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI CK.
JAFFER SHARIEF) : (a) Yes, Sir.

(b) Does not arise.

News item, Caption, “U.S. Aid with Strings
Policy may Hit India”

6709. SHRI MANMOHAN TUDU :
Will the Minister of EXTERNAL AFFAIRS
be pleasqd to state :

(a) whether the news item captioned
“U.S. aid-with-strings policy may hit
India** published in column No. 1, page
No. 1 Business Standard dated 19 March,
1984 (Calcutta edition) stating that US
likely to abandon its **current policy** of
squeeze on the United Nations in favour
of a Squeeze on Member Countries to
forcc them to toe the US hne in the
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U.N.O., has come to the notice of the

Government;

(b) if so, the reaction of the Government
thereon; and

(c) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI A.A. RAHIM) : (a) Yes, Sir.

(b) and (c¢) The US Congress passed two
resolutions in 1983 requiring the Secretary
of State to submit to the Congress each year
a report regarding the policies pursued
by each member country of the United
Nations. One of the resolutions specifically
stated the report should assess the support
provided by each foreign country to Us
foreign policy as reflccted in the voting.in
ths United Nations and authorized the
President to deny foreign assistance to
countrics whose policies were found to be
in a consisten!t pattern of opposition to the
United States.

Whilc it is for the United States to
pass whatever legislation it may deem
appropriate on any given subject, the
Government of India cannot accept a
corelation betwcen concessional financial
assistance and voting pattern in the United
Nations.

Direct Shipping Services betwecn India
and Argentina

6710. SHRI MANMOHAN TUDU :
Will the Minister of SHIPPING AND
TRANSPORT be pleased o state :

(a) whether Government have a proposal
to provide direct shipping service between
Argentina and India;

(b) if so, the steps taken so far to
introduce shipping services between both
the countries; and

(c) the expected time of the com-
mencement of shipping services between
Indjan ports and Argentina ?
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THE MINISTER OF SIATE IN THR
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z.R. ANSARI) :
(a) to (c) The Shipping Corporation of
India (SCI) and ELMA LINES of Argentina
have signed am agreement in September
1983 for introducing a shipplng service
between India and Agrentina, Wwith
transhipment at Singapore. The details in
this regard are being worked out by the
two companies and the shipping service is
expected to be commenced soon after the
modalities are sorted out.

Establishment of Rajlway Siding at
Jeypore

6711. SHRI MANMOHAN TUDU :

Will the Minister of RAILWAYS be pleased
to state :

(a) whether Government of Orissa had
requested his Ministry to cstablish a railway
siding at Jeypore (Orissa) for the proposed
cement factory;

(b) whether Railways have not given
clearance for the railway siding to be
established at Jeypore;

(c) if so, the reasons of delay in giving
clearance; and

(d) when it is going to be cleared ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C.K.
JAFFER SHARIEF): (a) The Industrial
Development Corporation of Orissa Ltd.
had approached the Railways for giving
clearance to provide rail transport
facilities for their proposed cement plant
to be set up near Jeypore on Kottavalasa-
Kirandul section of South REastern
Railway.

(b) and (c) The clearance could not be
given due to line capacity constraints on
the Kottavalasa-Kirandul section of the
South Eastern Railway.

(d) A survey has been ordered to
investigate the feasibility of enhancing the

- capacity of this line. The feasibility and

the time frame would be known only after
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the survey report is received and examined
in all its aspects.

Nonavailablity of Senior Doctrs in/OPD
Emergency Services in AIIMS

6712. DR. AU. AZMI : Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) whether out-patients department
and emergency services in All India
Institute of Medical Sciences is manned by
" junior doctors— post graduate students or
the registrars and a senior doctor rarely
attends OPD/Emergency Services;

(b) whether cases of ‘megligence in
attending to patients in emergency services
have been enumerated in an article °**Ace
Hospital or Death Trap’ appearing in
Current Magazine dated March 17, 198¢;
and

(c) if so, what steps arc proposed to be
taken by Government to cnsurc that the
sepior doctors attend the OPD and
emergency Services patients and they are
always available in the OPD during its
time as also in the emergency services for
consultation, advice or treatment as the
requirecment may be and a number of
patients fixed for them ?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B.
SHANKARANAND) : (a) and (b) In the
Al India Institute of Medical Sciences, all
OPD scrvices function under the overall
charge of Heads of Department/Units and
concerned specialists who personally attend
the O.P.D. Besides, Faculty members on
call duty attend to the seriously ill patients
as and when the need arises. There has
been no negligence on the part of the
Hospital authorities in attending to emer-
gency patients.

(c) Does not arise.

Ovec-charging on DTC Outstation Routes
Alleged -~
6713. DR. AU. AZMI: Will the

Minister of SHIPPING AND TRANSPORT
be pleased to state :
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(2) whether attention of the Govern-
ment has been drawn t0 th> news item
“QOver-charging on D.T.C. Outstation
Routes Alleged’’® appearing in th= ““Times
of India** dated 20 March, 1984 wherein
it has been stated that 50 passengers of a
DTC Bus (DHP 3903) plying between
Hardwar and Delhi on March, 15, were
overcharged and commuters complained to
the traffic superintendent who boarded the
bus at a short distance from Meerut;

(b) if so, what action has been taken
against the traffic superintendent and the
conductor for overlooking the complaints
of the commuters and over charging the
commuters respectively; and

(c) what -steps are proposed by his
Ministry to ensure that such incidents do
not take place in future ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z.R. ANSARI) : (a)
Yes, Sir.

(b) Department disciplinary proceedings
have already been initiated, against the
erring staff.

(c) Conductors have standing instructions
to issue correct tickets corresponding to
the scheduled fares and also to ensure the
refund of the balance before reaching the
terminus. Surprise checks are also carried
out and defaulting conductors are invariably
proceeded against. Spccific complaints
are also looked into for appropriate
remedial action.
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Railway Service for the Areas where no
Rall Service is Available

6715. SHRI KRISHAN. PRATAP
SINGH : Will the Minister of RAILWAYS
be pleased to state :
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(a) the names of the areas in the
country together with their population
which are still deprived of railway service;
and

(b) the details of the present and the
futurc schemes for providing railway service
in these areas and the time by which railway
service is likely to be made available
there ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C.K.
JAFFER SHARIEF) : (a) and (b) The
names of the areas (districts) in various
states and the Union Territories, which do
not have any rail link, at present, are given
below. The railway lines which are under
construction to connect some of these areas
(districts) are also indicated. The Ministry
of Railways do not maintain the statistics
regarding population. As such, it is not
possible to give the population of these
areas (districts) :

Names of the States (Union Territories
with names of the districts)

1. Himachal Pradesh

Bilaspur, Chamba,
Kinpaur, Kulu, Lahaul, Spiti,
Sirmur, Una. #*(Nangal Dam-
Talwara line under construction to
connect Una)

Hamirpur,

2. Jammu and Kashmir

Anantnag, Phulwama, Srinagar,

Badgam, Baramulla, Kupwara,
Kargil, Leh, Doda, Udhampur,
Rajouri, Poonch. *(Jammu

Udhampur line under construction
. connect Udhampur)

3. Karnata_ka
Kodagu

4. Kcrala

Alleppy, Idukki. *(Ernakulam-
Alleppey line under construction
to connect Alleppey)

5. Madhya Pradesh

Chhatarpur, Dhar, Panna,

Shivpuri.
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Maharastra
(Beed) Bhir, Ratnagiri.
Manipur

Manipur Central, Manipur East,
Magipur North, Manipur south,
Manipur West, Tengnoupal.
#*(Silchar-Jiribam line under
construction to connect Manipur
Central)

. Meghalaya

Khasi and Jaintia Hills, Garo
Hills *(Gauhati-Burnihat line is
under construction to connect
Khasi and Jaintia Hills)

Nagaland

Mokokchung, Mon, Phek Tuensang,
Wokha, Zunheboto. *(Amguri-
Tuli line is under construction to
connect Mokokchung)

Orissa

Phulbani

Rajasthan

Banswara

Sikkim

East, North, South West

Tripura

South Tripura, West Tripura

Uttar Pradesh

Almora, Chamoli, Garhwal,
Pithoragarh, Theri Garhwal,
Uttarkashi.

Arunchal Pradesh

West Kameng, East Kameng, Lower
Subansiri, Upper Subansiri, West

Siang, Bast Siang, Dibang Valley,

:Lohit, Tirap. *(Balipara-
‘Bhalukpong -undeline is under
constructiont to conneg West
‘Kameng)
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16. Andaman-Nicobar islands

Andaman, Nicobar.
17. Dadra and Nager Haveli
18 Goa, Daman, Diu
Daman, Diu

19. Lakshadweep

20. Mizoram

%*(Lalabazar-Bhairabi line is under
construction to connect Mizoram)

21. Pondicherry
Yanam.

T.G.T. Grade Teacher in Central Schoo] in’
Chandigarh

6716. SHRI R.N. RAKESH : Will the
Minisster of EDUCATION AND CULTURR
be pleased to refer to reply given to U.S.Q.
No. 6297 on 7-4-1983 regarding teachers in
TGT grade in Kendriya Vidyalayas in
Chandigarh and state :

(a) whether the teachers referred to in
Part (a) the above question have been
confirmed by now;

(a) whether the names of the teachers
missing from All India Seniority List hawe
been included in the list; and

(c) if 80, the dates of confirmation in
each case and their serial numbers at
appropriate place in seniority list ?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL .WELFARE
(SHRI P.K. THUNGOWN) : (a) Yes.
Sir.

(b) Yes Si:.

*As regards -the target date of
Completion of various Jlines under
construction and mentioned above, the
same will depend upon awvailablity of

- .resources and allocation made for.these

projects from time to time.

’
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(c) tho desired information is as
under :

Name of Seniority Date of

teacher number confirmation

929.A
1220-A

Smt. S. Bharadwaj
Smt. D.G. Singh

1.10.1975
1.8.1977

Foreign Aid for Delbi University

6717. SHRIMATI JAYANT] PATNAIK :
Will the Minister of EDUCATION AND
CULTURE be pleased to state :

(a) whether Delhi University is likely
to get foreign aid for the improvement of
its seiencc faculties;

(b) if so, the amount of foreign aid
and the name of the institution of the
country through which the aid is likely
to be made available to Delhi University;
and

(c) the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a) to (c)
The Dethi University has formulated a
proposal for Japanecse assistance to the
extent of US $§ 3 million for import of
equipment is mainly for the Centres of
Advanced Study in Physics, Chemistry;
Botany and Zoology of the University. The
proposal has becen forwarded to the
Japancse authorities for consideration.
Their response is not yet available.

Offices In the Ministry Occupying Rented
Buildings

6718. SHRI K.B.S. MANI : Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) names of the various effices/sub-
ordinate offices of his Ministry which are
occupying rented buildings in Delhi and
since when;
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(b) the monthly rent of each building
occupied by these offices; :

(c) total rent paid in respect of each
building since the day of hiring to 29
February, 1984;

(d) whether it is a fact that the Govern-
ment are not interested in shifting its
offices from rented buildings to the Govern-

ment buildings, if so, the reasons therefor;
and

(e) if not, what are the reasons that
Government have not so far taken effective
steps to shift its offices from rented build-
ings to lessen the burden oen exchequer ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z.R. ANSARI): (a) No,
offices/subordinate offices of this Ministry,
located in Delhi, are occupying rented
buildings.

(b) to (¢) In view of (a) above, ques-
tion does not arise,

Refusal for Admission to Serious Patlents
in AIIMS

6719. SHRI MANOHAR LAL SAINI ;
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) whether it is a fact that patients
taken to the All India Institute of Medical
Sciences are generally denied beds, no
matter how bad their condition might be;

(b) if so, what steps Government
proposcd to take to ensure that seriously
ill patients are not refused admission;

(c) whether there is any system to
depute a man in every ward to give infor-
mation about the patients; and

(d) if not, the steps proposed to be
taken in this regard ?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B.
SHANKARANAND) : (a) and (b) It is
not correct to say that the patients in
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critical condition are generally denied
beds at the AIIMS hospital. All Emer-
gency cases reporting at the Casualty of
the Hospital are promptly attended to and
all critically ill patients deserving hospitali-
zation are given admission except in cases
where hospitalization is not considered
necessary or in the event when beds are
not available in which case they are referred
to other local hospitals after being given
initial treatment for stabilization of
their condition or resuscitation, if
required.

(c) and (d) There is a Central Admis-
sion Office-cum-Enquiry at the AIIMS
Hospital premises which functions round-
the-clock and provides information to the
general public about patients admitted to
various Wards. In the Dr. R.P. Centre
Hospital, one social worker and a Senior
Resident is depured to visit each Ward for
this purpose during visiting hours .

Removing Congestion and Overcrowding in
Delhi Transport Corporation Buses

6720. DR. VASANT KUMAR PANDIT :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) number of buses owned by the
Declhi Transport Corporation;

(b) how many out of them were in
working order at the end of December,
1983 and February, 1984;

(c) how many buses are under contract
with Delhi Transport Corporation;

(d) the state of congestion in the
buses;

(e) whether Government are aware
that on many routes commuters travel by
hanging on footboards thus risking their
lives; and

(f) if so, what measure are proposed
to remove congestion and over-crowding ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z.R. ANSARI) : (a) As
3ist March, 1984, DTC owned 4134
buses.
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(b) December 1983==3,747 buses °*

February 1984=—3,825 buscs.

(c¢) As on 29th February, 1984, the
number of private buses operating under
D.T.C. under various schemes was 1978.

(d) to (f) Complaints of over-crowding
and congestion in DTC buses are received,
from time to time. However, this over-
croweding and congestion is only during
peak hours. Efforts are made by DTC to
clear the rush by providing extra buses
wherver necessary. With a view to reduc-
ing the number of buses out of order, the
the DTC has initiated action to replace
1032 old buses. This should increase the
number of buscs on the road which will
help reduce over-crowding. The Corpora-
tion has also increased the number of
private buses under DTC operation.
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Mausk Deer Farmiog in the Himalayan
Region

_ 6722. SHRI BHOGENDRA JHA :
Will the Minister of HEALTH AND
FAMILY WELFARE bc pleased to refer to

- the reply given to Unstarred Question No.
1511 on 1 December, 1983 regarding Musk
deer framing in the Himalayan Region and
‘state ©

(a) whether any intimation has since
‘been received from Baidya Nath Ayurveda
and Ahewan; and if so, Government’s
reaction thercon; and

(b) whether any co-operation with
people’s republic of China has been pro-
posed and promoted in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI  MOHSINA
KIDWAI) : (a) No.

(b) There has been no proposal from
the People’s Republic of China in this
‘regard.

Raclal Discrimination in Commonwealth
Countries

6723. DR. KRUPASINDU BHOI :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether there is racial discrimina-
tion in several commonwealth countries;

(b) if so, whether this was discussed
in recent CHOGM Conference; and

(c) any other diplomatic move being
taken by the Government to counter racial
discrimination in the world ?

- THE MINISTER OF STATE IN THB
'MINISTRY OF EXTERNAL AFFAIRS
"(SHRI A.A. RAHIM) : (a) The - Govern-
ments of all Commonwealth countries are
committed to oppose racism in any form.

(b) Does not arise.

(c) The Government of India  has
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" always condemned and will continue to

condemn racial discrimination in any part
of the world. In the UN and other inter-
national Conference it will be our endea-
vour to mobilise opinion in support of the
continuing struggle against the evil system
of apartheid in Southern Africa.

Suggestion to Amend Dowry Prohibition
Act of 1961

6724. SHRI MADHAVRAO SCINDIA :

Will the Minister of SOCIAL WELFARE
be pleased to state :

(a) whether Government’s attention
has becn drawn to the deliberations of a
para-legal education workshop for the
volunteers of the Mahila Dakshita Samiti
held in New Delhi on January 19, 1984;

(b) what are the suggestions made
therein for amending the Dowry Prohibi-
tion Act of 1961 especially with regard to
the definition of dowry and the time limit
from the date of marriage during which
the expenses made by parents of the bride

can be construed as part of the dowry;
and

(c) what is the Government’s reaction
thereto for making the Dowry Prohibition
Act more offective.

THE DEPUTY MINISTER IN THR
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P.K. THUNGON) (a) : Yes Sir.

(b) and (c) Report of the workshop has
not been received. However, a Bill to
amend the Dowry Prohibition Act, 1961

and the suggestions made will be ~duly
considered.

Presence of U.S. Troops in Lebanoa

6725. SHR1 MADHAVRAO SCINDIA i
Will the Minister of EXTERNAL AFFAIRS
be pleased to state the Governmient'’s latest
reaction to the continued presence and hold
of US troops in Lebanon ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI A.A. RAHIM) : President Reagan
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announced on February 7 that US Marines
forming part of the multinational peace-
keeping force (MNF) in Lebanon would
‘be “‘re-deployed’” abard US warships off-
shore. Since then US Marines havé been
withdrawn from Lebanon. Our general
policy is that all foreign forces must be
withdrawn from Lebanoa beginning with
those of Isracl.

Level Crossing Accident neer Balwara
Village in Rajasthan on 10.1.1984

6726. SHRI MADHAVRAO SCINDIA :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that at least
10 persons were killed and 11 others in-
joured when a train  at an unmanned
crossing collided with a bus near Balwara
village in Jalore District in Rajasthan
on Tuesday, the 10 January, :1984;
and

(b) if so, the circumstances of the
collision and what precautions are being
adopted to avoid any level crossing acci-
dents at this point ?

THE MINISTER OF STATE IN THR
MINISTRY OF RAILWAYS (SHRI C.X.
JAFFER SHARIEF) : (a) In the accident
at an unmanned crossing near Balwara
station of Northern Railway on 10:1.84,
8 persons lost their lives and 16 received
injuries.

(b) The accident occurred due to negli-
Bence of the bus driver while negotiating
the unmanned leve! crossing.

At all vumanned level crossings, includ-
ings this, the road signs are provided for
the guidance of road wusers. From time
to time, publicity campaigns are launched
through various media to educate the road
users about the safeguards to be adopted
while negotiating the level crossings. Co-
operation of State Governments is sought

for rigid observance of Motor Vehicles -

Rules by the road users.

CHAITRA 16, 1906 (S4Z4)
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Encouragement to Girl’s Education at
Primary Stage

6728, KUMARI PUSHPA DEV1
SINGH : Will the Minister of EDUCA-
TION AND CULTURE be pleased to
state :

(a) whether Union Government have
sponsored a new scheme to encourage
girls’ education at the primary stage;

(b) if s0, names of the States where
such a centrally sponsored scheme has been
introduced, so far;
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(c) the amount provided to those
States under the above scheme; and

(d) the details thercof ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) and
(b) School education including primary
education is basically the responsibility of
the States and mostly managed by them. In
order to incrcase the enrolment of ‘girls,
the ongoing Centrally sponsored scheme of
non-formal education for clemecntary age-
group children, has been liberalised from
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1983-84 under which assistance on a 90 : 10
Centre-States sharing basis is given to nine
educationally backward States viz. Andhra
Pradesh, Assam, Bihar, Jammu & Kashmir,
Madhya Pradesh, Orissa, Rajasthan, Uttar
Pradesh and West Bengal, for running non-
formal education centres exclusively for
girls. In addition, another Centrally spon-
sored schemc under which financial
assistance is given to these States for
recruitment of women teachers for primary
schools on 80 : 20 Centre-States sharing
basis has been put into operation during
1983-84.

(c) and (d) A statement is attached.

Statement

State Grants released for Grants released for
establishment of Non- appointment of women
formal Education teachers—-1983-84

Centres exclusively for
girla—1983-84

1. Andhra Pradesh 6,52,360 1,12,000
2. Assam 5,04,750 32,000
3. Bihar —_— 1,12,000
4. Jammu & Kashmir 63,855

S. Madhya Pradesh 24,28,945 1,68,000
6. Orissa 3,60,990 1,07,200
7. Rajasthan 15,14,250 1,68,000
8. Uttar Pradesh 2,24,000
9. West Bengal 3,86,775 1,12,000

Total 59,11,925 10,35;;(;0—* o

Proposal to Adopt a National Code to
Promote Breast Feeding

6729. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of SOCIAL
WELFARE be plcased to state :

(a) whether Government has a proposal

to adopt a National Code to promote
breast feeding;

(b) if so, when National Code is
proposed to be adopted; and

(c) the steps taken in the matter ?
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THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P.K. THUNGON) : (a) to (c) The
Government of India has adopted a
National Code for Protection and
Promotion of Breast-feeding vide Resolution
No. 8-11/81-NT dated 19 December, 1983.

World Bank Loan for Computerisation
Programme

6730. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of RAILWAYS
be pleased to state :

(a) whether his Ministry has sought
World Bank loan for implementing
computerisation programme;

(b) if so, amount estimated for the
implementation of the above programme;

(c) the amount expected to be made
available as loan from World Bank; and

(d) the details of the computerisation
programme of railway proposed to be
implemented ? .

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C.K.
JAFFER SHARIEF) : (a) No Sir.

(a) The cost of Fercight Operation
Information System, including both the
Computer and Communications Segment, has
been estimated at Rs. 520 crores, and the work
was included in the budget for 1983-84.

(c) Does not arise at this stage.

(d) The system is essentially designed
to monitor the status/location of wagons/
trains/and locomotives; proper routing of
traffic; optimal distribution of empty stock,
and will also include monitoring of yard
and terminal performance, repairs of
wagons and locomotives, way bill and
revenue accounting etc.

Bihar Sanskrit Teachers in Jail
6731. SHRI BHOGENDRA ‘JHA :

Will the Minister of EDUCATION AND
CULTURE be pleased to state :
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(a) whether serveral hundreds of
Sanskrit teachers of Bihar have been in
prison at Patna for the last several
months;

(b) whether a delegation of Bihar
Pradesh Sanskrit Sikshak Mahasangh had
met Joint Secretary, Ministry of Education
and Education Minister on 27 and 28
January, 1984; and

(c) if so, steps taken to resolve the
issue ? )

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P.K. THUNGON): (a) The
information is being collected and will be
laid on the Table of the Sabha.

(b) A delegation of Bihar Pradesh
Sanskrit Sikshak Mahasangh met the
Education Minister on 28th January, 1984
and submitted a memoradum regarding
improvement of the position of Sanskrit
Vidyalayas connected with Kameshwar
Singh Darbbhanga Sanskrit Vishwavidyalaya
and Bihar Sanskrit Shiksha Board.

(c) The Government of India has called
for comments of the Government of Bihar
in this regard.

Suspension of Stadents in Jawaharlal
Nehru University

6732. SHRI BHOGENDRA JHA :
Will the Minister of EDUCATION AND-
CULTURE be pleased to state :

(a) whether there have been large-scale
expulsion and suspension of students of
the Jawaharlal Nehru University;

(b) if so, specific details thereabout
and reasons therefor;

(c) whether the new Vice-Chancellor
has changed admission Rules for the
University and Hostel mess;

(d) if so, details thereabout and reasons
t‘l_1erefor; and

“{e) whether it is proposed to restore
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Status qud ants with regard to admission
rules for the University, Hostel mess and
rescind disciplinary action orders against
students, if so, dectails thereof, if not
reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND

SOCIAL WELFARE (SHRIMATI SHEILA

KAUL) : (a) and (b) No, Sir. Howevet,
35 students have been rusticated for
periods between one and threec years
on charges of grave miscoaduct
on different occasions, during 1983.
Rustication orders ggainst 13 of them
were subsequently withdrawn on their
giving an assurance of good conduct in
future.

(c) and (d) The admission procedure
followed by the University since 1974 were
under review since 1982 and some minor
changes were introduced in that year.
Later, following postponement of admissions
in July, 1983, the Academic Council
comprehensively rcviewed the procedure
and made certain major changes. The
revised admission procedures provide for
admission on the basis of merit to be
adjudged through a unifrom all India
examination proposed to be conducted at
21 centres throughout the country. There
will be no interview for Master’s
Degree Programme. 15 per cent seals are
to be rescrved for Scheduled Castes and
7.5 per cent for Scheduled Tribes. Besides,
3 per cent seats are reserved for physically
handicapped candidates.

The Hostel/Mess Rules have been
modified to incorporate the following
provisions :—

1. Girl students are debarred entry
into boys® hostel and vice-versa.

2. Public meetings in the premises of
the Girls’ hostel after 9.30 P.M. are
debarred; and

3. The students are required to deposit
increased mess security. Besides, it
is obligatory for every: student to
deposit in advance every month
average mess charges by stipulated
date,
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All these modifications were made by
the competent authorities of the University,:
nafnely, the Academic Council and the
EBxccutive Council.

(¢) No such proposal is under considera-
tion of the University as the modifications
were made after extensive consultations
with all sections of the University com-
munity. No proposal to rescind disciplinary
action I3 under consideration as same was
taken after due enquiry.

Scheme Soggested by Trassport Secretary
for Maintenace of National Highway '

6733. SHRI K.T. KOSALRAM : Will
the Minister of SHIPPING AND TRANS.-
PORT be pleased to state :

(a) the details of the scheme suggested
by the Government of India’s Transport
Secretary for road maintenance, particularly
the National Highways; and

(b) guidelines issued to the States in
this respect ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z.R. ANSARI) : (a) to )
A copy of the instruotions issued in thig
regard is laid on table of the House.

[Plaeed in Libary. See. No. LT-8108/84]

Raw Milk Contaming Hydrogen Peroxide
Supplied to Delhi/Cak utta /Bonthay by
Amaul

6734. SHRI A. NEELALOHITHADSAN-
NADAR : Will the Minister of HMEALTH
AND FAMILY WELFARE be pleased
ot state :

(a) whether Government are awagze
that raw ‘milk supplied to Delhi/Calutta/
Bombay ‘by Amul contains unauthorised
and prohibited hydrogen -peroxide and if
so, action proposed to be taken in the
matter; .

(b) whether itis a fact that raw milk
supplied by Amul to the metropolitan cities
outside Gujarat (espccially Delhi/Célcutta)
is pasturised at high temperature for
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3-4 times before it is sold to consumers;
and

(c) whether Government are aware that

milk is to be pasturised only oncé and
more heat-treatment are against PEA rules
and if so, action proposed to be taken in
the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI KUMUD BEN M.
JOSHI) : (a) No such case of addition of
hydrogen peroxide in raw milk by Amul
has come to the notice of the authorities in
Bombay, Calcutta and Delhi. -

(c) Raw milk is being pasteurised by
Amul Dairy, Anand at 630C fo 30 minutes
in accordance with the provision of P.F.A.
Rules. The question of taking legal action,
therefore, does not arise.

Repair of G.T. Road between Mugma and
Barakar in Dhanabad District of
Bibar

6735. SHRI A.K. ROY : Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state :

(a) whether he is aware that the
portion of the Grand Trunk Road between
Mugma and the new bridge over river
Barakar newly made as the division in
Dhanbad District of Bihar is lying badly
damaged for years;

(b) if so, the details thereof;

(c) reasons for fast deterioration of
that newly made diversion road;

(d) whether grave irregularities came
to notice in constcuction, duc to the
rcollusion of the officcrs with the contrac-
tors, warranting a probe; and

(e) steps taken to repair the same ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRIZ.R. ANSARI) : (a)to (c)
A part of Grand Trunk Road between
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Mugma and new Barakar Bridge in Dhanbed
District of Bihar was opened to traffi¢ ih
Septmber, 1981. Some damage in the nature
of potholes settlement, damage to shouklers,
side drains etc. occurred due to heavy
rains. 3 Flood Damage repair estimates
aggregating to Rs. 14.843 lakhs have tﬂl
sanctioned for essential repair works.

(d) No, Sir.
(e) Does not arise.

Three Language Formula

6736. SHR1 CHHITTUBHAI GAMIT :
Will the Minister of EDUCATION AND
CULTURE bc pleased 10 state :

(a) whether any study Group was set
up by Government to study the performance
of the Three Language Formula in the
various States; and

(b) the steps Government are taking to
improve the standard of Hindi by giving
States incentives to encourage the National
Language Hindi to be acquianted by
people ?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFAREB
(SHRI P.K. THUNGON) : (1) No, 8Sir.
Implementation of the Three Language
Formula was reviewed at the  thirty-nineth
Session of Central Advisory Board -on
Education held on 6-7 June, 1983, wherein
the Board resolved urging the State Govern-
ments to take cffective steps to implement
the Three Language Formula as laid down
in the National Policy on Education,

1968.

(b) The Ministry of Education &
Culture provides facilities for teaching of
Hindi in non-Hindi speaking States by
providing financial assistance to non-Hindj
speaking States for appointment of Hindi
teachers in their schools, providing Ginsn-
cial assistance to voluntary organisations
to enable them to hold Hindi teaching
classes, maintaining librarics and readiag
rooms; providing assistance for establishing
Hindi teachers® training colleges; award of
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scholarships to students belonging to non-
Hindi speaking States for the study of
Hindi, beyond Matric stage: conducting and
expanding programmes of  organising
correspondence courses for teaching of
Hindi; providing Hindi books to various
organisations; and organising rescarch on
methodology of teaching Hindi through
Kendriya Hindi Shikshan Mandal, Agra.

Besides the above, the Central Hindi
Dircctorate, New Delhi, are operating
various programmes for promotion and
devclopment of Hindi. The Commission
for Scientific and Technical Terminology,
New Dclhi, a subordinate office of the
Ministry of Education & Culture has also
been entrusted with the responsibility to
produce books in agriculture, medicine,
enginecring and veterinary sciences in
Hindi. Books pertaining to different  disci-
plines of science and humanitics in  Hindi
and regional languages are also being
published through various book production
agencies under the scheme of *‘Assistance
for production of university level books in
Indian languages’”.

Expansion of Mecdical Facilities in Rural
and Backward Areas

6737. SHRI HARISH RAWAT : Will
the Minister of HEALTH AND FAMILY
WELFARL be pleased to state :

(a) whether the Ministry have formu-
lated any scheme for perspective  intensive
cxpansion of the medical facilitics in  rural
arcas of the country especially in the
backward area;

" (b) if so, the details thereof;

(¢) the number of villages of Uttar
Pradesh to which the benefits providing of
‘Minimum beds® programme will bc avail-
able by 1984-85; and

 (d) time by which the benefit of this
programme will be available to all the
villages of this State ?

- THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI MOHSINA
KIDWAI) : (a) and (b) Medical facilities
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in rural areas including backward tribal
and hilly areas are being provided
through a net work of Primary Health *
Centres, Sub-Centres up,-graded PHC/
Community Health Centres at village
level by trained Dais and Health
Guides besides a large number of rural
dispensaries. It is proposed to expand
these medical facilities further in a phased
manner so as to have one Primary Health
Centre for every 30,000 population (20,000
in hilly and tribal areas), a Sub-Centre for
cvery 5,000 population (3,000 in hilly and
tribal areas) and an up-graded PHC
(Community Health Centre) for every one
lakh population by 2,000 A.D. It is also
proposcd to provide one trained Dai and
one Health Guide for every village by the
end of 6th Plan period.

(c) There is no Scheme for providing
Minimum number of beds in villages.

(d) Question does not arise.
Minimum Packages of Health Care Services

Included in National Health Policy and
Implementation in Madhya Pradesh

6738. KUMARI PUSHPA DEVI
SINGH : Will the Minister of HEALTH

. AND FAMILY WELFARE be pleased to

state -

(a) what are minimum packages of
hcalth care services included in the National
Health Policy;

(b) how far those minimum packages
of hcalth carc services have been imple-
mented in the Statc of Madhya Pradesh;
and

(c) the details thercof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI MOHSINA
KIDWALI) : (a) to (c) The National Health
Policy envisages the provision of in inte-
grated package of preventive promotive
and curative services. This is being imple-
mented by establishing a broad-based
health infrastructure in a phased manner
50 as to have a Primary Health Centre for
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every 30,000 population (20,000 in hilly
and tribal areas), a Sub-Centre for every
5,000 population (3,000 in hilly and tribal
areas) and an Upgraded PHC (Community
Health Centre) for every one lakh popula-
tion by 2,000 A.D. At village level it is
also proposed to provide one trained Dai
and one Health Guide for ecvery village
by the end of the 6th Plan period. At
present this package of services is being
provided in Madhya Pradesh through a net
work of 675 Primary Health Centres,
6367 sub-centres 30 Subsidiary’ Hedlth
Centres and 48 Upgraded Primary .Health
Centres and at village level by 34669
trained Dais and 26006 Health Guides
(Figures provisional), besides a large num-
ber of rural dispensaries.

Rail Travel Facilities between India and
Pakistan

6739. SHRI HARIHAR SOREN : Will
the Minister of RAILWAYS be pleascd to
state

(a) whether steps have been taken  for
better rail travel facilities between India
and Pakistan.

(b) if so, what arc the steps taken in
this regard; and

(c) the details thercof ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI1 C.K.
JAFFER SHARIEF) : (a) Yes Sir.

(b) and (c) In a meeting of the
Commission I of the Indo-Pakistan Joint
Commission held in January, 1984, the

railway representatives of both the countries .

agreed to introduce through booking of
passengers travelling between India and
Pakistan between certain nominated pairs
of stations. This scheme is proposed to
be implemented with eﬂ'ect from Ist July,
1984.

English Medium Classes at Rallway High

School.at Palghat

6740. SHRI P.K. KODIYAN : Will the

Minister of RAILWAYS be plcnsed to’

state :
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(a) whether the decision taken in July
1980 to start English medium classes in the

Railway High School at Palghat hds bq:en
implemented in full;

(b) if not, the reasons for the delay;’
. r

(c) whether the difficultics cxperiénced
by the staff due to non-implimentation of
tht decision has been brought to his notlce
and

(d) if so, action taken in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRIC.K.
JAFFER SHARIEF) : (a) and- (b) +In
compliance with the decision taken in July,
1980, English medium sections for standards
I, IT and 1 were started in the Railway
Mixed Middle School at Olavakkot in
1980-81, 1981-82 and 1982-83 Tespectively
but action to open English medium sections
in higher standards during the following
ycears, could not be taken duc to adminis-
trative diflicultics.

(c) The difliculties cxperienced. by the
Railway stafl duc to discontinuation of
the English Medium sections have come to
notice.

(d) Requisite remedial action has been
taken by the Railway  Administration  to
get the wards of Railway employces
admit(ed in St. Thomas Convent English

. Medium High School, Olavakkot.

Hesitation by Delhi Administration in
Accepting Shastri  Degree Issued by
Sampoornanand Sanskrit University,
Varanasi

BHOGENDRA JHA :
AND

6741. SHRI
Will thc Minister of EDUCATION

‘CULTURE be pleased to state :

(a) whether therc have been hesitations
by thc Dclhi Administration in dccepting
the Degree of ‘Sanskrit® by Sampoordanand
Sanskrit University, Varanasi equivalent

‘to B.A. Decgree for the purposes of Yoga

training;

(b) if so. rcasons therefor and
taken to resolve the same; and

iteps
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(c) What are the equivalents of
Sansktit Purb-Madhyama, Uttar Madhyama,
Acharya of specific Sanskrit Universities in
terms of Secondary, Higher Secondary,
Intermediate, B.A. and M.A. degrec as
recognised by the Union Government and
various State Governments ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) and
(b) Candidates having ‘Shastri’ degree
with English from Sampoornanand Sanskrit
University, Varanasi are eligible for
appointment as a tcacher, including a Yoga
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teacher, in Delhi Administration. ‘Shastri’
degree without English entitles eligibility
for appointment only as a Sanskrit
teacher.

(c) A statem nt I showing the names
of the cxamining bodies, mnames of
Sanskrit examinations conducted by them
and their equivalence for appointment as
Sanskrit teacher is enclosed. A statement
II showing the equivalence of various
examinations conducted by Varanaseya
Sanskrit Vishwavidyalaya, Varanasi (Sampo-
oruanand Sanskrit University, Varanasi)
recognised by the Government of India for
the purpose of appointment under the
Central Government is also enclosed.

Statement I

Statement shoving the nam: of the examining bodies, names of Sanskrit examinatlons
conducted by them and the cquivalence of the later with examinations in the general
educational set up for purpose of 1ppointment of Sanskrit teachers.

Sl. Name of the Examing Body

Name of the Equivalent Examination in

No. Examination the General Educational
set up

1 2 4

1. Varanaseya Sanskrit Prathama Lower Seccondary
Vishwavidyalaya, Madhyama Higher Secondary
VARANASI. Shastri B.A,

Acharya M.A.
Shiksha B.Ed. or B.T,
(Shastri)

2. Bihar Sanskrit Association,  Prathama Lower Sccondary
Patna and Kameshwar Madhyama Higher Secondary
Singh Darbhanga Sanskrit -  Shastri B.A.
Vishwavidyalaya, Acharya M.A.
DARBHANGA. Shiksha B.Ed. or B.T

(Shastri)

3. M.S. University, Upadhyaya Lower Seco;ldary

BARODA. Visharada Higher Secondary
Shastri B.A.

Acharya M.A.
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1 2 3 4

4. University of Madras, Siromani B.A.

Madras and Annamalai (Preliminary)
University, Siromani M.A
ANNAMALAL (Final)

5. Brihad Gujrat Sanskrit Madhyama Higher Secondary
Parishad, Shastri B.A.
AHMEDABAD. Acharya M.A.

6. Secondary Board of Praveshika Lower Secondary
Education, Rajasthan, Upadhyaya Higher Secondary
JAIPDR.

7. Assam Government Sanskrit  Adya Lower Secondary
Samiti, Dwitiya Higher Secondary
GAUHATI. Upadhi B.A.

8. Rajasthan University, Shastri B.A.

JAIPUR. Acharya M.A.

9. Government of Mysore,’ Kavya Lower Secondary

MYSORE. Sahitya Higher Secondary
Vidwat
Madhyama B.A.
Vidwat
Uttama M.A.

10. Bharatiya Vidya Bhavan, Praveshika Lower Secondary
BOMBAY. Purva Matric
Madhyama
Madhyama Higher Secondary
Shastri B.A.
Acharya M.A.
11. Tilak Maharashtra Kovida Higher Secondary
Vidyapeetha, Visharada B.A.
POONA. Parangata M.A.

12. Vedasastrottcjaka Sabha, lyalta 1 Higher Secondary
POONA. Kovida B.A.

MA.
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1 2 3 4

13. Government of Kerala, Kavya-Bhushana Higher Secondary
KERALA. Shastra-Bhushana B.A,

(Preliminary)
Shastra-Bhushana M.A.
(Final)

14. Government of Madras, O.S.L.C. or Higher Secondary
MADRAS. Entrance

15. Government of Andhra O.S.L.C. or Higher Secondary
Pradesh, Entrance.

HYDERABAD.

16. University of Poona, Praveshika Higher Secondary
POONA. Upadhyaya B.A.

17. Banaras Hindu University Pravesha Lower Secondary
VARANASI. Madhyama Higher Secondary

Shastri B.A.
Acharya M.A.

18. Andhra yniversity, Vidya Praveena B.A. .
WALTAIR. (Preliminary)

Vidya Paveeena M.A.
(Final)

19. Lucknow University, Shastri B.A.
LUCKNOW. Acharya M.A.

20. Osmania University, Diploma in Orien- B.A.
HYDERABAD. tal learninig with

Sanskrit under

Part Il and Part

I11.

B.O.L. with M.A.
Sanskrit under

Parts IT and III.

21. Vangiya Sanskrit Madhyama Intermediate
Shiksha Parishad, Tirtha M.A.
CALCUTTA.

22. Panjﬁb University, Shastri (Hons. B.A.

PUNJAB. Sanskrit)
Acharya M.A. -
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4

Lower Secondary
Higher Secondary
B.A.

M.A.

B.Ed. of B.T.

(Lower Secondary)
(Higher Secondary)

BA.
M.A.

Middlé or Lower
Secondary

Higher Secondary
B.A.

M.A.

1 2 3
23. Gurukul Brindawan. Adhikari
Pandit
Siromani
Acharya
24. Kendriya Sanskrit Shastri
Vidyapeetha, (Shiksha)
TIRUPATI.
25. ytkal Sanskrit Samiti Prathama
Uttar
Madhyama
Acharya (P.T.)
Acharya
(Final)
2€. . Srimad Dayanand Arsh Prathama
Vidyapectha, C/o
Gurukul Jhajjar. Madhyama
Shastri
Acbharya
Statement I1
Sanskrit

Statement show ing the recognition of various examisiations conducted by Varanaseya

Vishwavidyalaya, Varanasi (Sampcornanand San.krit University, Varanasi) as
equivalent to various educational qualifications in the general set up of education as indicated
against each, for purposes of employment under Ceniral Government.

Name of the examination

As cquivalent to

Purva Madhyama (with English or old
Khand Madhyama (first 2 years course)
and special examination in additional
subject with Eoglish as one of the
subjects.

yttar Madhyama (with English) or old
Khand Madhyama (Full 4 years coursc)
or Sampurna Madhyama examination and
special examination in additional subjects
in each case with English as one of the
subjects.

Shastri (with English); or old Shastri
or Sampurna Shastri examination with
special cxamination in additional subjects
i.e. Varishta Shastri... )

High Schoot
Examination.

Intermediate
Examination.

B A. Degree.
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12.00 hrs.

st wtem arm (fgard) @ sead
wgan; faw 222 ¥ #Y uF Aleq f&ar
2, % fanm 377 ® oF fawq @1 AT f&
o Qi ga W faged afaal § mfaa
far s1a

weaw wgiea : § 3@ @ g
st wROR AW 1T 3aF S,

wegw w@ay : ag F3ar fear g, A
/Y et |

o} witew @A Fq FHA Al
| & Saw g @ swar g, s

AT § |

MR. SPEAKER. I have got it. They
will issue the necessry corrections loday.

! vl ARETATet (§.99) ¢
acqey A1y, ey fawal ¥ oF =@l
F§u weqig oAl A fagd | FUS F]X
N F MAAT 91 AN IF 1T qgE g AN
&o dlo tno & fawfasr #1 aq **
VE* fady @1 @ &, AT T9q S
F & fami wigAsm  fafaeT 4@
i3 gud, Ay s@ @ & FAEQ
FIFTAT |

Feqw WA : AN F@T A )

No name will go on record.

ft AT @IAWT WEA © IgET
gar a§ fwemy A & q@ as |9
T |

SHR1 AMAR ROYPRADHAN (Cooch

**Not redorded.
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Behar) : Sir, I draw the attcntion of the
hon. Minister that India-Bangladesh,.,

(Interruptions)

MR-SPEAKER : Now, Papers Laid on
the Table. Shri Ansari.

12.01 hrs.

PAPERS LAID ON THE TABLE

Review on the working of and Annual
Report of Indian Road Construction
Corporation Ltd. New Delhi for 1982-83.

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z.R. ANSARI) : I beg to
lay on the Table a copy each of the
following papers (Hindi and English
versions) under sub-section (1) of section
619A of the Companies Act 1956 :—

(1) Review by the Government on the
working of the Indian Road
Construction Corporation Limited,
Ncw Dethi, for the year 1982-83.

(2) Annual Report of the Indian Road
Construction Corporation Limited,
New Delhi, for the year 1982-83
along with Audited Account; and
the comments of the Comptroller
and Auditor General thereon.

[Placed in Libary See. No. LT-8086/84).

Annual Report, Annual Accounts and
Review on the Working of Technical Teachers
Training Institute (Kastern Railway) Calculta
for 1982-83"and statement for delay in laying
the papers, Annual Accounts of Jawaharlal
Nehru Uuiversity, New Delhi for 1982-83
and Statement for delay in laying the
Accounts etc. etc.

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): I beg to
lay on the Tabl—
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(1) (i) A copy of the Annual Report
(Hindi and English versions)
of the Technical Teachers
Training Institutc (Eastern
Region), Calcutta, for the year
1982-83.

(ii) A copy of the Anual Accouets

(Hindi und English versions).

of the Technical Teachers
Training Institute (Eastern
Region), Calcutta, for the year
1982-83 together with Audit
Report thereon.

(iiiy A copy of the Review (Hindi
and English versions) by the
Government on the working
of the Technical Teachers
Training Institute (Bastern
Region), Calcutta, for the year
1982-83.

(2) A statement (Hindi and Engligh
versions) showing reasons for
delay in laying the papers mentioned
at (1) above.

[Placed in LibrarySee. No. LT-8087/84)

CHAITRA 16, 1906 (SAKA)

Papers Laid %8

(6) A statement (Hindi and English
versions) showing reasons for delay
in laying the papers mentioned at
(5) ubove.

[Placed in Library. See No. LT-8089/84]

(?) (i) A copy of the Annual Report
{Hindi aud English versions)
of the Indian Institute of
Management, Calcutta, for the
year 1982-83.

(ii) A copy of the Review (Hindi
and English versions) by the
Government on the working
of the Indian Institute of
Management, Calcutta, for the
year 1982-83.

(8) A statement (Hindi and English
versions) showing reasons for delay
in laying the papers mentioned at
(7) above.

[Placed in Library. See No. LT-8090/84}

Asnual Report, Annual Accounts and

Review on the working of National Institate
of Health and Family Welfare, New Delhi
for 1982-83 statement for delay in laying
these papers.

(3) A copy of the Annual Accounts
(Hindi and English versions) of the
Jawaharalal Nehru  University,
New Delhi, for the year 1982-83
together with  Audit Report ] THE MINISTER OF STATE IN THE
thereon. MINISTRY OF HEALTH AND FAMILY

[Palced in Library. See No. LT-8088/84] WELFARF  (SHRIMATI  MOHSINA
KIDWALI) : I beg to lay oa the Table —

(4) A statement (Hindi and English
versinos) showing reasons for delay
in- laying the papers mentioned at
(3) above. -

[Pleced in Library. Se¢. No. LT-8088/84]

(5) (i) A copy of the Annual Report
(Hindi and English versions) of
the Indian Institute of Manage-
ment, Bangalore, for the year
1982-83 along with Audited
Accounts.

(ii) A copy of the Review (Hindi
and English versions) by the
Government on the working of
the Indian Institute of Manage-
ment, Bangalore, for the year
1982-83.

(1) (i) A copy of the Annual Report
(Hindi and English versions)
of the National Insiitute of
Health and Family Welfare,
New Delhi, for the year 1982-83.

(ii) A copy of the Annual Accounts
(Hindi and English versions) of
the National Institute of Health
and Family. Welfare, New Delhi,
for the year 1982-83.

(iii) A copy of the Review (Hindi
and Eonghish versions) by the
Government on the working of
the National Institute of Health
and Family Welfare, New
Delhi, for the year 1982-83.
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" (2) A statement (Hindi and English
versions) showing reasons for delay
in laying the papers mentioned at a
(1) cbove.

[Placed in Library. Sce. No. LT-8091/84]

Anuual Report of and Review on the
working of Chittaranjan National Canncer
Research Centre, Calcutia, for 1982-83 and
staiement for delay in laying these papers.

_ THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KAMARI KUMUDBEN M.
JOSHI) : I beg to lay on the Table—

(1) (i) A copy of the Annual Report
(Hindi and English versions) of
the Chittaranjan National
Cancer Research Centre,
Calcutta, for the ycar 1982-83
along with Audited Accounts.

(ii) A copy of the Review (Hindi
and English versions) by the
Government on thce working of
the Chittranjan National Cancer
Research Centre, Calcutta, for
the year 1982-83.

(2) A statement (Hindi and English
versions) showing rcasons for dclay
in laying the papers mentioncd at
above.

[Placed in Library. See No. LT-8092;84]

12.03 hrs.

COMMITTEE ON PUBLIC
UNDERTAKINGS

Eighty-second and Eighty-fourth Action
Taken Reports.

SHR1 MADHUSUDAN VAIRALE
(Akola) : 1 beg to present the following
Reports (Hindi and English versions) of the
Committee on Public Undertakings :—

(i) Eighty-second Report on Action
Taken by Government on the recom-
mendations contained in the
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Seventy-sixth Report of the Com-
mittee on Minerals and Metals
Trading Corporation of India
Ltd.—Export of Iron Ore.

(ii) Bighty-fourth Report on Action -
Taken by Government on the recom-
mendations contained in the Sixty-
first Report of the Committee on
Gentral Cottage Industries Corpo-
ration of India Ltd.

12.04 hrs.

RE : CALLING ATTENTION

MR. SPEAKER :
Attention.

Now, Calling

SHRI K. MAYATHEVAR (Dindigul) :
Sir, this is an important matter.

DR. SUBRAMAINAM SWAMY
(Bombay North Bast) : Sir, I rise on a point
of order.

MR. SPEAKER : What is it ?

DR. SUBRAMANIAM SWAMY : The
House has the precedent. This is such an
important matter. We convert this into
193  discussion. Yesterday also, my
fricnds made a request on the Sri Lankan
question.

SHRI K. MAYATHEVAR : We
can convince all the hon. Members...

(Interruptions)

MR. SPEAKER : Mr. Mayathevar, I
am speaking on this very same subject.
You must have patience to listen to me.
I have taken up the very same subject. I
can only is that if the whole House agrees—
we have the precedents and we have done
it—but, without the concurrence of the
House, 1 cannot do anything. This is
beyond my power. I accede to your
request. 1 will decide it calmly.

DR. SUBRAMANIAM SWAMY : Sir,
the Parliamentary Affairs Minister ig
here.
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MR. SPEAKER: : It is not within my
power. It is beyond that.

DR. SUBRAMANIAM SWAMY
The Parliamentary Affairs Minister is here.
Why don't you say ?

MR. SPEAKER : The Minister is herc.
Have patience.

SHRI K. MAYATHEVAR : Sir, the
Parliamentary Affairs Minister has to give
his consent.

DR. SUBRAMANIAM SWAMY :
Sir, the Minister is also agreeable.

SHRI K. MAYATHEVAR : Sir, all
have the Opposition Members every day
appecaled to the Minpister of Parliamentary
Affairs. ..

SHRI AMAR ROYPRADHAN (Cooch
Behar) : Sir, I have given a calling attention
notice.

MR. SPEAKER : I will consider what-
ever you have given. It is not barred
from discussion. 1 will consider it. Mr.
Pradhan, if itis within the rules, I shall
admit and there is no problem.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
HOUSING (SHRI
Mr. Speakcr, Sir, this morning also Shri
Mayathevar and his friends came to my
chamber. I quite agree with the anxiety that
has been expressed from the other side of
the House as also from our Members that
this is a very important thing. Naturally our
friends very much feel that thecir names
are not listed in the Calling Attention. You
can exercise your discrction and allow hon.
Members from Tamil Nadu also to take

part.

DR. SUBRAMANIAM SWAMY :
Tamilians, not Members from Tamil
Nadu. ’

DR. KARAN SINGH (Udhampur) :
It is a national issue, not a Tamilian
issue only.

st wiem  an (fiﬂ'l‘(): Hqeus

e, A gwa § fe g e wifae
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g Afeq &Y g9 g s aw

&9 9T fegwwa @t s )

SHRI BUTA SINGH : Same. thing I
have said.

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta- South) : As an Indian
I am interested.

Wt w R fag (fFdaEn)
AT WG, AT AT 5F faqay qT
faan 193 & wFasta feawaa seamEr
aga g, o fa1 g7 arafg aza &
T gy Ffar wema Aifeg § §, gaa
qg S¥EH w1 96T fEar ag

DR. VASANT KUMAR PANDIT
(Rajgrah) : If only Tamil Nadu Mcmbers
are allowed to speak, it will be setting
up a bad precedent. 1t has happened
in many Calling Attention  Notices.
The subject is important but the Members
more concerned  are not listed in the
Calling Attention.

MR. SPEAKER : That is why I said,
it is based on the whole concurrence of the
entire House. I don’t discriminate—for
me a Member is a Member. Nothing less,
nothing morc. That is so simple. I don't
diffcrentiate betwecn this Mcmber and that
Member.

#t an fawe qrEaE@ (greye):
A58 AGIRT, W AR { JU UF WA
§ | TUY 9 quIArT WK F  WiHy €
fram 193 & weawq feusws § Faas
fFaTsTawT ] 1 99 FIIT F) I AT T
aart arfga fou-fag fawg ot w9 feasga
g, @Y @ smx ag wawn fafede
eIy FREY H AT, 9 4gi ag wa
wwe fogqr st asar e gay oft sqa
§WIFz g€ & | AT AT g@wy faam
193 % feaswa # FAa T TG §,
N ag ¥z qa s dAifag fd age ¥z ag
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tq gaoae 9 feadwa mak fomd
A g8 wiiew gwm Afea ¥ § 9
STl &) s |

st TwrEE sredt (w2Ar) @ AT
ait famea a& Qar sifge | o Ay,
A ®e @ 9T =1 A g |

weqe WA : 9z ara avagd e
gR I N g vg A Tfgy v @
wifaw g2 Afeq & fag faa gl &
am §, 3= feawga & qger wer fear
I #1X gAY WITE F) I AR gAIAT

wIT | §E, g9 HY qg g HAr T1fge
f st fea feaswa s@T )

Wt owan et sl s
ffwg 1

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P.v. NARASIMHA
RAO) : In view of the developments during
the last few days, a swo motu statemcnt was
already made by the Ministcr of State only
day before yesterday. Hon. Member wanted
the Calling Attention to be admitted.

. SHRI K. MAYATHEVAR : No.

MR. SPEAKER : Don’'t go back. That
is very bad. Why should you go back ?
Yesterday you asked me. It was under my
consideration. You wanted it.

SHRI C.T. DHANDAPANI (Pollachi) :
Notice under 193 rule was also given.

SHRI P.V. NARASIMHA RAO: I am
pot denying the notice given. What I have
been told is that this has been admitted.
I have accepted it. Now the point is this.
Iam not in a position to add very
substantially to what has been said by the
Minister of State only day before yesterday.
This is the situation. Now, if a discussion
is demanded, ] am prepared for it but I
would say that even the discussion is not
going to bring about factually any new
information if you take it up today. May be
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if you take it up tomorrow or day after,
I would be able come up with facts up-to-
date as at that time.

MR. SPEAKER : Tomorrow is Friday.
o wvf fag : 7% H Wag |

(Interruptions)
MR. SPEAKER : Order, order.

SHRI P.V. NARASIMHA RAO : Let
us take it up tomorrow.

MR. SPEAKER : Tomorrow we will
take it up after 6 Oclock.

(Intertuptions)

SHRI RAM VILAS PASWAN : Sir,
you take it up after 12 Oclock, not

after 6 Oclock. 6 qX ¥ AT gs gar
aff 81

weqwm W @ @ wrede dead W
Y w3 ?

st v fawme qreEm o WT 12 A
¥ AwT wr§ A I % AW w4 |
Tt AT ¥ @ w U g )

ot qAvew WY : wifaw  wdw W
w1 v ?

weaw wiveg : AT M @ wwa,
wE AT Y & &K g A 3w , g
%Y &Y wHar

Tnen, I shall have it on Monday.

(Interruptions)

SHRI BUTA SINGH : Sir, there is no
question of going back. We have already
lost one complete day. Tomorrow, either
after 6 Oclock or before the Private
Members® Bills are taken up, we can discuss
this.

oW WA A gar ar & wifee
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o & @d 9« T g Shri Rasheed
Masood —Callling Attention.

SHRI SATYASADHAN CHAKRA-
BORTY : Sir, what is your decision ?

MR. SPEAKER : They don’t want it
tomoITow.

(Interruptions)

SHRI K. MAYATHEVAR : Sir tomorrow
we can have it.

MR. SPEAKER : It is all right.

SHRI SATYASADHAN CHAKRA-
BORTY : Before, we begin, I would likc
to draw your attention, to the fact that
during ihis session, the Demands of the
Ministries of Agriculture and Irrigation...

MR. SPEAKER : 1 cannot discuss it
here. 1 have already talked to Mr. Somnath
Chaterjee.

DR. SUBRAMANIAM SWAMY : Sir,
1 have got a proposal which is acceptable
to the House. (Interruptions) Sir, I have a
proposal which you kindly consider.

(Interruptions)

SHRI AMAR ROYPRADHAN : Sir,
today is the last day of thc mecting of the
Joint River Water Commission.

(Interruptions)

MR. SPEAKER : 1 have not got any
magic to get it just in my hand now.

SHRI AMAR ROYPRADHAN : Sir,
the Joint River Water Commission agree-
ment between Bangladesh and India
regarding the sharing of Ganga Water will
be over today. We do not know what will
happen tomorrow. I have given notice on
this subject under Rule 377 and also a
Calling Attention. You should allow it.
It is very important subject. Sir, why
don’t you have it today ?

MR. SPEAKER : Anything might
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happen tomorrow. It is in the hands of the
Almighty.

(Interruptions)

DR. SUBRAMANIAM SWAMY : Sir,
T have a proposal which is acceptable to
all of us. Tomorrow you take it up at 12
Oclock and discuss it till 3.30 PM when the
Private Members® Business will be
taken up. -

MR. SPEAKER : Tomorrow I have
already allowed one Calling Attention.

DR. SUBRAMANIAM SWAMY : In
that case, aftcr the Calling Attention you
take it up and discuss till 3.30 PM and
again after 6 Oclock you can continue it.

MR. SPFAKER
after 6 Oclock.
6 Oclock.

: They don't want it

I can allow it after
(Interruptions)

MR. SPEAKER : Tomorrow after the

Calling Attention, T will take it up and the
continue it after 6 Oclock.

DR. SUBRAMANIAM SWAMY : Yes,
Sir.

st vw faema qEwA w6 A B
WY ¥ g9 A Y AT )

MR. SPEAKER : Then, 1 won't.
Ay STET )
(Interruptions) «
SHRI RAM VILAS PASWAN : I am
not willing. Sir, you can have it after 12

Oclock, that is, before the Calling Attention.

(Interruptions)

SHRI K. MAYATHEVAR : Sir, we
are not accepting it at all.

SHRI C.T. DHANDAPANI : Sir, you

- can have it on Monday.
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SHRI K. MAYATHEVAR : Sir, in today’s
Calling Attention, no Mcmber representing
Tamil Nadu has been admitted to take
" part in the discussion. This will not serve
any purposc at all.

(Interruptions)

MR. SPEAKER : What is this ? Nothing
will go on rccord.

(Interruptions)**

MR. SPEAKER : 1 have accepted every
reasonable demand and you are just
arguing.

st UAATY @VAHT WEA 2 FA 12
T ¥ Fig F ANfag, gad Fqr Aafa 2 7

seqw Agey : ga@ w1 arrfa ad g,
Frqay & srrafa g )

SHRI K. MAYATHEVAR : You
don’t understand the difliculties of the
people therc.

"SHRI SATYASADHAN CHAKRA-
BORTY : Sir, for your information, in the
Business Advisory Committee, where the
Deputy-Spcaker  was also present, we
decided that the Sri Lanka issuc  would be
taken up next week in the shape of 193
discussion. That was the decision. -1 was
here yesterday. Now you have admitted
the Calling Attcntion. You can do one
thing : 1 think my fricnds will agree. We
can takc il up tomorrow.

MR. SPEAKER : Do whatever you

like. 1 have donc the utmost that I
could do.
SHRI SATYASADHAN CHAKRA-

BORTY : Lven then, T want to prevail upon
you, to persuade you.

MR. SPEAKER : Prevail -upon your
friends. There is nothing standing between
me and the Minister. We are both

#%Not rccorded.
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agreeable. It is you who have to agree
amongst yoursclves and come out with a
solution.

SHRI SOMNATH CHATTERIJEE

(Jadavpur) : Tomorrow, after the Calling -

Attention, you can take it up and go on
upto 3.30 p.m.; and resume it if necessary
after 6 Oclock also.

SHRI K. MAYATHEVAR : We are
ready for tomorrow.

MR. SPEAKER : It was my proposal
that after the Calling Attention I would
take this up, and if it spills over, we will
take it up after 6 Oclock again.

SHRI SATYASADHAN CHAKRA-
BORTY : It is all right.

SHRI SATISH AGARWAL (Jaipur) :
That is the only way. We cannot have it
both ways. The best course would be to
have the Calling Attention tomorrow, i.e. by
Mr. Mani Ram Bagri and others; it will be
over, say, in about one or two hours.
Thereafter, we can take up this discussion.
If it spills over beyond 3.30. p.m., we can
take it up after 6 p.m. We will adjust, as
far as Mr. Paswan is concerned.

MR. SPEAKER : Mr. Minister, we
can thcn take it up after the Calling
Attention tomorrow.

SHRI P.V. NARASIMHA RAO: It
will be in two instalments.

MR. SPEAKER : I hope you are
frce. Mr. Mayathevar, always bc rcasonable.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND
WORKS AND HOUSING (SHRI! BUTA
SINGH) : Sir, let them apprcciate the
cooperation extended by the hon. Minister. .

SHRI SATISH AGARWAL : We
appreciate it; and wc wish you to recipro-
cate our cooperation.

MR. SPEAKER : Now Matters under
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Rule 377. Shri Harish Rawat— he is absent.
Now Mr. Amarsinh Rathawa.

12,16 hrs.
MATTERS UNDER RULE 377

" (i) Need to implement new programmes
for afforestation in Chhota Udaipur

and other parts of India.

oft wwe fag wsar (BT IAR) :
arsqe oY, BYeT IIAG FArH F sufkarEr
T qoi@ at ¥ wifa avdr d@esfa @
garfas @dt & | & arfeard) afaat Sae
N oile g7 {AY FEIE ) Fa: S0q &
FRATA IAF AT FEAA qHT F AgYA
A & ate 3 anfeafaal & e wY sefla
~Say &7 ave & agEr Al anfR-
afgdt & ] F1 s ag sww #
gty N ArfaarEy ad @, IATr
12.17. .brs
[MR. DEPUTY SPEAKER in the Chatr)

afa s aifeafadl a1 widew &
fau &t sm T I iEdwa F A
wagd AT I a% ¥ AT 7 G I T TF
Iet arfzardt Y gL AT a9gh FTA T
fgma & & g 5&d arfranfaal
AA-AD N e A sivd § §T o
fet J s F & A aIaT ) fae
AT |

¥ faeqre & augr avdar €9 § st sy
wifta feara & faadt § S@ A HidwA
¥ fag siae Y faer I o1 o & g
afx Wi gumga afwmg  #Y g avg
catzaa 3 faw oY &1 Q3§ SR
¥ A faearc ¥ @ /Y afew @Y waad
# fec y s A FTTAT AN FAT FHIA
oS § g | gad aei wg W
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frafag sl alx &a 9 qarzer ag+)
WA & fRo sy wda € siig gaaT
oY ¥z a3 @ 39 ¥z 92 qu Hfuwic s
frarm &1 o wifgn faed a9d daear
ST FY wllT 9T FF NgA FR 9T q@
fem &1 28 Naw & fan fawg 95 @Y
ggIgar & sy Arfgo

Wt WA @law et (§age) ¢
IqILYE AP, AY (T a¥ g gEAH
fan 377 & s 7@ @99 § feg §,
afga 1@ 930 1 2w s ag
g g 1 #r faaw 377 fad ag Bar @
FET grat g 1 F oy fadza weqr fs
ag aga & vk agan 2, foaw & fgn
377% @l sz @i g & =agan g s
AT H=AY ot 01 & HIT AHIT STqTT &
stt g@aY @Adia a1 ag aga  asr
WEESTHT F| HIAAT & |

MR. DEPUTY-SPEAKER : This should
be noted by th¢ Government. You had
rcad 30 such statements under Rule 377 and
you have not got any reply for all the 30

statements.

SHRI RAJNATH SONKAR SHASTRI :
Only 4 or 5 replies § have received.

MR. DEPUTY-SPEAKER : For others
do you want replies ?

SHR1 RAJNATH SONKAR SHASTRI ;
I wanit immediate replies.

MR. DEPUTY SPEAKER : You may
wait. Recplies will be sent. The rules must
permit for an immediate reply.

(ii) Inquiry into the Working of Diesel
Engine Factory at Varanasi.

st QAT @ee el (§’9) ¢

AAAa INee n@Rw, § A9 Aregwy

§ Fgudl ®§ a4 30 a9t @ T Aqw
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W@ o FTETE F FE FATGT B AT
I & w1 oA F oSrAT FIgar g
ag Al T ¥ dwA W el
& faaly &1 o& "7 w@ET § )
sregrar fasfow & gwa awEa W
w4l o« IGGT WEA A wgrar
@ ®I@ ¥ uw 39q  sfafew e
AT ag i gfaar F @1 goend wI3ar
faeg $9 eV g favia faar war 5 o
a8 ¥ 200 €99 AT\ I@ 3§ TG w}T
a&q 21 $T 125 s faar mar g\

It o G g7 @ FWF A
FAFAI T aid 1 Nad F B qof auAq
15 @@ To & WA ¥ | qI4A o«
QYar Tq1 A AN i AT gea A
£qF AL WY THFT G AATTT FH B
w faar @gr | SF geAT qAT A &
gfeara aaeq X & FAD FY e
qaad FT AHAT CH-AGT F fzar amn
g wE 12 &Y fagha & Y gigt azd@y
w1aY &, 'arirg framd, aday s area-
fas sramd o faar qflq Frag§
FARY AFN .« A fagdl g1 T 7 awa-
fas fasnfeal &t & fagfaa & st g
arg @ ggafaa sfaa og sasifaal 3
qQAfT <@ Y ) ) sk ¥ @i
Fa=1Tgi #1 a7 1 7@ faadr &

aa: & arga fs goa g7 @R Amal
1 of ey gfafa & aig $ g

MR. DEPUTY-SPEAKER : Shrimati
Jayanti Patnaik - not present; Shri Bhe¢kha-
bhai—not present.

" (Interruptions)

SHRI AMAR ROYPRADHAN
(Cooch Behar) : T am on a point of order.
In place of those Members who gave notice
under Rule 377 and are not present, some

APRIL 5, 1984

Matters Under Rule 377 320

other members should be called. Other-
wise, some more quota should be fixed
under Rule 377.

MR. DEPUTY-SPEAKER : They will
be called at 2 P.M., because they mnever
expected that the calling attention would
be postponed. All those members who are
not present in the House just now will be
called after 2 P.M. Shrimati Geeta
Mukherjee. Now I will call only those
who are present. The others will be called
after 2 P.M.

SHRI K. MAYATHEVAR (Dindigul) :
Yesterday, 1 gave a notice. T do not
know whether it has been admitted or
rejected.

MR. DEPUTY-SPEAKER : You are
raising a new point. You give notice; you
write to thc Speaker. You should not raise
all these points here because you cannot
expect a reply. If it does not come, you
please meel the Speaker in his Chamber and
discuss with him.

Shrimati -Geem Mukherjee.
(Interruptions)

MR. DEPUTY-SPEAKER : You read.
Only your stalement goes on record.

(iii) Acute water scarcity in Midnapur.

SHRIMATlI GEETA MUKHERIEE
(Panskura) : Acute scarcitly of water is
being felt in large arcas of Midnapur
district including the arcas falling in my
constitucncy such as, Debra, Pingla, Sabang,
Keshpur, Panskura, Daspur, Kharagpur
rural police station areas, as there was no
rain for the last few months.

Water level of the shallow tube-wells
has fallen far below. Kangsabati reser-
voir is alsa reaching near exhaustion
level. Standing crop of boro paddy is
getting dricd up and what is even more
dangerous is that acute drinking water
shortage has also developed. Actually,
severe drought condilions have already
arisen and if it does not rain in a few
days, the situation will be devastating.
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I draw the attention of the Minister
for Agriculture and the Minister for Rural
Reconstruction towards this drought condi-
tion and request them to give adequate
financial support to the Government of
West Bengal, so that they can cope with
the sitnation.

MR. DEPUTY-SPEAKER : Shri N.K.
Shejwalkar.

SHRI N.K. SHEJWALKAR (Gwalior) :
Before I read the statement I want to
make a submission.

MR. DEPUTY-SPEAKER : Those
who are not present will be called
again.

SHRI N.K. SHEJWALKAR : There
is a reason why they are not present. That
is because the Calling Attention has been
postponed.

MR. DEPUTY-SPEAKER : I am
going to call them again.

SHRI N.K. SHEJWALKAR : That is
exactly my objection. Please do not create
a precedent. Later on, somebody who is
not! present when his name is called, will
expect to be called again. Please do not
create a prccedent.

MR. DEPUTY-SPEAKER : I am fix-
ing the time today because of the change
in the agenda. .

SHRI N.K. SHEJWALKAR : Tha_l is
what I am saying. Please do not make it
a precedent.

MR. DEPUTY-SPEAKER : I have
fixed the time as 2 P.M. But this should
not be treated as a precedent.

(iv) Nced for representation of Madhya
Pradesh on Board proposed to be
Constituted for considering places
for shifting some offices from
Delhl,

it g7o ®o dGwame (warfeaw)

e wgew, & faam 377 & s
fadga weaT Agar g 5 sqaww 4-5 ad
74 foost 9% @t g snamdy o guar
#gfec ¥ ag fawre frar aqr fis 3w
w1afaa G eard 9 F Q¢ 9w agt fis
fadelt guell 1 @aw A, qq §

feeet ¥ A% WFR Y GFF JAT @, WA

W Gar & 5 wigi i w1 aew ww @y,
0F Iy glagrd W sawew g 1 gA A
aal # gfic & @y gu S§ any
wifeaat § qui =9 ¥ IvdE varA g
gt ar, 3@ W g0 e ¥ Faw 300
feeldleT d, 3@ aar @gs wid ¥ oqwr
gaT § 1 e anfe &t aYl wgm §
T are § S9gFa yraws gfang gt
st § 1&ar s gata & @ oadc
THt a1 &Y 8 i w3 & forg wew wkwy
wiga & fady  gaufr g ww iy
5§ AR 93w & gEem s A anyEa:
B9 ¥ § 3507 oA 1 aqar sfda
W fear ) saifqat & dwia dal e
sfafafusries g snaw, famio 8z dadig
s HAY ¥ fRE0 911 I amqrEa
faar f& @@ @&t ax fasn< ar ) 93y
qay 991 g {6 2@ urag ¥ @iy st fasne
& W@ § vy aifwgr w1 fawre ad
far it gr 81 3% gfelsar & qea
¥ faa1e £33 ¥ fau afs 1§ 1€ awmn
T QT &) 39A wew wAw &1 W wfy-
fafe aferfera €Y, ag o fadza § 13w
wad § awg g fr wid o faola qawa
fagreal & sz 9T @ fear am
#X uwwed dafrgal #Y T@ avew §
oY arg WY s Ifaw agw fagy
1 | '

MR. DEPUTY-SPEAKER : Dr. Subra-
maniam Swamy. Not present. Dr, Karan

Singh.
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(v) Restoration of site of Sri Rama
Janamasthan in Ayodhya to Hindu
Community,

DR. KARAN SINGH (Udhampur) :
Lord Rama is onc of the greatest figures in
Indian history, and is worshipped by
crores of Hindus throughout the world as
God incarnate. His birthplace in Ayodhya,
however, is in a most deplorable and
dilapidated condition. No worship is per-
formed there as a result of some local
dispute, and thus the religious sentiments
of Hindus who constitate over 80 per cent
of Indian citizens are deeply outraged. I
would strongly urge that the Government
of India shonld take immediate and effec-
tive action to restore the sacred site of Sri
Rama Janmasthan to the Hindu commu-
nity, so that a suitable templc can be cons-
tructed there and regular worship performed
according to well-established tradition. If
necessary the Uttar Pradesh Government
should be directed to move in this matter
without delay.

(vi) Government’s intervention needed to
solve the dispute of Federation of
Medical Representatives® Associations.

SHRI AJIT KUMAR SAHA (Vishnu-
pur) : The Fedration of Medical Repre-
scntatives Associations of Ihdia had sub-
mitted a charter of demands to the
Management in June. 1983 for revision of
service conditions. In July, 1983 a memo-
randum signed by 260 medical represcnta-
. tives out of 280 working throughout- the
country was submitted to the managemcnt
in pursuance of their charter of demands.
The. Management asked for time and
assured to discuss the demands of the
medical representatives with FMRAI, but
1o the surprise of the Federation instead
of inviting the Federation for ncgotiation,
management floated a paper organisation
and tried to pressurise the medical repre-
sentatives to dissociate from FMRAI. Not
"only that. The management entered into
an agreement with the said scab union and
tried to tempt the medicai representatives
by offering Rs. 500/- p.m. increase as
financial benefit. But the highly conscious
members of the Federation flatly refused
to succumb to Management’s pressures
and maneouvres and pressed for recognition
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of FMRAI. Infuriated by this stubborn
resistance the management terminated the
services of 26 representatives including §
trade union functionaries and 3 medical
representatives in Bihar. 27 medical
representatives have been transferred to
remote areas. By Jan. 1984 wages of more
than 100 representatives have been withheld.
Court cases have been filed against
members of FMRAIL It is high time
Government intervene immediately and
cause recognition of FMRAI and settle the
demands through talks with FMRAL

(vi) Exemption for Excise Duty to
Small Scale Ugits manufacturing
glass chimneys.

SHRI K. LAKKAPPA (Tumkur) : The
excise duty concessions announced recently
by the Finance Minister in the Budget
covered various items but small scale units
like those producing chimneys for lanterns
and night lamps have not received the
attention they deserved. While full exemp-
tions are given to articles like TVs, radios,
automobile spares, 60 watt electric bulbs,
ctc. which are used mainly by the effluent
sections, the small scale units . producing
chimneys for lanterns etc. are given only
50 per cent exemption. These lanterns are
used by the economically weaker sections
and the units manufacturing them deserve
all  encouragemcnt with full duty
exemptions.

The units manufacturing chimneys are
also unfairly treated among thc small scale
units manufacturing other glass articles.
They arc not enjoying the duty benefits
which other glass units are enjoying because
such bencfits are given on the basis of
their annual turnover, the units manufac- -
turing chimneys are labour-oriented. Some
of them located in Maharashtra which were
unable to compete with the small scale
units enjoing excise duty exemptions had
already been closed down, while some
other units similarly placed have also to be
closed down and their workers are threa-
tened with retrenchment.

The units manufacturing glass chimneys
have a great justification for full duty
exemptions. It will give an impetus to
such industries and also provide relief to
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the consumers, who are the pbor people.
In some States these units have been
exempted from Sales Tax also.

From all these points of view the units
manufacturing glass chimneys deserve full
exemption of excise duties.

MR. DEPTUY-SPEAKER : Whenever °

the names of the Members are called from
the Chair, they are expected to be present.
The Members who were not present when
their names were called, will be called at
2 p.m. as a special case, only for today.
But this should not be quoted as a prece-
dent for future. I would appeal to the
hon.  Members to remain in the House
throughout everyday, so that when their
names are called, they are present.

12.34 hrs.

DEMANDS FOR GRANTS (GENERAL),
1984-85 MINISTRY OF ENERGY

MR. DEPUTY-SPEAKER : The House
will now take up discussion and voting on
Demand Nos. 28 to 31 relating to the
Ministry of Bnergy for wlnch 7 hours have
been allotted.
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Hon. Members present in the House
whose cut motions to the Demands for
Grants have been circulated may, if they
desire to move their cut motions, send
slips to the Table within 15 minutes indi-
cating the serial numbers of the cut
motions they would like to move. -Those
cut motions only will be treated as
moved.

A list showing the serial numbers of
cut motions moved will be put up on the
Notice Board shortly. In case any Members
find any discrepency in the list he may
kindly bring it to the notice of the Oﬂicer
at the Table without delay.-

Motion moved :

*“That thc respective sums not
exceeding the amounts. on Revarue
Account and Capital Account shown
in the fourth column of the Order
Paper be granted to the President out
of the Consolidated Fund of India to
complete the sums necessary to defray
the charges that will come in course
of payment during the year ending
31st day of March, 1985, in respect
of the heads of Demands entered ih
the second column thereof against
Demands Nos. 28 to 31 relating thc
Ministry of Energy.*’

Demands for Graats, 1984-85 in respected of Ministry of Energy submitted to the

Vote of Lok Sabha.

——

No of Name of Demand

Amount of Demand
for Grant on account

Amount of Demand
for Grant submitted

Demand
voted by the House to the vote of the
on 14th March, -1984 House
Revenue Capital Revenue Capital
Rs. Rs. Rs. Rs.
MINISTRY OF ENERGY
28. Department of .
Petroleum 43,97,000 63,71,53,000 2,19,82,000 318,57,67,000
29, Department of .
Power 34,59,90,000  215,18,04,000 157,03,50,000  1075,90,22,000
30. Department of .
Coal 24,05,26,000 200,92,36,000 120,26,31,000  1004,61,79,000
31. Department of
Non-Conventional .
Energy Sources 13,97,18,000 1,000 23,91,94,000 2,000
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MR. DEPUTY-SPEAKER : Mr.
Lawrence.

SHRI M.M. LAWRENCE (Idukki) :
Mr. Deputy Speaker, Sir, at the outset I
want to makc a request to the hon. Minister
for Parliamentary Affairs through you that
the being an important subject, more rime
ghould be allotted for the discussion of
Energy. Now only seven hours have  been
allotted for discussion on the Demands of
this Ministry. This is the most important
subject which we are discussing in this
House. We very well know that  energy
is a basic component for the development
of our country in all spheres. There is
direct relationship between  the living con-
dition of our people and the energy
consumption. The characteristics of under
developed countries are low per capita in-
come. In a fashionable way our country
is named as a developing country. More
the than half of pcoplc of our country are
living below poverty line, ten per cent of
the population having access to over 40
per cent of the goods and services and the
bottom 40%, having a consumption of
about 15 per cent of the goods and services.
From the bottom, we are the sixth country
in the world today in the matter of

per capita income. Nevertheless, we have
great pride in telling that we are the tenth
industrially developed country in the world.
A rational energy policy is possible only
when therc is a rational economic policy,
housing policy, industrial policy, agri-
cultural policy and cducational policy bas-
ing the above aims. So, only from a proper
economic policy, a nation can cvolve a
proper energy policy. On both these counts
we have utterly failed. At the advent of
Independence, India was a very low energy
society both in absolute terms and as com-
pared to other countrics but we can make
a meaningful comparison only with China
because both the countries had a similar
energy base. In 1952, the total energy
consumption in China was about 56 million
tons based on avcrage caloric valuc where-
as ours was about 41 million tons of
which China was deriving 95 per cent and
India was deriving 90 per cent from coal.
Since China’s population was about 50
per cent more than ours, on a per caplita
basis, consumption of total commercial
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energy in both the conntries was almost
identical. Now China has grown about
ten times more than India in the matter of
encrgy. Also, whercas China has bccome
a major exporter of energy, India is still
a major importer of energy. China based
its development on the solid foundation
of its natural resources, on the other hand,
our country based its devclopment on the
slippery foundation of imported oil. We
are spending a major share of our export
earnings for the import of petroleum
products. We all very well koow what
will happen to our country if the oil pro-
ducing countries stops its export. Besides
that, we still depend upon foreign techono-
logy for utilising our own natural resources,
a policy which is not at all in the intcrests
of our country and our people. It has
been reported that by using modern tech-
nology, gasification through mechanisation,
it would have been possible to convert coal
into oil.

Electricity and coal should have becn
used effectively for producing fertilizer,
cement and many kinds of non-ferrous
meteals. But now we are spending thou-
sands of crores of rupees in foreign
exchange to import all these basic
materials for meeting the needs of our
country.

During the last 36 years very little has
been done in the dircction of self-reliance
with the result that our technology is in its
infancy now. Paucity of capital is the
argument put forward to hide the failure
on the part of the ruling party. This was
true in the case of the Soviet Union also
in 1917. Nevertheless, the Great Lenin
had the vision to say that socialism plus
electricity is equal to communism. Com-
munism means from all according to their
ability and to each according to his needs.
Because of that policy of Lenin that back-
ward country, the Union of Soviet Socialist
Republic, the state of the working people,
is now in the forefront in the world
without unemployment or exploitation of
man by man and attaining thrilling techno-
logical development.

Now we are proud that a son of India,
Sq. Ldr. Rakesh Sharma, is orbiting the
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earth in the Soviet-built Soyuz T-11 with
Soviet cosmonauts, doing experiments and
taking photographs of mother earth in
detail. How was this possible ? What is
the secret behind it ? All this would not
have been possible if the Soviet Union had
pot built up an industrial basc for the
development of the space ship Salyut-7 and
its tie-up with Soyuz T-11

The shortage of power leads to shortage
of production in the various vital sectors.
It bas been admitied in the Recport. At
the same time, it has tried to blame the
workers for the shortage. Here I want to
mention that therc is an agreement called
the National Coal Wage Agreement 111
which has been frozen. The provisions of
this agreement have not been fally imple-
mented ¢ven now. So, the workers in the
coal fields recently convened a conference,
where they decided to go in for an agita-
tion, to get implemented the provisions
in full, which have alr:zady been agreed
upon as per the NCWA 111.

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR) : Which are the
terms which have not been implemented ?
1 am asking this question bccause my in-
formation is othorwisc.

SHRI M.M. LAWRENCE : The
National Coal Wage Agrecment provided
for constitution of sub-committees for
standardisation, promotion policy, incentive
scheme, uniform standing orders, social
security schemes, whose work was to be
completed within six months of signing of
the Agreement. But these committees could
not make much headway despite the lapse
of four months. Things are lying as they
were. Nothing has been taken up by the
Management to fulfil its obligation.

SHRIP. SHIV SHANKAR : I am
sorry your information does not seem to be
correct.

SHRI M.M. LAWRENCE : Several
clauses such as construction of houses,
provision of drinking water facilities,
improvement in the economic facilities
have not been implemented. Like-wise
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the provision of education services has
not been introduced properly and even
at the company level a joint force has
not been formed. I don't want to go into
details of all these things, but 1 would.
like to requcst the Hon. Minister to
look into all these and help ameliorate
the conditions of the coal workers by
implementing all the provisions of the
agreement arrived at.

In the E-stern Coal-ficlds, the produc-
tion was d.clining by 3.4 pecr cent. In the
Bharat Coking Coal thc growth of 7.5
per cent came down to 4.3 per cent. In
Coal India Limited the growth came down
from 7.9 per cent to 5.4 per cent. In Singa-
reini collieries considcrable decelaration
took place—from 19.8 per cent in  1981-82
to 1.7 per cent in 1982-83. Reports say that
it was mainly due to strike. The Govern-
ment must ponder over it as {0 why the
workers went on strikc. Who is responsible
for that * By thec Agrecment itsclf, it has
been proved that because of the attitude
of the Managemcent of not being willing
to amoliorate the conditions of the workers,
without a struggle has forced they the
workers to go on strike. The Government
had envisaged to increcase the outlay on
coal products. The outlay for 1983-84 is
Rs. 1086.2 crores and thc coal output tar-
get was 154 million (onnes, in 1984-8S.
1n 1982-83 the output was short of target
by 2.4 million tonnes, i.c. it was 130.6
million tonnes instcad of 136 million
tonnes. To achieve this target the coope-
ration of the workers is esscntial. But the
present policy of intimidation and non-
implementation of the National Coal
Wage Agreement possibly is creating dis-
satisfaction among the workers, which will
naturally affcct the production.

Electric power is most vital for the all
round development of our country. Without
that we cannot developeither in the sphere
of industry or in agriculture. The origi-
nal target of power in 1980-84 was 19,666
M.W. But only about 11,500 MW. has
been achicved. That is, only about 58
per cent of the target has been achieved.

_ This means, the big gap between demand

and supply will continue in the years to
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come. The Federation of Indian Chambers
of Commcrce and Industry last August
said that seven thousand crores of indus-
trial output was lost cvery year on account
of power shortage. In the ficld of agricul-
ture due to short supply of electricity,
the work of thc tubewells and other
pump sets would be adversely aflected
as a result of which the loss would
be much higher. The Economic Survey
Report - points out that the deficit was
estimated to be at 11.5 per cent to
that of requirement during the period from
April to January 1983-84. The economic
aurvey again points out further that the
short supply of power has adversely
affected industries such as coal, steel, fer-
tilisers, cemcnt, aluminium etc. during
1982-83 and it continued in 1983-
84 also. In 1982-83 the percentage
of power deficit was above the all-India
average in Maharashtra (including Goa),
Tamil Nadu, Bihar, West Bengal, Orissa
and Rajasthan. In Kerala the shortfull in
power supply was 5.3 per cent during
1982-83. It was unusual. In the previous

year the State had a surplus of 9.2 per

cent. The Economic Survey says that in
1983-84, the deficit in the eastern region
countinued to be large and thc southern
region cxperienced a larger dceficit that in
1982-83 because of the shortfall in  hydel
generation.

Sir, Kerala is a State which is depend-
ing only on hydel power. The experience
of 1982-83 was alarming. Thousands of
crores of rupces worth of industrial pro-
duction was lost duc to the short supply
of power. This points out the pressing
need of a high capacity thermal power
plant in Kerala State. At the same time,
‘we have to harncss the vast hyde! power
potential of the State. In this connection,
I want to poiots out that the inordinate
delay shown by the Government in sanc-
tioning the hydel projects of Kerala as
requested, is creating serious difficulty to
the State. From Kerala State so many
projects were sent for consideration of the
Central Government. They are Madu-
paity Small Hydro-electric Scheme, the
Power Generation Scheme under Malam-
puzha Irrigation Project, Muvathupuzha
valley Hydro-Electric Project, Puyan-
futty—this is onc of the important
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schemes in Kerala State, perhaps in the
country also, it falls in my constituency—
Pallivasal Replaccments Scheme, Karapara
Kuriarkutty Multipurpose Project, Manan-
thawady Multipurpose Project, Kuttiyadi
Augmentation Scheme, Pandiar Punnapuzha
Tail Race, Chalakudy Stage II and Chimoni
Dam.

All these are pending before the Central
Government for the last so many years. If
the Government was interested in producing
more power, they would have given the
sanction earlicr. The same reply is being
repeated us in the last Sessions whenever
we are asking about it.

Our country has great potential in
hydro-electric power production. In a

_ rerly given on 27.3.1984, it was pointed

out by the hon. Minister as follows :

**The hydro-electric potential in
the country has been assessed at over
75,000 MW at 609, load factor, out
of which about 209 is either deve-
loped or is under implementation."’

So, more than 80 per cent is still -being
unharnessed. So many power projects are
pending with the Central Government
which have been sent by the West Bengal
Government for approval. Power Station
of West Bengal Particularly Titagarh
Thermal Power Station of CESC, designed
to burn coal with lower ash content, is
being supplied coal with ash content of
459, and above. On the other hand, better
quality coal from West Bengal is being
supplied to Tuticorin.

Supply of inferior. quality coal to Tita-
garh is not onty effecting generation at'the
station but also creating serious pollution
problems for the citizens, residing In the
suburbs of the metropolis.

NTPC has now been executing the
Super Termal Plant stations at Farakka.
Considering that the first Super-thermal
Power Station in the region is being set
up in West Bengal and Calcutta has al]
infrastructural facilities, it is strongly felt
that the Eastern Regional Headqunm-.
should be located at Calcutta.
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All out efforts are necessary for
tapping hydel source or potential of the
North-Eastern part of cur country.

There are huge reserves for hydro-
power potential in the hills of Meghalaya.
North Cachar, Nihir Hills and sub-Hima-
layan region which can be cconomically
tapped to generate .about 20,000 mw.

Mcjia Thermal Power station of DVC
was cleared from techno-economic angle
by the EA in April, 1982. But the
Government of India have not yet taken
decisions regarding .linkage of coal and
availability of funds. 1 hope Government
will take immediate steps to sanction that
project.

Likewise  Sagardhighi Super Power
Station, and Bakreshwar Thermal Power
Stations, etc. have to be considered by
the Central Government for grant of sanc-
tion without delay.

Recently, a big fire took place in
Cochin Oil Refinery. 1 went there and saw
devastating damage done by the big fire.
Perhaps, it may be thc biggest fire ever
having taken place in our country. Even
now the Government has not calculated
how many crores of rupces have been
lost in that fire. Highly inflammable
petrol, naphtha, keroscne, etc.—are being
stored and no security measures are there
to prevent fire.

13.00 hrs.

There was no fire squad in the company.
In the adjacent fertiliser company, they
have fire squad. So also, at the Cochin
Port. Even in private owned companies
like Tata Oil Mills, have their fire squad.
Butin Cochin Oil Recfinery, there was
none. There were only two vehicles fitted
with fire engines. But they also gutted in
the fire. Only one of these vehicles had
the draw on duty. So, what kind of negli-
gence was shown by the managemeat of
the Cochin Oi] Refinery can be understood
by the manner in which sufficient. fire fight-
ing equipments, vehicles and men were not
kept in that company. In this connection,
1 want to request the Minister that strin-
gent action should be taken against the
management of the Cochin Oil Refinery.
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They are mainly responsible for the devas-
tating fire that took place and resulted
in huge loss to our country.

So also, a similar fire took place in
Mathura Oil Refinery, in Bombay Oil
Refinery and at some other places some
time back. In Cochin itself, so many
times firc has taken place. 1 would request
the Government to appoint a commission
to go into the causes. It is not only g
committee to go into the Cochin Oil Refi.
nery fire accident alone but to enquire
into the doings and working of the
management of all the refineries jn our
couniry and also the arrangements of
security done in all these establishments,
(Inter uptions). Sir, the labour have done
very good job in Cochin Oil Refinery
when the accident took place. It is not
the management which was sleeping. They
were trying to take their family members
to safe places.

I would request the hon. Minister to
give suflicicnt compensation to the victims
of the firc accident. Hundred of Houses in
the adjacent urcas were also damaged in
the fire. During the coming ;nonsoon
season which is 0 start in the
second or third weck of May, hundreds of
houses and even pucca buildings are 80~
ing to collapse because of the damage
donc by this firc to them, So, urgent
measures should be taken By the Govern-
ment to compensate and (o reconstruct
those demaged houses. I again request
the hon. Minister to take necessary steps
to prevent this kind of happenings in

future.

With these words, .1 conclude my
speech.

sto sifra gaATT (FHEyT):

fix Fot wenwy Sidw & Femia
ata § 100 ¢ oW feg wg

[fagic & Ay q¢ aarfa ow
AU g wqifag @ ) Araem-
&at, faud fag wraq gfear fafudy
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quy fage @R grn g qFen
fraraarar]

fo oot waem st & ot
| § 100 Ta¢ ®9 frg g\

[a04) = @9 wE™ F IN-
Wi 9 " WR-w@Ea gy

aqg A FO F wOAT FEH F)
aragasar] (2)

fo swf wrmg sids & asavw
Riw & 100 TaQ ww fwg g

[3asts, snufanfrasm  §u-
fadlq, s,  FaAwes,
ATENSA-THT IAF, TNEA; A,
91 ATaTeFEeld HT IWET FEA F
fag a0t & g @ FH-wwEA
I & A FIA R AE-
gaFar] (3)

fe staen fawm se®E & sionra
Hiw 100 79w Fw f5g ag |

[fagiz & #awr dx § INeng
aar faga?dt Fw wedt gox enfyq
FIA A argzawar] (9)

fe ¥roen fawrm sitdw & stwnia
wtn & 100 Tqu % feg srg )

[ & gzar § syw gfear fafa-
T ZI FAA ¥ F1FF 79 IO A097
(9 Y% qur A W) wEA
wqrfag feg oA A s ] (10)

fe Higen fewrn sidw & s
win & 100 wag *x fieg g |

(fagx & s fadw foel &
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ZigEIHT AT F smred & fag &
FragiAl &1 qFdlgy fawm w@Er-
fadwrea gru qellwIwr & wEE
few s &Y srazawar] (11)

fe wiast fna  siide & swem@
R & 100 @ w7 fpg g |

[fegiz & #ad & svq o
SOTHY FY AT FIA &Y ATIIAFHAT |
(12)

fir Staen fawm dw & st
win § 100 wag ww feg ;g

[Paar @@l & SO 5 @y
& g AT T T AvawgEwar ]
(13)

fir ¥ feram T shdw & weTa
wiv W &7 &% 1 T fegn g

[Fast & Fu 9z qaoha aar
UFIANA 1 IeNEA T & fau QY
¥ g &% § qF @fges gax
Y EFYAT FIA § sawaa] (40)

SHRI BHOGENDRA JHA (Madhu-

bani) : 1 beg to move :

«That the Demand under the Head

“Department of Power be reduced by

Rs, 100.”*

[Need to bring power generation
in Bihar at par with the national
level.] (5)

““That the Demand under the Head
Department of Power be reduced by
Rs. 100.””

[Nced to bring up North Bihar’s
per capita power consumption to
at least half of that of the rest
of Bihar.] (6)



337  D.G.(General) 1984-85  CHAITRA 16, 1906 (SAKA) D.G.(General) 1984-85 338

Min. of Energy

That the Demand under the¢ Head
Department of Power be reduced by

Rs. 100.”"

[Need to expedite the construc-
tion of multi-purposc dam on
river Kosi at Barahkshetra to
generate 3,300 M.W. of hydel
power.] (7)

“That the Demand under the Head
Department of Power be reduced by
Rs. 100.”*

[Need to construct a multi-purpose
dam at Nauther to gencrate cheap
hydel power.] (8)

**That the Demand under the Head
Department of Coal be reduced by
Rs. 100.”

[Need to mine thc four of the
untapped coal basins of the Raj
Mahal arca of Bihar and build
a super-thermal power plant near
the pit-head.] (14)

*That the Demand under the Head
Department of Coal be reduced by
Rs. 100.”*

[Need to build refractory plants
in South Bihar out of fireclay
mind along with coal.] (15)

s‘That the Demand under the Head
Department of Coal be reduced by
Rs. 100.”

[Need to mine coal in North
Karampura belt of Bihar compri-
sing the districts of Ranchi, Palun,
Lohardaga and Hazaribagh and
build a 4,000 M. W. Tuper Thermal
Power Plant near the pit-head.]
(16)

*«That the Demand under the Head
Department of Coal be reduced by
Rs. 100."

[Need for fixing the royalty on
coal on ad-valorem basis instead
of tonnage basis as at present.]

17 -
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““That the Demand under the Head

Department of Coal be reduced by
Rs. 100.’"

[Need to compensate Bihar, West
Bengal and other coal producing
States for loss in royalty on coal
due to tonuage basis.) (18)

*That the Demand under the Head
Department of Non-cenventional
Energy Sources be reduced by Rs.
100.°*

[Need for sctting up bio-gas plants
in every village of Madhubani,
Darbhanga and other districts of

Bihar.] (19)

*That the Demand under the Head
Department of Coal be reduced by Rs.
100.**

[Need to enquire into malprac-
tices prevailing in Bharat Coking
Coal Limited.] (31)

**That the Demand under the Head
Department of Coal be reduced by
Rs. 100.""

{Need to take action on public
petition submitted to Bharat Cok-
ing Coal Limited.] (32)

*“That the Demand under the Head
Department of Coal be reduced by Rs.

lm.!’

[Need to improve and davelop the
basic amenities like cleanliness
and water supply in coal mine
areas particularly in Bhuli Nagar,
Dhanbad.} (33)

SHRI T.R. SHAMANNA (Bangalore

South) : 1 beg to move :

“That the Demand under the Head
Department of Petrolcum be reduced by
Rs. 100.”*

[Need to bring down the prices
of petrol and petroleum products,)
(20)
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*That the Demand under the Head
Department of Petroleum be reduced by
Rs. 100.””

[Need to make India sclf-suffi-
cient in oil.] (21)

*“That the Demanc under the Head
Department of Petroleum be reduced
by Rs. 100.”

[Need for regular supply of
kerosene in rural area.] (22)

«“That the Demand undcr the Head
Dcpartment of Power be reduced by
Rs. 100.”’

[Need to develop and popularise
the use of new sources of energy
suck as solar and tidal etc.] 23)

*“That the Demand under the Head
Department of Power be reduced by
Rs. 100.”

[Need to give neccessary assistance
to Karnataka to meet the present
power crisis.] (24)

“That the Demand under the Head
Department of Power be reduced by
Rs. 100.”

[Necd for early completion  of the
thermal units at Gulberga and
Bangalore.] (25)

*That the Demand under the Head
Department of Power be reduced by Rs.
100.””

[Need to complete on priority
basis the Kali river power project
in Knrnataka.] (26)

«“That the Demand under the Head
Department of Power be reduced by
Rs. 100.”

[Needs to rectify the defccts in
Mahatma Gandhi Power Project
(Karnataka).] (27)
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“That the Demand under the Head

Department of Power be reduced by
Rs. 100.”

[Need to check the frequent
power shut downs and irregular
supply of power and voltage fluc-
tuations.] (28)

*“That the Demand under the Head

Department of Coal be reduced by
Rs. 100.”

[Need to take all necessary stcps
to produce, transport and distri-
bute coal to minimise hardship.]
(29)

«That the Demand under the Head
Department of Coal be reduced by
Rs. 100.”’

[Need to check the adverse effects
of recent rise in coal prices.] (30)

SHRI NIRMAL SINHA (Muthurapur) :

1 beg to move :

““That the Demand under the Head
Department of Petroleum be reduced by
Rs. 100.”

[Need to set upa petro-chemical
complex at Haldia in West Bengal.)
(41)

“That the Demand under the Head

Department of Petroleum be reduced by
Rs. 100."’

[Need to pay compensation for
land acquired from farmers for
the drilling process in exploration
of oil.] (42)

“That the Demand under the Head
Department of Petroleum be reduced by
Rs. 100.**

[Need to ensure regular supply of
kerosene to remote villages to meet
the domestic needs use and for
running of pumps for irrigation.]
(43)



da

D.G. (General) 1984-85
Min, of Energy

“That the Demand under the Head
Departmeont of Petroleum be reduced by
Rs. 100.” :

[Need to take stringent action
against the dealers who create
artificial scarcity of kerosene in
the villages.] (44)

“That the Demand under the Head
Department of Petroleum be reduced by
Rs. 100.”" .

[Need to reduced the prices of
kerosene, petrol and coal.] (45)

*“That the Demand under the Head
Department of Power be reduced by
Re. 1.”

[Need for intensive research to

utilise water-currents in Sunderban

for producing hydro-electricity.]
(46)

*That the Demand under the Head
Department of Power be reduced to
Re. 1.”

[Need to provide electricity on _
priority basis to ths South 24 Par-
gana, West Bengal.] (47)

*“That the Demand under the Head
Department of Power be reduced by Rs.
100."

[Need to complete rural electri-
fication programmes on schedule.)
. (48)

. “That the Demand under the Head

Department of Non-conventional
Bnergy Sources be reduced to Re. 1.*°

[Need to popularise bio-gas by
demonstration and e~onomic assis-
tance.] (49)

“*“That the Demand under .the Head

Department of Non-conventional Energy
Sources be reduced to Re. 1.”

{Noed for allocating more funds -
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for setting up biogas plants in
remote and under developed village
especially in Sunderbans urea of
South 24 Pargana, West Bengal.)
(50) .

SHRI A.K. ROY (Dhanbad) : I beg to

move :

“That the Demand under the Head

Department of Coal be reduced to Re.
1.”

_[Failure to check mechanisation
in B.C.C.L. which is curtailing
employment.] (116)

“That the Demand under the Head
Department of Coal be reduced to
Re. 1.”

[Failure to stop deducation of 8
days® wages for one day’s strike
even pending conciliation talks.)
(117)

““That the Demand under the Head
Dcpartment of Coal be reduced to
Re. 1.7 .

[Failure to end contractor system
in BCCL creating “mafia °.) (118)

*That the Demand under the Head
Department- of Coal be reduced to
Re. 1.”

[Failure to check discrimipation
and harassment of female workers
in B.C.C.L.] (119)

“That the Demand under the Head
Department of Coal be reduced by Rs.
100.”

[Implementatian of the Tribupal
Awards by B.C.C.L. and C.C.L.
with particular reference to Arer
I of B.C.C.L. and Kathara Are:
of CCL.] (120)

. “That the Demand under the Head

Department of Coal be reduced by
Rs. 100.”

[Need to check overpayment to the
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contractors in Area VI of the

B.C.C.L.] (121)

*That the Demand under the Head
Department of Coal be reduced by
Rs. 100.”

[Failure to check double payment
for one job as in the case of
estimates to whitewash the Mohul-
bari quarters of Area XI of
B.C.C.L. which have already been
white washed.] (122)

*That the Demand under the Head
Department of Coal be reduced by Rs.
- 100.”*

{Failure to use, and wrong pur-
chase of back hoo attachments in
the process of faulty mechanisation
in B.C.C.L.] (123)

sThat - the Demand under the Head
Department of Coal be reduced by Rs.
lm.!l

[Failure to curb despatch of carth
and stones of Bhatdee colliery of
B.C.C.L. as coking coal to steel
plants.] (124)

s“That the Demand under the Head
Department of Coal be reduced by Rs.
100.”*

[Failure to contain Jogta fire in
B.C.C.L.]} (125)

*That the Demand under the Head
Department of Coal be reduced by
Re. 1.”

[Failure to cvole uniform norms
to give jobs and compensation
to those displaced by the CIL.]
(126)

*“That the Demand under the Head
Department of Coal be reduced to
Re. 1.”

Failure to departmentalise con-
--tractual workers and provide
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them perennial jobs in colliories.)
(127)

“That the Demand under the Head
Department of Coal be reduced to
Re. 1.

[Failure to maintain the percen-
tage of Schedulcd Castes and
Scheduled Tribes in all new recruit-
ments in B.C.C.L.] (129)

*“That the Demand under the Head
Department of Coal be reduced to
Re. 1.” ’

[Failure to eliminate ‘mafia’
gangs from Dhanbad coalfields.]
(129)

“That the Demand under the Head
Department of Coal be reduced to
Re. 1.”*

[Failure to construct quarters for
the workers as per schedule.]
(130)

*“That the Demand under the Head
Department of Coal be reduced to
Re. 1.””

[Failure to deal with water scar-
city in the mining areas.] (131)

*“That the Demand under the Head
Department of Coal be reduced by Rs.
lmlil

[Need to provide jobs and com-
pensation to persons affected by
displacement of Kenduadih village
due to fire in the coal seam.}
(132)

“That the Demand under the Head
Department of Coal be reduced by
Rs. 100.”

[Need to check gradual elimina-
tion of Harijan and Adivasi
workers from employment in
collieries.] (133)

*That the Demand under the Head
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«Department of Coal be reduced by Rs.
100.*

[Fanlure to take over the subsided
land in Kharkharee colliery under
B.C.C.L.] (134)

*That the Demand under the Hoad
Department of Coal be reduced by

Rs. 100.”

[Delay in payment of compensa-
tion to the tribal .landlosers of
Lahbera village in Dhanbad.]
(139)

«That the Demand under the Head
.Department of Coal be reduced by
Rs. 100.”’

{Necd to check atrocities committe_d
by BCCL officers against the tri-
bals in the nams of combating
absenteeism.] (136)

sThat the Demand under the Head
Department of Coal be reduced by Ras.
100.”’

[Absence of female shale pickers
in Moondik and Sudamdih Projects
(BCCL) resulting in mixing of
stones with coal.] (137)

SHRI M. RAMANNA RAI (Kasara-

god) : I beg to move :

*That the Demand under the Head
Department of Petroleum be reduced
by Rs. 100.”

{Need to supply kerosene at con-
cessional rates in rural areps for
lighting purpose.] (201)

.%That the Demand under the Head
PDepartment of Petroleum be reduced by
Rs. 100.”

[Need to fix price of petroleum
product at no loss no profit basis.]
- (202)

That the Demand under the Head -
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Department of Power be reduced by
Rs. 100.”

[Need for total clectrification in
Kerala by the end of Seventh
Five Yecar Plan.] (203)

“That the Demand under the Head
Department of Power be reducéd by
Rs. 100.”’

[Need to set up a thermal plant
in Cannanore district preferably
in Kasargod Taluk.] (204)

““That the Demand under the Hoad

Department of Power be reduced by
Rs. 100,

[Need to review the .functioning
of rural electrification schemes in
Kerala in general and Kasargod
taluk in particular.] (205)

“That the Demand under the Head
Department of Power be reduqed by

Rs. 100."’

[Need to provide electricity free of
cost to the small farmers and at
concessional rates to middle-class
farmers.] (222)

**That the Demand under the Head

Department of Power be reduced by
Rs. 100.”

[Need to provide electricity at
concessional rates to small scale
and cottage industrics.] (223)

SHRI. R.L.P. VERMA (Kodarma) : I
beg to move :

*That the Demand under the Hud
"Department of Coal be reduced by Rs.
100.’"

[Need to reinstate the dismissed
employees of Lialdih and . Gopali-
chak collieries of BCCL.] (206)

*“That the Demand under the Head
Department of Coal be reduced by Rs.
100.”
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[Need to set up ancillary industries

to collect sturry of coal and ma}e :
or

briquetee for domestic fuel
rural masses.} (207)

«That the Demand under the Head
Department of Coal be reduced by Rs.

100.”

[Need to avoid deduction of 8
days' wages from employees who
participated in the one day token
strike.] (208)

“That the Dcmand under the Head
Department of Coal be reduced by Rs.
100.”"

[Need to start community develop-
ment schemes whithin 8 k.m. of
every coal project of CCL, BCCL,
ECL and WCL.] (209)

«That the Demand under the Head
Depatment of Coal be reduced by Rs.

100.”

[Need to strea mline distribution
of coal by opening coal depots in
overy panchayat in Bihar.] (210)

«That the Demand under the Head

Department of Coal be reduced by Rs.
lm-!’

[Need to conduct inquiry into the
misappropriation of funds in Coal
India Limited.] (211)

«That the Demand under thc Head
Department of Petroleum be reduced

by Rs. 100.”

[Need to streamline the distribu-
tion and sanction of LPG connec-

tions.] (212)

«That the Demand under the Head
Department of Petroleum be reduced
by Rs. 100.”

[Need to give LPG dgency to
unemployed youth.] (213)

*That the Demand under the Head

APRIL §, 1984

D.G. (General) 1984-8¢ 343
Min. of Energy

Department of Petroleum be reduced
by Rs. 100.* . .

[Need to grant petrol pumps on
need basis.] (214) .

““That the Demand under the Head
Department of Petroleum be reduced
by Rs. 100.*°

[Need to check pilferage of gas
from gas cylinders.] (215)

;;el‘hat the Demand under the Head
partment of Petroleum be red
by Rs. 100."’ eed

[Need to check adulteration of
petroleum with kerosene.] (216)

“That the Demand under the H.
ad

Department of Power be °

Rs. 100.” roduced by

[Need to complete all thermal
power projects in time.] (217)

“That the Demand under the Head

Department of Power be
100."* reduced by Rs.

[Need to convert Tenughat Ther-
mal Power Project into Super
Thermal Power Project.] (218)

“That the Demand under the Head

Department of Power be red
Rs. 100.’" . noed b

[Need to check the increasing
rates of electricity.] (219)

“That the Demand under the Head
Department of Power be reduced by Rs.

-100."*

[Need to bring all the electricity
authorities - under the exclusive
control of the Centre.] (220)

*That the Demand under the Head
Departmen of Power be reduced by
Rs. 100.”

[Neod to check mal-practices in
powes-projects.] (221)
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SHRI SATYAGOPAL MISRA (Tamluk) :

I beg to move :

, “That the Dcmand under the Head
Department of Petroleum be reduced
by Rs. 100.* .

[Need for expamsion of Haldia
refinery.] (224)

"That the Demand under the Head
Department of Petroleum be reduced
by Rs. 100."*

[Need for sufficicnt supply of
kerosene to the rural areas.] (225)

*That the Demand under the Head
Department of Petroleum be reduced by
Rs. 100.”* '

[Need to supply kerosene, diesel
and petrol to States according to
their requirements.] (226)

«That the Demand under the Head
Dcpartment of Petroleum be reduced
by Rs. 100.”

[Need to supply kerosene at con-
cessional rates to persons belong-
ing to scheduled Castes and
Scheduled Tribes.] (227)

«*That the Demand under the Head
Department of Petroleum be reduced

by Rs. 100.”’

[Need for setting up of a petro-
chemical complex at Haldia.]

(228)

_';That the Demand under the Head

Department of Petroleum be reduced °

by Rs. 100.”

[Need for taking an carly decision
to issue licence for Haldia petro-
chemical complex.] (229)

*“That tile Demand un&ier the Head

Department of Petroleum be reducead
by Rs. 100.*

[Need for immediate LPG setvice
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at Tamluk town of Midnapore
district, West Bengal.] (230)

“That the Demand under the Head
Department of Peteroleum be reduced
by Rs. 100,*’

{Need to provide LPG service in
‘Ghatal town of Midnapore district,
West Bengal.] (231)

*“That the Demand under the Head
Depariment of Petroleum be reduced
by Rs. 100.”

[Need for LPG Service in Jhargram
town of Midnapore district, West
Bengal ] (232)

“That the Demand under ‘the Head
Department of Petroleum be reduced

by Rs. 100."*

[Need to give LPG eervice in
Contai town of Midnapore district,
West Bengal ] (233)

*That the Demand under the Head
Department of Petroleum be reduced
by Rs. 100.”” )

Need to provide LPG Service
in Mahisadal, Midnapore district,
West Bengal.] (234)

“That the Demand under the Head
Department of Petroleum be reduced
by Rs. 100.”"

[Need to give LPG service in
Kolaghat, Midnapore district,
West Bengal.] (235)

.“That the Demand under the Head

Department of Power be reduced by
Rs. 100.**

[Need to set up a Thermal Power.
Project at Mijia, Bankura, West
Bengal.] (236)

«That the Demapd under the Head
Department of Power be reduced by

Rs. 100.”
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[Necd to set up a Thermal Power
Project a Sagardighi, Mursidabad,
West Bengal.] (237)

“That the Demand under the Head
Department of Power be reduced by
Rs. 100."

[N'eed' to set up a captive power
plant at HFC unit, Haldia, West
Bengal.] (238)

*That the Demand under the Head
Department of Power be reduced by
Rs. 100.”’

- [Need for electrification of tribal
areas.] (239)

“That the Demand under the Head
Department of Power be reduced by
Rs. 100.""

[Need for a special programme
for rural electrification.] (240)

*That the Demand under the Head
Department of Power be reduced by
Rs. 100.”

[Need to set up a hydel power
project in hilly arcas of North
Bengal.] (241)

SHRI RAMAVATAR SHASTRI (Patna) :
I beg to move :

“That the Demand under the Head
Department of Petroleum be reduced

Re. 1.”

[Failure to achieve sclf-sufficiency
in production of petrolem and
petroleum products.] (242)

“That the Demand under the Head
Department of Petroleumm be reduced
to Re. 1.”*

[Failure to achieve self-sufficiency
in production of mineral-oil.]
(243)

“That the Demand under the Head

APRIL 8, 1984

D.G. (Generai) 1984-85 32
Min, of Energy

Department of Petroleum be reduced
toRe. 1.”

“Failure to achicve seclf-reliance
in the production of LPG cylin-
ders.}(244)

“*That the Demand under the Head
Department of Petroleum be reduced
to Re. 1.”°

[Failure to set up a petro-chethical
complex at Baranui.] (245)

“That the Demand under the Head
Department of Petroleum be reduced
to Re. 1.”

[Fallure to formulate and imple-
ment a definite policy regarding
transfers of officers of the Depart-
ment of Petroleum.] (246)

*That the Demand under the Head
Depariment of Petroleum be reduced to
Re. 1.”

[Failure to check discrilnin'nion
practised in transfers.] (247)

*“That the Demand under the Head
Department or Petroleum be reduced to
Re. 17

[Failure to check melpractices in
the Department of Petroleum.]
(248)

*““That the Demand under the Head
" Department of Petroleum be reduced to
Re. 1.”

[Failure to check malpractices in
allotmeént of LPG connections.]
(249)

‘“That the Demand under the Head
Department of Petroleum be reduced to
Rc_ l'll

Failure to check malpractices in
issuing licences for sale of petrol,
kerosene oil, LPG connections and
diesel.] (250)

o~ That the Demand under the Head
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Department of Petroleum be reduced
to Re.l1 *

[Failure to issue licences for sale
of petrol, keroscne oil, diesel and
LPG to persons belonging to
Scheduled Castes and Scheduled
Tribes as per quota prescribed
for them.] (251)

«That the Demand under the Head
Department of Petroleum be reduced to
Re. 1.

[Failure to implement in full the
provisions of official Languages
Act, 1963, in the Department of
Petroleum.] (252)

*That the Demand under the Head
Department of Petroleum be reduced
to Re. 1.”

[Failure to check the neglect in
use of Hindi by the Department
of Petroleum.] (253)

“That the Dcmand under the Head
Decpartment of Petroleum be reduced
by Rs. 100.”*

[Need #o issue licences for sale of
petrol, dicsel, kerosene oil and
LPG to freedom fighters in
accordance with quota prescribed
for them.] (254)

«*That the Dcmand undcr the Head
Department of Pltrolcum be reduced
by Rs. 100.”

[Need to avoid posting of officers
of Petroleum Department at one
station for 5 to 10 years.] (255)

¢«“That the De¢mand under the Head
Department of Petroleum be reduced
by Rs. 100.”’

[Need to lock into’ the cases of
transfers of Dethi based officers
of Petroleum Department to
various other offices located in
Delhi itself.] (256)

“That the Dcma;)d under the Head_

Min. of Energy

Department of Petroleum be reduced
by Rs. 100.””

[Need to ensure participation
of labour in management of
refinerics.] (257)

*That the Decmand undér the Head
Department of Petroleum Be reduced
by Rs. 100."*

[Need to accelerate exploration of
oil and natural gas.] (258)

““That the Demand under the Head
Decpartment of Power be reduced to
Re. 1.”

[Failure to remove the shortage
of power in the country. (259)

s*“That the Demand under the Head
Department of Power be reduced to
Re. 1.”

[Failure to maintain regular
supply of power to avoid shortfall
in industrial and agricultural
production.] (260)

*That the Demand under the Head
Department of Power be reduced to
Re. 1.”

[Failurc to establish an all-India-
grid for generation and distribution
of Power.} (261)

““That the Demand under the Head
Decpartment of Power be reduced to
Re. 1.”

[Failure to ensure supply of power
to farmers at least for 8 hours a
day.] (262)

«That the Demand under the Head
Department of Power be reduced to

" Re. 1.”*

[Failure to check steep increase
in the ratc of powee in Bihar.]
(263) ’

*“That the Demand under the Head
Department of Power be reduced (o
Re. 1,”
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[Failure to take steps to check
malpractices in various electricity
Boards.] (264)

«*That the Demand under the Head

Department of Power be reduced to

Re. 1.7

[Failure to check large-scale
pilferage of electricity.] (265)

¢*That the Demand under the Head
Department of Power be reduced to
Re. 1. ’

[Failure to incrcasc the por capita
consumption of electricity in
Bihar particularly in North Bihar.]
(z66)

“That the Demand under the Head
Department of Power be reduced to
Re. 1.7

[Failure to expcdite the comple-
tion of Koyal-Karo power project.]
(267)

SHRI NURUL ISLAM (Dhubri) : Mr.
Deputy-Speaker, Sir, energy is the most
important and vital thing in the national
life of a country like India. So,itisa
great privilege for me to have this opportu-
nity of participating in the debate on the.
Demands relating to to the Ministry of
Energy.

At the outset, I would like to extend
my hertiest congratulation to our leader,
Shrimati Indira Gandhi, and the hon.
Minister of Energy for being in a position
to send an Indian cosmonaut in space. It
is really a great success and it has enhanced
the prestige of our country and the
Nation.

With regard to the development of
power in the country, I must congratulate
the hon. Ministcr of Energy for achieving
tremendous dcvclopment of power in the
country within a short span of time. At
the beginning of the Sixth Plan, the power
gencration capacity of the country was
28,000 MW and perhaps, by the cnd of
the Sixth Plan, we are going to achieve
the power capacity of 42,000 to 43,000 MW,
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It is a tremendous achievement for a deve-
loping country like India. Within a short
period of fiive years, we are going to add
about S0 per cent of the power capacity of
the country. that is, 14,000 MW. 28,000
MW. of power capacity was created in
three decades whereas 14,000 MW of power
capacity was created within a short span
of five years. It is really a great achieve-
ment for India.

In 1979, the oil produced in the
country was to the tune of 10 million
tonnes and now it is about 26 million
tonnes and, I believe, by the end of the
Sixth Plan, it will be 29 million tonnes.
It is really a great achievement for our
country.

As regards electrification, the Govern-
ment has electrified about 3,33,878 villages
constituting about 58 per cent of the total
number of census villages in the country.
This is also a great achievement and, for
that, the Government deserves our con-
gratulations.

Regarding energisation of the irrigation
potentials of the country, the Government
has energised about 51 lakhs of pumps
scts or tube-wells as against the total
potcntials of the country to the tune of
of pump sets or tube-wells
terms of percentage, comes
to about 42.5 per cent of the total
potentials in the country. This too is
really a great ach"evemem for India.

which, in

Of course, my hon. friends sitting on
the other side of the House who are always
in the habit of saing that this Goverament
does not deserve any congratulation for
whatever good things they may. do. It is
most astonishing how the gentlemen sitting
simply on the other side of the House lose
the vein of appreciation from their brain
for all good things done by this Govern-
ment. In this respect, I recollect a very
interesting story. Once an eminent barrister
was arguing a case before his Lordship and
suddenly his Lordship asked the barrister,
““As to what you are arguing I cannot
follow.” Then the barrisier promptly
replied ““Well, My Lord, I can teach you
Lordship laws but I cannot sct a new
vein in your brain.”
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Similar is the case with my hon. friend

sitting opposite.

Although considerable progress in power
generation has been made in our country,
this power -development is not uniform
throughout the country. As a result of
this uneven power development, lots of
disparities have been created between
States and regional economic imbalances
and consequently there is lot of dissatis-
faction in the minds of people in some
regions. ’

Power generation should have been
uniform throughout the country.

I hope the hon. Minister will look into
this aspect very carefully because upon
power alone depends the economic deve-
lopment of the entire country. We should
not neglect any part of the country in the
matter of development of power for the
sake of uniform economic development of
the country.

Our country has been divided into

- Northern, Southern, Western, Eastern and

North-Bastern regions for the purpose of
development of power.

Many States are lagging behind in
power development because of financial
constraint and other difficulties and the
Central Government has always been coming
up to the rescue of such States by. establish-
ing Centrally-sponsored power project in
those regions.

The ratio of the Centrally-sponsored
power generation projects in different
regions is :

Region Installed
capacity
MW
Northern 420
Southern 435
Western - 420
North-EBastern ' 108
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Why was there Centrally-sponsored Power
Projects with on installed capacity of 105
MW only in NER ? Why not with more
capacity ? . :

But, in this case, I must submit for the
information of the hon. Minister that the
assured capacity is far below the installed
capacity.

Simply talking of the development of
the North-Bastern region is not enough.
People have now become more enlightcned
and are not satisfied with dip sympathy.
The sympathy must be genuine. I do not
understand why the Government should
notcome up in a big way for power
development in the North-Eastern region.

I would urge upon the ho. Minister
that he should leave no stone unturped to
see that power is duveloped adcquately in
North-Eastern region becaus: this is a
sensitive border arca. Not only that, It
is economically very backward too.

As regards hydel powcr potential in
the country, I would like to seck a  clari-
fication from the hon. Ministcr is to why ins-
tead of harnessing the immense hydel power
potentials of the country we are going in
a big way for thermal power generation
projects.

The Power generation in our country
is made possible through thermal, hydel
and nuclear projects. It is a common know-
ledge thai hydel power projects are generally
less costly. I do not know why instead of
developing hydel power projects Govern-
ment is going for thermal projects in a
bigger wan ?

SHRI P. SHIV SHANKAR : The sct-
ting up of hydel projects is more costly
but afterwards the power which is generated
is cheaper.

SHRI NURUL ISLAM : On an
average, hydel power projects is less costly
then.

If we set up hydel power pro,l:ects in
the country for which the country has
immense potentiality. We will have twg
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more benefits like anti-flood and anti-
drought. 1do not understand why these
three aspects have not been considered
jointly and why Government have not
been in a position to come up in a big way
for hydel projects. At present the ratio
for power production in our country is as
follow : thermal power projects 62 per cent;
hydcl power projects 35 per cent, it is half
of thermal power projects; and nuclear pro-
jects three per cent. My humble submission
to our Minister is that Government should
come up in a big way for hydel power
production because in harnessing the hydel
power potentiality, we wilt be creating
three-fold effects on our economy, namely,
anti-flood, anti-drought and power gene-
ration. These three are very vital things in
our economy nowadays because ours is an
agro-based economy, agriculture is playing
a vital role in our economy and this
vital sector is suffering very badly .from
flood and drought. So, if the Energy
Department comes up in a big way for
development of hydel power projects in the
country, it will have a definite effect on the
economy.

In this connection I must submit that
the North-Eastern region, more particularly
the State of Assam, is blessed with two
big rivers i.e. thc Brahmaputra and the
Borak and innumerable tributaries : all
are having more or less high hydel power
potentials. T do not knmow why Govern-
ment could not come up in a big way to
harness this hydel power potentials in
the north-eastern region. If the power
potentials of the Brahmaputra river alone,
which is one of the biggest rivers of the world,
" is tapped correctly, and perfectty, I believe,
and the hon. Minister will surely agree with
me, that it will cater to the entire needs of
the country. I hope, keeping in view this
aspect, the hon. Minister will definitely
try his utmost to harness the hydel power
potentials of the Brahmaputra river and
its tributaries in no time for greater econo-
mie interest of the NER in particular and
the country in general.

T have come to know that, as a measure
of flood control, in Assam, construction of
two dams has been proposed on Dihing
and Suwansiri rivers. If they are cons-
tructed, I believe, the power production
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will be to such an extent that it will cover
the needs of the entire country. 1 hope,
the Energy Minister will look into it so
that the Flood Control Department may
construct the dams for which plans and
estimates have already been  submitted;
for some reason or other, the construction
has been deferred; that should not be
the attitude of the Central Government
because the States of Assam -is already
burning and mers lip sympathy will not
do, people will not be convinced; some-
thing constructive must be done there.
Power is one of the major infrastrycture
on which alone economic development of a
region depends.

The next point 1 want to deal with, is,
with regard to oil royalty. 1n the country,
Assam and Gujarat are the King and the
Queen in oil. The butter is being utilised
by the Central Government at the cost
of the State Government. In view of
acute, developing cnvironment, the claims
of thesc respective States for enhanced
royalty should have been given the top-
most priority. The agrcement was arrived
at in 1981, on 1-4-1981, and the rate of
royalty was fixed at Rs. 61 on the value
of per mctric tonne.. Crude oil. On
1.7.1981 the rate of crude oil has shot up
from Rs. 30510 Rs. 1181 or something
like that only after three months. A wel-
fare State should have the legitimate
understanding to immecdiately revise this
agrecment of rate of royally. Instead the
Central Government did not agree to revise
it and took undue advantage of the
agreement against the humble States.
There is no reason, as ours is a Welfare
State, as to why the agreement could
not be revised carlier which is being done
now. This is not an agreement betwoen
the Shakespearcan Shylock and Antonio
which could not be revised or reviewed.
It was an agreement between a welfare
state and its components, and as such it
should have bczn reviewed long back. Of
course, I congratulate the Government
for the good sense prevailed upon it and
the Government has amended the pro-
vision of the Act regarding the period of
4 years to 3 years of the agreement of
reviewing the rate of royalty on oil. In
these days of price rise why should it
not be reduced to one year 7 We have
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framed the laws for the benefit of the
people, the States and the country. For
the dire necessities of the country, the
States and the people, can’t we amend
it ? When we can amend it to-day, why
could we not amend it two years back ?
Only to gain the benefit against the State.
Why the State shall not claim to improve
the State-Centre financial rclations or the
Centre-State financial relations ?  That is
-why these things are developing. So, Sir,
my humble submission to the hon. Minis-
ter is that he should comc up with a few
more amendments to the Oil Ficlds Regu-
lation and Development Act of 1948,
further reducing this . pecriod of 3 years
to one year for revision of crude oil royalty
rate.

And, then, Sir, the ratio of this royalty
was fixed at 209, in the year 1969 and
should it continue for centurics together
in these days of economic development ?
I hope good sense will prevail upon the
Government and this 20%, also should be
increased to 309, for the grcater interest
of the State. After all what is the king-
dom of the Central Government ? The
component States are the Central Govern.
ment. For whose welfare are we here ?
For the welfarc of the people. For the
welfare of the States. For the welfare
of the country at large. So why can’t we
do it ? I do not understand the reasoning
behind it.  The rate of oil royalty at 209,
on the present price of Rs. 118/- P.M.T.
_comes to Rs. 236.00 which should be
paid to the respective States with retros-
pective affect for 1.7.81 if need be
further amending the provision of the
Act.

Lastly-- not lastly, last but one. One
thing I must bring to the notice of our
hon. Minister. As 1 have alrecady said,
Assam is the King in oil and still it is
king in 0il. Assam has been producing
now oil to-the tune of 6 million tonnes
every year, and for refining these 6 million
tonnes, Assam is having 3 refineries hav-
ing a capacity of 5 million metric toanes.
One million tonnes the Government is
trying for refining the same taking it out
of the State. I think it will be more costly.

Why cannot the Government come forward”

with & proposal for another—that is, the
fourth refinery in State of Assam ?
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Sir, the Government is delaying in
every matter. They come up with a con-
crete propposal in every matter—~—only
when it becomes an issue. This attitude
should be discarded. I submit that when
the State Government is also pressing
hard for the fourth oil refinery in the
State itsclf, I hope thc hunourable minister
will take it up in right earnest and will
establish the fourth oil refinery in Assam
itsclf with a needbased training programme
for thc sons of the soil. Another point
to which I draw his attention is this.

MR. DEPUTY-SP@AKER : Mr, Islam,
you are putting the things in a nice way.
I appreciate.

SHRI NURUL ISLAM : Thank you,
for the compliment, Sir.

MR. DEPUTY-SPEAKER : You have
done this without offending anybody.

SHRI NURUL ISLAM : The natural
gas in our country is really a rare wealth,
I believe. Do you know, Sir. fate of the
natural gas in the North-Eastern Region,
more particularly, in Assam ? In the oil
fields of Assam, 3 huge quality of natural
gas is being burnt every day. In terms of
money, I believe—as per the report of the
Public Undertakings Committee of Assam——
it comes to Rs. 10 lakhs every day. The
total value of the gas that is being burnt out
in Assam per year comes to about Rs. 79
crores. This fact should not have been
neglected. I must say that this is a crimi.
nal act to allow such a rarc national wealth
to be wasted in this way. I would like to
prevail upon the hon. Minister’s good
sense to look into this matter personally
and try to utilise this gas profitably by
establishing a fertiliser project, power
generation project or some other project
so that this gas could be utilised profi-
tably. I believe the State Government also
is pressing for this. Because of fund
constraiats, the State Government could
not utilise this gas properly. I draw the
kind attention of the hon. Minister to see
that this rare national weatlh is utilised
profitably by establishing ‘power generation
projects or fertiliser projects or oil refinery
projects or whatever way possible they
may be utilised.
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Finally, I submit that whenever we go
back to the State to attend the Rural
Blectricity meceting under the 2U-Point
Programme, the Chairman of the Central
Rural Electricity Corporation always gives
us an assurance that there is no dearth of
funds. And we feel obliged a little bit.
But, when the State Govérnment comes
up with many projects, the only answer
that comes is the Fund constraints. So I
draw his attention to look into the matter.
This may happen even with regard to
any part of the country.

With these fow words, 1 extend my
heartiest thanks to you, Sir, for giving me
this opportunity to make a few submissions
with regard to encrgy.
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qYar | Afiwa st Fargre oY war feafar @ 7
wtfad graar, faaet & @t 900
Aarare § R GFrATT |www 300
Hwrare § 1 ghafaem # 30 & 40 wfawa
% a Qrar ) gg feafa wgt o< &)
fagre & gad gaTea @A F A s
& &7 ¥ fagre w1 zaar feggma ) an
AR H WA Il T1q g fe it
qfeatorang fae®w feal g #t ad faoht
§ fagm alx faeme & foq ag aqd
98t §1aq #r gAsT swwd gor fe
FAAN gdq qraT RByA A do 6 AW 7
gfaz o1 frator frgr o w@ran 1 45 F09
% afegtomy oY | agsav 6 w1 gfaz &
samfar a1 91 1977 fegrax aw
AT ag wNUT AT 1983 FIAN AF |
7 7" & gfaz FY sdwfaw § @t qoar
AT aF I T A "= W0
w17 3G a1 45 AT A Ag T 90 FA¥
grgrasar g 5 100 0% ¥ ag= aqr
@11 o feafe qaug & @ ok o
feafe GaTFhgT w181 ¥ 7 <@t 1 Fraey
I¥ar %1 7€ ol & fawrg § ag @@ qar
T 6 @1t &1 AR AT, Faw oy
we were A fagefa foadr & gRfaaw wr
AT AR § AfEA faaet S dx & ag
=g gaAr faoer gar g1 fagie &1 wm
qf<§ % ¥ FI J wraat 91 | agh st
& fopte AT afa gadt dw g€ AR gaar
fawre gor fin fagre wr sara A & o
gy aat 1ag & safa fage WY S & |7

¥ forg® fag g fax avd gra & ao+t
drs 3wy §

dan A3 agdr &gy 97 5 qdl w1 gEar
YT WemiT A §, SEwr WA gy
WIMETY @H  gTET & deye W



368  D.G.(General) 1984-85 CHAITRA 16, 1906 (SAKA)
Min. of Energy

afiet sgvr TR frafa & Fav wex
o wrewT gat § 1 vaT Al HA a% A qTHT
1o ag wgwaiw w¥e qQET A
witgfa g€ e ot % sa®1 w1 ge
W AEIgAT | W TXG VEW I B
f o ifger faweh w1 weorsawm fagre o
qaY w9 g, ITWT  Iqeewar fugre H aw
R R T

o Iy § gTR agt 63-64
ARG G2 § fHETq w1 9gan sre|n
&A1 g ang guTe 3w q¥ fadeft gaen
aF AT o1 HIT @ ATT  FY JTAAEAT o
fs oot fadew Y Ao &  AY S®
grera ¥ Femrgad w1 weEE @@ ¥
FaT wTEATas § 1 94 gfeewio ¥ a0
# Fearead ®1 FIT@FAT AT qT 1 aw @
AwT IS I FuraTC oY WiT G e
Fgt 9T I WEA GRE F TWAT B
AN | TR A1AT TT Q7 6 1963-
64 %, =wer faafor & oy & aig, o
g Wi 91T aREH F fr 99 wnaw g
) eqrgr @ gy, @ AW gaafy
Do § uF wd g afsa far war,
forgd gg @ A wiw A 5 & wnaw
wqg ¥ Ear § asdt g ar Adf AR
g aquar ® fe a9 § oF I
<O GYE W TAGAT K o awaAr §
Jgh AT% 1968 W IWIT ¥ TH JIq WY
waurr oY fir QA F 27 @A g e
carqar & sy 1 1969 § ¥l avw
A fagre eIt @ A s ow ¥
w@ra qOAfew Sima B e a0
¥ o ooy 1 1976 ¥ aDfaaw  fafacd

Waw & N v afafa afsa t af,

Pafafadt fdi€ o 5@ & fagalk
gwa A agdar @ e ad4 ¥ @@ waw |
aqg @ ewar oF ar andl 11980
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% wier @8 Aqew dw wiga ¥ 0
w2 afsa #), v HTIq7 FW@ & fag
foed 04 & wwT e w1 fdaor
frqr, fagx awk & yfgwfal &
Fra=ra #Y T IgA WY AqAY  srgerar §¥
feadsY & 98 T@Eaa aqg & eAgar
o 9T awdr g1 1981 ¥ afg=dy snder
%! Q% yed! Auad F¥q+T, o To THo
THe ¥ HUNFH FITAA & TWGA B
fog a0 & @ &1 wnw fwar, vaw oY
wie Y N A 3 g fowd qeoEy fe
TN ¥ FNVFRH FITGAT qAT AT
gwar § )

1982 ¥ s qaifeaw fenrogw o -
£ §2q ¥ ag9 9w W@ N IR #X ga
qqTer Y 4T 9X IIMAT A1 Q@1 9§ WG
aeerel Gafaan fafaey, = dro o
IR ¥ agt 7T N F P p fagre &
o 81 Y T@aA aqg a4 ) AfeT gR
ar wwar g fs oga st grosy
FregTaq fgq oy § sawY Mg dgfaga ar
AT A Jar g1 TT IFH AgnaT ¥
fagwa 17 &1 A fage ¥ qw dis 1
o Efqimra siwe quE weEl & fue
A g 7T § I wg 9 fage
W 3 <gw gg A S ww ef
gHIT A 719 fagi & i & Av & famg

 FT IR § ? AT A FFT Y

gHT WY § 1 W1 TH AIg A i fagi
w7 faFra FAT ARAE ?

o) feafa $Yadr & dixr & WY § 4 oo
art ¥w ¥ faaar aar d=1 ar § suwr
wAA ey A fagir ¥ far § 1 wfwew
vad fawa &t feafa ag § fs &Yer amge
& are foell § ) Nada bt gl § vl
9% 15 g fafaga zq #la& &1 siqe
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w v g3d & a9 & foar §, agr A aw
Ay af S § J9 S @ § &l
1) sd @il T E 1 gW Ig FEAN
Y s A A fr afz ot maAid e
gargdl 71 A fegy smar ot fagre
) feafa H oz sthaed afadqa amr
o1 gFar o7 ofaw fasm & &7 &
fagrt AT IMFT AT I FFAT 4T
A1y Y § Su faud gow § afgwac
gfara anfaamedy @ <@¥ &, 3t e IQw-
ardr v fegfa wdw< g s afs agi a<
FITA FT TEQAAIT FIAT a1 sl Fat FY
st fast @wdt ot

faat F A Mg Qa1 AAEF
fagrz fraar fagst gar &) afsa a
NI JMTAIE FT TF FIT gHT qraT
sY¥we agf 9¢ a7 @war & foad fagre &
srifas ok wfv & @7 §F agn 1w
sufy & amdY § 1 I A § ywHAGH W
AN qgrdy gerwT § IAN 4121 (wfaam
TT A FT WL § | AFA a8 0} goqvd
feoer gar &1 01T I@ &7 F1fawE
AT @ FgANT I GHT 1A VR
1T GUERT 98A qIaT WA FT FIH
T ATTAT § gond Y GFaAT 97 ) Ay
aga @nil A FW A faw @war qn
afea @3 A} & gwre W} fa=ar
Tl &1 AL e §3 gS 2

5 9F 3@ A H 39 fam agw
wredt S § QRfAa9 § gafaa gare san
o | fagaa ¥ gfaaw & wied Aw
& wgar wmgar § £ 287 W gfemay aag
T &9 §FAT  qT ALY ? AU GIFI
ag W faaroey adY § 1 39 avg & fagre
¥ 3941 F:7 S T A9 § ) OF AE
aaded) sl g aw feafa sl o

APRIL 5. 1954
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AATAF § | AR ATAR WA TG0 grn fn
g amr fad ¥ fagd awd & faq
9iT WiE zA Ay @ 3IFA Fo AT
gz wigd %1 & 0€ Al 3TA T FF F
FIETAT e Qg 9 q1 @1 § | O« gt
gfe| ¥ 9191 HIT A 42 AL T Fraat
99 sTeEm # fawn, wa fs sawr 3200
T FAT T@AT 971 §9 AE@ ¥ SHAA
I geat Jog § afgs feafq aT xoa
qr @ 8 foad fams f1E amars A
T gar g, afs 1 fawaa w<ar § o
ST G AT AT &

¥ STy TF FEY IFMGA T gy
I FAY § f& Maw & qga scgang
& forg anfeam) s gfcaw & F19 5@
¥ ) Afier A= q-AET F1 AW fawgT o
W& AT ag § fo ol # deqr §
ghem aix afeady Aage Y s F @
g, ¥ IAMIF " | FIgF W
FAqa & arR ) zafa: A amdlg
@Y Y & fadeq § 5 =ang zas F9r
arNTErgy faae 3 i & g7 &
fagi aga & (qs3r gar g, foast aog &
fagic &Y anfus feafa & fasta § wwmas
qar @ @ g1 afg sawr fawg s d
al qgi TR FT AT WER §, Fgy w7
AT AT § AR g9 F1 AN HE
g, fowsr g@mier 58 Al & famr &
daraar g, fogwr sQ@ww  fEgr s
arfgg 1 @t fagre 1 fasm @ awar d
T it ag dwe W feafr & gfea qr
AHAT | T TF qre@l QY /Y s W)
faw avar @ AT A QIS €
urT ¥ oS @ &, S Qarare fuer awar
R19% feare  fe aewre g it &
frdza aT sxfteargde fawre w0M ok
gfansx v w2 cawdt | mfe w0 &
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A% 3 fagre w1 Faemnw 1 @0

g wg 5 & aoft aw@ awme

w@r g |

ot vmfag aaE (@) : wAAIE
quTener wErey, § QAT HaiEw ¥ wiA
&1 quda v & fag ger gar g § @+
qgia & €@ ara & fau qurg g e
IR ad 1983-84 ¥ faga IETAF
@7 % 7.4 sfawa Y afg N aR
W as ¥ 1,24,812 fafaas yfaew
&7 INET gaAr §, 99 & TaEay I 4ag
Jmiza 1,16,229 fafaawn  gfaew
qT | T9F qI9-E1E  qEGHAET  H
geerer aated & Y wafe 4 §—3933
FraTey W Hafadl A197 T # NE §—
THad ¥ waeav, 1983 F | TF AR
faRg @ forad fag gait @Ay |5

ot fade ®q ¥ woE? F QT §—ag 8 -

grier fagadisor 1 wAadr @ AgwY,
1983 &% AT 30143 gt &1 fagdl-

g fear & (o weor 2 W@ 37 gAY
925 q¥I-dga #1 gAwizw far &t
anT g '

afwa go 0¥ wgagd g § Fyawt

AT & aradfg §207 S w7 smaA grwied

g1 wigar fage SarEw @R faga

¥ ragawan, sy Aiw-afq & grra §

fafrer el &Y feafs fafus see

&1 3% 1 ggevar Agt & @wAar

cagl &1 AR enamwanst & qf faa

SHITY Y o7 gFEay g avara A oY
it aw ¥ty A 9T Jgw gefeefady

waift & mww.'%m g W ¥
- wreaw ¥ fafeaw w1 @ fodd ADS 97
ot agw gk § 1 ot T faedy faga A
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wim &Y, #9 & F9 saw fafmy fomame.
#e $Y A9 9RT FT %, ¥§ gEGA § qga
oY frasd w@ ad & art § | & wrwar f—
aayr @iz § i an S & w7 g
siw aw faga Searea & w9 o § 1 gy
aTa ¥ asq AW % @agy gdA qET
Yo #§ ot swrez gar; foawd emar 210
Arare afvgy Fale <A #F §—3ay

| @ga gwerT gat & Sew ag § fe ww

T % weATd #9Y g1 TG a1 A9 KA
gHrtea & tac 9T fawre W fw wew
s2w F1 afaz ot fawgw agr ghaz ar,
Y FHTE T F qIE QFIN { MWL
g 1 ¥a1 IGH F1§ wwq sfeaqdiz a0 w4y
qr a7 1€ YT FN @ 1E A—ead AR
¥ qeadian @ = wifgg ) § gan wafag
Fg1 W1 g—19 ;A § Faga gearea smor
Tsg & faq fwaar Madr §, ot d&1 g7 -
9T &% T @ 2, S99F gaw ¥ gy fwadr
fororeft ferert §—ag Red Y ara § 1 qER
1R 3 & fdeT Har TIgeT—w ad AR
20 N FUE TIC a1 ¥ ot Hafady
geare A1 ¢, &Y Nz v fean §, @
wfamfan & ¥aw 14 g1 Amae” gh-
g9 HAEE ETHRAA A g @
T E | WY A FEAT w7 65T § .
faga swra fraar fad §, fwad
graceie % a1 g fradr i Iu faw
awar g ) :

# g +ft fadew s angn—ana &
ATRY A1 Y ¢AN qgT GRG ¢ § qg AR
FIEA T PR = AT @ 9T @
agf afew vsmegT g A &, Tow faasn

. @El & s o af g ) ww wraew
- % orae) us wiw Aife § a¥X g3 Ay st

grit—ear oy o NET WY wrafaae
Q_z# TR qEAT g § 4T @O adr
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AT WISE-gw & AN qT HWTAT
g ¥ wgh w1 aed ag § fe
fa o erre qx oY @ amar § wat quR
&fcw # S Argr I AT FIAT TGy
Earag gozw g A fdd gan
araR § fr 39 faoet A1t & agt daede
s gumEr XS wAl @ @, Sud
FEEA  IAW AT qgH W § AR
A ¥ ¥ dpwet iy a1 @ §, forawr
HW 99 $T T & Jifgs faww ol
afas sqaedqr 93X TG U AWT ITA
Ear g ) afe o7 wweat 9T aEARar ¥
fasre afY fpar st & W =9 T g
A w1 g g fagR, UseaT
qT ey w3W & fyoet AL F G & awrw
¥ ar o agi @ww it § ar o
QEHTEH ®T g wrovadIne gy faear
2 it W aw ¥ WY Fg@war I
afa g, wg 9% g faw ar @ &
ANHY TG T X Ig Q94T Qi iw
forr T § aioww ara< §, S9 qraT wr
e 1 gF fafesq @ 9eaw €
&} farely 37 1 sagear FHY TR gt
ST T ) fagw & &l T qwe
FAMF qig ged qaT § ) fage #
2 & arz «f 9% 9 qnenr § fo fow
@ § gEe gnE §) gEd &R
wweqrd W fr gmaifasd  Seaw
T FAGT ot w7 g, ag 5y @ wWox
faoell ¥ £t X 1 fwT N sEwy
- fafa feamadz & sgaic faoe a8

fre ot | wefog @ a & sy

T 9L Wr9R N qrAegwar § | wgi geoa
JeATET § TR wHT  quey wwal w2y faar
T ¥ | g dAw F AmAaw  widfaw e
arax gfefadta & fewnve frar § fr aex
ur W agt A I @ § el agt

APRIL S, 1984

D.G. (General) 198485 - 372
. Min. of Energy :

w1 geew § Iuwt & vy &< & fag A
Ifeerd s1gw aw wear wifge wed
a1y $ftefae e2qw WY Q@I ST awd
W Agh # amvwmwar § giw @
et 1 :

AN wew &g gy § fv ed
Taafta war F sdfaw 2§ ¥ o w=
¥ qeifer 4, e o1 ag 191
fafas gfe w1 ) sa% gomd # o o
oY WY Z1<iE vET 4T a7 144.3 Fafora
qfaz &1 qr1 e Wt qEedw sadwA
oo gatfaw § 126 fafeaa gfae | @
qT 8 sfqwd getaw fraadize sk
10 sfawg a¥w ang gt gue qrax
1 frwre € & dawr e @R W wn

AR GLE

13.54 brs.
[SHRI R.S. SPARROW in the Chair.]

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR) : It is 138, but not
144.3 billion units.

SHRI RAM SINGH YADAYV : Accord-
ing to your book, the report of the Depart-
ment of Power for 1984-85—

“The achievement upto the end of
February, 1984 "is 77.6 billion units
for thermal stations, 3.2 billion units .
for the nuclear and 45.8 billion units
for hydro-stations. 2** '

*“The tatget for power generation for
1983-84 was programmed at 144.3 billion
units,,.”” '

Always, it is good, that is a good ind
happy sign.

vafag et ag & fs w@ of oY
fagfly oAt N N feaamadiz @ 19
Ife Wr3ed 16 afewa &1 mEwma §
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A% @t & qravgear § fe gaw) fsa |

a0® ¥ quirmmar ad o

graa< gt 9§ gg gAT wgar §
5 vaegm e i qzifas  qrE} e
Tt § earar g § ) QAT gfaew
¥1982 ¥ ¥wT wrer aw uw ¥t gfaz
Wz agl w1 qg) Iuwr e 220
AMATZ 1 W W AT g d 1
@ qx siar ¥ faue foar & f&
qIeq XY dead €z F @ ww Az
q N fF IR AN T, suwr gfa
PR g ? waqdy 1984 ¥ 95 e
%z fHqT a9T) @A wT T ¥ T
gy 91 g%ar § e agt ow s §
firaaY qaraT ) &% § 1 Y Wyl
1T HT AT ATIHT YT AT HTIAE g ?
gfeaa owaia ¥ frar § 6 voreqm@ &
SAgd & A F 95 uzde wT W §)
ga®r gwg Aenfos @7 TG af afer
fpqial 9T agr @ ) vweE § afa fem
220 fafeas afee & =yaaw Fragawar
g wafy 115 & fasht @) Fandad,
wager S wraer & faqan fgean Terear
&Y faerar anfgg 91, Sawn agf faer «ix
Ffaqar 1@ @ & wadlvad &
I & 9T g wivwe QE @
gk MIvagH ¥ gr9T aga AR §)
ey ¥ TfaE AT Sieaw gt g
wageT—aey s¥w H, ferdel-nsw skw
HR Jo Ho & TFMWEL T AWT F3qe &7
gfe gt S%TC & 7Ea 90§ Wik w7
13 w3 g N fgewr e wifigy,

ag 7§ ) gager oAtz ¥ w aw

auweqw wy qiw qdz W frel i
it af | v a7 fomex A fear § dfea
gaiewas Iay T fiwar ) el
g g g W ¥ i i fare

D.G. (General) 198485 374
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7 oo ot guwr v Srewr §? fawde

¥ o g fgemt ww fawar § Wl

1T v v feafa o asq s2qw geee
daar @t § fr f=iic ofr & e2-812
aiw qar feg § @t fomar iy sT
wfgg a1 gaar 7@ AT foww) a9 &
fasrsit ®1 orrwrar. & gar ok wEifag
TeqT Y IJawr fgent adl faw qmar
AT § fasrsly &1 AATT AT WA

ey ST dE Ty qaT AL IO g

fasar fe wo® awa a £33 g2 e
graar ? o) qaaufa gl § o et
TS q17 HE Wreqan agf § 1 & g
quaadia qyoAr ¥ st qfy s aFw 7
ot gAfAw g NR¥wE agr amw W
@ § sa% &%) dar qu 9w § §fad
%Y ¥aq W ¥ @ § A% 999X W@ g
fadt 1€ w1t @d $T @Y Afew
#3Y a% g% W gfre w1 sraw aigeT )

14.00 hrs.

Iy g ggw ) fefaa & e
foraT &, SuTa W o WY ) faawe faar
g Y WX a1 e Wt §, gerfew
s WA & I ¥ A ey g
e gt ax a@ @ avpufea & N
ar gu § I I FEU S«XwE qOAv
F1fgQ | W1 A1 §&T N 6 ATT ®T AAT-
a1 & fouaegm § Eawer § @
werfas Sz & gat g, foawr qw
gfaz fasge Aw Y gwr §, Sa@ Qura
Fatua o fogn s A it aw i
T ¢ W@ oA gEw wefaw e
Toeqrd § Ay fomd @ o W qfa
g &% {6 gt X AN Jym iz qwra
grasrg

wt dte fawsiwr: anw e



s  D.G.(Gensral) 1984-85
Min. of Energy

off ey arew: 9ad A # A
argw T Swmrelt A o & i wWer H
oW e § A QA Porg HNT A
U wigk ¥, s I F W
¥ afs aff a1 W & Sed fau QU
Gar aff faer W o3 a5 97 W
waeaT A €Wt aq as @9 afae ¥ €@

aeg ¥ gfa aff & a¥ai

agt a% AT WIT B K A Y,
ag Nt frvar wr <@ &) sEET 21t Sl
50 gz 9T, €F AT IAT 47.2 TEE
& mad 7z 49.8 9%z 9| TN T
AAadz 41 W1 W § an feell Qo =)
wi § ar B s Qwrw § fowsY asg
¥ care a1 | e & fraae ot @Y g
R TEHT JFT AFNEFIA 9T A § 1 917
€ ®Yer w1 2dw W 91 39 W) weEE
§ S e A% BAEX FT CeAd e

@i

& ug Wt wgar wxgmr 5 gifenma

ww agq afex ek 3o g d A
. 30, 35 sfawa 3% §, wig ToEATa §
30 wfawa § 1 ;AT 19 T A@S ) FA
v & fag N sfeaaliz daqq sF ar
qaT W wreor g3 Forad wrdw € -

Jwn gl ?

- ot fto firawwe: Ao AN wY ww
AT | .

ot w fag oaa DA AR

fag w19 ST wEw 91T (| &0 TSrERTA

wz wdfeifadr At ik g7 Nt N

“wnfaae aifcdeds a1z oA wwfwas
ey w @AY wTfgy ) St gwife

APRIL 5, 1984

D.G. (Genaral) 198485 3i6

Min. of Energy
IS ATE I A AT gz X §, 0%
fafeqa Efew e s § 400, 500 &7 Q%
Wz ¥ QE @y W gFOA T
W @ AT { Koy Afa Fatfa
FAT FRT | T TF AT Jg TG A aw
% TdT AT a1 FWY aEr HH gt
HT A § |

o w@e gefeefasy ad & feaar
ST rar &, zawr 1§ fgam a8 &)
forg carrez & feaar Setaw ar g, agt
AT <Y 97T § | 9T gF €< wfwgfady
A FY AT g &I I AL A1aN, 9 A6
forw e3zg & faga &1 awra §, agi wafa
gl & g%

cqrar fasArge F a1 A @7 A

- T AR THAY N oF G SR

At faar gam § 1 59 wafa & s oY,
fog @ 38 A QaFT § 1 FgeAT
T e & qfeeet fgewi § da fasit
g, 9T % agT T AT T dAE F S

adf g foay faa g & awma Y gfa

& g g aF Jgi WA gt

FaA{ ag fadsw o wign fr
eI F 50 fgeyr @3 §, faad sl A
qrt fasrawe frarw & & og=mar 4
Iqd 19 §Taw Faw ¢ faoer 1 foeW
3 gt ¥ 9gi wmax fawe Y wdY @Y
W@ ¢, Wi oy w1 T fr qwT g
s aga xEr geu™ gar §1 W@ qR
UNEA FT a9 FUT 4\ 3G 6 forarer
W dewEiT ¥ feadt fircaz o § ae
arifrr @ # fradt froaz ok §0
adY spawy wrerw e fn woredt ARy
iva w@e fawat afew @war o
Wz & gwan Faga wv §, gut 1m-
forquafas o« feg aa wraer § 0
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- wwfag % fadas ww'nr 5 it agdag
fardelt, qagyr a1 wxwge wfs Q&
gfrea 3, fomik qra faorel 23 oY gwar
¢, ar avg e2z9 & reredrT &) et
. X o sqaEqT £

W ows &AW &t dare W
atal &7 gwda v g )

14.04 hrs.

MATTER UNDER RULE 377—Contd.

(viii) Construction of an overbridge at
Raiway Crossing in Pilibhit, UP.

st ghm gAY duae (Aania) -
gamafa wgiey, SU NRW & qiErHa A
¥ 53w @ a7 q1FT WA & fag & o6
3, Sgux wAo £o IAX & wHfaw {1
A&y &, @agy, §EYE, AT,
wigeRigy, WA, seWer,  fadng,
TTHYT YT A WY F G AN gF,
ad, Mex-mfeat aar damigai €y A
YW F@ § WA wfar W F
ATWAT & HILO qga L q® q90 A4
% gat &, foay Irdea aAl @ e
TE AT aF qt WX § Aewww wioark
R o W gfaeT wam § g W

T wfew o gafomd &g (sa<ha)

WA ¥ fag g & @ faw d
gaad yfw anfe &1 a7 &< dyoar a0
H R, gy st @ atEiaer AW 5
|t gt fear war ) s o s
wif w ¥ go ¥ wadw W oah e

g W WA wfaw qe sty TR

wT TE WAt §

B

(ix) Need to Include more toplu on
Oriya Culture in T.V. National '

Programme.
SHRIMATI JAYANTI PATNAIK
(Cuttak) : The people of Orissa have

expressed disappointment over the non-
inclusion of suitable topics on the life and
culture of the State -in the national pro-
gramme of tclevision. For instance, many
visuals and tapes were sent to Delhi for
telécast in the npational programme on
February 28, 1984, on the occasion of the
death ceotenary of Veer Surendra Sai, the
legendary freedom fighter of Orissa. But
it is unfortunate that none of them was
telecast.

The chances of lelecasting Oriya feature
films are few. Though many good prints
of Osiya feature films are kept in the library
of Delhi Doordarshan Kendra, one cannot
see an Oriya film cven once in four
months.

The number of camcras available in
Cuttack T.V. Centre is only three, whereas
four producers are working, and their
strength is going to be increased to eighteen.
It is unfortunate that one camera out of
thgsc three is out of order and, despite
repeatcd requests, no steps have becn taken
to rcplace it.

With the increase in the production of
Konark TV, the oumber of TV viewers
has gonc up manifold, und they expect
that the cultural heritage of Orissa should
find due place in the national programme.
As such, I request the Government to
fulfil the geunine deeds of Cuttack TV
centre and suitable features about the
freedom fighters of Orissa should be duly
telecast in the national programme.

(x) Setting up of the proposed Electro-
nic Swithing Fmry in Maharashtra.

DR. SUBRAMANIAM SWAMI
(Bombay North-Bast) : The Government
of India has planned to set up an Electro-
nic Swithing Unit in the public- sector. The
Maharashtra State Government has’
suggested sites near Sangli, Pune, Auranga-
bad and Nasik. The Site Selection Com-
mittce, appointed by the Government of
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India, visited these sites in September
1981.

The Goﬁernment of Maharashtra has

been agitating for the last 15 years for
locating a Central public sector tele-
communication unit, Like ITI, in Maha-
rashtra, because of its huge direct and
indirect employment potentialities.

The project cost will be about Rs. 60
crores. It will provide direct employment
to-about 10,000 people and indirect employ-
ment will be more than this.

It is understood that the Site Selection
Committee visited Andhra Pradesh, Karna-
taka, Uttar Pradesh and Punjab also for
selecting a proper location for this project.
In the nucleus programme for Aurangabad,
prepared by the Central Government Task
Force, the location for this project has
already been indicated at Aurangabad.
But it is learnt that the Site Selection
Committee is now contemplating to
locate it in Medak District in Apdhra
Pradesh.

This issue has, therefore, been taken up
with the Union Minister of State for
Communications on 22nd July 1983 by the
Deputy Chief Minister and Minister of
Industries, Bombay, with a request to
locate the Electronics Switching . Factory
in the State of Maharashira. I request
that this Electronic Switching Factory be
located in Maharashtra at the earliest.

(xi) Development of Dungarpur-Bans-
wara area.]

SHRI BHEEKHABHAI (Banswara) :
The tribal belt of my ¢onstituency of
Banswara-Dungarpur has been neglected
in the past. 1In all fields of economic ‘and
social development not much has been
" done. There is, therefore, an urgent need
to tone up the pace of development in this
area. 1 would suggest that the Planning
Commission should exclusively consider
some special schemes to provide following
developmental activities immediately.

(i) The area should be declared
economically backward aréa on a
priority basis. _
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(ii) Efforts should be made to indus-
trialise effectively these tribal
areas.

(iii) Special schemes should be drawn
to provide schools, hospitals etc.
in these areas.

(iv) Emphasis should be given to pro-
vide more irrigation facilities in
these areas.

(v) Drinking water facilities should be
fadequete and regular.

(vi) Housing development should ' be
given a priority. :

(vii) Infrastructural facilities should be
developed.

I would urge that special schemes
sl_u?uld be drawn up immediately for pro-
vision of these facilities in this tribal

arcas. Even under the existing sghemes
some work could be taken up om war
footing.

I ———
14.11 hrs.

DEMANDS FOR GRANTS
(GENERAL), 1984-85.

Ministry of Energy—Conrd,

SHRI K. T. KOSALRAM (Tiruchen-
dur) : Mr. Chairman, Sir, while supporting
the demand for grants of the Ministry
of Energy, I would like to say a few
words. o

Sir, energy is onc of the most impor-
tant factors for a country which wants to
develop. Without energy, and without -coal
no country can develop. But this domain
of encrgy consists of coal, electricity and
oil. '-I_'hese are the three items which are
most important for this nation, :

Sir, I am very happy that the Hon Minis-
ter, Shri P. Shiv Shankar, is very successful
in locating many rich oil deposits in the
country, particularly in the Godavari
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Basin. He deserves tirbutes from the entire
House in this respect.

Bir, we had been spending so much of
our foreign exchange for this and now we
have started tosave foreign exchange on
this account. Similarly, coal is the most
important energy for the country. In the
same way the electricity is also most

important.

I. would request my friend, Shri P.
Shiv Shankar and his colleagues to intensify
the exploratory efforts with same serious-
ness in Cauvery Basin, Nagapattinam off-
shore, Palk Straits and also in the
Andaman-Nicobar Islands of-shore. Unless
we become self-sufficient in oil, which is
the primary energy, we will never be able
to contain our inflation.

Similarly, power is also another
primary energy on which greater attention
is to be paid by him. Presently, all the
thermal plants in the country produce
only 509, of the installed capcity. Why ?
That is because of the Ilow grade coal
with high ash content. The thick deposit
of ash in the machinery also leads to
frequent break down everywhere. All of
a sudden any plant will break down. Why ?.
The reason is that there is 45 per cent of
the ash content and only 55 per cent of
the coal is there. So, the ash content is
spoiling the mechinery, damaging the
machinery. So, it is very necessary. that
coal should be washed in a scientific
manner in our washeries. This cannot be
done because the washeries have become
outdated. We do not have modcrn
machinery. We have our old machincry.
So, in the interest of the better utilisation
of the installed capacity in our thermal
plants we should have modern machinery
in our coal washeries. More funds should
be allotted for this purpose. This is a most
important thing, especially; in our region.
So, allotment should not be curtailed; more
allotment shoud be made. Till then, the
Government of India should import high
grade coal and supply it to the |herma1
stations.

There iy a lot of coal " in our country,

So, you can. supply it to the thermal
stations. For eumple. even this hmh-ash

"have this coal.
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content coal has to come from North to
Super Thermal Stations in Tuticorin and
other thermal stations in Tamil Nadu.
There is also the transport bottleneck to -
On occasions it has
happened that for the daily working, the
coal has to be taken from the ship to the
thermal station. This causes grave conses
guences in ‘the , day-to-day working of
the Super Thermal Stations.

The Basin Bridge Thermal Station in
Madras broken down because of the
high deposit of ash in the coal. "So, it
is necessary to import high grade coal
for thcrmal stations and ensure adequate
supplies to them.

I have to congratulate my griend, Shri
Shiv Shankar and his colleagues for
supplying furnace oil to Super Thermal
Station, Tuticorin, in the absence of coal
supplies. Because of your determinations to
generate more power, you are giving
furnace oil and our plant is working.
So, I am congrutulating you.

The pricc of furnace oil is prohibitive.
So, it will reflect in the cost of operations
of the super thermal station. The inter-
national price is comparatively cheaper.
I suggest that the. price of furnace oil
being supplied to thermal station should
be subsidised.

I take this opportunity to suggest
that for meeting the peaking loau require-
ment in heavily industrialised areas like
Tuticorin, gas turbines should be supplied.
This is the most important thing. Our
Tamil Nadu Government is reporied to
have sought the import of such gas
turbines. 1 suggest that permission should
be given to them by the Central
Government. I hope my friend, Mr. Shiv
Shankar, and ‘his colleagues use their
good offices with the concerned Ministries
to sec that this permission is given.

‘The Tamil Nadu State is a State
with perennial powdr paucity. The
expansion of Neiveli Thermal Station
should be approved. Similarly, the other

“proposals from Tamil Nadu—a number

of proposals are
veceive immediate

there—should also -
approval from: the



W3  D.G.{(General) 1984-85
Min. of Energy

Planning Commsssion. So, I request the
Energy Minister to use his good offices
with the Planning Commission to see
that all these requests from Tamil Nadu
are approved, I feel that the Centre must
intervene to resolve the dillerences in
regard to the Hogenekal Power project
with 1000 MW capacity. Shri Shiv Shankar
must use his good offiocs. This will be
useful not only for Tamilaudu but also
for Karnataka as there is shortage of
power in Karnataka also. Both the States
will benefit,

Similarly he should use his good offices
for the second atomic power plant at
Koodankulam, Tiruneleveli Distt. which
has been approved by the Site Engineers
of Atomic Energy Department. It has
found a place in the Five Year Plan of
Tamil Nadu for 1980-85. Similarly, all
the atomic power produced in Kalpakkam
must be supplied to Tamilnadu till the
power position improves in Tamilnadu.

At Tuticorin Heavy Water Plant is
there. Heavy water is most important
thing, everybody knows it. This plant has
been closed for the last six moanths on
account of shortage of power. This must
be looked into. Electricity is most imortant
in this country. I have seen in the new-
papers a reference about the Centre’s
willingness to permit private sector in put-
ting up thermal power plants. I suggest
a joint sccior power corporation should be
cncouraged. Tamil Nadu Government
has proposcd such 2 joint sector project.
T suggest that this should be cncournged
by the Centre. This will improve power
generation.

There are a number of Finance Cor-
porations. There are hundreds of them.
To improve cleciricity position you should
immediatcly from a Power Finance Corpo-
ration.. For thc development of industries,
Industrial Corporations are therc. You

have even Film Finance Corporation. But

for improvement in generation of clectri-
city, no such things is there. Electricity
Finance Corporation should be set up.

ot fowae fog (wqT) : Wl
wgied, B duadix AT F 19,666
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Farrave fawreht afeafae v & fag drean

qg o€ ft 159 fga@ ¥ gk ¥ ®
=< fgw & afgs fase i fyg
Y, ¥fFT garu gata ag § fe swwr
HTIFT 14 AT Amrare o faar war g0
uiqi & forg ag =wgr w1 <w@gr § fw qiw
wTE 76 g gl ¥ ¥ 3 Wrg 23 AN
881 wrai & fagdlwwr fiwar qar &
garafa w@aw, § wig F1 WY A@TE
AT gy F AW E § Wy qqar g
fr fag ez &% faar agr §) sa®
A § qEE 1T B WA gy it
IAT R ¥ graa aY ag § fw fag dtwor
g war §, v @ gu §, fpa faasy
agl & gyAA T sAww fag wg @,
afwa faaelt =gl § 1 IAXT 9T« gg
aY ag g fe =g fawsy aYarq &Y, sawy
Y i ofac & fgaw ¥ fafanw st
AT 9T | JU ag gk § fF AR are
a5 M § ggdw qur gAT R 1 Afww 8y
9= oFF T ¥ AF N wgw g §
AR @t gFe @t g frar g, Rrd
aiHt # FAY ¥ oFog ¥ Ag W g
A9g | G& i oFT & fag Nt faweht
q& A fre it § ) T @ qe amy
F FT GroFr g | aid W faw e
F@ § wfpa fawet af W § gl
fag ag 5 W gat 71} & foam
fasst faw srdt 8, Sfwa fow@ ¥/q v
famig & asar §, @ . ay gwwm
& W 1 IRA ¥ gwar §, sAn
fag fasdl & @ 31 A aw F@N
Age ® & &feq agt w9 v qedy
2 & fog i1 faorelt faer wrelt § | AwmY
1 T FW AR A FEF F g
fawelt faer ot § 1 gwiafy o, § sraey
warar w1ga g o afx oty & ager J@ i
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fararet ®1 n%mr A S qET svET FI
# xQAurer HaT §, A IFFT fgerf we &
widt 3 | Al gt AawAl 1 508 $R F
fay faore @ oY §, TPAT A AA F
faty Faorstt & § 1 & arad fAdga s
wrgat § % wad faq wgw srafasar
i arfgg

Agfe & aig qg § fFamme )
Afs ag § f femidl &) feafa 5 s
A YA A1 | IawY TdAa @1 A0 2fz
U oY & @wedt gF @ S 1 W

Hugd @ ¥ fag wdw feam a1

wewt Jar §, 738 arrafaal F wy® gy
o § ¢ frarr faeslt qu @ W oo
wou wY faerr & gl & wgws et
& wgw afl aae) gafag sawt auer
&g Al FrgraraT @y gA @ AT &Y
wet § S ¥ wwd faq Fof gurea w1
awf W g i ey F5 A9 § 3w
# ot gufy ¥ 3 | fregad & s=¥ A«
%7 IAqEd 1970-71 ¥ uw &€ 83
dg 79 AT 4T, 1975-76 ¥ 2 0T
22 Wy 83 EAIT gH1, 1982-83 ¥ 3
AT 31 A 56 X A4V FFi
oty gaw fae aurd w1 Oy § ) ¥fwea &
WIRY ZEQ q1T HEAT ATEAT § |

gwafa wg1ea, wqu ¥ dw Wad
ST T QwTT foar agq7 1 999 54,
iy gfar aidl, 3 aqu & @0 &
. wgr fw ag sre WYY & ataeg g fw
agl A« Wew  FR@GAT AT QG Y )
ugt ¥ @i oW Qo fadr - sk
Wwd off el avErea frar aar
Afpa gob sgarr wFad W oA
g & oawR @twE ¥ owgar g
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Tg ATHE F AN g AT AWK if
gaz A feo 1q % I '

L nqu fadr & wAqufaw @
e Taral T e
7T XA A1 afwwifeay
LM % dwqr
¥ gear '

1979 131 3

1980 242 5

1981 313 .6

1982 359 6

1983 . 382 8

ga ¥ %t feafy agt & ayi &
§ | {99 92 @ sigw) surw ¥ wifgq
gadtara & ag fadaw a1 wgan g fs
ag w1 amr 5 faas) gfa @ e,
st ARG @ oty e ey
f5 396 @ sfus 3 gfy &t f wix 9if
287 # AFY & v qF aa &
FATq&Y WYL FJATAL ATGAT F; HITHY- gm :
qe=d 1 B WIw S fegrAl &
AR AT, AR gl 6 g W sYawm
femar &, ga Y& & faq gmt fag-
forer & 9717 fora fear 1 89 gowic & wiv
w1 HGU F oAl W AYRQ fadk ) q@wr
adaT ag gt f avwre grer sk fawy
war 06 wger & 6 N srefasa) o
g, wfe gt ag § F agk & w1 ey
qq FT G o FT AFA T v fa
war) & gamarargar g e snfede ¥ oY
agi & Al 4Y &% wsww @Ay g1,

oy wger oY Qr & T e
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et T T o ) ) g g
fear war a1 f e & e ax @A &
forg gemarife v & AT g o)
W% AW RAAX KT GEY  FTAT A AT
Wy N vy faean s o SW W AA
¥ fag foad gegrd afeuis § AN
waror qx feear € f5 gl awrd
BT & stec ¥ ww fwa § 4 9" G-
¥z gradsr qrEl Y wgr fe gw e Al

gt & @ § Y S wyr fr s wife-

frga § 5 aeerd 3FaT & Fgh e
Ter ¥ e fearg) AR O st
wog g far so W oA
ard Y ey gis-wis @ ¥ Wy an
wg | fx I syl *Y gqr wn fe deax
@ w1 qOwT g o s A Y R
g de< Irfger w7 fag | gad gar
T fm ange & & o sddy /) fAaw
wae faar | ag T four f& &7 39 a@e-
faat #Y far st oY NI SFQTH
agt w1 @ g, IAEAIT 9T FHFWQ@
¥, g Forer wart | QY o i A Forer
forgiy swror-ax gifew frg & | 9F wed
gewd aret & fr ur sufem Fomd® s
&1 B2 Gfeq JagIATT A€ AT,
fora® faar =Y wegafa &1 sard Gy ga
&, sa®Y ¥y gaorgT ¥ faar a ag s

fegmarfafedaa §t ™ #R saR aff.

forart arart ot g Y @

gaafy ndley, € ¥ ©H AEFY

arq | agt ¥ wAr &g Agi Mfewgh
€ wrt A gerar wgn wfwa & a@i
w1 do% 9TEq 9T, P8 TE gEET AT
et & aafaal &) sgr g% amai)

qF T I s § T Sgarg)
#a % oafeat @ o 3@ § ) 9k fug
wy2Y aa€ Af g ) IAH AETOF, T
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. 2, 9AAT 3, Ik gu o ¥ fag wq

wrifafetes §N sifge wrew wreetar
AT J9% | Y oY WA FrEET A, o
7% F, ITHY 7 AR, whT & fawrs
foed qam w1 91, AR WA B
BIET A @, IqF afcarT w1 9 gt
WIEH EIEET AET @1, Ig% & faam v
@t wE § wg ) g wgr 5 e
gATR 1 5§ aT HAt oF ¥ Fgv fis M
Ay N oiw qgarw W § ) fafewa
nfsq qSet T sl gRw wifegr
A & ¥ et arac 9 T@T AT AT
gafag e ot & fag oa® AW QX
ferare afi fwar o awr g § fe &
aga guar weifa ¥ g1 uw safe
wiag @7, foraw A fasmes gore oft frar
u1, Afwr a8 Waw wreeT a1 safag &Y
Saw fawifea w3 &) sawr o fam
agr | qgY A qir a1 ¥ fear Ffeq
ggy Ay iy & A fEmr
dag ¥ 1 7 w47 5@, @A A9® qEmy
@1 wTgar g | ®1E ¥ Bgen f&ar §—
““This was due to political pressure
exercised by the dcfendant No.2

through one Smt. Sheila Kaul,
political leader her relative.”’

¥ fot wram A ¥ @ g wfoe
¥ 1 o9 wwdae ¥ fqear g, Sy
9FFT GAT G § | A F aqmar wqu
} & et we, I uasfaw dar §,

 Igin ao fedfer & fag Hue wmew
qg W17 $TATAT ) AfET H ag wEy

*In view of the above discussions, it is
clear that the defandant No. 1 made
clgar violation of Article 19 (1) (g)....""

YtRrw feardite & e Sy
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. ‘in not allotting the distributorship
of LPG for Mathura city to the  plain-
-tiff and it made discrimination between
the and the derendant. The plaintiff,
therefore, has a prima facle case in his
favour.”’

- gfaege wgar g feama &ic dfmm
& fagwre ag & feqr T § ) W@ HA
wE1Eg 99 qT fara fawr v® fax
AT AT qT QAT JA® WM AR
forg fasre 81 ? & ag fadew w<aT 9tgm
fs Ta a@ ¥ N AT @1, Ay W w1
T AP ? gwI g8 qiT WA §
7 frg o oot & 7€) g &Y ane
% gfen dg & wiwww fag o § (war
f oF giez 7 F ¥ gy W sfewr
aft fs & Y Q= wAwww et W@
fewar §) &g Q% WER ¥ qw gras W
uF FAqwA A wrw ¥ 12 W § 1 AfiwT,
'Iq fadr & IGFT w1 OF Tige WY g W

- afgwie Al i ag fodt &7 giow da w1

Fwee &Y famar 27

St W (sit dto farasiey) : aifedr
% fgara & sagwa fag oy §) feat &t
f Tar afewcad

ot forrwe fog: fead wgh & ogf
WA wavew fRg o1 WE I G ¥t
¥ & 5N Ot § fedaw wTar g
Su®! wf-ad ®& fwT excrar Javar ar
TATR-3aE F1 A ST PO HTI A A&
ufr AT fawr & aga avwTA § 1 O, 99
QY w1 qrAAl HAY T w7 qrARrd § g
at¥q1 7§ IV FIAY N FU F 8?2 HA
Wt aqu g ge & w9 & A AN

M. qg wwedw agf i agt & A

3afeaa & a1 &, Qe avast a@ g fe
g IR ad oy | IS agE ow
O ¥ Y g g fadt @ o &
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qz‘am\'ﬁm 18T st off Sw Qe W
Hfvaer T a1 AR faer F oY o i:st
aﬂtwwm:ﬂu

SHRI VISHNU PRASAD (Kahahor) '
Sir, I rise to support the Demands ‘for
Grant of the Mmlstry of Energy.

It is well known that ep'ergy one of
the most important inputs of development
and holds the key t(o0- modern life. No
massive production, whether in agriculture

-or in industry, is possible without power.

The ‘consumption of electricity is' taken as
ap index of economic developmeat in
modern times.

. In developed countries the per capita
consumpuon of electricity bas gone. up
very high. In Canada the per caplta con-
sumption is about 14,000 units, in Sweden
it is 11,500 units, in USA it is 10,500
units whereas in India it is 175 units as
per 1981 figure. The projected per capita
consumption by the end of the Century
is only 400 units. This shows that we
are lagging far bchind in comparlson to
developed countries.

What is the total installed capacity, in
our conntry ? According to the Anaual
Budget Performance Report (1984-85), . the
position in respect of different modes of
generation is as.follows : hydro 13,055 MW.
thermal 21,448 MW and nuclear §60 MW,
thus totalling 35,663 MW. Unless we take
immediate action, the energy sector
will be a major constraint to our
development.

It is true that three decades ago the
status of emergy was in a rudimentary
stage. The commercial form ' of energy
was extremely limited with about 70 per
cent of our energy supply being met from
traditional sources such as fuel-wood,
agriculture waste and cow-dung cakes. The
main source of eommercxal energy supply
was coal.

The oil pr_oduetibn’ was only 0.25
million tonnes per annum and this was
also from the State of Assam and the only

- refinery which was Digboi reﬂnery ‘which
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-.was constructed during the Britisth times.
Qil and gas resources remined unexplored.

But due to the imaginative and dyna-
mic steps taken by the architect of modern
India, Pandit Jawaharlal Nchru, and the
subsequent efforts made by Madam Prime
Minister, Shrimati Indira Gandhi, we have
had a spectacular achievement today in the
country. The crude oil production is
expected to be of the order of 25.5 million
tonnes : Assam produces S million tonnes,
Gujarat 3.5 million tonnes and Bombay
High 17 million tonnes. It is proposed to
{mport 15.3 million tonnes to meet the
requirments of the refineries in the country.
8.7 million tonnes of Bombuy High erude
which cannot be processed here in  the
country will be exported. This brings the
net import from abroad to 9.6 million
tonnes.

Due to continuous exploration and
production activities, oil has been dis-
covered in many parts of our country. We
had, in 1979-80, only 11.8 million tonnes
and in 1981-82 it has gone up to 16.5
million tonnes. Again in 182-83 we pro-
duced 21.6 million tonnes and now we
produce 25.5 million tonncs and the 12
refincries in cur country which arc func-
tioning at thc moment has proccssed of
342 million tonnes of crude oil during
‘1983 registering an increase of 12 million
tonnes over the crude processed in  1982.
However, we must strive for self-sufficiency
in this important scctor. When there is a
greater production, we have to import less
and th: import bill will necessarily go
down. But along with production we must
also see that we conserve oil and this is
possible by modernisation of boilers, and
-«also by installation of waste heat recovery
" gystem - which is installed in the refineries
of the developed countries of the world.
1t has also been said by experts that by
investing Rs. 220 crores Wwe can save not
less than Rs. 200 crores- annually. There-
fore, I would request the Minister ‘of
-Bnergy to see that in the conservation
gector the Minister takes the initiative and
we conserve oil to a larger extent. To
reduce the dependence on oil we should
go in for, gasohol as has been done in
-many countries like Kenya, Zimbabwe
and Brazil. It is derived from Sugarcane,
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plam oil and sweet potato. Zimbabwe
which cstablished the first ethanol plant in
1980 saves 10 to 12 million US dollars
per year Philippines and Indonesia have
started using alcohol-run cars which cost
less. We have enough potentiality here
in this country and we can save oil and
reduce dependence for the development of
our country.

It has been forecast by the Central
Elecfricity Authority that shortage of power
will persist in the entire country except
in the north-eastern region. Although
there has been an increase in generation,
it has fallen far short of the target of the
growth set in the Sixth Plan. Eastern
region was well ahead of other regions
during 1951. Now it has been trailing far
behind. The per capita consumption of
this region is very low.

In Assam the present level of per capita
consumption of electricity is only 36 units
whereas the all India level is 175 units.
The capacity expansion of North-Eastern
Region in the Sixth Plan is only 3.49,
whereas Northern Region is 26. 3% and
Western Region is 30.29,. The situation
created by such an imbalanced growth can
be saved if the National power grid is
executed properly for the equitable distri-
bution of power. I would, therefore,
request the Ministry of Energy that the
national power gird is properly executed.

In regard to rural electrification, at
the begininng of the First Plan we had
only 3000 villages. Now there is a singni-
ficant achievement and we could electrify
more and more villages during the Second
Plan, Third Plan and the ‘three annual
plans. Sir, as per the Report of 1984-85,
the present position is like this :—

*Upto 31-3.84, the total number of

3,23,881 villages (56.29,) were electrified

and about 49.73 lakhs agricultural

pumpsets energised. During the period

1-4-83 to 31-12-83, another 8, 127

- villages were eclectrified. Thus, upto

end of December, 1983, total of 3,32,008

villages have been electrified and about

51.37 lakh irriagation pump sets

cnorgised.’’ .



393 D.G. (General) 1984835 CHAITKA' IG. PG (S4EK4)

Min. of Enlrgy

“This is really silmﬂc‘a'nt. 1 must congranf-
"'Inte the Ministry of Energy for this
serformance.

Generally, our cngineers and the
workers do not like to go to the rural
areas. EBverybody likes to work in the
towns. I must congratulatc the engincers
and other connected people for working
in the rural areas for helping the rural
people in getting the electricity which will
definitely help in the development of rusal
industries as well as the agricultural
production. -

We all know that larger the dependence
on agriculture is 8 sign of backwardncss.
Here, in our country, 709, people depend
on agriculture. In U.S.S.R. only 25%
peoplc depend on agriculture. In U.S.A.
it is only 89, of people who depend on
agriculture. So, we are lagging far behind
and, if we have to compete with the deve-
loped countries, then, we have to move
fast.

It has been said that out of a total
- number of 3303 recomendations of the
Rajadhyaksha Committee, only 154 recom-
mendaticns have been accepted. The Ministry
should consider the rest of the recommen-
dations which are still under the exami-
nation of the Ministry. 1 would request
the hon. Minister of Energy, particularly,
to sce that all these recommendations of
the Rajadhyaksha Committec are imple-
mented in the greater interest of the
country.

As regards the thermal energy, there
is not enough generation after investment
of large amount of money. We have
enough potentiality in hydro-electric power.
We have been tapping only 109, of our
hydro-electric resources. So, thereis a
big scope for the development of hydro-
. -electric generation. Time has come now
for switching over from non- renewable to
sources of energy.

In this connection, I would like to
refer to the great water resources poten-
tial of the mighty ~Brahmaputra. The
annual flow of the Brahmaputra river, is

bigger than dany other river of this sub- .
The, Brahmaputra offers . the *

continent.

. to execute such a,
the Central sector this can be executed. It

“+has been constructed
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highest hydro-potential in the country in
a single basin. The field investigation was
carried out by the State Government—
through the Brahmaputra Flood Control
Commission. New Brahmaputra Board
which was constituted by an Act of Parlia-
ment have prepared schemes to construct
two dams in the wupper ridge of the
Brahmaputra, that is, one in Subansari
and the other is in Dihang. They have
published a report saying that it is possible
to construct a 257 meter high rock fill dam
on Subapsari river which will store 10
million acre feet of water. 1t constructed,
they will not only reduce flood water in
the region but also can be used for the

purpose of generation of electricity -and

irrigation. ¢ A 296 metre high rock fill dam

in the river Dihang which will be able to

storc 38 millon acre feet of water has been

proposed. The Central Electricity Autho-

rity has proposed an installed cdpacity of
20,000 MW for. Dihang which will be

the highest capacity power plant in the

entire world itself, and also 5.000 MW in

the Subansiri river. Apart from these two

rivers Luhit and Dibang offer attractive

potential for power generation. The- total

potential of the Brahmaputra valley has

been assessed at over 50,000 MW installed

capacity. These two projects are at the

moment with the Brahmmaputra Board. But

I would rcquest the Minister of Energy

to take it up in the Energy Sector so

that . Central Electricity Authority can

execute these two projects.

The cost of construction of these two -
projects is estimated at Rs. 11,000 crores.
It is not possible for thg State Government
huge project. Only in

is estimated that these two plants
will generate 75,000 million units of
electricity in a year which justifies 8 much
larger investment. I would therefore, once
again request thc Ministcr of Energy to see
that it is cxecuted in the Energy Sector.
The Central Blccuicny Authority lhould
take it up for construction.

We can utiliu the experience of USSR

" and Maxico in this regard. A 300 metré

high dam which is known as Nurck Dam
in USSR. The
Grijalva Dam in Mexico, which is 285
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_metre high is nearing completion. We
can utilise the experiences of these  two
countries. However, 1 would request ' the
Minister of Energy to see that we, construct

" these two dams in the north eastern region

in collaboration with USSR. If these two

dams can be completed and clectricity
gencrated we can give cnergy to the whole
country.

In the modern times more and moré
countrics are trying to go in for hydro-
e lectric generation rather than for thermal
plants. Countries like Canada, Sweden and
Norway meet 75 to 99 per cent of their

power demand from hydro-clectric resources.

Therefore we can also tap those hydro-
electric resources for generation of power
which will meet the demand of the entire
country. - It has been said that 979, of
the world’s entire water resources goes to
the ocean, 2 per cent is lost in the perma-
nently frozen polar ice caps and only one
per cent is available for mankind. Assam
is fortunate for having this unique gift of
nature which must be utilised for the benefit
of the entire nation.

15.00 hrs.

Sir, the present situation warrants a
sincere effort in both long term and short-
term planning and not indulging in patch
work approach. Therefore, if such a big
national programme is taken up, we ' will
be able to meet the demands of thc country
as a whole.

Now. we have been emphasising on
reneweable energy. But what is the per-
formance in this sector ? On Bio-gas front,
our pcrformance is not encouraging. China
started a decade later than we started in
developing this encrgy. Today they are hav-
ing hundred times more gobar-gas plants
than we have. Many countries have taken
to wind power. But we are ignoring the
wind power. So also, no substantial work
has been donc in regard to tidal or solar
power. Recently, the Nobel Prize Winner,
Sir, George Porter, came to India to deliver
a lecture on *‘Science and Power—a view
from 1984’ in connection with the Dorab
Tata Memorial Lecture. He posed a ques-
tion as to what' can be the long-term
answer to ‘the world’s energy crisis 7 He
said that the unlimited source of energy is
-Sun-shine. Therefore, the importance
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which we should have given in this sector
is not being given. I would request the -
hon. Minister to sec that we could tap . this

source of energy and utilise it for the deve- .

lopment of the country. With these words,
I support the Demands for.Grants under the .

_ Energy Ministry.

15.02 brs.
PAPERS LAID ON THE TABLE—Contd.

MR. CHAIRMAN : Now, I take up
the Supplementary List of Business. Shri
P.C. Sethi to lay the Paper on the Table of
the House.

DR. SUBRAMANIAM SWAMY

(Bombay North East) : Su', I have a point

of onder.
(Interruptions)

PROF. MADHU DANDAVATE
(Rajapur) : Sir, we have given a notice in
this regard. Before he makes a statement,
I am raising a point of order.

(lmerruptlom)

MR. CHAIRMAN : You can make
your submission one by one.

st Tw feove qEAw (FroftR)
gmafs g, oy Afeg faar 21 age

ara dY ag & fF qg d o dwrerer -

fedr (ardfeiie) aifeda & aga w1 faw
9T ¥ TR o7 <@ §, 9% gARY AAwTY T
gigedtamag § fs sate, qafs qror
qSE 99 @ §, wsgwlr ot § asfrar

Y m s agi o feawwd w9 @

q7, ¢ &Y amr%mfﬂmt fowgr @y

G A1, aF g QGG W AG Oegr

war | safag w@%Y o qgdr gw @y sy
wrreTd § fr gWTTEw 9% W1 Twd o
WE N A Ay AeTE m o
wE? '

UUnterruptions)
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SHRI SONTOSH MOHAN DEV
(Silchar) : .Sir, under whﬂt rule he is rais-
mg his point ?

. SHRIRAM VILAS PASWAN : Under
your misrule. (Interruptions)

SHRI RAM .PYARE PANIKA (Roberts-
ganj) : The House would: like to know
under what rule he is raising his point of
order. '

(Intertuptions)
MR. CHAIRMAN : Shri Chitta Basu.

SHRI CHITTA BASU (Basirhat) : Sir,
under an extraordinary situation, of course
the President of India has got the Ordi-
nance making power. But that is
done under certain conditions. That
condition is very clear. When both

the Houses of Parliament are pot in .

session, then and then alone, if the Presi-
dent is satisfied that an extraordinary, situa-

_tien exists, an Ordinance of this pature, if.

necessary, is to be brought before this House.
Then alone an Ordinance can be promulga-
ted. Here it is not the posirton now. Now,
we are very much here. 1Is there any doubt
that we are not heré ? Are ycu doubting
about yourself, Sir, that you arc presiding
over this House ? Sir, we are very much
in Lok Satha now and we are also decbat-
ing. Therefore, there is no question of

bringing forward any Ordinance when Lok .

Sabha is in session. Secondly, we did not
. know it. Only from. the Press we know
that Government contemplates bringing in
an Ordinance to make the National Secu-
rity Act much more stringent. It also
appears from the Press that they 'want to
extend the period of 15 days to give the
grounds for detention, to one month. It also
gives the news that the Government proposes
to extend the period for obtaining consent
or approval from the Advisory Board, uplo
one year, instéad of 'six months. That
means that a person who is dctained, shall
be in detention without any trial, without
any consent or approval being obtained
for it from the Advisory Board, which
has been specifically designed to sec that
this is not misused. So, it is not in the in-
terests of the country. It is not in the inte-
rests of parliamentary, democracy that such

_ a dracopian ordinance should be placed op’
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the Table of the House. So, I feel he

should withdraw it.

SHRI SOMNATH CHATTERJEE"
(Jadavpur) : First, it is a matter of great
concern. Seccond, during to-day’s sitting,
we are confronted with a notice that an
amendment to the :National Security Act
which is a draconian legislation is being
brought about by an amcnding ordinance,
taking advantage of the fact that the Rajya
Sabha is not in session, although it has
been summoned already. :

Apart from this being a gross . misuse
of power, it is also a clear admission that
with all the black -and oppressive laws
in their possession, Goyernment is not
able to control the law and order
situation. ' :

The Lok Sabha is in séssion. It is not
taken into confidence. Even yesterday when

" we had a discussion on the Punjab situa-

tion, no inkling was given by the Minister
with regard to the proposed amendment of
NSA. Newspape:ss seem to be in their
greater confidence. Their are some reports in
today’s newspapers that some amendments
are going to be made. Suddenly, the
members of the Lok Sabha are given notice
that at 3 p.m., this will be done. We
strongly oppose this. It is not merely a
question of violating the Constitution. The
spirit of the Constitution i§ there. ‘It isa
fundamenta) principle of parliamentry
Ordinance-making powers of
the Executive arc being used for by-passing
the legislature, to introduce laws which
will have immediate effect. -

Prof. Ranga {requently reminds us of
this Parliament, - and Parliamentary
democracy. 1do not know how he is
vnable to control his tribe. Everybody
scems to be running amuck on that
side. This is nothing but the most
diaconian law. It is all the more impor-
tant that such laws should not be contem-
plated, and even amended, by passing the
Iegisla.ture. by-passing Lok Sabha and
and coming before Lok Sabha with a
Jate accompli—something which has been

. dope already. Signature has been obumgd

off some paper on dotted lines.
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Here you see that the National Secu-
rity Act has been amended. Bven the
Home Minister has not enlightened, has
not chosen to enlighten the House, as it
appears from the - notice. He should have
had the courtesy of telling the members of
Lok Sabha as to the nature of the amend-
ment being proposed. This is a deliberate
affront to the Lok Sabha. This is apart
from the fact that NSA is the blackest of
~ black laws in our country, which has
polluted our Siatute Book. It is obviously
being made more and more stringent,
against peoplc and against popular move-
ments. It is being utilized for ulterior
purposes. It has becn utilized against trade
unions. It has been used against employce’s
organizations. It has becen used against
the Opposition parties and leaders. This is
the object.

We have been governing in the State
of West Bengal without recoursc to NSA
or preventive detention laws. We are opposed
to this in principle. But also the manner in
which this Housc is being treated 1s a deli-
berate insult and an affront to this House.
1 oppose even laying this Ordinance on the
Table of the House. Let this Housc not

. further be defied. Sufficiently, it has bcen
defied. 1 opposz it very strongly.

SHRI KRISHNA CHANDRA HALDER
(Durgapur) : T supposed the arguments
put forward by Mr. Chitta Basu and Shri
Somnath Chatterjece. We oppose it in
principle because it is a black law. We
want that the security of our nation should
strengthened but not by the black law.
Without the cooperation of the people,
the security of the nation cannot be
strengthened. It is  anti-pcople; it s
against the workers; it is against the
democratic rights of our people. Just now
my cotleague, Shri Somnath Chatterjee,
had mentioned that the NSA was used
against the tradc wunions, against the
-workers, but it has never used against the
.industrialist and other people. So, we do
not want this type of black Ordinance or
‘black faw. Without the help of the people,
the security of the nation cannot he
strengthened. So, we oppose laying of this
Ordinance on the Table of the House.
This is nothing but an insult to the Lok
Sabha,
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DR. SUBRAMANIAN SWAMY (Bombay
North-East) : I rise ona point of order
under Direction 2 of the Speaker and
Articles 123(1) and 19 of the Constitution.
It almost appears as if history is repeating
itself. The kind of arzuments we heard for
tightening the Preventive Detention law
and the speed with which they were imple-
mented in the period 1972, 1973 and 1974,
the same drama appcars to be almost being
enacted. The agitation is going on which the
government is unable to control and they
are using that in order to justify getting
draconian “power. But the more important
thing is the Direction 2 of the Speaker
which reads as follows :

*Unless the Speaker otherwise directu‘
on any particular occosion,,.."*

THE MINISTER OF PARLIMANRTARY -
AFFAIRS, SPORTS AND WORKS AND:
HOUSING (SHRI BUTA SINGH): Theg
Speaker has directed.
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DR. SUBRAMANIAM SWAMY : I
cannot dwell on the point if . Mr. Buta
Singh applies the same method wkich they
‘had applicd in Assam to have their election
conducted. But I say that it is very clear,
that, *“Unless the Speaker otherwisc directs
on any particular occasion’ there must
be some special occasion that has arisen
for this order to be changed and so the
Committee on Papers Laid on thc Table is
very clear that generally speaking these
papers to be laid should be listed on the
agenda in the morning ecxcept where
customs exemption of Rs. 50 lakhs or more
is given, which may be brought before the
House rises, Here Direction 2 is being
violated without any understandable reason
and in my opinion the spirit of Direction 2
is being violated. ’

Secondly, Article 123(1) says,

sIf at any time, except when both -

Houses of Parliamcnt are in session,
the President is satisfied ‘that circumst~
ances exist which render it neccssary.,.’

The words ‘‘both House; of Parliament’’
have been utilised to mean that they could
go towards an Ordinance. I do not under-
stand thii. It is a misuse of the power.

When both the Houses can be summoned,
one House is in session, and the -other
Housc can be called any time, the word
‘both’® has been misconstrued to mean as if
the House itself is not in session. This is
the implication of Article 123(1).

Now, finally, whatever ncws paper leaks
there have been, it appears that the Ordi-
nance s a violation of Article 19 and we
‘in this House cannot be used to defile the
Constitution in this manner and the
Government in order to hide its gross
incompetence to handle the affairs of
Punjab, has brooght foward this Ordinance
for perhaps preparing to dcclare  an
Emergency in the country.

. MR. CHAIRMAN : Prof. Dandatate.

PROF. MADHU DANDAVATE :
‘While I raise my objcctions tho laying of
the Ordinance on the Table of the House,

CHAITRA 16, 1906 (SAKA4)
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I would like to draw your attention not
only io the provisions of the Constitution
but certain democsatic conventions— time-
honourcd democratic conventions-—which
have been actually accepted by this House.
I will also quote some of the prccedents.
When Dadasahid Mavalankar was the

- Speaker of this House, at that time even

when Article 123(1) permitted the President
to promulgate an Ordinance in the recess,
that is when the two Houses of Parliament
were not in session, when it was the
qucstion of even on the eve of a Parliament
session, then even a steel man like Sardar
Vallabhbhai Patel, who was the Home
Minister then-—and 1 hope you will all
agree that he was a more powerfull Home
Min‘ster—he” always used to say that
“When that old man is sitting in the
Chair’*—I am not referring to you Sir, 1
am referring to Dadasahib Mavalankar—
“do . not take a risk of bringing an
Ordinance, even a few days prior to the
opening of the session because he does not
go merely by the letter of the Constitution,
but he gocs by the spirit of the Con-
stitution’® and he has made——on a number
of times—observations in this very House
from the very scat which you are occupying
today in front of the portrait of Shri
Vithalbhai Patcl, which you are sceing
here. He had repeatedly said that, **what is .
important is not ‘only the letter of the
Constitution, but the spirit of the Constity-
tion and whilc bringing in an Ordinance
in this House the Government should
always bear this thing in mind.”” And,
therefore, I will bring before you the
conventions and also the lettter as well as
the spirit of the Consmuuon.

As my colleague Dr. Subramaniam
Swamy has rcad, Article 123(1) says ;w

“If at any time, except when both.
Houses of Parliament are in session, the
Prcsident is satisfied that circumstances
exist which render it necessary for
him to take immediate action, he may
promulgate such Ordinances as the
circumstances ‘appear to him to
rcquire

They are taking cover under the fact that
the two Houses are not in session; only .
one- House is in lesuion, the other Houyse
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has adjourned. It will again re-assemble
on the 23rd. It is only the technical
position. But as far as the time-honoured

conventions are. there, I told you, that.

evi:n when we have a recess of the Parlia-
ment, even on the eve of the beginning of
the Parliament, on the eve of the scssion
of Parliament, in the past the Government
of that time, of course they were guided
by better norms and they werc guided by
higher values, they refused to bring- an
Ordinance even on cve the eve of the session
and therefore only technically now they
have taken shelter that only one House is
in session and the other House is not in
session.’That is one aspect.

There is one more important convention
that is to be observed. We are already in
the session. Suppose the other House is
not meeting today, even thcn when one
House is available for consulation it should
be consulted. And again having scen
yesterday in the debate the fact that there
is total unanimity in this House rcgarding
taking stern measures to maintain law and
order situation in the country and to deal
with extremists in the country, 1 tell you,
if any measure comes genuinely to deal
with the problem of law and order and see
that terrorism is curbed and the criminals
are brought to book, in that case no
Member of this House would oppose it.
We do not want to takc that irresponsible
attitude. Kindly conccede this much that
if not more, we have as much patriotism
as the Members of the Treasury Benches
. have—if not more, at least that much.
That being the position, yesterday
it was found that there was a total
unanimity and, thercfore, it is a question
of grace. I always say that one thing
Government lacks. They do not lack the
majority, but every time they lack the
grace. They always try to bring the right
type of things at thc worng moments. And
that is exactly what has hahpened in the
case of these papers. About the substance
of the Ordinance. They could have taken
the entire House into confidence. Prior to
that, they could have called the meeting
of the leaders of the opposition and then
they could have brought the matter before
the House. Though the other Chamber is
not in session and only this House is in
session, they could have consulted and
probably in a better from the legislation
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could have come up and probably the same
purpose would have been served which is
being served through the process of
Ordinance. It.is a question of modus
operandi. It is & question of respecting the
time honoured values and conventions. We
are not at all worried whether they are in
power or somebody else in power. But at
certain times, norms and conventions are
to be respected. And they are being
violated. Therefore, we register our strongest
opposition to the laying of this paper on
the Table of the House.
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MR. CHAIRMAN : The question of
validity of laying be
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MR. CHAIRMAN : Shri A.K. Sen.

SHRI RAM VILAS PASWAN : Has
he given a notice ?

MR. CHAIRMAN : Yes.

SHRI RAM VIALS PASWAN : Is:it
to oppose ? Only those Members can speak
who have to oppose. Is he going to
oppose T He will support or he will oppose ?
Unless he is opposing...(Interruptions).

PROF. MADHU DANDAVATE : I am
on a Point of Order, Sir. Whenever Bills
or laying of the papers on the Table are
there, if one gives the notice that he wants
to oppose the introduction -of the Bill or
opposc the laying of the paper on the
Table, then only one is allowed to make
submission 1 iherefore, fortunately,
this oppotrtu.aty is available only to those
who oppose...(Interruptions).

SHRI RAM VILAS PASWAN :I am
on a Point of Order 1% TTT FIE F
& fag Afeq ~@f X qwar | ggew oo
Ay FA & fyg Afea T ava §)
g gie & fag Aifew ﬁmt qr
st & forg ?

PROF. MADHU DANDAVATE :
Shall I raise another Point of Order ?.,.

(Unterruptions), Pleasc listen to my point of
Order and give a ruling. . (Interruptions).

MR. CHAIRMAN : You are not listening, .,

(Interruptions)
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PROF. MADHU DANDAVATE : If you
want to give a ruling before listening to
the Point of Order, I do not mind. [ am
raising a Point of Order. There is no
freedem to a Member to obstruct a
Point of Order. I ‘am raising a Point of
Order.

SHRI BHIKU RAM JAIN (Chandni
Chowk) : How can he raise 'a Point of
Order on a Point of Order ?

PROF. MADHU DANDAVATE : Let
him say that he is on a Point of Order.

MR. CHATRMAN : What is your Point
of Order Let him say...

(Interruptions)

DR. SUBRAMANIAM SWAMY : Sir,
Mr. Ashok Sen tries to defend those arrested
under NSA, why is he coming now to
defend the NSA ?...(Interruptions).

SHRI A.K. SEN (Calcutta North
West) : I shall defend cveryone who is on
the dock so long as he has not been found
guilty. That is. what was said in the trial
of Thomas Mann. I am very sorry to note
that while the dignity of the House is
being championed by my hon. fricnds on
the other side, they try to suppress the
voice from this side. We have something
‘to say with regard. to this.. (Interruptions).

PROF. MADHU DANDAVATE : If
he yields for a second, aspersions cannot
_be cast while raising a Point of Order. 1
want to make it clcar that I do not object
to your Point of Order, 1 welcome your
Point of Order.

SHRI AK. SEN:I am very happy
because Mr. Dandavate is onc of the
Members of this House who is very devoted
to the dignity of the House and the
rights of the Members. As an ordinary
Member of this House—and I have
been here for quite some time—1I1 feel
that the Government is valid in its
rights and the President is valid in his
rights in promulgating this Ordinance when
one of the Houses is under prorogation,
The Rajya Sabha was progued sometime

APRIL 5, 1984

i’apersLaifl 50'8

back. It has argued that the President
should never do it so Jong as one House is

.sitting. That will be re-writing Article 123

of the Constitution. Tt entrust a very great
power on the President and the President
is the Head of the State to meet a parti-
cular emergent and urgent situation and
that power is vested in a very high digni-
tary. If the Constituent Assembly’s-debates
are read, when this clause was under debate,
there were suggestions that we are follow-
ing this power from colonial days and it
was said by all our leaders and it was
passed upinimously that this power is
vested the highest dignitary of the country
and he is the best judge of an emergent
and urgent situation and if both the Houses
are not in session. If something has those
to be done immediately, who is to decide ?
That power must be given to the President
and the President has exercised this power
with great care and decliberation. It is
applicable only to Punjab and the Union
Territory of Chandigarh, it is not appli-
cablc to the who by of the country...

(Interruptions)

DR. SUBRAMANIAM SWAMY :
How do you know,..(Interruptions).

SHRI A.K. SEN : Without knowing and
enquiring as to how far it applicable and to
what areas, this criticism has been levelled
***(Interruptions).

SHRI CHITTA BASU : I was reading
from newspaper reports.

SHRI A.K. SEN : While hon. Members
from the other side were speaking, there was
no interruption from this side. I am sorry

to say...(Interruptions). They should not

have done it.

Now let us take note of the context in
which this Ordinance has come. Can you
forget the drak days which have preceded
the promulgation of this Ordinance ? The
entire country was agitated, the whole
House was agitated. We are told in the
Housc that tho Government is not vigilant
enough, is not strong enough, is not acting
stropgly. But when the Government act,
thcy have been accused of treading on the
dignity of the House. How is it treading -
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on the dignity of the House ? Ordinance is
going to bc brought in the form of a Bill,
“which will be debated in this House and
the Rajya Sabha. If it is not passed, then it

will lapse.

So far as the merits of the matter are
concerned, it is clear that the whole country
wants some vigilant action, vigilance
tempered with justice. I appeal to the Home
Minister that in administering this strong
law and its very drastic powsr, full precau-
tion should be taken that the innocents arc
not harassed. I remcmber Panditiji was
here,..

SHRI
(Jadavpur) : What was your cxp_ericnce
during the emergency ?

SHRI A.K. SEN : I have not doubt
that the entire country is with us that this
power of prcventive detention should be
resorted to when it becomes absolutely
necessary and only against those whose
activities are prejudicial to the intcrests of
the country.

SHRI INDRAJIT GUPTA (Basirhat) :
The first victim was Shri AK. Roy, a
member of this House.

SHRI A.K. SEN : If he was a victim,
it was bad; he should not have becn made
a victim. I remember Panditji said that this
power wijll never be uscd against political
opponents. It has never becn done. There-
fore, I strongly support the promulgation
of this. Ordinance. I hope the Bill will be
brought before the House as early as
possible, so, that the verdict of this House
will seal the propriety and wisdom of this
measure. '

PROF. MADHU DANDAVATE : Sir,
what is your ruling on this point of
order ?

SHRI RAM VILAS PASWAN : What is
your ruling ?

(Interruptions)

MR. CHAIRMAN : You are not listening
to me Shri Sen has spoken on the points
raised. If the Home Minister has anything
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to say, most certainly he can do it. After -
that, if you have something say, certainly
you can do so. Thenl will give my
decision.

THE MINISTER OF HOME AFFAIRS
(SHRI P.C. SETHI): Sir.I beg to lay on
the Table a copy of the National Security
(Amendment) Ordinance, 1984 (No. 5 of
1984) (Hindi and English versions) promul-
pated by the President .on the 5th April,
1984, under article 123(2)(a) of the
Constitution., ,(Interruptions), .

[Placed in Library. See No. LT-8092A /84].

PROF. MADHU DANDAVATE : Sir,
how can he do it 2 We are objecting to it.
In fact, he has laid ’the paper on the
Table.

SHRI INDRAJIT GUPTA : Sir, you
asked him to say something; you did not
ask him to lay it on the Table.

SHR( P.C. SETHI : As far as this law
is concerned, as my colleague Shri Sen has
stated, it .is applicable only to Punjab and
Chandigarh. What Shri Chitta Basu has
said is pot correct. The detenu has to be
informed in 15 days about the causes; the
detention is not for one year but for six .
months without advisory Board’s opinion.
The grounds have 1o be given to the detenu
within 15 days instead of 10 deys. This
is the main change. Thercfore, there is
nothing extraordinary. 1 can assure the
House that it will be used most cauticusly
and that it will not be misused against
is a political opponent.
Yesterday, Prof. Dandavate wanted us to
act - firmly. So, when we are not acting
firmly, they should rather support it. As far
as this question is concerned, because the
Rajya Sabha is not in session, therefore, as
an .xtraordinary mcasure, the President,
under Article 123, in his power has brought
this Ordinance, which has to be laid on the
Tablc of the House.

SHRI SATYASADHAN CHAKRA-
BORTY : Sir, 1 have given a notice for
clarification.

_ .Sir. the Mianister has said'lince the
-Rajya Sabha is not in Session, therefore,
the President is pleased to issuc the
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Ordinance. But, Sir, the democratic course

should have been to convene the Rajya: - -

Sabha. Within a short notice the
Sabha could have been convened.

Rajya

SHRI P.C. SETHI : It will come before

:the House. You can debate on it.

SHRI SATYASADHAN CHAKRA-
BORTY : It will come as a fair-accompli.

The spirit of the Constitution is that
the Legislative Powers belong to the clected
representatives of the people. And in a
Federation the second House is included.
Only when the House is not in Session, then
as a temporary measurc the Executive can
take this step. So, I think this measure
directly goes against the spirit of the
Constitution.

PROF K.K. TEWARY (Buxar) ; Sir,
he is sp2aking on a frivolous issue.

SHRI SATYASADHAN CHAKRA-
BORTY : To frivolous people everything is
frivolous. Sir, you are a serious man unlike
them

Sir, we ait agree with Shri Sen and the
Minister that the situation in Punjab is
very grave undoubtcly. We also wanted
the Government to deal with it firmly.
That is true.. But -wé wanted it to b~
done in a legal and democratic way, not
riding rough shod over the Fundamental
Rights.

My last but not the lease point is this.

In Tripura, you know there were large-scale
disturbances. But tham the Government
could stop it and bring order without
recoursc to these diaconian laws. Why in
Punjab you cannot do it? That is my
question. Everything is there in the law.
So, I would request the Government to
learn a lesson from the Tripura Govern-
ment. How they have done it without rid-
ing rough shod over the Fundamental
Rights of the people and they have con-
trolled the situation ? The Government
should do so here also.

SHRI P.C. SETHI : I will call

Shri Chakraborty - and bave a lcsson from’

him.

APRIL 5, 1984

" I want to seek clarification.

Pipersimia a2

PROF. MADHU DANDAVATE : Sir,
I strictly follow your directions. First, I
will guote what you have said. You have
said after the Members of the Opposition
have raised the question and the issues, the
Minister will reply; and "after that if we
want any clarification we may do so. So,
I am only seeking clarification. I am just
quoting what the Home Minister said and
Sir, he says
that we are making the provision of this
Ordinance and we assure on behalf of the
Govarnment that this measure will not be
missed. I want to draw your attention
and through you the attention of the
entire House, that in the Fifth Lok Sabha,
when the MISA measure was adopted, the
Prime Minister of this country and the
then Home Minister had given us an assu-
rance —~I was sitting in the Opposition
Bench —that MISA will never be used
except against anti-social elements. And,
Sir, Jayaprakash Narain, Morarji Desai,
Atal Bihari Vajpayee, Jyotirmoy . Bosu,
myself, all Members of Parliament and
non-members were the first to ‘be brought
under MISA. I want to know from him
whether the fate of this Ordinance will be
the same as that of MISA 7?7 I have
given a concrete instance how they had
flouted the past assurance. Will they see
to it that they will not flout the assurance
that you have given on the floor of this
Housc, as it was done in the past ?

MR. CHAIRMAN : I have ‘0 answer
this question. Now please sit down.

PROF. MADHU DANDAVATE : Sir,
I have given the concreat instance ‘that
the assurance given in this House by the
Prime Minister was flouted by the then
Home Minister and the Government as a.
whole.

MR. CHAIRMAN : 1 will say only
this much to put things on an even keel
that there can be no discussion on the con- .
tents or merits at this stagc. You all know
that. Ihave restricted my open-minded-
ness to you for clarification.

DR. SUBRAMANIAM SWAMY : Sir,
I want a clarification.

MR CHAIRMAN : No, I have -
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heard enough. No, this is part of the
discussion.

DR. SUBRAMANIAM SWAMY : Sir,
Iwant a small clarification. Will the
Government assure that there will be no
further ' amendments - to the National
Serurity Act ?

SHRI SOMNATH CHATTERIJEE :
What are the changes you are going to
bring about ?

MR. CHAIRMAN : No, no. There is
no cnd to this discussion. '

(Interruptions)

SHRI P.C. SETHI : ...That the detenue
instead of 10 days will be informed in 15
days and he may be detained without
Advisory Board’s opinions only for six

months, not for one year as Mr. Chitta
Basu apprehends.
DR. SUBRAMANIAM SWAMY:

Will you say it is the last amcndment ?
SHRI P.C. SETHI : How onc can say
this ?

MR. CHAIRMAN : This is not the
time for discussion. , Kindly listen to me.
Prof. Tewary, you have a point of order.
What Is your point of order ?

PROF. K.K. TEWARY : My point
of order is about all that they have said.
In fact, they should not have been per-
mitted to make the observations which
they have made. From the long speeches
of Prof: Satyasadhan Chakraborty and
Prof. Dandavate we conclude that thcir
amuety which they were trying to demon:-
trate yesterday about the Punjab muallon
is absolutely hollow.

(Ingerr@tiom)

MR. CHAIRMAN : This is not a point
of order. No. No.

(Interruptious) .

MR. CHAIRMAN

: No clariﬁcation.
or discussion. '
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(Inrefrupliom)

MR. CHAIRMAN : After the Ruling
from the Chair, there will be no clarificas

- tion and no discussion,. I have already

told you so. And new, this
order that you are asklng for.
that.

is not any
This is not

PROF. K.K. TEWARY : I am just
making an observation an what Prof.
‘Dandavate and Prof. Satyasadhnn Chakra-
borty have said.

MR. CHAIRMAN : No,
irrelcvant.

no. It is:

(Inie: ruptions)

MR. CHAIRMAN : Now, you sit
down. [ will give you the answer. No
more of that. 1 will give you the answer
to the problem.

(Interruptions)

PROF. MADHU DANDAVATE : One
minute. Sir, he has not Jaid the paper
on the Table of ihc House. He "has to
lay it.

(Interruptions)

MR. CHAIRMAN : I bhave got the.
opinion of the cross section, and I have
listcned to you very patiently; no more of
that. I am going to take a decision. Kindly
sit down. 1 wiil make my observation and
after that,.. :

SHRI A.K.ROY : You have allowsd
all. But you aliow me one minute .to
speak.

-(Intertuptions)

MR. CHAIRMAN : What clarifica-
tion do “you want now ? Is there any super
clarification ?

( Intcrrupn'om_)

SHRI A.K.ROY : I am not seekiug
any_personal assurance from you as to

., whether it will be again applied against .
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me or not.. I only want to know through
you, Sir, from the Minister that when the

changes arc of so mild and minor nature, .

what was the special urgency so that he has
to come out with such an amendment and
face such a situation ?

SHRI M. SATYANARAYAN RAO
(Karimnagar) : He has not faced any
situation.

(Interruptions)

SHRI A K. ROY : The changes are of
‘minor and simple nature. What was the
urgency .?

(Interruptions)

PROF. MADHU DANDAVATE : Sir,
he has forgotten to lay it on the Table of
the House.

MR. CHAIRMAN :
laid.

Already it is

SHRI P.C. SETHI : I have given the
copy of the Ordinance, which is printed,
to the House and what I have said " is that
within six months his case will have 10 be
considered by the Advisory Boards, but if
necessary, the Administration can ctain
him for more time also.

MR. CHAIRMAN : Now T move to
the next item and continue with thc dis-
cussion on Demands. We were aiready
discussing it. Now, Shri R.L.P. Verma may
speak. He is absent. Now, Mr. Bhanu
Pratap Sharma may spcak.

15.45 brs.

DEMANDS FOR GRANTS
.(GENERAL) 1984.85
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¥ oo frae <@ & fag @Er gar
AIYH Areqy F g4y gy § Faf s o7
faadesr ot qar Sa% agait wfadl wy
W g & fag aar & =g fin faedr
499t ¥ gai} U ¥ FAT & IWEA,

fawrg, @ &% & Tsg #) snewfasi wany

& fog, grdl guwR A S qega AT
foq & fafexs &7 ¥ I3 ware feed
10-15 a8t % ot agf gy &1 =g w% I«
¥ IeIRA W a1 g, g faws F sEEa
# g1 g, Ay FAT F Awfeqw argAr ¥
famg st ara @l a1 way & IJwrgA F
qfg 1 s P—gw ag g vy E &
fager =1z anl & gAd €@ AT F AN
sqafegai gifasr 1 § ¥ fafea s &
qOgNT § | AT FT IJoqrAT gAIR I H

 faa 4 a6t § foram @gr 8, IFAT guk

qgq FHl AF qYT | FAW AT g—A7AT
WEAFIW T ®oA dF B IJSATET AHAT
oE ®T 60 AT 65 W@ A g TE oY, ¥fpa
1980 F q17 J A9 qF ITA FATAIT
afg & Wi g @) d9 F gurT =
LL] # 9 guta faw W@, IUF HICU
g gvig @ ast 8 fe & 250 @
Wfeszada gu a9 3w & & fafaer
wYal & A1eT Y W@ § 98 ag a4k gk
Y, an|r gy 3T Al AW gf | deer
grat gri & 170 e NfEw =7 Fo=1 AW
T & @ g g g F0 T
fatf gt o awa gé §, adl w9t A=
& gemar § 1 @Ewfe @w Y A
| F3F ®1 Frafaai o ga aafas
&7 & geara § ITARY AT FATRT AT |
1982-83 ®T &V FATHT aTRY a1 § A%
707 1628 FO¥ Tq §, fmar e
aw it ot feelt ardafios @ o werdt

& A W) w@d g &o g0 o

fNo HT S W §, WY A1aw gfowwqr
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ar sfegaw siae w1 ggaw @ Y, ffea
wq ¥ § gu can fog aur & arv § =i
. ogA 1 weafaal BT g% AR 1538
SUATWIH AT

gaar § 7, gAy sk 9 ¥ fawd
qIy ¥ A gAY WY AT AT HFI A
& AW @ &7 ww fmar §, g w9 A0
ST R o fam A9 A gw aaq qm &
femrea A FT GFI T IWT ATHA AR
ugt ITEI A § IUF! ATIL AAF
Iuh qq« As T A Y g AwAar

4

et awg & wwfas d9 & goa @
foe¥ dra-ax @ & s afg gé &, 9
W gugdlg @) g g9 gfa & Sre-ag
grEfa® 9 %1 fgaar Ioa Han wfge
a7, JAAT A gaT § 1 fadw s d dwax
agrfea grE S FregAT FOEAGAT FT
wet g a1 @ig-faaAt oA (wie qrac
wEwor) WY TAITAT AT 1T G AT AT Y
NG wF IgHT THo o Mo (WHAIS
i) T YA Y, gw dw S QUG
TuEw Agf FT 91¢ g, F4ifE aqwa F
o oiFE dmag Y G Y feg g E I
¥ ggax 5 g fafegs  sgfas W
it &1 gera gam § ) g 3@t ATH-MT
8T - A A i uT QY <@ 2 S
N O g T @17 qg FT A5 )
. UF AR T d9 arefas @a ¥ fawerdr
Yo g www # ol St 30 S wsar
¥ g T A ww g% § el siramawar
PamRad s ga § @R W@y R
 EEA R N Agf &) v agQw  fr
& o ¥ s e disiang et wifeg
faw%qu wmhr?-aannii

. ST weaw, AWty o smfa W wgar § f
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& FTIQMA F7IG ¢ T AT ﬁrnh -
W wTAr T aey §1 €W wwrw #
TRE Uew A W 5w drwand efia
AR Fqrg A § 1 orgh ¥ @ En@

O W § S asysdw, U,

I N_w, Fgh I T9 Argrfed wrearAf
& eqiqar #t gaf s7 W@ 8, @ gavg ¥
gAY & Ay agAr &1 DR gw fafewe
7 X TWFT AT FAT A yravawar ¥
STt X qTE | |

ag o § % N gy o3 quadiy -
qYsrAT & fog Tar 941 91 19666 NATATE
43 &% 1985 A% ST AG W AGH
SgS F§ FTT @, T I AT g fawr
qrar § | taes are faeed asaer gar ary
Iai sEr HY af o9y {5 14500 AR
A% 1985 ¥ g aF g0 @AWAT ATA BT
& | 28 T g eATfIE awar ages
FAT 45 AR AMER & FAq
st 1 gy fafsse o9 ¥ gard s
gEaim S1qu fFar 9 @ sy dr
§, saim & artg fawrw dw € qiv
Y Y g1 fat a7 @& faw g o qar
Fat § foraa gL s dx & e gywar
q s four w1 avar @ 1 g g g
Fx I ¥ T SARDFAA wreRea
FamT &1 @y guitw  fagdww e
wTH AST A g WY | AT gL Bw A
sg sfama wtaf § fawe og= qwt &1
333000 atai ¥ faodr agw g &)
51 e fagadal &1 faast &t Fiwa
fagr o qwr @, fafu=r Aot &
Hada | TB AT TG ¥ QAT w7

g wgma wat fay wq @, ar faenefr

wgi TEAA , 7O araw A qrar ) ey
& fworel @ a7 g faeret 1 & qarw
od) off & wEw e i
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4-5 %2 o frara W faorstt aff famat

S ag ¥a F Srar 9qr ) fasen ag

Of ot |97 ag w3 @ & farg s ot
ot fewelt o srielY oYy T 15-16 @R
18 &2 % fawst & a1 @ 4

st vwaw gt (frafea): 6 =2
- ot faorelt wdf faer Y &

ot sy wrg wal : anwar § 5 g@
sl ¥ ws feafa S agl & wew
NRT W a1 FT @ g agi 9T fama
T Y eqifam @9AT 2500 AMAE
% & T{ | SHar @] § a8 1100
Amare @ o1 gEE qER EEA e
{PEF graT ¥ gAY (w A AN §
eqifed ) @ &)1 598 fearAl &1 Sy
JrEaEFar F Fa< foost Ivwew @
gAY |

Qe gadaqa 1 arg w5 7E )
&% TAET 9T ITIA AST T AT T G
q71 LT ¥ 1 TAHT AAWR ag A & FF g
srT sara Agr faar or <@ weawdy &
Tray faga sared oF grfor faegAl-
T a7 @I &1 SEHT ATA FH A
dudig @7 ¥ W @A & fow wr
ardr 1980 ¥ 3 g A & 496 Al §
fasr it oY | ariey wrehter fareg e faag
- Py At & afonAEEET ] 150 vig
% faorsht &1 o) far w14 sfoow

a1, ag wgwe 381X 39 wfwaa ¥ s

Qi g wed P, 9y Sl &
®|-QwT & st earfey I At
FETEAY ®Y q0v agar § | s fad faler
o & gard aTeR aurd #Y ary ) gaf
% dsfoas qrad) &1 ga@ N grrd
C g 1982 ¥ e § Rar g e

.
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&t 3wt R gt g€ smwewar Wty

g7 roew &af & fedr gx @ qu
€ FT qAw, gafeg ag aawas § fe
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T A3 gAq HY 9T F g IAT N
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- o gut Y faga oot § qgawc e

TAWT Y qg & A I IFA wG o
fana 83 o § gwrwr -9 Tt
aret w1 & e §, Sed w fear F oY
¥ foar § @y fafess w1 ¥ gugdy
1 3w et fafnde & qgatw
W AEw @ QA WS AR
femwgaa shwm s« wWr &, SAe
FGAT FIAT ATET L IGA 1982 &% %

qrate sfead faga st s

T §) g oSl qde d=T faedt
aar AT § 1 QY ImgER M F @
g omd wreaw & gwaar @Ry fvodlx
sat & faga od arda Al w1 £
fafaen wrgl § SU@w T GH7 | AT
TSIt & WIeT ¥ B AeeF G ¥Y TqWT

. & gaie. amfawt & ¥ qEa aag §
. fa=@ eftfaara anfk & fae s g

fanar o gwar § ) wiwaad oF Yardw §
sgitax ATz & A AHPA aw qraT g
Sy Y § 1 iy, ag sawaw §

- f I gt P oY ot ag fgeew

T % § Iawr fawra s =gy )
gl § P gl aTee ¥ qw
farr wrrw foar § foad wéda gwf
Afr 7€ §'1 sudk a=nir dwfers s

et & fwrg WY syafionar @ W o
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. %1% gwa g & e ot ¥ o8

=T wiaw A wifgy faed fn sta-qravor
wrgn Iuf & dwfers qredl & fawre
o1 et frar @ ®

1600 hrs. '

& i’r@
@l §& Fm wwaw g oy ol
9T gET oS ¥ &l W dfwdw
fewieg @4 §2T &I @A gAel &
qud AE AW AN S ATt
QAT 4T oey §IES @ Jed Ao Aersl
FY g TA-HTHTY T qGAT % 1T JART
oI aread § qrefvor @AY Wy frw @F AR
g9 SA%T qEGIE TN, TF awerar
qTeq FT AW | '

ord HF aqy SOt @AY & HA
3w 9 g WA sAwdY gfaw widi Wy
s gur forgiy gt st greal &
fawig & fag wesg & wrafuwar faglfa
H A W grgT AR S9wey NIHfaw
wYA § wreA ) GHY A, IAwT U AGA
HH ST FY ARATAATAT Bt S ag1Y &7
Ty feat § | 979 0

ot wew Aeaw  wfemr  (oel) :
warefa agigg, St quAT gast ST sger
W nge g | faar Sat& € O
oW agl, IgNT woqAT, KA W W
Lol

Sl WAiwg S il 97 faa s@
ET &Y ug ey <awr & fir g, ¥
foaa ot fr g w1 gere wgeqet )
Porear fw st § g w1 SeTaw &
w30, g 3hi ok 9§ O¢ Frife gk
aﬁmaa‘mt g A% & W &<

]

¢ & gy mqw ¥ Q-
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. qWe @Yo Wo Wy W afyw-d-afuw
Wi W gw frg asg @ ¥ aEh, saw
fgereor Y gfrat § &) @, W fag o
A qed § | Ar & g9T § qA@o dte
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FawY qoeTt ® E1F F Y R g s
$AT EFIT ) AT WG 9 TEIRT
fo T WX g1 A AFE a1 gUN @l
& o w17 g @ Y, 9A¥ WO qataR
qT g% faqdia wwg qgar § | g T
da ¥ afea Sawr QT $W F fag
uEwS 199 Agl § | Jfuy g) @Re
Hafedt 1 AT w3 AR AfaF | afaw
fadel w1 fanfor && @m@rT geE@ F
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% srrer srgar g % war angdy smex

58 @ ¥ ¥gr § e ot waer e

FiAT §, Jad qY frad st geiaRAET

X ? wra ATTHr TG ATLH QT 1 ST
TIAWT qa1T WY QF e wgar
famrarar § &Y 3 s QUIATEALY FT F1H
W § | oF aTdl gIETEw F@ & fag

s g @t qrax 3§ fs O el

AT § ) g 1 ¥ Jq A VAW W @
TP ot @ § gfag g gTAET W
AN o gEAT FiqeT I9AsH AG W

g g1
ol ehane Qi s 19803 AW
W R S wreadae & e wyg g
W @ & e wgd § s S o wEE
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- BTHT FA § | Bger dav ), T @

91¢ YT ITHIFAT ST AIY A1 IqH A%
AT G1 a1 FX 6 qag@war & @
gra argw #3 oA ot @ arlw

T wg?

A grAa-ufad W Fx qg WA,
aflAd qeaga fagara w@ § o wfew
AI9H N JEAA FgEr WA T wW
FL W@ ], 10, 11 91 92 @,

it qto fnawiwe : aft At s Q@
% i wwg-wfed sar

ot e Yol © & wg wgr arfe
aT wiFw srar $T @ &) g@d el ag
o o s v W wmw e e
I0WY AT 51 & 19w W qwR @
&, & oY adf s

10, 1] TXEFY, I AR $0T §qQ
W AW Frger Ay & fag arga
wa AN off oww ¥ @Y qag fw @
AN § W Ew YA ag wiw R
@

- ot o faweT: 2 X AT W
s @ AMmag?

st TS TRt : OF F1FAT A1 W
A § AT Ag 2 I FAF Fq¢
10, 11 &T% qg& wt § o fis dwre oy §,
W IAHT TN G & W {1

AT gF SN IR FAT wigd §)
T 4 FAT AT & FEQ gD
wler Y, Jav PE awgw gar

Kawaar§ fe a8 o a0 o1 oy

g4 %1 qrag §, e A% wifgg
@t gD a8, gd AN §1w
¥ q19% TG ) AT NG @ wAqE
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wadt § o foe sy gl Al @
T qg ANAN w1 AAF g g ay Iy
w7 9T g1, §3 SR wg § g0 dr
XHWT qar g |

g wOE AT & o Fr oS}

A AT A A 3, TR HrEe qesy
T I @1 AT FHWA & w@gr qdhd

wrt @ @ WwHT g sTa@r N S

IYHW AT FY TG E ?

¥ Aars g 6 aqd agt I
T gafag agd § fv sa-afes < e
gt § AT welAd 1 W I U q
gaT &1 SawT af TR Iy G FT
qig | gafsg aramasar & f& g W@

gued & Al guid | #aT & FF f&

gwR fagd T afs @ § a)ga &
IeqrEd A 25 IT 30 9@ q@@Q W
agt v qi§ §, o Wit sfquafa agf
ghit | A OF FAIR # AT 93 A9 97,
JUT IR 58 gafy § s & q dq gan
ufgs @1d saw & fag § 1 1w &
wiqg a gy @ g fafewa wq ¥ wfeag
&1 GITAT HCAT TEAT |

g 2w ¥ Y& § IAF qrg eR
19 wga /N FfAD ¥ & § | -
wiXaT ¥ HY9AT1 a5 q%BT1 §, ASY FHAT
T SrET @ AR @R W A I qiw

&1 gt T g W aE ww A0
wifgy & afes @F wEw  wW@
wifgy, &fea sawt sqwr St af @) =w
o A€ Jg7da, oo qaTE, FHIg §, 7S
) sfa-fea gard mifedl & Q) Y
o, ag Iy faegw &Y 7Y O agd,
@few saer A5 § w1 9w gU
Ry qge W IART woiET WY@ Wl e

fomT wgaT F1gar g (6 AT 9y AT
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art ¥ garg v @ @ A P @ ode-
AR e qT OF TR AT TR FY 719
g :

ag WAEa X AW ¥ A eE|
& ST w1 A QU A Al X @
¢ | awr wgsy & AT F1 AT W 9qT
31 SATFIAr agf g, o s g
griY et T fasrelt =Y @nl, &Y arey
gl s, Fre|Ta A 94w, derare A

g, & Fayr g7 adAr AT gEy i

& famfor @ @dar) 97 & FAw &
1R ¥ garer I3rar wAT, @Y GLHT A THY
fF guwT Sorew faadt & % g -
£ & ®1eor we AT § ) F IR @ aug
st AT g e ag a3-a@ amfawi &
AT F& FId & IR FT I &
IqTa & )

WEifaan qzial § Wt feafa seat
Wi §fF aw & &€ au e

fadt § atx ¥faun qrel & sege #§

sufs gE &) dfea & qor wgar g
1 # qiew =y war § fe orgi-omgt
gz ¥ A= faswer a1 @1 §, agh ax feaer
9 FY FAGTAT AT @Y | FEHRX Ay s
39 g &1 IR g @ i &
ATy gar A8 ¢ 5 % 9 ga¥ faww
W & foad gdo do sito famer <@y §,
fada fase @1 § AR s7q Agiforaw qard

fawa @ § foa@ sagr A asar §, ¥

4 g6y § &R gagat @ awdr §a
sfaTag 9t de o= @ §. fomwr €
SYEVT AT g F 91 |{ §, A< & Fiww
w2 famst geararw g g &, gEwr Ak
IO AR AT 91fgq qr agf wAw
arfgy ? st agiey ww IaT AW & fag
q¥ ! N amg 5 ov g ¥ fead da
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WITHT o qreit ¢, TEHr Wk AT I
& ? qu da W s Q%1 o @ feaan
ST A, (WA §@T @A ol
g g st fraan eangal & fag @ ?
B I HIGE faaT 5@ S awwd §)
¥ ATY §F a6 WA g 3 o & gar
" & a9 f& o dor faswer g @, d=
@ wg @I Q@ § WiwT gw aQF & aga
¥ use &Y @fa g w7 W@ §, sEww
w1 A $ @ §1 wAfgq § Iger
I QU g F W 1 AN AT
e & SEET aw @ Wiy www
safge ¥ @@ cwywme fear a9 ) Fed
dw aganTed @ ww ag § afew
ITAIET &Y, 70 FOE JqaT B ¥4I
feat ? ¥ifaan qargl & T aueax agy
A MR R AR G g aon

A9 F1aT g1 A AW SUIRY A YT

a7 St 43T fmgt g &9 § Sawt anma
&9 g | e g 70 wfawaw 37 Gar v@
% §, 30 wfawa § g & am@ar g s
30 wfawa qar s ¥ A 70 sfaww
TG A AMA T aw W T AT o A}
Wi 9w 70 Sfawa qar @ ¥ a«q Wy
e A § | AT FIH JUSL AZRA |y AT
® &1 e &, 309 &, WQfaaw qxrel
& @) st & Frw quEe Ay 9 W E |
arfe< snaw) wa I & STHET A A
Gfafadt N & a1 afi Y ag wdr e e
IWIEA M F fAQ AT M B 4T @
& &fiew wrawy o sifawa Fraifa wwr
wifgg i dra <t sengw agra & fag
H/ATGY &1 O AT &7 AT HIW AT
wY &, IHY AT FA F4 |

frerrere ln"qw AFT YT ATAT ¥
hﬁaartgr Qlﬁ@ﬂ'*fﬂﬂﬂh
ﬁﬁmnwn'qtt, ﬂwifn@w&w

m of Eneigy

faerrat o <gr & 1 g wERAY F Wiy oy
ars) o § 1 forg walta &Y afia @ aw
wea ® § IaH faame fear gen dw
TWA§ & ag 9iw g H @ ase @
wTar § 1

#7 w€ AgaQr . gwE wAAlg q0
st #1 %€ ik fag § afpw I s«
qT sqie AgY frar § g€ sgw # &Y
e cEdwe AT § ST oF g Y ey
& a1 A9T uF Ffaww gar qAr W@ §
forady wregw g snar § % gud ardY faer
gATR | s ag ¥w aRfu@l & A=
#Fr o faenaz gt @ 3y fag w0l ad)
gdY #1¢ awdie e § fagd faemae

 FTqar 99 @% T famaz gE ) Ao

fagt s139 o ¥, Taw I &
FEW@ R S & M AW F Al &
gad aPad &% Qv feafy s
aifgy % ag fasmae 7 & a1 am
AE fe g ar g §, 9H ¥ A« v
T agl faar &Y SaF1 HAYL AWST ALY
8T | FfFT =1 % 9B ? E T gy
qgw A1AT § | I9¥ fasrae o ol &R
9 agd Iudy st ushy afa @ @)
g SE® g QA aFar | o (wwaw) e
faerrae FY-QAFY & ar¥ F snaw g Ak
g w1 Suig feg &, #ar seAr agd §
A FHGF FA AZA §—T9 g
#H anaw) §3A ¥ W wEr qifgg ) sk
ez A & Al g ®H qWqA AT
ag g '

fawrst & at § gF AW wEHT
| T qT | T faaelt 13z Tt
wyRAw G§ N freda g g

N fafawg =aw & § a9 qay

AT T AT § 1wV WY et W W
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ot ¥ar & oY 9ud oy Rav ¢ Ffeq aw
WY N T X TG NX § YW I AW
fafman = & w0 §F 47 A7 A
wrwg ¢ a3 fafaaw e o= @9

wifeg | @rq faadt faoelt ¥ sad am & |

wa & T qg1 & Afwa fafang i |ar
faege s=ara @1 afx ga @ s=ana
w3 Y AT AR g AT HFATY
HE Y FY qF7N?

st wreitm i (For) @ wrad
garefa alzg, AT gy AT AT
T gaa & A qi g6 T H 7€ § IAWTH
gwdT FTE | A9 SIW TF XZT AT
waer § 1 3gF 9T Afegt ¥ faarsd| seAIRAH
g ATHA I9AEH E ARKA § | AR A&
R, fow 74y § aar o= afgai § Iaq< Ag
gorar FFAY §IUAT F@® faaedt I
o ARrATg TG A AW FT AGT A G
gwar g |

EF T19-g19 AoF T2 AR VT
ST GEe W & 99d da, g o
FAT T ara gar § safag Ia& guic
®Y W 1Y sqAEqT BT | WAl W HIT FO
gadl sfwai § forad o sfaad asea™
L&Y wvg R § faoret & SongA ¥ wAY
&t &1 S5 fag AR FT WA
wifgq |

AR faataa |/ ﬁmr daaqr afaar &

g 1985 7% U gaTHl & gaAfgle-
¥ET ¥ F1T @A waT § dfwa i wew

faorelt A1¢ & S 73-7F NEF § 139

w1l OF A agl § O w4 gEW gHw
Tt &1 S agi ag are T § w3 @
gt § Y el weR AR E ) cuw Awg ¥
fwar agr aw @ § 1 wf-andt gt
avat fafany wrfs & g E sg W ¥
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a1e fawrel at & gt a‘if-ﬁ fafras
AT AT A W g

- s8faq a9 NE W sageqr ffag, Wy

e faw a1 a1 wv€ s sraEqr WY
wiea arer fipar alc sy wr o gfe &
Fearea & fawelt 7 faady & wor gw
grar § I A1 A1 F1fPQ |

NAR T g AR N vy §
faoret fawmr & saard & & faewc
wer faadt & Y0 w0 §q N
AT w1 W 0w A s Sy
afin faorelt &Y 0 a=x & a¥

DT HarAe § AT T W ww
8% a% Areafard < gy § Fagds fag v
Farly Farx § 1 gat faafaw f=x foer
AR Zfaar & w A A9T H7 eH-aw
9sq @taar faara qragaw § aifis agl
qT 9 @87 o1 Fraw A W@ W s
Igw g fwar o @b gEd gre-an
T e e W AT e R saer
¥ vgrar Ay wifge 1 @ ¥ N Al we
Y o7 gnat §, Ia% g WY A} dwrw
& IARY ATATF R AN F WY &y qgr
wifgy arfe Saf «F saer w6 ge aw

o an

17-00hrs. :

A AW F FAX T HA IATZR AT
@ & ¥few @ &) saaear & ey
aTAH ) AR WA MU ¥ w@ifaax

17.00 [Sursam sften drsretw g ]

fedfo ey ate & ¥ frafu AAw &
ok o 78 fewna § oo gw AR
waear gifag, faad agt & @ oW,
ITATRATAY WY FIqET ITASE FY A ¢ AR
frafem @ & wzdl w1 S aga Qg
Ik farg WY wYadr & oy o ot §)
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L od St frm af) faed §, s ol
wrgwt aff frerar § | 191 aAsmaeaT I
qT gt § xufeg gara fadea § s aig
W WY geend w1 S 7 A dur aver
e &, (ol quaT Inisarsf &Y
wrawt fawar @)

%7 gaat & gra FAf dAwem FY wqiny
%1 @AY HQ g I FLaT § f waY

oY gATt g A N Faorelt WY aneqr @,
TUHY e A oS FTFA AT AT 1A

T | (efa)

SHRI A.K. ROY (Dhanbad) : Mr.
Deputy-Speaker, Sir, you know the Sanskrit

proverb :
sre: wa @A afeae 9 g=ad

Coal cannot be cleaned even aftcr one
hundred washings. Now, a new proverb
should come : whether coalfield can be
cleaned after one hundred washings or not 7
Coalficld has seen many Ministers, many
officials, many leaders.

- MR. DEPUTY-SPEAKER : Today I
have come to know that you are also a
Sanskrit scholar.

SHRI A K. ROY : But it remains as
it was. Sometimes back I was in the Con-
sultative Committee of the Ministry of
Energy. This time conveniently they have
. eliminated me.

MR. DEPUTY-SPEAKER : In the
Consulative Committee you have to give
your choice.

. SHRI A.K. ROY : Itis just a commen-
tary on that. I remember, in one meeting
some of my fricnds asked me; Have you
heard a news 7 I asked What ? They
said : We are told that Mafias. have come
out in big number. They were under the
impression that Mafia is some ncw animal.

" Something will look differently. Tn Hindi
be asked :

g t.mﬁmfwmtl?

- CIL Chairman said that
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Mafias have come out. You know, to
clean coal, washeries have been designed.
The purpose of the washery is to reduce
the ash content of the coal. Similarly we
should design a washery which would reduce
the ash content of the- coal companics—
the Ministers, Officials, the mafias etc. etc.
And recently they have designed one
washery after hiring one retired Chairman
of the Railways. Of course, 1 don’t want
to give his name. So, this is a new
washery which has come in the coalfield.
It has created a lot of stir there. Sir,
you know, in a washery three sections are
made—one is washed coal, second middl-
ing and the third, the rejects. And the
purposg of the washery is to recover the
good washed coal, reject the rejects and
send the middlings to the power-house.
But the new designer of this washery in
the coalfield which has been established
to wash the coalficld is rejecting the best
coal, and preserving the rejects.

Recently there was a Press conferenee
in the last part of the last year where the
in order to
enforce discipline he is taking some
action. . This is in the name _of enforcing
discipline that on the question of absen-
teceism 498 persons were removed from the
job, 499 others dismissed, 500 converted
into substitutes, 1,177 suspended. 4,645
charge-sheeted. In any comparison it is
a very frightening account. 1 would like
to ask the Minister : Have you ever
enquired who are they ? Are they mafias ?
Are they parasites 7 Are they white
coloured people, or are they those elements
who are obstructing the progress of -the
coal fields, increasing your overheads ? No,
Sir. That is what T am saying. The man
who designs the washery for the coalfield
should be an able designer, he should know

‘what is reject, what is middling, and what

is washed coal. They who are being
removed are the best people of your coal’
companics; they are the loaders, the most
cfficient people who are being eliminated
on charges of being late. Why ? They are
mostly tribals, they are Harijans, they do

not know {he niceties and technicalities

and all sorts of things. They come. lats

because they live far away. You are unable
to give them quarters; if they come lage,
you are eliminating them and you say
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this is enforcing discipline. They do not safety, quality and productivity. If you

know how to write, hw to procure medical
certificates. That is what I am saying. You
have procured a designer from the retired
railway employees no doubt, but he does
not know which thing to be kept and which
thing to be rejected. He is rejecting things
which should have been kept.

The sccond point is : What should be
the problems of people in the coalficlds ?
Have you ever inquired ? Whenever 1 see
Mr. Shiv Shankar, he does not look to be
a Minister of Coal. As far as my impres-
sion gocs, he is not a Minister of Coal,
he is a Minister in Law for Coal, and you
know in-laws and out-laws are creating all
these problems in the entire field. 1 vgould
like to tell Mr. Shiv Shankar through you—
he is very able, he is very honest and he
has got certain reputation also in our area
being a non-controversial man, he should
go very dcep into it. What is the progress ?
Collieries are very important. People are
more intcrested in Energy and Petroleum;
people want to remain away from coal.
Dut coal is a basic thing, and not only it
ie an economic thing, but it is a political
thing 2lso. Nobody bothers about the
way the coxal miners have to go. In England
coal strike is going on, perhaps you might
have seen in the papers. The New Sratesman
has come out with many important things,
and the Ministers have to go thcre, and
the Prime Minister also has to go there,
and that character has to come from
England. The coal miners are your asscts

and mostly they cunw from the most down=

trodden sections and you arc to protect
the mincrs who are directly connected with
the production. The underground miners,
the loaders, have to remain underground
and it is they who die. Have you not
observed that in any accident ? When the
Hurraladi accident occurred, you did not
go immediately. 1 heard that after some
time you went to inquire. In that accident
all who dicd were miners except onz. Where
" were others 7 When the Topa accident
occurred, I went under the ground and
examined the whole thing. I asked
them, ‘Where are your other superviscrs,
managers 7 When the question  of death

comes, only the miners dic and the entire’

blame is put on the poor mincrs. Where

are others ? They have fled !

' The problems of ¢oal mines arc three—

are to enforce the discipline, you “are to
enforce discipline from the top, not from
the bottom. Have you ever enquired as
to whether your manager goes into the
mines ? Ahout the Topa colliery accident,
even if you analyse yourself one day, you will
find out the truth. As per the rule, the mana- -
gers must go under the ground. The managers
are for the underground mines, they are
not to chit chat and remain in office.
Managers must go at 7 OClock. Over-
miners and supervisors must go by 7.30.
Other people must go by 8 O° Clock. They
should keep the cntire mines ready for
production. They should examine, observe—
roof to pillar and everything so that noth-
ing can come down. At8 or 8.30 the
miners should go. As soon as they go,
they should find everything ready. They
will engage themselves in production. They
will give production. Doés it happen ?
Can’t you do a simple thing? You call
for their cxplanation. You depute your-
self which manager should go in which
field. You depute senior managers, under-
managers, all typss of supervisory per-_
sonnel. Like workers they should also do
cight hours shift duty in mining. They
should go earlier than the workers. If
you do this, then neither your accidents
can happen nor there will be any
production bottleneck. Nothing can come
up.

In Topa colliery what happcned ? The
manager is out. Under Manager is out,
Overman is taking tea. On the top ons
headman, sardar, took all the people as
alleged by the Project Officer when I went
there inside. He explained me that he was
so, over-confident. He took them to the
dangerous zone. It collapsed and they
died. As mining sardar took a decision,
I understand, a wrong decision, he himself
died. May I ask where were others ? A
sardar is taking dccision. = They go in the
dangerous zone. Ho dies himself and others
are also killed. There should have been
other people at the top to prevent him, -
not t0 go. Where were they ? They fled
away. They fled away because of fear
of life. Ts it not that ?

From adjacent colliery another Project
Officer, Mr. Dev, was there. I do not
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know where he is now. He rushed. Workers
did no harm to him. He made rescue
operation. Others fled away. A Project
Officer of the adjacent colliery rushed 1o
Topa colliery. Similarly in Hurraladi what
happened ? They were making judicial
enquiry. What type of judicial enquiry was
it 2 Does it require a judicial enquiry ?
Any man can tell you. The mines should
have been inspected by D.G.M.S. every
six months. It was not dome. Who is
guilty of that ? Your officers were not
aware that there was a gallary, a tunnel.
The entirc under-ground map is defective.
I had also had a talk with D.G.M.S. at
that time and other officers. You must
make underground survey, If necessary, in
Jharia, Dhanbad, etc, if necessary, putting
bores to find out where is cavity, water
logging. Hurraladi is nothing but Chashnala
type accident was obotture except that in
Chashnala minc there are 500 miners and
in Hurraladi there are 25 miners. You are
not knowing that there was a cavity, a
great reservoir of water.

In paper you are saying that distance
between water and mining is 50" but
actually it is 3" or 4’. Your entire map is
defcctive. Tt is not the fault of the workers.
Workers are not drawing maps. They are
not reading maps. The supervisors, the
managers should go into the mines. They
should investigate and then only you get
production, safty and quality.

Last time, if you remcmbet, I said— all
that glitters is not gold and all that is
black is not coal. Pcrhaps, you may say,
it is a jugglery of words. It is not.

Have you secn in papers today ? They
were {aking, they were telling that we have
got 1.5 million tonnes of pit-head coal.
Pit-head coal means, coal which remains
in heaps in collicry. That is one of the
wonderful ways of deceiving everybody. It
is because nobody knows how much is
there. Now they have come out that out
of 15 million tonncs of pit-hcaded coal,
8 million tonnes are fictitious or black heap

" of stones. They are 10 be written off.
What is the price of 8 million tonnes of
¢oal 7 Ttis more than Rs. 160 crores.
Your total loss this tim: would be some-
thing like Rs. 30 crores or Rs. 0 ¢rores.
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You are losing this much. So far, they
were saying that they had 15 million tonnes
of pitheaded coal. Now, they are saying that
with the physical varification made,
8 million tonnes of pit-head coal which has
the worth of Rs. 160 crores is fictitious and
they are all black heap of stones. That is
to be written offi. Have you held any
officer responsible for that ? That is why,
it is no good coming and bluffing to
everybody. Whom are you-blufting ? You
are supplying black heap of stones. I know
the collierics. I can name. Total stones
are there. Some time back, I went and
asked my people. They say the black heap
of stones has gone to the blast furnace of
Bokaro. One day, mountain they will say
as coal. By supplying total stoncs, black
stones and everything, you arc damaging
the blast furance of Bokaro, damaging the
boiler of Sindri and damaging the power
plant of Chandrapura. Whom are you
serving ? You are saying that you are
making production. 1Is it production ? I
will ask one thing. You can enquire. In any
colliery, previously, female workers used
to be there. Their job was to remove stones
from the coal. Last timc, when T went to
sec the Western Coal-fleld Limited, there
also I asked every General Manager. As a
sub-committce, [ had to take them there. I
asked them where are those female workers
who used to be there for picking up stones.
They used to be called shell pickers or
female workers. 30,000 to 50,000 of them
have been eliminated, removed or declared
surplus. You went to Sudhamdih to
inaugurate the Sudhamdih plant. Have you
enquired as to whether thcy have got one
single shell picker ? You know in any
machanised mines, the percentage of stones
is likely to be more. There is no single
shell picker. They say they do not want
them to remove stone from the coal. What
type of colliery are you having ?

You want every time placing figures
and you have yourself said that now you
are making open-cast production morec and
more. In the open-cast production, the
possibility of mixing stones is more and
you will be needing more female workers,
more female shell pickers. And you enquire.
It is not only that they do not nced female
workers, but I was surprised to find that
they 30,000 workers® strength has been

reduced to 15,000, Still, you say you do
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not know about the fcmale workers ? Who
are those femalc workers ? They are tribals
and Harijans. They are not white colour
people or upper-cast pcople who do not
go to 1hat jcb. In the name of abscnteeism,
you are removing tribals; in the name of

avoiding shell picking, you are removing
females. That means, all the productive
elements, jou are removing. And you

want productivity and more product ion.
You say, you have surplus manpower. Have
you enquired from 1980 to 1983 last, how
many people you have 1eccruited ? It is
40,000 people who have been added. 6,140,00
wars your strength. Now, it has been in-
o cased to 6,54,000. Who are those 40,000
Pople entered ? Are they tribals ? Are
they female workers who used to remove
stones from coal 7 Are they productive
workers-—single loader 7 Who are they ?
Are they displaced persons ? You say that
you cannot give job to the land-losers be-
cause you have surplus manpower. Who
are these 40,000 people ? Are they land-
losers ? How many acres of land have
you acquired 7 What is the percentage of
land-losers—not cven 1C9%, ? Who are
they ? In the name of recruiting technical
persons, they are recruiting so-called
technical pcrsons. I suggsted 10 the BCCL,
sPlease do not rccruit so-callecd technical
persons; you train the tribals, the poor
people who are working there and make
them technical persons.’’ Instead of that,
with false certificates, through back door,
by bribes, all the elite people are entering
the coal fields as technical persons. What
you are doing is that you are making
elitisation of coal-fields. Once elitisation
takes place, you cannot get production. In
this way, the entire public scctor collieries
are losing; all the State Electricity Boards
are losing.

As regards mechanisatien. I had a talk
with the mines people. Thay say that
. mechanisation is the only way. Is mechani-
sation somecthing which can stand in the
air 7 Should it not have any relationship
with the social reality in the country ?
Can you construct a super-structure on a
weak infra-structure ? My hos. friend was
saying that by now they have purchased
machines worth Rs. 2000 crores. The hon.
Minister is a dispassionate person; he is a
judge; he isa man from the legal profes-
sion. Let him analyse. it. . You bhave
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injected machines worth Rs. 2000 crores in
the coal-fields. What is the result ? Have
you analysed it ? Your underground
productivity in terms of OMS has decreased
from 0.61 to 0.54 and your sum total has
remained stagnant. EBven your Ministry’s
Report says that it has remained stagant
from 0.78 to 0.8. Why is it stagnant? What
is the fruit of having machines worth
Rs. 2000 crores ? You are planning to
have machines worth Rs. 4000 crores.
This is a very serious matter. Yo must
analyse it. Where is the fruit going ?

They have got machines. They do not
have spare-parts; they could not establish
their repair shops; they could not train
people. The machines are being utilised
with 40 per cent or 30 per cent or 25 per cent
efficiency. Is it not that you are commiting
a crime on unemployment problem ? Is it
not that you are commiting a crime on
scarce resources 7 Is it not that you are
commiting 8 crime on the future of coal-
fields ? You should develop your own
machines; you should develop your own
repair shops; you must develop your own
machine-building  expertise; you must
develop your own technical expertise and,
gradually, build up the infrastructure.
There is no hurry. You must increase your
production and productivity.

As soon as you do mechanisation, you
must analyse its result. You must have a
committee to consider the gquestion °of
productivity. In the case of completely
manual mines, it is true that a person can
raise 2-3 tonnes per day. The division
of labour ratio, between direct and indrect
labour, is very simple. Itis 2 : 1. But as
soon as you put the machine, the indirect
labour force starts increasing. It may be
that one machine may produce 100 tonnes,
But, for that machine, you need 100 people
as an indirect labour. The productivity
of the machine becomes less if it is lying
idlec due to some kind of a thing. Then
you start losing. That is why the most
wonderful part of your Dhanbad colliery is
1that manual mines give you cheaper coal

- and in the case of the mechanised mines

like Sudbamdih and Monidih, the cost of
prodction of coal is three times that of
manual mines. The cost of production in
mechanised mines should be less. But
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instead, if the cost of productxon in the
mechanised mines like Sudamdih and
Munidih is more, what are the reasons

behind it ?

MR. DEPUTY-SPEAKER : Do you
want to continue in bullock-cart civili-

sation ?

SHRI A.K. ROY : No. I dont want.
But I do not want to make an exhibition
of Rolls Royce on a bullock-cart road.
This kind of show should not be there.

THE DEPUTY-SPEAKER : You want
an Ambassador car. You want that cmh-
sation, not Rolls Royce !

SHRI A.K. ROY : We want an indi-
genous car. It may be or may not be that
fine. 1t may not be that efficient. But still
1 prefer that we must have an indigenous

car.

You procure back hoe attachment. It
is to be attached to a shovel to give produc-
tion. That is meant for loose sand. You
purchase it and for want of coal, it is
lying idle there. You spent Rs. 12 lakhs

. for its purchase. It is rusting anditis
damaged. This is nothing but indiscrimina-
on tion the part of thec Government.

You know law at least, if not collieries.

MR. DEPUTY-SPEAKER : One thing
in Mr. ALK. Roy is he will never indulge
in politics in his speeches. But hc talks
~ the subject. That is why I allow him to
continue to speak beyond time even.

SHRI A.K. ROY : If you want to
enforce law, then you must respect law.
But instead, if you waat to provoke unrest
among the workers, you are at liberty to do
it. But you must remember that to create
" unrest among the workers in coal mines

would amount to setting the coal on fire.
" When the coal starts burning, then your
entire bureaucarcy will subside in that fre.
Always remember that as the coal, so the
coal miners. .

THR DEPUTY-SPEAKER :

You are
also their leader ! :

Min. of Energy

SHRI' M. RAM GOPAL REDDY
(Nivamabad) : If there is fire in the coal,
then the hon. Minister will pour water
on it !

SHR1 A.K. ROY: The Government
has unfortunately formed a wrong impros-
sion that the coal miners want only money.
No. The miners want justice. By giving
them justice, by giving recognition to their
hard work and by giving the workers proper
respsct, you can get much more work in
return from the ‘workers. The workers
are working in the mines with a sense of
patriotism. But they are poor. They live
from hand to mouth. They have to choose
between life and death in underground
mines.

 Have you enquired what percentage of
the tribunal awards arc implemented ?

If you do not want strikes and unrest,
then you must at least strengthen the
Constitutional machinery like the conci-
liation machinery.

Whatever award is given by the tribunal,
that should be implemented.

The information given on 22nd
November, 1983 in answer to a question on
the floor of the House is that only 12 out
of 34 awards were implemented upto 1982
and that this year the situation is more
dismal. This was the information available
up to November, 1983 in regard to nmple-
mentation awards.

It may be that in one or two cases the
tribunal may be worng. National tfibunals
arc presidcd over by High Court Judges.
In spite of that, if you go on litigation
and dragging on things, then the workers
would die of starvation. If you go in appeal
to High Court or to the Supreme Court in
onc or (wo cases, 48 a special case, there
is some meaning. The very fact that
only 12 out of 34 awards have been
implemented by the Government till now
only shows that you are inviting industrial
unrest. You are dismissing the workers.
You are taking action against the workers.

-You have no belief in the award given by
the “tribunal you have appointed, You go
on appealing endlessly. Is it the way ?
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Lastly, have you se:n that the accoun-
ting system in CIL and it subsidiaries has
been found defective ? Has this come to
your knowledge 7 If it has come to your
knowledge, kindly look into it. This is what
the Comptroller & Auditor Gederal has
pointed out and this is his report that your
accounting system involving crores of
rupees in defective. Have you observed 7
One auditor was murdered there only
because he was honest and hs wanted to
check your accounts. Now the Comptroller &
Auditor General has given this report that
the whole accounting system is defective.
‘This is a very important point.

In China—the Minister should know
this because wc¢ are making coliaboration

with Holland, England, Poland, Nether-
Iand_—-all *lands’...

AN HON. MEMBER
" Switzerland ?

: What about

SHRI A.K. ROY : One day, that will
also be there, In German, they pronounce
. it as ‘Laan’.

I would say this. Instcad of that, we
should learn something from China. Both
of us used to produce 30 million tonnes at
the time of indcpendence. Now China is
producing 700 million tonnes and we are
producing only 135 million tonnes. What
did they do ? They made to categories of
collieries : shallow colliery—the have made
it completely manual; and small colliery
in the small sector, ..

MR. DEPUTY-SPEAKER : Do the
miners in China havg trade union rights ?

SHRI A K. ROY : Yes, Sir. They have
got the ruling right. It is the miners who
caused revolution there.

MR. DEPUTY-SPEAKER : Here you
have trade union rights.

SHRI A.K. ROY : After Mao-tse-Tung
had to go underground, it was the miners
of Hunan who stood by them and fought
Chiang-Kai-Shek and the Japanese
,invasion. That is the history.

(Interruptions)
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In China, only 20 per cent is mechanized.
Still their O.M.S. is more than double.
How is it ? '

MR. DEPUTY-SPEAKER : Please
conclude. You have taken 30 minutes.

SHRI A.K. ROY : The Ministcr has to
reply to this point. The Bihar Government
has been allowed torun two closed
coal-mines. The Suprcme Court has given
permission. Do you mean to say that you
are in the proccss of disintegrating ? You
do it. Why should Bihar Govcrnment do
it 2 Some Mafia would come again. The
Bihar Government has appealed to you
that all the closed mines should be opened.
You did not open. Now the Suprme Court
has given parmission to them. But the
Bihar Government has no machinery to
run the mines; they will give to some
contractor and some Mafia would come
again. Do you approve of it ? What steps
are you taking to open thc closed mines ?

I would conclude with these words.
Coal is the starting point. Pecople may talk
about petroleum and many other things,
but coal is the starting point. It comes
from Mother Earth. It is the basis of all
chemicals; it could be the basis of the
whole chemical industry, fertiliser "and
everything. Keep a careful eye on it and
tenderly handle the pcople who are in the
coal-fields; definitely they can produce
miracles without your spending much

money.

ot e ¥ v WA (o enfes
sigena &t) : STSAW wEEy, FAT ATy
¥ wiifi g N a9t 79 @ § &7 [rAAg
gRedi A o) Aga W AT WOG § I
faeare 3 srata A afcss ggarit awd
Fof iy 3, & t Faw faqa faww &
grafrad 972 AT FEAT AT AN FO T
ATAAIT I A IFICE IaF T AW
ST AFAT | AT BN F g7 o o
aw %t wafa &1 guw =@ 9T A A
ST @qa § O 39 fawa & wgex q< Forerw
W N ag S Fawwar § @
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ot & o sfe wrar waedt A feang @
st o A g fag § 95 9% 9%
 yframw § 6 wmdy g w9 fawa
' wYag wgea 3 § Faam Fs ag sifawrd
t o

. afg aqd Bw «t fagaw feafa o<
T oY & ag A g fr aq go Rar
R formyr qu weale @ g fww areafas
FrEfegdl 61 @S gATT IWEI§ AW
agaT § s qu N A §1 1947 F 4.1
fafaan afwe At genga @aar @A qwEn

BT AW 1983-84 F 140 fafwuw afae
JORA @HaT 9T #iT 1984-85 ¥, Fav
fs gga ¢, gord SEizA @A 154
fafags gfaz as og= wrgit | g@ aafw
# wf safea Hat w1 s agi 8 gfae
YW FH QT EFAAAT F I A1Q, ATH
wfa safea wof &1 Sraw 200 gz
QAT e |waT 1947 § gt 1362
JaraTe 4, AN 39,454 AWEE
fre® arc ast & 11,000 Fmare gearEa
wwaT % 7fg gad A § s ag AgwETa
fo odt duadfz ayomr & s7a as g@
faa®< 14,500 XAtz sfaw I
WAt gy JTCIT | T8 14,500 FnAE W
wfas JET ATIFY €@ A ¥ ¥4y
wrg fs 1980 F N g IR GHAT
Y, IgwT gg wTAw 50 sfwd g
awr gET st JeTed ag@ Y s

a9 q19 F {1 g Aoz wfa qg
wE

SHRI T. DAMODAR REDDY
(Nalgonda) : What is the target for the
Sixth Plan and what is the achicvement ?
That is the question.

st wifes. sigeny wt : ag v @i
vl W ag W g i R fe
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19,666 ATraTE ¥ afew wwar Y e
A T AST AT AGT 97 ATHT  OATA A
gadlar ¥ gy, FweAT  F FAT B
Fad gq, #€ wwg T S 9E 9
Iu a1z o ifas wga fraifa g ag
AR T g Ay qU frarargr
& qaear § AT Sqwfewat araten ag §,
are gfrat & Q4 aga Fa Aw & o AT
af ATT AR FAEIE FY FAIRE AAAT
wiT g% | QT aga H9 Swrg g AT AT )
aq: za¥ fag gn foady o geigr 3
9 gafad &, A9 Frfaa) 51, A
afawifal od sdarfal & &k ira«*,:ﬁ

%) oitfs Nz ¥ fea wa w0 +@ E,

qg B9 & FNi | AT Sgar AAT #Y
wrAY arfge | fAfega §f sas1 A7 aw
wt Afan Sy ¢ wgt gw agamA §
fir guru gad Fg TAge faua g IR
wfa & fao ), 91 s13grg & fag @y ar
arg S & faq g, ga fadl Y 7 #
&Y, Ja®r ot wafa & a€ §, o wgex famr
T g, SEY & Fr & ag qwwa g 0w
ug Seafeaat @@ € aot § )

wigf g% g% gurd Suwfeuar §, awr
gaeATEl A WY gH ATHET AT qEAT @)
o, fawa SR S Sawl @war &
u1g g¥ gg W FJear o fr qw & fafewr
aa ¥ wgi-wgi wfaar §, wr ghwd §
WX W1 §F §, STRT W @WAT A
ggar § 1 s faoreit 9 Fafe & warar
g cuaq faw 2@ gu faaslr wr
IMTeA T QA1 faast &1 Feqyaw
S &1 @war gaw gifaw A g @
g 9T #€ oo 93 & qiwd W
¥® WAAG @@ 7 qg W owg e

qgW QI NI 97 T a9 dfwfae
LR
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sfto qo T Mate Tt : JT ATH
a3W ' '

ot wifes sigrag & - & Rl @
quF AR AAG FEQE IF W
q1d FY AFT NN arerar ¥ ag g, A
g3 = 3¢ ag g & fv faod 5o adl
3 Fawell F1 IAIGH FA GAT N AT ILATEA
N gwar § @ gEd | I FAA &
gue giwlfae ¥ H1q1 g A IFFT FIT U
g 65 wim ommEn &gt g | o TEAT CUE
AT W aTH TN F1 AgArAT §, AHE L4
qTE TG F1 ATAAT Y, AT AT EH CEE
frarifia waa &Y aTh AgY FI NI E, I
ata % gard 9 afatafear § a3 &%
qgd &) HgT 91y Ag ST &, i ar
Wt &7 @), g TP WA ¥ a1t
Sl &1 wetad | garQ A agdt @
gy | 9g1E W E 9LA # sfzad
&y guft & iy | gafag & gwwar gfw
gg 5 aid & A § e i W
faorelt #1 wiT G 1 4§ W TA W 0N
aga & s gy annfas gafa e fasw|
% yag W T E 1 G T AT gAd
<o - &1 faey fFar g, & gwrl wta
oy AT I g g

ot STeA erwar ¥ 3fg &1 AFE,
gaF Ay #§ waAg gger M@ R )
QTHTC 7 54T HAT §@ AT O TG
fig eqraq @aar § gfg W A1, FIWT
Wi sq1a g1 a1d 90 § Tr agd N g
wfafesg gwrgai §, I% &A@ @wal ¥,
wd fasmigr ¥ garAEr w1q ) fwasr
wawT ug § % owree AE @ITT 7 FAA
WX sgwE ®Y W agrar wIg | gEd
geafeaa wAstg Hal H41 o ¥ gadfen
gad W Sl e AT Ty —Aq
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wriwy ge feq §) 1@ aa st avw A
NG agey 7 sqr fraran ar, w@ifE
g qgy Fraifea @99 19,666 ¥mae
w1 fingr 91 1| fagifca wea & & & 107 -
fasst & sat 7 qg X Ia® fag
q® St waw IS WY I AYopar LTy
W §ENA WO, IaH gur aTwe & faael
T JEIRA qFIAT 1 TH | gak fog Kt
&Y agx v@ § 9g sAfET Q@ e g,
faa® s=fa 15 #QF & swrar gaufa
o sdl =Y & af 1 g wiw-ave-
$RET WAT AT §, AG TNw T w0
®@ I wagd & fqg, fmd Qo
9H 91T ®EReE, A9 favarge
FIGILEA, HFIUSE, AP T A GAT
¥ gaffady iea § ag wvar fear sa
& T e

-

SHRI XAVIER ARAKAL (Brnakulam) :
According teo the latest report, an amount
of Rs. 1,311 crores is the total loss incurred
by the various State Electricity Boards of
the country. You are giving oniy Rs. 15
crores. How will this help the situation ?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR) : This is Incentive
Award.

SHRI ARIF MOHAMMAD KHAN:
I think I have not been able to carry my
point. This is under Incentive Award

Scheme. 7% TAfrzr Aagd MW & fag
& g ¥ fag 15 #3% g fag ag
&

This has nothing to do with the loss

which Statv Electricity Boards might have
been suffering from.

MR. DEPUTY-SPEAKER : Not
incentive for loss incurred..,. .

SHRI ARIF MOHAMMAD'KHAN : yes,
Sir. This is incentiye for improving ‘Plant
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Load Factor’—that is, Tor iacreasing

electricity generation.

MR. DEPUTY-SPEAKER : You should
have given to such of those Boards which
- incurring any loss. You should not give to
Boards incuring losses. ’

SHRI ARIF MOHAMMAD KHAN:
Not all the Boards. We have given to
Boards -which are able to give better
performance, who have been able to increase
plant load factor, increase eclectricity
generation.

good.

Nt mfvs Npay at ;. fagiy asy
feasew fegata @, &R Sa® e a9 HY
waraTg &

gl A ¥ MY §@ gEY sMarE N
Tad Y AW FAWAT § KA @iz WA-
AV &1 NI TG @R FAT HAWT ®
fasrudls g, foa® gv 500 0% TQ
N A A T AT AGA § | 7H FINWA
N qd a@ A wuifag s A 3 99 &
gug @y afew wRdE @I 9 36
TS FY, TEX w2 7Y, srgEfrew
fpgT T g—A1ATE AT wrEAizSwA
& fag 1 ewTw ag #3aw § fF =8 500
*Q¥ T £ AV F Z & 36 LHIIAT
&1 N3G AR MEAfEdwe 5@ & I
I 1400 AMAE EGAT qraT Fal
& ¥t ag wC IfaET wam ag g,
% qud gfaga W a@ STW@IFI W
DoaT & @ A ¥ N gy fur awad §

fis gw frampe faorell & gerza § sl

adf i & ongar

&t a<g ¥ ¥ T e 35 g F—
wmd-qwar § gure oy w1 waw fewm

i, W Igw @fegfet ol

MR. DEPUTY-SPEAKER : Then itis -
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o gwo €0 qwo st W aFy grafwa
dend §, A1 §ged e fadEmwr aay
eGdqu & foq fafwsr gl § o wap
¢ 1 3R gt NEH AT 9T wiz Tawe
ad oY amufaai sl *faat § s
qar Farar @ T quinst fzrar d fn feg
ag & 37 aufaal i sfaat #1 g feqr
ST HHAT G |

Y W@ ¥ g wifow N af R
for fas® af ¥ srvel saifaet &1 Frgar
IYHEH FVT TIF—AYA 5 fqore aqy
Ty wreErAl ®Y i fafwea vsal & fase
AT & w14 G197 FY AR ¥ fqyw oqrA
feat qar &1 % gwir @ feo wq §
Reg I AR ST gD F fudr g
yarg & agt & JAwdz § gEC AT4T
STgAT |

% @9 @ & manT G W
gaaT wigar § f& Awaw add o
FILQRWA A f9ed o v A F19) dais-
waw 1w fear @) 57 @ § g
faetreT 1405 FAwTaTeE Afgw gearaw o
wwar sre! wt g, Sa¥ 1050 VA
ado Yo Yo &Yo & sy wiflee Y vk
21 3u% fam agh 9T F17 $7 T wagy,
s, afgFd am€ Fax §

& gfae, faadedt-5, waER-1,
T qua ¥ g Y, faifa g & qger
g y® w7 Fegn gt @) g9F AR F e
Tz ¥ 654 0T TAQ H1 A1a9(= fipgr
T a1 1 QAo Ao o Fo 655 HAw
wag @4 {5y § | suid o QT samar 5
g fear waT § ) Sewaw afaedy
S fs 315.36 %% Wt wff, Fuwr
ot g avg & seme fear wm @ afo
Ro go AR g7 &% ¥ wgraaT ® A
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ZIWE 91, Ig 1WAz § ) S I
Syafegat §t § 1 9 af2 200 FwAE
® IEF IR § agar & fr ww AT ¥
Iqa wHlge frg AR 9 & & 7 gfazy wr
wqfuaw wiz afewdma 60 @z A
IR § | 3ET SHIT QAU FrAAfaw Iqw
FWT HAMT @I, TAo TWo qYe ®e t,
e famaw ¥ Ama 0 XfwiE N
Y fir 5 i § qu arar, IgNT @
Mg g # @ g far, o feq ¥
aqrs ¥ qvs § | TAF Awar 14,1 i’ﬂmnz
H &

9 faga NoFEE § IR ¥ @y
qEedl 7 F1 7, TH WY T A1 K1 HGAH
& fs o fqaa aivdtararall & 9 fad)
FrT0 & IoAr ea agy  fean am, foaw
fear sy wigw A ToT FAT & AT
Frgfr &Y IraFN R TR @I gQ,
dgas a1 & (Ao, 39w FIqU FEF
foq wer fag g afontaaret g @1 {ar
¥ axwarg 5 faafv sraeaw § a7
wradf deadfa atsw § 39 @ ST
ST TAT JTCAT 6 59 dgAq FT JATH
@T AT | A7 F U wH & fag ae
fra @ aftomnal ) g &) #ge faar
wTa, iqaay 3 afgwd &)

sfiwd dta7 {5 aamar o1 gFT R f*

Fui IeT # Ffg g @1 swHT Eglaa

fapra @) o fag ag +ft o= §fw
gty wwar &1 A 3N A & fawe

gyt =rige - forad faga w1 faavor 2w
%mﬁ i ¥ dgfed dv & ghfﬁa

aﬁqf‘awa WA FEH qEATT A

oft fes genT at & 7§ &g W
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g v faae o1t 5@ @ 3 Qe Tfgg o,
et gl gar | ol W § fe e

qe 3 =i & A v Ay sxEEi A
a9 fawaa Y § e fam woul wr fgear
g ¥ fraifa § ag 9=%1 =€ omg &
off fer a1 wr & | TEw ATaawar gw
%W § | giafawe esrar gaid arg N
wifga, 9g Afa & fgear qg@ ¥ € & wf
S, GATNAl & ST § g AgA aw-
TE M axg ¥ W A FT Q)
WA F A IV a @y wggw 2@ §
fr q¥Y Arasgwar § Al A ardl g
Ava F g i FfEw S 6 grafmga
@aar %1 fasra . I wgAl 9T W%
as faa szl aT At IJaE w7 ewar
&1 fawra fear wr g g€ ANy ng-
Wz e giafauq fatew =Y gqunie °
A FIX FT IAT HAAET w7 e
areiter frg @iwor 8 avs o wf gy
qaedl A sqiq feqrar § 1| 98 waa gamA
w41 oY F it gt anfas sreiww W oW
feear & 1 gud =¥ mafaear & gIT O
forar § 1 79 Tl § faedl wreon § Iad
wafa a@i g€ faadl i anfgy 4

SHRI XAVIER ARAKAL : Which
State is the best in rural clectrification ?

SHRI ARIF MOHAMMAD KHAN :
I am very sorry I am not in a position to
reply to this just now. (fnterruptions)

=t nfes Aigrmy wt : afvsare w1 -
fewtE ase1 {1 ux fame & afxg g
SqASY AT AT |

MR .DEPUTY-SPEAKER : Thank yon,
Mr. Minister, for having menuoned about

Tamil Nadu.

SHRI ARIF MOHAMMAD KHAN
1f they perform well, ¥ will mennon it many
more umes ° .
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. wTAd. 1984 TF aﬁ daadiy e

3% farr frta’f wﬁwﬁm gu & AR
| ﬁrﬁw%ﬁﬂﬁawa.mﬁm

W TaTX & 1 o e aia) w1 fag A

»O w1 AEw u7 ) IGH 87,575 o =

faqdtexw gat | asdtg W@ T EE

w1 weT o7 AfEA 12,58 W T J&T 7
Ig« fegr war ) @Y Qaw B oo
s alber A9 76 g WAl A ¥ & g
quTy gom< aial w1 fou fawor § YW
qr | YT gAY oY |20 WTE TFT JE WX
¥t qoaT 8 INA ¥ 39.65 AT T AL
W 39 W Awr Oyl g W wEd
1984 o & fod fau §, g9 frmgse
a7 ) g § 56 qvg A gf s apfe-
ofedf & wig O as W fa¥g sqa
fear woT )

18.00 hrs.

1 ¥®@ 25 JWIRK. 79 T &rfkawh
wtg §,- Sa¥ 18 gWT 570 T ¥ B
o & qeen § fagdwew 9 @
A AT 12 GAR 579 AT ¥ 3] T4,
1984 a% fagdiweor fwar wara 40
gorre wiiEl &, gheor afeaal & afqal §
wree &1 Sawr fear mn § o aw 39
frame 1 @@ 32 gore wig §, fomd
faoreft agst & 1 & 1 W@ 26 A
aty 3 § Pt gfcom afeal & faorelt

X w1 ® Q)1 fearaar
g, @@, data ¥ 100 9TE
anfter g diwcor gar § e afueng
- % 99.4 sfawa gar §1
thql‘:mill Toream F A
ag ?
sft wifes sigeww wi:
g arx F gar
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Min, of Energy

W8 TR e (waT) @ fagre &
araae 0% Mg fagre &7 fone aamgt

. ot wafes wigevey wit : sty fae Y-
T § GIM-HTY ATHIT ¥ ag wifew
o § fe wom gt WY qua fadyg
fag g & 15 ag sfa & s & fag fawst
T Tw@ Mg FW & fag faoen
Y 6T | '

it vEmamT Wl wn-R-y g g2

 faorelt O wifgn, SfFT 2R frod w2 §

qg qATQ ?

ot wifes Wigewg wt: 39 fadw
afefeafaat & sioor 3awr qm, @ Teal &
faef g=ar & ggare agiaTs W2 & o
faroret & a1 Y §, awar Ty @Y eay
Huw ae g . —

g § QAT § W Y AWT 10
92 a% faxel aaey w3 o W)

ooTT 7 6 ¥ AW § A2, ARG-WTAT
¥ 1192, SawRw ¥ 7 w2, TwenA H
9«2, gaua § 119 16 %2, afawany
¥ 14 W2, wafew & 15 o2 A fage &
8 52 Qut fawrsiy Iqwew wuE o

W

fgaras ndw, wm, HTFET W2,
T AR wzafif

= s arewt ¢ fagre ¥ g @
agl fawal, gfewe ¥ gz, 2 d21 faad
g

sit nfee Wigenrwt : § agi ao A
gaqT ¥ @I E N TH. §WRE FrA gy
gaaey ®TE 1l § ) WAt WAl gREE
vgx § fr fedt dwar osm ¥ e
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frareht Uo7 AT AR SN E A gm e it gfe ¥ fama-gwmaw # gfy W
S U A | sqen feqr wr g g eEvaT ©
_ ar Y mfes fawre &7 oo o g€
it TrTeaTT Tl : Faoreft wor faerr 81 w0 gw Uew W e e )
¥ g o waw w ardt A faan

ot aeftm v ;e ¥ 9 WE
gt et 7@ 1

ot gy war d : fasger @

- oft anfes sgewe wt : a7 A Tg
qo @ & 5 @ Ay weer 2
are qarg @ 99 9% fagara w<ar wfgg)
afea ag ag AT N wow WA
qaeT g & |

faer & SeqIEA F @ A, qEAT A
£ e & gard s Sqwfeaai § g AN
safa &1 &, Suk Ak A #¥ aYer &7 QAR
« sy M war Froogy @ fE
gaaman § s au afas fawm gd
frga & fawre @ frde w3ar g
18.05 hrs.

gfew v & fag faga fewwr oY oxw
¥ qare feg oy @ § ) 2w & anflas fawre
o srarfir & frg oy 3§ s s st
& dqer ¥ wite oY goee @it gEd,
fare @ ferwtar qw ae e o@ wiw %t ofa
# ¥ w7} iz IV QU XA & dweat WY
fgar § 1 wgi g¥ avd sqafeal g3
g §, agt vy fadl F ot afqw
Iwfeul & fag fro g frem way o

%) aufry s )

MR. DEPUTY-SPEAKER : The House
stands abjourned to re-assemble tomorrow
at 11 00 A M.

18.06 hrs.

The Lok Sabha then adjourned till Eleven

of the Clock on Friday April 6, 1984/Chaitra
17, 1906 (Saka). .
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